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LEGISLATIVE ASSEMBLY.
Thursday, 82nd September, 1921.

The Assembly met in the Assembly Chamber at Half Past Ten of the
Clock. The Honourable the President was in the Chair.

QUESTIONS AND ANSWERS,

ABOLITION oF BoarDps oF REVENUE.

535. Lala @Girdhari Lal Agarwala : Has the question of the abolition
ofh‘Boa.rds]of?Revenue throughout India been fully considered? If so, with
what result

The Honourable Sir William Vinoent : The question of abolishing
Boards of Revenue was carefully-considered towards the end of 1920. It has
been decided, with the approval of the Secretary of State, to retain them, at
least for the present, in all provinces where they exist, except the United
Provinces, in respect of which the Honourable Member is referred to the
answer given him on the 5th September last.

ALLOWANCES OF SKCRETARIAT AND ATTACHED Orrices.

63]9. l?:li dBlh'.dnf Bakshi hs%h“fl Lal: (o) Is it consisl;e’nt with the
rinciple laid down in paragrap of the Secretary of State’s Despatch
Klo. 107, dated the 22n$‘8 ember, 1911, that the ministerial establishments
of the Secretariat offices, when r:guired to stay at Simla during winter, are
given both house rent and winter allowance, while the members of the attached
offices are granted only winter allowance ?

(6) What-is the incresse in percentage in the cost of living as compared
with the pre-war days ?

(¢) Is it a fact that there exists general discontentment among the staff
of the attached offices on account of their pay and prospects? If so, will the
Government be pleased to state if it is intended to improve their present con-
dition ?

The Honourable S8ir William Vincent: (a) The principle stated i2
the Despatch referred to is that either directly or indirectly by means of
allowances similar labour should receive similar remuneration. From the
reply given to his Question No. 506 the Honourable Member will understand
that the principle has not been departed from. -

(6) Accurate information is not available.

(¢) It is understood that some offices are dissatisfied and as I have stated
in my reply to Mr. M. K. Reddi Garu’s Question No. 102, Government are
prepared to re-examine the method adopted of bringintg the staff of attached
offices on to the new scales of pay in order to see if in fact any cases of hard-
ship have occurred. ‘

( 763 )



764 LEGISLATIVE ASSEMBLY. (225D Smrr. 1021,

Law RyaarviNg Perry TaEFTS. .

540, Mr, 8. C. Shabapi : Will Government be pleased to consider the
advisability of amending the law s0 as to make bwilable ‘petty thefts, or thefts
of a technical nature, such as plucking a flower or removing a little bark of a
tree for medicinal purposes ?

The Honourable 8ir William Vincent: At the present time a High
Court or & Court of Session may direct that any accused person shall
admitted to bail in any case.. The provision which prevents a Magistrate
from admitting a person accused of a non-bailable offence to bail is Section 497
of the Code. This is one of the provisions which will be examined by the
Select Committee in connection with the Bill for the amendment of the Code
of Criminal Procedure now before the Council of State, and the Point raised by
the Honourable Member will be considered by the Select Committee.

ExrorT or Prumacr aNp Fratamss.

541. Mr. K. Ahmed: () Are the Government aware that the eprrt
of pl and feathers of birds from India was one; of the chief and profitable
exports of India to England and other countries ?

(3) Will the Government be pleased to state in full from what time and
under what circumstances the export of plumage and feathers of birds to
Pngland and other countries were prohibited before the passing of the
Importation of Plumage (Prohibition) Act, 1921 (11 & 12 Geo. 5, Ch. 16) ?

(¢) Are the Government aware that there is wide-felt dissatisfaction, dis-
content and disappointment amongst the Indian traders and merchants by the
peesing of the said Act? - . °

(d) Do Government know that Indian dealers having collected a large

ntity of feathers and plumage out of birds reared in farms, dead birds, and

gi“;ls that are articles of diet are not allowed either to sell or to export them,
and in consequence are losing the profitable businese which they had: before ?

(¢) Do the Government propose to take proper steps to ameliorate the con-
dition of the above business in India by opening up markets in the Continent
and other countries and to make an effort, if Jmsible’ for the repeal of the
said Act, through the Secretary of State and the Prime Minister in England,
on behalf of the people of India ?

The Honourable Mr. C. A. Innes: (z) and (§) The export from India
of foathers of all birds other tham domestic birds, with the exoception of
!ﬁ) ostrich feathers and (8) skins and feathers exporte] bond fide as specimens

ive of natural history, was prohibited by a Notification issued under
soction 19 of the Sea Customs Act onthe 19th September 1902. The object of
this Notification, which came into forcé on the 1st January 1903, wes the
g;ctecﬁon of wild birds in India. The export trade to which the Honourable
ember refers, while it was no doubt very profitable, was at the same time
wholly illicit. _ ,
- {e), (d) and (¢) The Government of India recognise that the effect
of the British Im_porta‘tion of Plumnie (Prol;ib,it{on% Act, 1921, will be to
make the smuggling of wild birds’ Teathers from Indis lees profitable thau
it was before, and they have no doubt that dissatisfaction and discontent

2] 4
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QUESTIONS AND ANSWERS, 786

are thereby being caused among those engaged in this smuggling. But
they ‘are unable to shate what is apparently the Honourable Meg&lﬁl view
that this discontent is any reason why they should press for the repesl
of an Act which after all is only the counter-part of their own export pro-
hibition, They are’ considering whether arr‘ﬁqentg cannot be made to

pass out for export the feathers of domesticate ‘q&rets reared on properly
managed farms, T

Mr.C. W. Rhodes: May I ask a aupplemem question, Sir, Can the
Government of India give us the names of the persone engaged in this
highly remunerative but illicit trade?

The Hononrable Mr. C. A. Inmes: I have no information, Sir.
I am afraid 1 must refer the Honourable Member to Mr. Ahmed.

Mr. K. Ahmed : T want to ask a further supplementary question with
regard to Question No. 541. .

Will not the principle be just the same with regard to tame animals gs
with regard to wild animals, as, for instance, in the case.of cow sacrifice and
domestic birds ?

Mr. President: Do I understand the Honourable Member to be asking
a supplementary question relating to cow sacrifice 7 The relation between cow
sacrifice and pluu:age is not very obvious,

Mr. K. Ahmed: I am asking about domesticated animals, whether the
principle will apply to the slaughter of cows aud birds or of other household
animals.

The Honourable Mr. C. A. Innes: I an afraid, Sir, I do not quite
understand the meaning of the supplementary question. All I can point
out at the moment is that animals do not have feathers,

InpiaN RECRESENTATIVES ON THE IMPERIAL CONFERMNOR,

542. Mr. K. Ahmed : («) Isita fact that the Right Honourable Srinivasa
"Sastri and the Malarao of Cutch were selected by the Government withont
consulting the Indian people or their representatives to represent India in the
Imperial Conference held in England ? If so, why ?

(6) Are the Government aware that there has bren strong public feeling
azainst such selection by the Government without the consent of the people
whom they are supposed to be representing ?

(¢) Is it a fact that the result of such Government selection was to
exclude Muhammiadan representatives ? - )

. The Honourable 8ir William Vincent : His Fighress the Maharao
_of Cutch and the Right Honoursble Brinivasa Sastri were seleoted by the
“Qoverament of India as their representatives at the Imperial Cabinet meoting.
“The remhining portions of this question are therefore due to a misunder-
standing of the position and do not call for reply. - -

-Prrsoxvae oF THE InpaN Mepicart Smrvrom,

. 543. 8ir P. 8. Sivaswamy Aiyer: (s) Will the Government be pleaséd
49 tae o toal mumbar of adminsetive sppointments, Civil and Miliay
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(including the following) open to the members of the Indisn Medical Service
‘S:;'lv the numbers of theso appointments held by Indian members of the
10¢ —

Crviw, MiviTaRY.
Surgeon-Generals to Government. | -
Inspector-Generals of Civil Hospi- D.D,M.S.
‘tals. A.D, M. 8.
Inspector-Generals of Prisons. D.A.D, M. 8.?
Senitary Commissioners to Govern-
ment.

(8) Is the Government aware of the great discontent among the Indian
Officers of the Indian Medical Service owing to no Indian having so far been
appointed to the staff at the Headquarters, cither Civil or Military, of the
Indian Medical Service?

(¢) s there any reason for keei)ing all the Headquarters appointments a8
a close preserve for the European Members of the Indian Medical Service ?

(@) Do the Government propose to take steps to sce that a reasonable
roportion of the Headquarters appointmenta, both Civil and Military, is filled
y the Indian Members of the Indian Medical Service ?

(¢) Do the Government propose to¢ake steps to ensure that, so long as the
Director, Medical Services, the Director-General, Indian Medical Service, and
the Surgeon-Generals in Madras, Bombay and Bengal, are Europesus, the
Deputy Director of Medical Services, the Deputy Director-General, Indian
Medical Service, and the Personal Assistants to the Surgeon-Generals shall bo
Indian Officers ?

(f) Will the Government be };lea.sed to state Low many medical store-
kecpers to Government there are and how many of them are Indians ?

(g) Will the Government be pleascd to state how many appointments
there are in the political department for officers of the Indian id cal Service
and how many of them are held by Indians ?

(#) Do the Government proposo to sec that the declared policy of Parlia-
ment to provide for the increasing association of Indiane in every branch of
the administration is carried out in a liberal spirit in the Indian Medical
Service ?

Mr. H. S8harp : (s) The number of civil administrative appointments,
including the Director General, Indian Medical Service, and the Public
Health Commissioner with the Government of India, is 28. The number on
the military side is 25. On the civil side, 2 Directorships of Pu@ic Health
are filled by Indiane officiating in leave vacancies. On the military side, one
appointment of Assistént Director, Medical Services, is beld by an Indian.

All administrative appointments are held by semior officers. There are only
7 Indian officers in the Indian Medical Service of over 20 years’ service, one
of whom holds an administrative appointment on the military side.

(3) The answer is in the negative.

(¢) There is no reason why all beadquarters appointments should be
definitely kept for European members of the sefvice.

(4)" Government are not_prepared to lay down a matio of headquarters
appointments to be filled by Indian members of the Indian Medical Servive

L3



QUBSTIONS AND ANSWERS, 767

Officers are selected for such appointments from among those best qualified
*and most likely to prove efficient. '

(¢) It would not be in the interests of efficiency to reserve specific
appointments for Indian members of the Indian Medical Service,

() Medical Storc-hepeﬁ%;
Held by European L. M. 8. Officers vy i . 4
Hﬂld b’ Indi«.n I. M. 8. M 1) .ot o0 oo 1
(Deputy Medical Store-Keeper).
Total oee -5'

(¢® The number of appointmente is 31. There are no Indian I. M. S,
officers employed in any of these appointments, ‘

'(A) The answer is in the affirmative.

AockrraNce BY GOVERNMENT oF REsoLUTIONS.

544. Iala Girdharilal Agarwala: (¢) Will the Government be
leased to state what Resolutions paseed by the Council of State and the Legis-
tive Assembly have been accepted by the Government, and what Resolutions

or portions of Resolutions so passed have not been accepted either wholly
orin part and, if 8o, upon what grounds ? :

() Do the Government propose to reconsider those Resolutions or portions
of Resolutions which have not been accepted by the Government and see their
way to meet the wishes of the Indian Legislature in that respect in each
particular case ?

The Honourahle 8ir William Vincent : (a) The informatiou is already
available to the Honourable Member as he can, if he so desires, get it in the
official reports of the proceedings of the Indian Legislature.

(¢) The answer is in the negative.

PropucTiON AND Exrorr or Wmc.yrk

545. Dr. Nand Lal: Will the Government be pleased to lay on the
table figures showing—

(a) total qm'ntity of the wheat, produced in India, during the period
from 1918 to 1920, both years inclusive ;

(8) total quantity of wheat produced in India in the current year,
" namely, 1921 ;

(c) total quantity of wheat, including flour, exported from British India
to foreign countries, both by sca aud land ;

(f) during the period from 1913 to 1920, buth years inclusive,
(¢¢) in the current year, namely, 1921 ? '
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My J. Hullab: A statement is placad on the table.

Btatement showing the guantity of wheat produced in India and the qunntity of wheat and
Slour dxporded to foreign countries during the yeawe 1918 to 108). AP

1 ] 3 ' 4
Quantity of Quantity of wheat
Year. wheat Year, and flour
prodaeed. exported.
(a) (h*
by sea. by land.
Tons. : Tons, " Tons,
1014 .. . 8,387,000 | 1918-14 . 1,284,617 4,813
1916 .. 10,083,000 | 1914-16 760,368 3,758
19186 ,.. aee 8,652,000 1915-16 .o 701,437 5,658
1917 ... w. | 10234000 | 1916-17 819,070 4.618
1918 ... 9.992000 | 1017-18 - 1,625 043 6,704
1919 .., . 7,608,000 1918-19 o 807,045 6.939
1920 ... . 10,092,000 1919-20 vue 64,851 - 8,807
Y YO .. 6,709,000 | 1920-21 . 259,088 54,847
1021t v 108,810 |not available,
Total o 71,662,000 Total e 6,024,274 89,685

® Pigures shown in colump 4 (b) reprement the quantity of whest exported to foreign oountries by land. "The
regarding the quantity of imwbthnd is pot avallshlae,
1 st April to ist August 19321,
BreMa Locat. ALLowANCE.

' 546. Mr, P, P, Ginwala: («) Will the Government be pleased to state
whether all Military Officers on serviee in Burma get # Burma Local Allow-
ance similar to that received by Civilian Officers ?

(6) If the answer to (a) is in the negative, will the Government be
pleased to state the reasons for this differential treatment ?

8ir Godfrey Fall : (s) Only certain classes of Military officers in Burma
receive a local allowance similar to that received by Civil oficers serving
in Burma,

18) The question of granting a local allowance to all Military officers
perving in Burma is at present under congideration. .

Carcurra Umtversity Exagtivation Fies.

547. Mr. J. Chaudhuri: (s) Is it a fact that the Registrar, Calcutts
University, asddressed a letter to Mr. Sharp on the 30th March last, on the
rsubjeet of the refusal of the Government of India to sanction the gnhance-
ment of Matricuiation snd Intermediate Examination fees

£4) 1s it not & fact that the tone and language of that Jetter have been
very adversely commented onin the Press, eg., in the Pjuseer, the Stateaman,
the Hengaloe and the dmrita Basar Patrika, '



G QUESTIONS AXD ANéWERS. 10

. I&c) Ts it not a fact that the lettor formod the subject of iuterpellations in
the House of Commons ? ‘
() Has the Sceretary of State addressed any -inquiries to the Governa
ment of India about this letter, and, if so, what reply have the Govetnmend
given ? : . B
(¢) Have the Government given any reply to the University ? '
(/) Have the Government taken any nction, and, if so, what action, and
if not, what action do they propose to take in'consequence of the seerious
charges made by the University ? ' o
(g) Will the Government lay on the table a copy of the Jetter to which
the said letter of the University was a reply, and also indicate generally the
nature of the correspondence that bad passed between the Government and
the University on the subject of the enhancement of examination fees? -

Mr. H, Bharp : (v) Yes. A

(6) and 1e). The Government of India have taken no action along these
lines and do not propose to take any. . .

(d) Some aiverse comments were obaerved in some of the organs of . the
Press, e.g., the Pionesr and the Stetraman, '

{#) A question on the subject has bzen asked in the House of Commons.

(r) The Becretary of State, in replying to this question, promised to
make inquiry. Such inquiry his bzen male and the [acts of the case havg
been placed before him.,

(¢) No.

(4) The Government of India placed a statoment of the facts at the
disposal of the Government of Bengal, which at the time when the Regis-
trar’s letter was written was the Government charged with the control of the
Unaiversity. _ .

(5) The nature of the corsespondence which had passed on this subject is
indicatad in this statement of iie onse, of which a copy is laid upon the table:
A copy ie also laid upon the table of the (Rovernment of -Frdia’s Jetter
No. 1477, dated the 4th December 1920, to which the Registrar’s is a reply. "

T

Note on the letter from the Registrar of the Univernty of Oaleutta, No, G.-424, debed
the 3k March 1921, '

It is stated in paragraph 2 of tho letter that the lettor from the University was dated
the 6th Scl!stamher 980 and the reply of the Government of India was dated the 4ath
Decemnber 1820, Again, in paragroph 7 it ie stated that the attitude taken up by the
Department of Education has not been altoﬁethar of a agmpntlwt.ia: character ; .that the
first lotter of the University was datod the 16th June 1019 ; that, notwithatanding 1
reminders, no reply was vouchsafed till the 22nd October 1919 ; that the reason fur refu
given in that letter was by no means cmvincinmd was based ona recommendation of the
Calcutts University Commimion, whose report been signed on the 18th March 1019 ;
that the letter of the 4th December 1020, issued only after rominders had been sent, stated
msw grounds of objection mot mentioned in the previous lettor from the Goverament of
India but manufmctured in the idterval to justify the refusal ; that such argumerts must
be treated as after-thoughts and, when analysed, tern ouwt tb be neither based on ressost
nor founded ox ficts ; and that the treatment of ¢he University in this fashion iv enleubnéod
ﬂhnhwmmh inspive confidence, It is further statod at the end
m'n the declred reluctance of the Vice-Chancellor and the Syndicate’ \

iv requast apdn the Gevernment of India a second 4ime was due to the fact that -
recoibendations had previcusly betm treated with a laek of oourtesy, if mot posi

8

£
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770 LEGISLATIVE ASSEMBLY. [22xD Sxrr. 1021.

2. Tho hi of the case is as follows :—The University had twioe applied to the
@Government of India for a change of regulations which would permit them to increase the
examination fees for Matriculation, the Intermediate (Arts and Science), the Bachelor of
Arts, the Bachelor of Sclence, the Master of Arts, the Master of Science and the Bachelor of
Law. The first letter wae dated the 17th June 1919 (not, as stated in the lotter, the 16th
June). The opinion of His Excellency the Rector was communicated to the Government of
India in a letter dated the 19th July 1919. On the 8th August 1919, the Government of
India telographed to the Registrar of the University of Calcatta requesting copies of the
r::audinc- of the meetings of tho Syndicate and Senate at which these new. regulations

been discussed. These papers were forwarded to the Government of India with a letter
from the Registrar, dated the $lst August 1919. The Seasion of the Imperial Legislative
Council and ocertain other matters preventoed the despateh of an immediate n‘iy. The orders
of the Government of India were finally intimated to the Registrar, in their letter No. 1162,
dated the 22nd October 1919. This letter sanetioned the proposals of the University as regards
examination fees at the of Bachelor of Arts, Bachelor of Bcience, Master of Arts,
Master of Science and Bachelor of Law, but pointed out that, in view of the pro] regard-
ing the control of mndsr{snd intermediate education, the time appeared 4o be inoppor-
tune for a modification of the regulations r:Fuding examination fees at the Matriculation
and Intermediate standards. e new regulations, so far as approved by the Government
of India, were thereupon submitted and sanctioned by telegram.

8. In aletter dated the 6th September 1920, the University reiterated their request for
the raising of the fees at-the Matriculation and Intermodiste standards for a term of two
years, pointing out that tho immediate transference of the conduct of thase examinations to
a new suthority was unlikely, rejecting the suggestion which had been made by the
Government of India that the tuition fees in the post- aate classes might be raised,
inasmuch as they had only recently been raised, and laying stress on certain incresses in

iture and the consequent financial embarrassment of the University. The opinion
of His Excellency the Rector was intimated in a letter dated the 6th October 1820, and
thereafter certain unofficial references took place between the Government of India and the
Rector. The orders of the Government of India were communicated in their letter No. 1477,
dated the éth December 1920, The objection regarding the transfer of the control over the
Matriculation and Intermediate examinations remained equally valid, since, whether logisla-
tion were to be undertaken in the Imperial orin the local Legislature, it was anticipated by
the Government of India that so étrong and fundamental a recommendation of the Commis-
sion would not be ignored. The letter of the Government of India sccordingly repeated
this objection to the pro and, as the letter in question laid particular stress upon the
financial position of the University, the Government of India examined that position in the
light of such information as was available. They also invited the attention of the University
to the large transfers which were being made from the fee fund to the post-graduate
angtmnﬁ—‘pointwhich had also been observed when the case wae previously submitted
in 1019,

4. Tt was unnecessary for the Gof"t]:nm[‘jnt of Iodia in 193‘9 toh fseign dany fﬁthor
reason for the rejection of s portion of the University’s request than the impending chan,
of control. But the proceed?:g- of the Senate of the 14th June 1919, wh;i:h :gre cdlﬁ
for by the Government of India, had clearly shown that the proposals were not adopted
without opposition, on the poverty of stndents and the large expenditure upon

uste studies and that one of the opponents wae 8ir P.C. Roy, who was closely
with the University College of Bcience. The Government of India likewise
received s of protest against the prol?onl, and it is understood that meetings of
were held. ' It is not clear how any charge of lack of courtesy can be made regarding
letters which emanated from the Government of India.

5. In h 2 and following pnﬁph of the letter it is stated that the
Goveroment of India’s letter of the 4th December 1920 abounds in misleading statements ;
thatit confines ite attention to the finanocial socition of the University on a date
arbitrarily fixed, namely, the 80th June 1010 ; that the mssertion that there was st
that time a large surplus balance with the University is wholly misleading and that
P t more thoroughly erroneous has hardly been made before; that the statement

the patent fact that the payments to examiners are made subsequent to that
date; that the allegstion thet the examination expenses have in recent yesrs diminished
rather than i d is wholly. devoid of truth ; and that. other items of noed expendi-
ture bave bogn conveniently ignored in the reply. It is further stated that one would have
espocted that the obvious course for the Department of Education was to sock for furthes,
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and up-to-date information from the University suthofities, and it s nﬁuﬁd that the
abstention from this inquiry is due to the that the framer of the letter apprehended
th:;’to ‘t:cl:b inquiry might lend to tho discovery of facts destructive of the position intended
to en up, ¢

6. The letter from the Government of Indis dated the 4th December 1920 emphati-
eally states that the Government of India were not in full lmunnnn of the facta regardi
the financial position of the University. The date 80th June 1919 was not arbitrarily se y
but was the date of the conclusion of the last financial year for which the Government of
India had information. The accounts, as made up to that date, indicated a large sarplus,
The Government of India have no information as to the dates on which examiners are paid ;
and the acconnts, as presented, indicated the financial position of the University over a
Enod of 12 months, The allegation that the examination expenses had diminished was

sed upon the latest information available to the Government of India. The Registrar's
letler under reply had indicated that expenses had incteased in other directions, but there
was no indication as to the extent to which these increases wore met by the large enhance-
ment of examination fees already sanctioned by the Governmeént of India. As regards the
alleged fuilure to request furtzer information, the letter of the Government of India
specitically asked for such information in the following passage :—

* But, though it may be possible that the accounts ss regards the examination
expenses may show a substantial change in 1818-20, it is clear that, as regards
the two preceding years, these cxpenses had shown a tendency to decrease,
while the University were undertaking heavy mew commitments in the
sphere of post-graduate teaching, The Government of India accordingly

N tEink that, before the neceasity of raising new revenue is accepted asa
reason for increasing the examination fees, some more dofinite presentation is
desirable of the causes which have led to this state of things and the
propricty of making so large a transfer to the post-graduate department
should ﬁ: substantiated.

In a matter of such importance as that submitted to the Government of India, it was
to be expeeted that a full statement of the position would be made by the Registrar, The
figures given in the letter were, however, insufficient to permit of an acturate view being
formed of the financisl position. The passage just quoted from the letter of the Govern-
went of India afforded to the Universit e opportunity of giving the full explanation
which the case deserved and the respomsibility for giving which clearly rested on the
University itself. The first reply to the Government of India’s letter of the 4th December
1920 was the Registrar’s letter of the 30th March 1931, although the Government of India
had invited and were willing to consider any fuller explanation of the financial position of
the University and although on the 80th March 1921 the control over the University had
already boen transferred from the Government of India to the Government of Bengal.

7. In paragraph § of the Registrar's lotter it is stated that the tone of the Government
of Indin's letter creatos the impression that Mr, Bharp made a grievance that large sums
of miney were spent out of the current income of the University for the development of

ost-graduate studies ; that this attitude of hostility had been consistently maintained ;
thnt certain steps had been taken for the restriction and suppression of post-graduate studies
in 1014 ; that Mr. Bharp had criticised the arrangements for post-graduate studies in a
note submitted to then%tllmtta University Commission; that references not very friendly
had been made in the letter regarding the suspension of the grant for the Minto Professor-
ship and in the letter already alluded to of the 22nd October 1819; and that the development
of post-graduate teaching is now one of the statutory duties of the University.

8. The initiation of post-graduate studies in the Caloutta University was facilitated
by grants given for that purpose by the Government of India, The references to cocurrences
in 1914 are not understood, but may be to those regarding which a repl{hnl given E!t?o
Honourable the Member for Education in the Government of Indis in the Imperisl -
lative Council on the 17th March 1920, The minutes of the Benate of the 4th January
1920 do not appear to have been received by the Government of India, but it if thought
that the reference is to a s, delivered about that date, in reference to which the answer

. to which allusion has just made M-ii\ the Tmperial Legislative Council.. The:
attitude adopted r. Sharp and ex Cls;him a1 his personal opinion in answer to cne
of the questions ;’ued before him by the utta University Commimion was that the

. stgenismtion of post-graduate studies suffered from cartain defecta—n point of view which
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avns likowise adopted by the Caloutta University Commission. As regards the two recent
e vt it Forward by the U carly in 1919 th an
_ pro was put forw the Universit in 1919 that the nt
the Minto Professorship for op:e year -houltyi be n?plied to t’he yptnf;ion of monoggn s
Secretary to the (overnment of Indis, expressed himself as anfavourable to
ographs but favourable to the idea of itting the University to receive
grant for other purposes. The Gavernment of India, however, did not accept this viow
vefused to give the grant during the vacancy of the Chair. This decision was com-
municated to the University in a lotter signed by Mr. Sharp.
. (b) The allusion to nn‘f‘;-nud' ly references in the letter of the 22nd October 1819 is not
, since the only reference to post-graduate studies was the suggustion that the
University might consider the possibility of raising the tuition fees for such studies by way
of an alternative to the mpuﬁ:hioh they had made.

9. The Government of India have never questioned the ion of the post-graduate
department (dthonﬁ the allusion tn section 44, Chapter XI, of the Rogulations ia not
sltogether elear). The bearing of the last two sentences of paragraph & of the letter is
acoordingly not understood.

10. The object of paragraph 5 of the letier appears to be to indicate that” Mr. 8ha
had undualy influenced &‘o &::ernment of India wl;th roference to the questions of pm‘;13
;mlm studies and the raising of examination fees. The decisions of the Gevernment of

ndis in important matters of this nature are not the decisions of the Secrotary of the
Department concerned. When the é:oponl for the enhancement of foes came bufore the
Government of India in 1919, Mr. S8harp, as Becrotary, recorded his opinion that the whole
of the University’s Eroponl should be accepted, at least fora peried of two or three years,
and that duriog such period there should be some enhancement of the tuition fees in the
gt-gmlunte classes. The Government of India did not this opinion entirely.
ey sanctioned a portion of the University’s proposal and rej a portion for reasons
‘mentioned above. This decision was' communicated in the letter of the ¥2ud October 1919,
which was signed by Mr. Sharp. :
. 11. Paragraph 6 of the istrar’s lctter is not rolevant to the subject. As, however,
it contains an assumption regarding certain mattors which have not been made public, it is
pecessary to state that the assumptions made are incorroct. Itis a fact, snd has already
been published as such, that the Government of India made certain Fmpo.uls re%nrding the
reconstruction of the University of Caloutta and that the Secrotary of Stats found difficulty
in the acceptance of these ? s. The Government of India, however, in making their
posals, had beeri particularly careful to safeganrd the continuance of adequate facilitios
g all students and to check radical changos affecting educational institutions save under
‘such safeguards. Thil.rngnph is moreover tantamount to a charge that the Govoroment
of India are hostile to the expansion and development of Secondary and University cducation
in Bengal. Such a cherge overlooks the frequent pronouncements of the Government .of
India upon this subject and the fact that in the years succeeding the creation of the Depart-
ment of Eduration in the Government of India large grants were made from Imperial
Yeovenues for these purposes. The non-recarring grants from Imperial revenaes for the
improvement of University and Sesondary odmtiouimlnding training institutions) made
winoe the creation of that Department have samounted to Rs. 1,88,95,000. The recurring
Tmperial grants made for the ssme purposes, from the same source and during the same
Petiod ambunt to Re. 29,70,000 & year. (These figares excinde graats made for Europoan
schools snd to minor sdministrations and also all Imperial grants made prior to 1011). Of
‘thest sums; 66 lakhs non-recurring and Rs. 9,80,000 recurring were allocated to Bengal.
12. The disclosures made in paragraph 8 (o) and paragraph 10 of this statement ave of
an unusual patare, giving, as they do, informstion regarding the views u{mnd bWy a
to the Gevernment of India prior to the issue of orders by that body. Owing
however to the emceptional nature of the case and the personal éharacter of the letter written
by the University, the Government of Indis have permitted the adoption of this unusuel
HLourm, 4 N
. Sy .
Oogy f o lettor No, 1477-Educotion, dased the dih Decombor 1990, yrom the Seoretary
- "to the Government of Indie in the Dzorm of Education, to' the Registrar,

Chlentta Univervity (threagh His Emoolionoy ¢he Eeotor). ]

1 atts directed to reply to your letter No. G.-99, dsted the 8th' September 1920,
ding the ‘of the examination fees. In reply tos mmuqm the - Govern-
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1286, dated the 14th November 1010, convoyed sanction to reguistions raising the fees for
B.A,, B8o, M.A, M.8c., and Bachelor in Inw Examinations. Your t letter points

out that the Honourable the Vice-Chancellor and the Syndicate congider Eﬂlﬁ, in the interests

of the University, it is sbunlutely necessary to repeat their request for the proposed increasa

of Ba. 5 in each coso for admission to the Matriculation nntﬁ Intermediate Examinationst

Tho ‘pressing grounds I)ut forward are that it ix unlikely that the propoged Becondary and:
Tutermediate Doard will be in a position to nundertake the conduct of these examinations

even in the early part of 1022, that the tuition fees of post-graduate claases havo rocently

been raised to Re. 10 in Scionce and Ry, B in non-Science subjocts, that the sum which can be

realised by raising such tuition fecs will be an insigniticant fraction of what is needed, and

that it is unlikoly that Further grants will be available from the Government of India or '
the Government of . It is therefore suggoested that there would be no practical

objection to the sanction of this proposal for a term of two years.

2. The Government of India t that they are not in full posseasion of the facte
regarding the financial position of the University. The last statement of accounts which
was laid before them is that ending 30th of June 1919, Tt indicates that there was on
that date a large surplus balance with the University and that very substantial transfers
had been | from the Fee Fund to the t-graduate department, amounting to
Be. 2,11,078 (being ane-third of the fees for Matriculation, Intermediate and elor
Examinations) her with an additional contribution of Ras, 55,837 and a further con-
tribution to the Scisnce College of Ra. 83,105-14-0, These contributions aocordingly amount«
od to Ra. 3,58,033-14-0 and exceeded by nearly balf a lakh the expendituro upon the actual
conduct of examinations. Had it been made clear that the request now put forward was
necoasary for the condnct of examinations, the caso for the raising of these feqg wonld
have been distinetly stronger. Tho Governmont of Indin, however, observe that the exami-
nation cxpenses in 1817-18 amountod to Rs. 8,868,846 and that in 1918-10 the budget grant
allotted for this was Re. 5,20,800, whereas tho actual expenditure was only
Ra. B,08,418. It LEM l.E.pnu‘l that in the year 1918-19 the examination expenses wero less
bg Ra. 67,000 than in t ing year. This may bo due to -Tmisl oircumstances, bat
tho eaving of Re. 2,12,000 in tho estimated exponditure is noticcable, On the other hand,
the total cost of post-graduato teaching in Arts and Science including the Science College
was in 1817-18 Ra. 5,15,1C6, 1In 1918-10, it rose to Ras. 6,%7,379. ~These figures rofer to
past years, But, though it may be possible that the accounts as regards examination
expenses may show a substantial change in 1819-20, it is clear that as ds the two
precoding yoars.these expenses had shown a tendency to decrease while the University wera,
undertaking heavy new commitmente in the sphore of post-graduate teaching. The Gov-
ernment of India aceordingly think that, beforc the nocessity of raising mew revenue is

pted as a for increasing the examination fees, some moré dennite presentation
is desirable of the causes which have led to this state of things, and the proprioty of making
#0 large a transfer to the post-graduate departmont should be substantiated. .

. 8, The Government of Indiu have ovorguhnpa that the new authority for the control of
Bocondary and Intermedinte Education will be in working order before the year 1922. They
can at lcast assure the Vice-Chancellor and the Syndicate that no efforts will bo lacking
on their part to accomplish this much dosived reform. o view of the probability of the
ly ereation of this authority and of other changes which are contemplated; aud in view:
15 of tho grave objoctions which were publicly expressed at the time when this proposal for
the incroaso of foes was provioualy mnade, the Government of India, while fully sympathiss
ing with the University in any financial difficultios which they may bo experiencing,
hesitate to accept the responsibility of undortaking so important a ohange in the regulations
at the present stage. 'fF:ey obsorve that the Honourable the Vice-Chancollor and the
Byndicikts also press this request with somse degreo of reluctance.

4. Wit reforence to the m%gation that tho change might be mado for two Foars, the

Governmgnt of India apprekend that the increased income {s likely to Be allocatod to
wario 'mpom and that, should # be found desirablo at the conclusion of that term to
reduce fees to their presont rete, serious difficulties may boset the Univorsity ia..

moeting the charges which would then fall upon them. Looking at tho case fromr every
point of view, the Governmont of India mf.f'fe that the Honourable tho Vice-Chaneellor
and the Byndieato will agree with them in their viow that the present occasion is inopportune
for so far-reaching n change. Important legislation is soon to- be introduced regarding
University. A naw puthority for thecontrol of Sccondary snd Intermediate %
tion will de created.- Itis Shorefare clearly undesitahle to-tie the bangds eifher of the.

[ ]
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University authorities as reconstituted or of the new authority for Secondary, and Interme.
diste Education by changing the fee rates for these two examinations at the present time,
The Government of India would agnin invite the attention of the Uwmiversity to the very
large transfer which is made from the Fee Fund to the post-graduate department, and th
would ounce more suggest & substantial increase in the tnition fues levied on post-
gradaate students,

Arms Acr Licexse Fees,
548. Lientenant-Colonel H. A.J. Gidney: (a) Arethe Government

aware that, in spite of the exemptions from payment of Arms Aot license fees
allowed to members of the old Volunteer Force, the Indian Defonce Force and
the present Auxiliary Force, the payment of foes is being insisted upon during
the ourrent year ?

(6) Will Government be pleased to "allow retrospective effect to be given
to the exemption orders contained in their Notification No. 1446, dated 27th
June 1921, from the beginning of the current calendar year so that the
ooncession granted by these orders will have effect during the current year?

The Honourable Sir William Vincent : (1) Government have no in-
formation but I will make inquiries. Primd facte the Government of India
cannot believe that the case is as suggested by the Honourable Member in
view of the orders issued by Government.

(8) The suggestion will be considered, and 1 will let the Homourabtls
Member know the decision of Government in due course.

Siz Wirrtax Mever’s EvibENce BxroRE RaiLway Couurrrer.

$49. Mr. Manmohandas Ramji: (a) Has the attention of the Gov-
ernment been drawn to the Report published in the Hindu of Madray of
the 6th August 1921, of Sir William Meyer’s evidence before the Railway
‘Committee ?

(8) Isit the case that an order for axles was givento English makers
at £55 in spite of the foreign quotation of £4567

{c) Isit a fact that the British price at first quoted was £84 and that
this was reduced to £56? ‘
(d) Was the reduction of the English price to £56 due to any change

in the requirements, or was it on the same specification as the corresponding
foreign quotation of £45?

Mr. A. C. Chatterjee : (¢) The answer is in the affirmative,

(4) 1t will be seen from the statements which have already been laid
on the table in answer to Question No. 229 by Sir P. 8. Sivaswamy Aiyer
that an order for wheels and axles was given to English manufacturers at £56
in spite of a foreign quotation of 215, The reasons have been explained in
Sir \%illiam Meyer’s evi:]lence before the Railway Conmittee, relevant extraots
from which bave also been laid on the table.

(¢) The British price was at first £83-15-0,

(d) I can give no further information on the subject beyond what is
onteined in Sir William Meyer’s evidence, T

/



QUESTIONS AND ANSWERS. 5

Ratuway Couwmirreg’s Reront.

550. Mr, Manmohandas Ramji : (¢) Has the Railway Committee
appomted by the Government submitted its report ?-
(¢) If so, when will this report be published ?:

(c& Do the Government propose: to get dhe sanction of the-Legislative
Assembly before action is taken upon this report ?

Colonel W. D. Waghorn : (s) The Railvay Committes has submitted.
its report to the Secretary of State. . _

(8) As soon as copies are received the report will be published in India.
Meantime, a summary has been published on the 16th instant both in England
and in India. .

(c) The Honourable Member is referred to the Resolution moved by Mr.
B. S. Kamat at the Delhi Session-of this Assembly when Government gave an
undertaking that, as far as practicable, steps will be taken to ensure that mno
action, administrative or legislative, be taken on Reports of Commissions op
Committees appointed by the Secretary of State for India or Government of:
India until an opportunity shall have been given by Government to the Indian,
Legislature to express its opinion thereon.

RaiLway CONNECTION BETWEEN Dacca AND ARICHA,

551. Rai G.. C. Nag Bahadur: (a). Is the Government of India aware-
that there is a strong public demand for a Railway connection between the
Headquarters of Daoca district and. Aricha in the Manikganj Sub-division of
the same district, and that a Committee sat recently at Dacoa to report on the.
practicability or othecwise of the project ?

(6) Has the Committee submitted any report ; and; if so, do the Govern-.
ment propose to publish it for information of the public ?

Colonel W. D. Waghorn : (a) The reply is in the negative. _
(6) The Committee has not yet sub:nitted any report, and the question of
ite: publication for information of the public will be considered on its receipt..

Provincial Porice SErvick.

552. Rai @. C. Nag Bahadur : Has the attention of the Government
of India been drawn to the memorials submitted by the members of the
Provinecial Police Service of the different provinces of India regarding their-
s:;v and? status? If so, whon do tlie Government.propose to announce their -

ision

The Honourable Sir William Vincent : The Government of India have.
received and dealt with the memorials referred to, and they have communicated
their views to Local Governments in a lettet, dated 13th August 1921. The
administration of the Provincial Police is now, however, a Provineinl subject,
and orders on the memorials will be issued by the Local Governments. The
Government of India are not in a position to say when Local Governments
will announce their decisions. ‘ :

DEruTY AND ASSISTANT SUPERINTENDENTS OF PoLick.

583. Rai G. C. Nag Bahadur: Will the Government be pleased: to,
state the fumctions and status, respectively, of the Deputy Superintendents and
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the Assistant Superintendents of Police ? Has Government considered the
necessity of maintaining both these classes of officers ?

The Homourable Sir William Vincent : The functions and depart-
mental status of Deputy Superintendents and Assistant Superintendents of
Police are the same. It is not possible to state the functions in detail, but,
speaking generally, both the Deputy Superintendent and the Assistant
Superintendent are assistants to the District duperintendent under whom
are posted and they discharge such daties as he may allot to them. It1s
necessary to retain both classes of oflicers so long as the distinction between
the Provincial Service and the Imperisl Service is maintained. The
Honourable Member may like to refer to the answer given by Mr. O’Donnell
in n;‘\lil[:rch last to a somewhat similar question asked by M. Sachchidanands
Si

Inpiaws 1y vaB IurEriar Porice SErvice.

554. Rai @. C. Nag Bahadur : Will the Government of India plesse
state in how many years the minimun of 33 per cent. of Indians in the
Imperial Police Service is likely to be reached, and whether any steps have
been taken to stop further recruitment of non*Indians from abroad ?

The Honourable 8ir William Vincent : It is impossible to give =
definite reply to the first part of the question, as the period within which
thie limit of 38 per cent will be reached depends on the cadre conditions in the
various Provinces, The Government of India have, however, recently impress-
ed on Local Goverrments the desirability of working up, as quickly as possible,
to the limit fixed for promotions from the Provincial to the Imperial Service,
European recruitment is arranged for by the Secretnﬁf State in Council. The
Government of India commnunicate requirement+ to him and, in doing so, taks
into account the 33 per cent recruitment in India.

MiriTary aNp Civil ASSISTANT SURGEONS.

* 555. Rai @ C. Nag Bahadur: Will the Government please state the
educational qualifications, pay and status of Military Assistant Surgeons and
Civil Assistant Surgeons, and why a difference of pay is iwaintained, and how
many Indiane are there in the former class ? o

8ir Godfrey Fell: Military Assistant Surgeons are educated at the
Medical Colleges in India. The medical course is five years, and pupils are
expected to obtain the Membership of the College of the Physicians and
Surgeons, Bombay, or the State Medical Faculty, Bengal, or degree of -
Bumor of Medicine or Licentiate in Medicine and Surgery of the Madras
University. - '

A statement giving the rates of pay drawn by Military Assistant Surgeons
is laid on the table. :

Military Assistant Surgeons are primarily engaged for mili service
with British troops, aid the recruitment of th’iru class of Anismtt‘uﬂrurgm
is restricted to Europeans and men of European desvent, : '

Civil Aesistant Surgeons belong to the Provincial Medical Services which
arc administered by Local Governments. The question of the position, ete.,
of Milifary Assistant Surgeons in civil employ is under consideration,
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Statement showing tAe statud and the rates of pay received by Military Assistant Surgeons
excepting those in civil employ. ,

Bs.
Per mensem
. v , consolidated. -
Benior Assistant Surgeon with the rank of Major ... . 700
Senior Assistant Burgeon with the rank of Captain .., 660
Senior Assistant Surgeon with the rank of Licutenant e BOO
Assivtant Burgoon, Let clags, of over 20 years’ service . 4BOW
Assistant SBurgeon, let class .., o o o 400
Assistant Surg on, 2nd class ... o o v 360
Assistant Surgeon, 31d class .., ee e w275
Kesistant Surgeon, 4th class ... pPS 200 v

Hovses 1w CaxToNuMEnT AREa, KarscHi,

. 0656. Mr. W. M. Hussanally ¢ Ts it a fact that sanction is being with-
held to applications for effecting additions and alterations to, or remodelling
or rebuilding houses on, plots held on original tenures within the Cantonment
arca of Karachi or for transfer of such property from one owner to another
unless and until the applicants execute a lease in Form B., Chapter XXI,
Cantonment Code, 1912 ? If so, will the Government be pleased to state
the authority under which the leases under Form B. arc being enforced in
regard to property held on old tenures ?

8ir rey Fell : So far as the Government of India ure aware, it is not
a fact that sanction is being withheld to applications for effecting additions
and alterations to, or remodelling or rebuilding houses on, plots held on original
tenures or for transfer of such property. The Government understand, however,
that, before such sanction is granted, occupants whose title is considered
doubtful are asked if they are willing to execute leases in perpetuity for their
original holdings as well as for the extensions.

The second part of the question does not now arise,

Mr. W. M. Hnssanally : May I ask a supplementary question, whether
it is a fact that in the Karachi Cantonment a large number of bungalows
are being acquired for the use of officers in_the new command the headquarters
of which has recently been transferred to Karachi ?

Sir Godfrey Fell : I am afraid I did not quite catch the Honourable:
Member’s question. ‘

Mr. W. M. Humnallg: Isit a fact that & verv large number of
bungalows in the Karachi Cantonment are being acquired for the benefit of
officers of the Military Department in consequence of the new command that
"has recently been established in Karachi ?

Sir Godfrey Fell : I am afraid I cannot answer that question without
making inquiries ; but to the best of my knowledge the scheme for the-
development of Karachi, which involves giving r:f part of the Cantonment
includes a proposal to erect houses for the General Officer Commanding and
the staff. However, I will inquire into the matter if the Honourable Member
wishes, and let him know, ¢

Mr. W. M. Hussanally: Thank you, I shall be glad to have the jn-
formation. , ' .

Ixp1ans axp Etroreans v FomesT Services.

557. Rai 8. C. Sen Bahadur: () Are the Government aware of dis-

satisfaction among the public recently ventilated in the Press of Bengal, Bibar.

© This rate will cnly apply to those Assistant Surgeons who outored the hervioe bafore Mareh 1008,
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-and Orises.and the United Provinces, on the subject of the admission of Indians
to the Forest Services, Indian and Provincial ?

(4) Will the Government bz pleased to state if it is a fact that in these
E’rovineen several Europeans have been appointed to the Imperial cadre of the
orest Service, in spite of their possessing no qualifications ge
(¢) Will the Government bo pleased to state if it is a fact that in Bengal
three of these new recruits were found totally unfit and had to be dismissed
from service Jast December ?

Mr.J. Hallah: (a) The Government of India have seen in one news-
paper a highly incorrect and misleading article on the subject.

(¢) Tt is not a fact that unqualifiel Europeans have been appointed to
the Imperial Forest Service in any province. .

(¢) It is ot a fact that any officers of the Imperial Forest Service in
Bengal were dismissed. Prior to' the current year the three most recent
recruits for the Imperial Forest Service in Bengal were appointed in 1911,
1912 and 1916, respectively.

Evnorzaxy axp InNpiaxn Recauirs, Forest Servicn.

558. Rai 8.C. Sen Bahadur : {s) Willthe Government be pleased to
state if there is any differencein the rules of admimion and training for
European and Indian recruits to the Imperial cadre of the Porest Service? If
so, will the Government please state the rules ?

(6) Will the Government be pleased to state if it is » fact that an admission
test is genemlly held for Indian candidates to the Imperial cadre, in English
and Mathematics, while no such test is held for European candidates ?

- (¢) Will the Government be pleased to state if it is a fact that most
Indian candidates fail in this test ? .

(7) Are the Government aware of complaints that this test is very
severe and the standard of examination too high ?

Mr. J. Hullah: (a) Copies of the regulations for recruitment in India
and England in 1921 are placed on the table. The rules are practically
identical except that in England higher and more strict qualifications are
demanded ; thus, an Honours Degree in Science is required, whereas in India
an Honours or first class degree in any subject is accepted.

(8) Reference is invited to raph 7 of the Indian regulations and
paragraph 6 and Appendix I of the English regulations. It will be seen
that the former prescribes a test; while the latter make provision for one
if the Secretary of State thinks fit,

(¢) Indian candidater certainly have not done well in this test.

() No. The standard in the subjects referred toin () is that which
used to be adopted for English candidates of school-leaving age at the time
when recruitment in England was effected by competitive examination. It
would be useless to select as probationers gandidates who were unable to
follow the prescribed course of studies and who would in consequence fail
to obtain appointments,
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BxrursioN of Canoipates rroM Deara DuN Forest Reseanc
INsTITUTE, :

550. Rai 8. 0. Sen Bahadur: (a) Will the Government be pleased to
state if it is & fact that 11 nominees of various Provincial Governments for
the Provincial Forest Services were expelled from the Dchra Dun Forest
Research Institute in April 1920 ?

(t) Are the Government aware that these students were expelled under
rule 85 of the Rules of Training at the Forest Institute of Debra Dun for
candidates for the Provincial Service ? : .

(¢) 1s it a fact that of these 11 students, 9 had not violated the rule 35
in question ?

(4) Will the Government be pleased to state if it is a fact that of these
11 candidates, several were Anglo-Indians and nominees of Burma and
Madras ? ‘

(¢) Will the Government be pleased to state if it is a fact that these
Anglo-Indians have since been provided for in the Provincial Services of their
Provinces on a slightly longer term of probation ?

(/) Are the Government aware that none of the Indian candidates
expelled bave been given similar appointments ?

(9) Will the Government be pleased to etate if it is a fact that, since the
above expulsion, rule 35 has been amended so as to give wider powers to the
Principal of Dehra Dun Research Institute ? ‘

(4) Will the Government please lay on the table copies of rule 35, as it
was in 1920 and as it is at present ?

(s) Will the Government please make a full statement on the subject of
the expulsion of these candidates ? ‘

Mr. J. Hullah: (¢) The number removed was 10.

(6) They were removed, after careful inquiry by the President, Forest
Research Institute and College, and his officers, as incapable of completing
the course successfully and so obtaining diplomas qualifying them for appoint-
ments. :

(¢) The wording of the rule was ambiguous; its intention was certainly
violated by the students.

(d) Four were Anglo-Indians deputed by the Government of Burma
and one was an Anglo-Indian deputed by Madras.

(e}) and ( ﬁ The Government of India have no information ; appointment
to the Provincial Service is not a matter with which they are concerned, but

the most recent provincial lists do not include in the Provincial service, either as
probationers or otherwise, the names of any of the students who were removed,
) 29) The rule has been re-drafted but no larger powers are given.
A) A copy of the old and revised rule 35 is placed on the tuble,
(¥) The reply is that given to part () of the question. y
Old rulo 85 := 1
Remyval for incapacity—Any first year student may, under the orders of {he
President, be removoed for incapacity or want of due diligence or application.
Ordinarily students who at the end of the first year have failed to obtain 50
per cont. of the marks in cach of the four major subjects and a similar
percentage of the total marks for all subjects will be so removed.
New rule 86 :—
Removal : ~ It is left to the discretion of thoe President to vemove any student for
incapacity or lack of due diligence or application or who, for any other’
causc appears unlikely to sccure qualifying marks at the end of the course, '
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- INDIAN FOREST SERVICR ) -

*
ORDINARY REBGULATIONS A5 TO TH® APPOINTMENT OF PROBATIORERS.

These wlations apply to all condidates, other than thoss cligidle” wndor wlation 9
' offgﬂp«iul I{epglu’lah'ou Jor nﬁcerc'or Men who Aave sevved in :‘? Mojoety’s
Forces during the War.

1. Appointments.—In makinig appointments, the Secretary of State for India in Council
acts with the advice of a Sclection Committee.

2. Applications for Appointment.—Applications for appointment must be made oa
a printed form to be obtnined from the Secretary, Revenuo Dopartment, India Office,
r;z'itchall, London, 8. W,, and cannot be considerod unless received not later than 1st July

8. Age Limit.—Candidates must bo not less than 19 bat under 22 years of ago on the
lat January 1931. Applicants whose course of study has been interrupted owing to the.
war, but whose tolal war service is nat sutficiently Jong to enable them to gualify under the
special niulatiom, will be admitted as candidates, at the discretion of the Becretary of
lmhit'ﬁ .:d )e;to to the comndition that thoir ago does not exceed by more than one year the

xed above.

4. Nationality, ete.~No person will be deemed qualifiecd who shall not satisfy the
Becretary of State :— 7
(¥) That, save as hereinafter provided, he is a British subject. .
(+s) That if be (being a British subject) or his father or his mother was not born
within His Majesty’s Dominions and allegiance, then at the time of his birth his_
father was @ British subject or the nﬁ' -of a State in India, and that such’
father still is or continned o be until his death a British subject or the subjeet-
of such State in India.

Provided that a ruler or -ull?'ect of any BState in India in respect of whowt'
the Governor-General in Council has made a declaration under section 98-A of
the Government of India Act, 1918, as amended by section 3 of the Govornmend:
of Indin (Amendment) Act, 1916, may be considered eligible.

An European candidate must bo prepared to give an undertaking, if selected, that he
will not marry bofore ho reaches India. If ho marries, after giving such an undertaking, he
forfeits his appointment. Every candidate must be of physiquo, and must produce
evidence of chamcter to satisfy the Secretary of Stato for India in Council that he is suited:
for the Indian Forest Secrvice.

6. Qualifications—Candidstes must have obtsined s degree witk Honowsrs in s>mo
branch of Natural 8cienco ® in a University of England, Wales, or Ireland, or have passod
the Final Bachclor of 8cicnce Examination in Pure Science in ono of the Universitics of
Scotland.t A degree in Applied Science will not be considered as fulfilling these conditions.
Candidates are required to produce evidence that they havea fair knowledge of either:
German or French. Weight will bo attached tothe possossion of a diploma or degroe in
Forestry.

6. Should there in any year bo more candidates considered to be qualified in every.
respect than vacancies to be tilled, the Secrotar{ of State resorves the right to require them 1o
poss & competitive examination conducted by the Civil Service Commissioners, on the results
of which their final selection would depend. Particulars of this examination will be found
in Appendix L.

+ 7. Medical Eraminalion,~8clected candidates are required to undergo s striot ex-
amination by s Medical Board 4t the India Office, at which particular stress is laid on good
vision and hearing, and to satisfy the Sccretary of State for India that they are physically
fit for servica in the Indian Forest Department. . A

Candidates who do not satisfy the Secretary of State for India that they are physically
fit for appointment to the Indian Forest are not admitted to the eompotitive ex-
amifmtion mentioned in Regualation 6.

A ldnntm'l)'ls n Natural Sciense or in Experimental Beience at the University of Dublin will be considered

. e owstry. &b the Univesity of Edinburgh are regardod ha mtlefying tho requirements of this

mﬂi’f pos ‘t.h‘;:lml Exsmination of that University h‘lomm:mlm Solence emblraced
the ‘Pure 0, .

e s
s .
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8. Period of ' Probation.~Before appointment to the Indisn Forest Department s
probationer is requined— - .
*(i) to have oblaingd, either before selection as probationer or within the peried of

two * probation, the d or -diploma in Forestry at Cambridge, Edin-
burgh or Oxford University. Probationers may elect to spend the tionary
period at any one of these {»’ niversities ;

(5i) to have undergone a special course of instruction in Forestry, under the direction
and supervision of the Director of Indian Foresty Studies, appointed by the
Secretary of Btate for India in Council ; _

(#65) to have passed an exgmination in Forest Engineering, and in certain ?unl

) .ubjmf,“ namely, ;g;«mtic Botany of Il:ﬁlnn trees, Indian Geology, Forest
Law, Indian Working Plans, and, if required, an Indian vernacular language ;

(fo) to have undergone & final competitive examination in Forestry (sce Appendix II) ;

(v) to have satisfied the Becretary of Btate,-in such manner as may be determined, of-

his ability to ride, )

The period of probation is in ordinary cases two years. The Direotor of Indian Forest
Studies instructs probationers in each case as to the order and manner in which they should
fulfil these various requirements. _

9. Charges—The probationers are required to defray all expenses of lodging, board,
taition, lngrgxcur-_ionu to forest contres ::q the United Kir{gdom while at the gxﬁlnr'-ity.

10, Allvwasces.—The Secretary of State for India in Council makes payments to each

probationer at the rate of 200{. & year, not exoceeding a total of 400/, These payments are
ordinarily made on the following dates in each yoar :—

2
On the lst December ... w 80
On the 1st March o - e e [ ]
On the 1st June s - . ]

years will be spec considered,

For tours made on the Continent under the instructions of the Director of Forest
Studies, subsistence and travelling allowance will be paid by the Secretary of Stase for India
inf Council, at such rates as he may from time to time fix. The fees of the local forest
officers at the centres visited will also be paid by the Secretary of State,

The grant of the allowanoes is subject to the following conditions —
(a) that the progroes of the probationer in his studies is satisfactory ;
() that the probationer gives sscurity to rofund the payments in the event of his
glbng‘ot? quaéﬁy foran uppointma::lte:'ln the Indisn omt Bervice, or not :igmg
e articles of agreement as specitied in or failing to joi
Indian Forest Bervice at the 'ansu:t the per!od oE plri]htion. Sl
11, Condwot.—Every probationer is required to conduct himself during the F\od of
probation in & manner satisfactory to the Secretary of State, and to gin% satisfac-
tory progress in his studies in such a manner as may be required, f-ﬂin:b:hhh, or in the
ovent of serious misconduct, he is liable to have his name removed from list of probae

12. Appointment and Sonioriéy.—Probationers who comply with the requireménts of
Regulation 8 within the sanctioned period of time, and also satisfy such other tests as mivy
be i are appointed,  Assistant Conservators in the Indian Forest Department,
provided they are of sound constitution and free from physical defeots which would render
them unsuitable for employment in the Indian Forest Service. No probationer will be
confirmed as & member of the Indian Forest Service who fails to profit by the oourse of train-
ing; or who appears, in the light of the experience aoquired as to his capacity and qualifica:
tions during the probationary period, to be unsuited for the work of a forest officer, The

ition tﬁ‘ the Awsistant &mnmton in the provincial Forest Lista is determined by the
%‘q of State for India in Council on the report of the Director of Indian Korest
ion,

Probationers ave allowed at the end of the period of probation to state their preference
it reapeot of the provinoes to which they desire to be allotted ; but the distribution is mse “to
the several pmmrding to the noods in the publio service, at tho discretion of the

The cases of i‘ﬁrubationers whose probation does not extend over the full period of two
¥

»

T

‘:
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mof Btate for Indis ip Council. QMicers are, however, at all timas lisble to be trans-
m one province to another at the pleasure of the Government of India. =
Probationers are informed that officers of the Provineial Farest Bervice, if prom: to
the Imperial Forest Service, may habri\rcn rank in the latter Beryice according to the pay
they receive : and it is therefore possible that probationers recrnited nnder those regulations
may find that Provincial officers are, on such promotien, placed ahove them on the gencral
semiority list. Pay is, however, on a time-scale to the 23nd year in the Imperial Forest
Secvies, and promotion beyund tho time-scale poriod will be strictly by selection, withont

to sepiority. :
18. Articles of Agreement.—A probationer ia required, dn qualifying for appointment
as Ausistant Conservator, to sign articlon of agroomont setting forth the terms and conditions
w; ointment ; he must embark for India when requir® to do s0o by the Becretary of
ate, Failure tg embark at the stated timo will, in the absence of satisfactory explanation,
tead {5 forfeitare of appointment. C
14 Phnc‘w to Imdia.—Kach probationer on appuintnent to the Indian Forest
Sarvice i provided with & free first-class to India. .
18. Salary.—The scale of pay and allowances in force is given in Appendix II to thewo
Regulations. No guarantee can be given as to the sterling vﬁne of the rapee, _

“18. Promotion, Leaor and Peasivn.—Promotion, leave and arfe guverned by
the Regulations laid down by the Giuvernment of India, and applicable to Forvat officers,
such regulations being subject to any modifications or alterations which may be made in them
from time to time by the Gtovernmeut of India, and their interpretation in case of any doubt
arising being left to that Government. A copy of the existing regulations can be seen om
application at the India Office. ‘

A summary of information regarding leave and pensions is eontained in Appendicos
IVand V.
Ixp1a Ormoz,

Jonusry 1931

APPENDICES.

Arpexvix [.—CouestiTive ExaMINaTION,

Tn the event of the Civil Service Commissioners being requested by the Secretary of
ftate for India in Council to hold an examination in any year of candidstes nominated Ly
him to compete for appointment as probationers for the abgve Service, the following will be
the subjects in which such candidates will be examined :—" :

Maximum Maximuoni.

nglish Composition "?:eh 5. Phyalos “ﬁ" '
3. Geoman o Frenoh . 100 ¢. Geology - 109
& Nementary Chemiskry - 50 7. Botany . 100
4. Bigher Chemistry 8. Zoology 100

v 100
Not more than thyee of the subjests numbered 4 to 8 may be offared,
Candidates must pass to the satisfaction of the Civil Service Commissioners in the first

,tm .‘% numbered 4 to 8, oply marks showing real atininment will be connted

_the, erda# of merit, s that a candidate who has & thorough knowledge of one or fwo
of the optiomal lu\r‘ieet.l may obtain on that l(nowledqe alone as many marks as a clnlli_ﬂﬂl
who offers the maximum number of the optional subjects on & lower standard,
o . SyLLABUS,
"+ . Tanguagee,—The examination in German and French will inclade translation, composi-
tiem, and conversstion. "

Sciences.—~The standard of the cxamination in Higher Chemistry, Physics, Geology,

loqﬂ sod luﬂmwﬂ] be that of the Honours Bchools of the Universifier.

e examin in Elementry Chemistyy will consist of & written paper on the more
elmantary parts of Inorganio Chemistry, together with the outlines of Orgunio Chemistry,

- Arrx¥vix IL—Fixan ExAMINATION,

"1, With a view to the allocation of the annual Curriy Scholarship for fndim' Fu'rvn.
Buudete (value about 857.), and to facilitate the allotment of probitiondrs to the several
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frnvinoe- in sccordance with paragraph 12 of the Re, ulations as to appointments in the
ndian Forest Service, probationers who have uompluwf their prescribed ocourse of tndining
are required to undergo a competitive final examination in Foresty. R
2. A list of the probationers in order of merit is prepared by adding together (a) the
marks obtained at the final examination and (3) the l;nrh obtained during the course of
poactical training in forestry nunder the control of the Director of Indian Forest: Studies.
he maximum of marks obtainable under (a) is the same as under (5).
‘ "03. The final examination consiste of an oral examination and three or more papers, as
OllOWs ¢ .
(/) One or more Ecpeh in Sylviculture, Forest Protection (including Forest Botany
and Forest Entomology), and Forest Utilisation (including Forest: Engineering),
(i7) One or more papers in Forest Management, Forest Mensuration, Fovest Valuation
and Forest Administration, ‘ :
(#57) A paper in Genernl Forestry (Practical) desling with the work done and with the
forests visited daring the course of practical traiping.
4. Probationcrs are not required to pay any fee for the examination.

AppExpix III,—Pay.

Y P e Totl,
oar. ay. ay.. )

Ra. Ra, Re.

1 328 150 475
] 878 150 535
3 425 150 575
4 475 150 [
5 525 150 7
[] 575 150 75
7 685 150 s
8 875 150 835
9 723 ) 150 875

(Eficiency Bar.)
10 800 200 1,000
11 850 20) 1,050
12 900 20) 1,100
18 900 250 1,150
4 [ 1 250 1,200
18 1,000 250 1,250
16 1,050 200 1,300
17 1,100 250 1,859
18 1,150 250 1,40
19 1,200 250 1,450
20 1,250 250 1,500
21 1,800 250 1,550
b c 1,350 B, um 2,000 " 1,600
Chief Conservators .. Ra. 2,500—185—8,750 & month.
Inspector-General ... Ra. 8,850 & month.

.

1. Overseas pay is granted only in the case of officers of non-Indian domicile, .
.. 2. No overseas pay will be granted to Conservators, Chisf Conservators or the Inspector-

' ooady
3. Probationers trained in the Unitod Kingdom will, on sppointment to. the Indian
Forest Service an Assistant Conscrvators, enter the time-scale at the second ﬁeg_r., irrespective
of the duration of the probationary period spent under training in the nited Kihgdoh,
Pay will be drawn from tﬁe date on which they report their arrival in India. This concession
88 regards pay will affect pay only, and not service for pension or leave ; it will not be
granted in addition to any concession as regards pay given in respect of war service,
4. The increments stated in this scale cannot be claimed as of right; they iday be
stopped, deferred, or suspended if the officer’s work is unsatisfactory.

AprENDIX IV,

Norz, v V are merely intended tqshow the principal leave and pension rules in the Clvil

Sorvioe R mmud‘n?pr:lw:‘:gplmbh to tmylndl':i Pom? Bervice wplthourloln into minute details, and do nut

mw'ﬂ'.n with every case that may arise. The rules are suhject to alteration, nm qﬁwg be

with refereuce fo tho authorised text of the Civil Berviee Regulativns for ¢ ., ‘ales

;"3; 2rply only to qfloers of non-ndiax domialle ; the ledve rales for fudians reoruited in England -milibpedithd
U e.

s
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LEAVE,

1. The following isa summary of the prinei Iations relating to the leave admis-
sible to_officers appointed to the Indian E:ompl&m by the Becretary of State from the
United Kingdom.
Long Leave.

- 8. Purlough with allowances (s paragraph 5) is admissible to an regate maximam
smount of six years during an officer’s nervnce.pll e e

8. The amount of furlough “earned” is one-fourth of an officer’s active service and the
smount “due” is that amount less any enjoyed.

4. Except as provided in Rule 7, furlongh without medical certificate is limited to the
smount “due™ and may not exceed twouy&;m at a time. “On medical certificate furlough
may be to three years.

&, The allowances admissible during furlough are:

: (1) during any period of furlongh not exceeding two years half & salary, subject
¥ to_certain }rlmximnn and (in the case of furlongh with mxied certificate)
minimum himits, -

(8) after the expiration of the first two years of any period of futrlough, one quarter
of average salary, subject to certain maximum and minimum limits.
6. Furlough on half average salary (see paragraph 5) may be commauted into leave on
bigher pay -uubgect to the following conditions:
(1) The leave on higher pay, or “commuted furlough,” is fixed at one-half of the
furlough commuted.
(2) The amount of furlough which may be commuted during an officer’s total service
is limited to two years.
(8) The commuted furlough will carry an allowance at the rate of average salary,
subject to & maximum of £2,400 a year. ) .
(4) Bubject to special consideration in excoptional cirenmstances, an officer must have,
six months’ furlough st his eredit at the end of the *“commnted furlough,” or
any leave granted to him in continnation of it.
(6) In any one perind of leave not more than eight months may be spent on
;‘ commuted furlough” or on “commuted furlough’ combined with privilege
eave.
(8) For the purpose of the rules governing the extent to which leave taken out of
o India may be allowed to count s service for pension, time apent out of India
on ‘commuted furloagh’ will be reckoned aseording to its actual duration, and
not a:&ording to the duration of the furlongh in exchange for which it is
granted, .

7. In vespect of urgent private affairs, an officer may be granted farlough in excess of
the arount ‘due’ for & period not exoeeding six months at one time or 12 months in the
whols of his servios.

* . Short Leave.
, " 8, Privilege leave is a holiday which may be granted to the extent of one-eleventh part
™ .. gf the time that an officer has been on duty without interruption ; and it may be accumulated
four months. o
' m&b’m& to certain conditions, privilege leave may be combined with furlonghor extwa-
ordinary leave without pay. ‘

9. Joining time for a short period, usnally with half avernge salary, is grauted to am
officer returning from leave out of India to enable him to rejoin his appointment. -

10. Shortleave is also granted to ensble officers to appesr at examinations, etc. -

11. Extraordinacy leave withont sllowances may be granted in case of necesaity, and
except in certain specified cases, only when no other kind of leave is by rule admissible, Tt
mayy be granted in continuation of other leave.

General.

> 18, Lesve of absence, whether on furlongh or on v_ﬂ.agolun."w\ never bo elaimed an
of right, and is given or refused at the discretion of t. ~
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Arrexpix V.—PrNsioxs.
Ordinary Persion. :

(1) Bubject to the absolute right of Government to decline to permit any officer to retire
before reaching the age of superannuation should it be necessary in the public interest to
retain his services, Imperial officers of the Forest Department will be allowed to retire
optionally after 20 or more years' service, and in that event they will ordinarily be entitled
to draw a pension not exceeding 80 sixtieths of average pmoluments, subject to t‘o following
maxima :—

R¢,000 & year after . . w20 yoara® completed servioe.

ﬂS,W »” ” vor o 25 7 » pn " ’

Rsonn 8 " "

nﬁ,m " ” ooe 27 ” ” ”»

m'm ” ” had e 28 ” ” ”

*;5‘000 " oo -~ . ”
000 o w 80 -

~ (2) Government will have an absolute right to retire any officer after he has ocompleted

25 years' service withont necessity to give reasons, and without any claim for compensation
in addition to pension, and in that event the pension admissible to the officer will ordinarily
be regulated on a scale not exceeding that prescribed in alause (1) above, in the case of
optional retirements of officers of the service to which be belongs.

(8) Government reserve an absolute right to reduce the pension ordinarily admissible in
the ease of any officer whose service has been unsatisfactory.

(4) The payment, out of India, of pensions granted in rupees will continue to be
regulated by the provisions of Articles 934 and 971 of the Civil Bervice Regulations.

Special Additional Pensions.

(1) The existing lists of spenial appointments have been classified in two grades, as
shown in the achedule annexed, the lower grade comprising those posts which involve high,
but intermediate respansibility, the higher consisting of those which require a marked degree

_of independent administrative and professional capacity. .

. (2) Officers who have held appointments listed in the lower grade in the schedule will be
entitled to an sdditional pension at the rate of Rs. 300 a year for each completed year of
effective sorvice in any appointment included in that grade, provided that no officer may draw
an additional pendion in excess of Rs. 1,600 in respect of service classed in the lower grade.

(3) Officers who have held appointments listed in the upper grade in the schedule will
be entitled to an additional pension of Rs. 50N a year for each completed year of effective
seryice in any appointment inclnded in that grade, provided that no officer may draw an
additional pension in excess of Ra. 2,600 in respect of service rendered in the lower and upper
grades combined or in the upper grade alone.

. (4) These additional pensions will be awarded, as in the past, only to officers who have
given proof of special energy and efficiency. The existing restriction in Article 475, Civil
Bervice Regulations, agninet the award of additional pensions to officers retiring of their own
option before the age of 55 with less than 28 years® service will also be maintained,

APPOINTMENTS OARRYING ADDITINONAL PENsroNs.

&

.

Upper Grade, Lower Gyade.
Inspector-General of Foresta, President, Forost Research Institute.
Chief Conservators:of Forests. Conservators of Forests,

-

Ixprax Fommer SErvicE.

.FORN 70 BE FILLED UP BY OANDIDATES*YOR APPOINTMENT A8 PROBATIONER UNDER SEIE _

OBDINARY REGULATIONS. i .

Thts form must be comploted by the Candidats in iz otn Randwriting and returned to
the Secretary. Revenve Dopartment, India Ofice, London S. W.-1, not later than
Iat Julw 1981, : .

If Candidates who return tha Apolication Form do not receive an acknowledgment of it
within a reaemable time they shou'd communicate 1with the Secretary, Revewue
Department, India Ofice, :

Inpra Orricy, Januavy 1921
1. Name in full, SURNAME FIRST IN CAPITALS,
2, Prosent Address in full. (Any subssquant alteration to be.notifisd to tha Bicretary, Revenwe
Department, India Office.)
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8. Exact date of Birth, and age last birthday. (4 Birtk Cert{ficate will de required n the cvent
of the oandidate's sslection ; or if this is net oblainable, other sutiafactory evidence,)

& Plase of Birth.

5. Nationality at Birth.

6. Whether married or single. (Sae paragraph 4 of the Regulations.)

7. Pather’s place of Birth, nationality at Hirth, and present aationality. .

8 Prolession or oec ion of father ; and whether, at the time of the Camdidate’'s birth, his

: jeot.
9. Mother’s place of Birth and uﬁoulit,y at Birth.
10. Scbools in order, gi dates of entering and luvin& ‘ .
Any tion of suthority held, any distinotion attained in school work, fames, achool
, eto.. any University schorlarship won.
11. University, with dates of entering and leaving. Degree and any other diplomas or distin>-

Name of College and College Tutor.
18. Particulars of any experionce or training in Forestry. .
18. Whether Oandidate has on any former ocosaion applied for a Government appolfitment. If
1. Nlo, nh::n and for what Wm‘& with what result. fof whom at Teast "
ames, full postal addresses, ons of three w one & sh
be connected with the Institution at which ﬁw &m han Jast btudied),
tostify, If applied to, s to conduct and charsoter. orences will mot be from
wﬂomnhﬂhothnmwﬁonﬂhow of ¢he Candidate.) .
18. ether trained at the public expenss in any Training College in England and Wales.
16. Bwalose & photograph of yourself.

Bignature of Candidate -

“N_  Date 199,

INDIAN FOREST SERVICE.
SPECIAL BRGULATIONS 48 TO THE APPOINTMENT OF PROBATIONERS,

These special Regulations apply enly to candidates eligible under Regulativn 8 below.
The ordinary requlations are applicable to all other candidafes.

1. The Secretary of Btate for India is red to consider applications for a infments
in the Indian Forest Service, which w;ﬁ"ﬁ made in Aﬂglll)Pli 1921. Applieations for
sppointment must be received not later than the 1st July 1921 on a printed form obtainable
from the Revenue Becietary, India Office, Whitehall, London, 8. W.-1.

2. Candidates for appointment under the special regulations must be officers or men
who have served in His Majesty's Naval, Military, or Air Forces during the wag for not less
than one year. Oue year's service, however, is not required in the case of those “discharged
owing to wounds or other injuries or sickness arising ont of the war. Candidates who have
been prevented from serving in His Majesty’s Foroes by canees which the Secretary of State
for India nocepts as adequate will also be eligible.

. 8. Candidates must have been born on or after the 3nd July 1884 and on m"‘ before the
1ot July 1902.
K No person will be deemed qriakified who shall not satisfy the Secretary of Biate :—
(i) that, save as hereinafter provided, he is a British subject ;

(%) that if he (being & British subject) or his father or his mother was not born within
His Msjesty’s Dominions and allegiance, then at the time of his birth his father
“was a British subjest or the subiject of a State in India, and that such fither still
is or continued to be until his death & British subject or the suhjest of snch
. State in India. 3
* Provided that a ruler or subject of sny Btate in India in reipeet of whom the
Governor General in Council has made a declarntion under section 96-A. of the
QGovernment of Indin Act, 1915, as amended by sbetion 8 of the Government of
Indis (Amendment) Act, 1016, may be considered eligible.
8. Candidates may be married or unmarried. .
6. Candidates must produce evidence of good character in both civil and military life,
‘7. Tt is essential that candidates should have received n good general education such as
wounld ordinarily enable them to pursue a couree of stndy at & University and obtain a
. Preference will be given to those who have had some University training in natural
nimr forestry, and whose course of studies has been inw_"ru]itoa by military service.
An elementary school cduacation is inmfficient. Army bertificsitos of education do not
represent an adequate s.andard of attainment,

v
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8. Candidates must satisfy the India Office, Medical Board as to their physical fitness
for the strenuous work of the Indian Forest Service. Particular stress is laid on vision
and hearing. Men dischurged owing to ill-health are unmlikely to be suitable. Bpeei
consideration will be given to candidatcs who have been wounded, but (1) injury to the
head, (2) deafncss, (3) loss of an eyc, (4) loss of & leg above or through the knee, must be
regarded as disqualifications,

9. Candidates who appear from their forms of applications to be prima fucie eligible
for uppoiniment will be interviewed by u Selection Committee, on whose advice the Becretary
of State for Ipdia in Council acts. ‘ '

! -

10. Selected cundidates who have no special qualifications will be placed on probation
for a perivd of two years, during which they must undergo special courees of instrustion in
forestry at Onmbr,id’ge, Edinburgh, or Oxford University, supplemented by theoretical and

tical instruction during the vacatiom under the Director of Indian Forest Studies.

lected candidates with special qualifications, such as o degree ov diploma in forestry, may
spend & shorter period ¢n probation (see paragraph 11).
.11, Period ¢f Probation.~Before appointment to the Indian Forest Department a
probationer is required —
() to have obtained, either before selectivn as probationer or within the period of two
years' probation, the degree or diploma in Forestry at Cambridge, Edinburgh or
Oxfordp Univernit{f Probationers may elect to spend the probationary period at
uny one of these Universities ;

(¥6) to have undergone a special course of instruction in Forestry, under the direction
and Supervision of the Director of Indian Forest Studies appointed by the
Secretary of State for India in Council ;

(¢) to have pnesed an examination in Forest Engincering, and in certain. special
wubjects, namely, Systematic Botany of Indian trees, Indian Geology, l;::ﬂt
Luw, Indian Working Plans, and, if required, an Indian vernacular language ;

(év) to have undergone a final competitive examination in Forestry (see Appendix I) ;

() to have satisfied the Secretary of State, in such manner as may be determined, of
his ability to ride.

The Director of Indian Forest Studios instructs probationers in each case as to the order
and wmanner in which they should fulfil these various requirements.

12. Charges,—The probationcrs are required to defray all expenses of lodging, board,
tuition, and excursions to forest tentres in the United Kingdom while at the University,
13. Allowances.~The Becretary of State for India in Council makes payments to each

probationer at the rate of 200L. a year, not exceeding a'total of 400/. These payments are
ordinarily made on the following dates in each year :— - ;

8B
On th. llt Dmbﬂl' a0 oee ore ooe m
On the 1et March ... S o 80
On the 1st June .., e o e we 80O

The cases of probationers whose probation does not extend over the full peripd ' .'of twe
years will be specially considered.

.;. . For tours made on the Continent under the instructions of the Director of Forest
Studies, subsistence and travelling allowance will bo paid by the Secretary of State for India
in Council, at such rates as he may from time to time fix. The fees of the'loeal f
officers a4, the centres visited will also be paid by the Secretary cf State, A M“,,‘r.

The grant of the allowances is subject to the following eonditions : —

(@) that the progross of the probationors in his studies is satisfactory ;

(D) that the probationer gives security to refund the payments in the event of his
failing to® qualify for an appointment in the Indian Fovest Service, or not
signing the articlos of agreoment as specified in paragraph 16, or failing to join
the Indian Forest Bervioe at the end of the period of probation.

14. Conduct.—Every probationer is roquired to conduct himeelf during the period of

bation in a manner satisfactory to the Becretary of State, and to give evidence of sutis-

A #s in his studies in such a manner as may be required, Eﬂi which, or in the’

:ive‘nt‘ of serious miscondaot, he is linble to have his name removed from :go list of "proba-
oniers, : , B e
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15. Appointment and Senivrity.—Probationers who comply with the requirements of
Regulation 11 within the sanctioned period of time, and also satisfy sach other tests as may
bo prescribed, are sppointed Assistant Consorvators in the Indian Forest D:fu'tmnnt,
govlded they are of sound constitation and free from physical defects which would render

em unsuitable for employment in the Indian Forest SBervice. No probationer will be con-
firmed as & member of the Indian Forest 8ervice who fails to profit by the course of training ;
or who appears, in the light of the experience acquired as to his capacity and qualifications
during the probationary period, to be unsuited for the work of o forest ofticer. The posi-
tion of the Assistant Conservators in the provincial Forest Lists is determined by the Secre-
tary of State for India in Council on the repsrt of the Director of Indian Forest Studies.

" Prabationers are allowed at the end of the poriod of probation to state their preferenco
in respect of the provinees to which they dosire to bs allotted ; but the distribution is made
to the several provinces according to the novds of the public service, at tho discretion of the

of State for India in Council. Officers are, however, at all times liable to be
transferred from one province ta another at the pleasure of the (tovermment of India. K

Probationers are informed that officers of the Provincial Forest Service, if promoted to
the Imperial Forest Service, may be given rank in the latter service according to the pay
they receive ; and it is therefore possible that probationers recruited under these regulations
may find that Provincial officers are, on such promotion, placed abive them on the general
seniority list. Pay is, however, on a time-scale to the 22nd year in the Imperial Forest
Service, and promotion beyond the time-scale porivd will bo strictly by selection, without
reference to seniority.

16. Articles of Agreement.— A probationer is required, on qualifying for appointment
as Assistant Conservator, to sign articlos of ment setting forth the terms and conditions
of his appointment ; he wust embark for [ndia when required to do so by the Secrotary of
State. Failure to embark at the stated time will, in the atnnee of satisfactory explanation,
lead to forfeiture of appointment, i

17. P ¢ to India.—Each probationer on appaintment to the Indian Forest Service
is provided with a free first class passage to India, .

18. Salary.—The scale of pay and allowances in force is given in Appendix II. No
guarantee can be given as to the sterling value of the rupee,

19, Promotion, Leave ani Pension.—Promotion, leave, and pension are governed by
the Regulations laid down by the Government of Indis, and applicable to Forest officers,
such regulations being subject to any modifications or alterations which may be made in
them from time to time by the Government of India, and their interpretation in vase of any
doubt arising being left to that Government, A copy of the existing regulations can be
soem on 3 tion at the India Office.

A summary of information regarding Leave and Pensions is contained in Appendices
A1l and IV. o8
0. War Sercice Comoessions,—Completed years of service with His Majesty’s Foroes
during the war, rendered after attaining the age of 90 years, will count forpy‘nd&mmo-
tion, but not for leave, up to s maximum of four years. Subject to the ssme conditisns,
completed yours of service with His Majesty's Foroes will count for pension also, in acuore
dance with the following scale : —
- For officers retiring after 30 and less than 20 years' service, a maximum of two years
.to.count for pension,
" Foc officers retiring sfter 26 years' service, s maximum of three years to count for
o - Mﬂ.
* These spocial additions 1o peasionary sarvice will not be inaluded in total servios for the
purposes of Article 408 of the Civil Bervice Regulations.
Lmna Ormos,
daauary 1981,
A st el

APPENDICES,

ArrexDIx T—FInaL EXAMINATION.

1. With a view 10 the allocation of the annual Currio Scholarship for Indian Foresy
Students (value about 851.), and to fasilitate the allotment of probationers to the several pro-
vinces in aecordance with paragraph 16 of the Regulations as to appointments in the
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Forest Borvice, probationers who have completed their prescribed course of training are
required to undergo a competitive final examination in Forestry.

2. A list of the probationors in order of merit is propared by adding togother (a) the
marks cbtained at the final examination, and (b) the marks obtairied during the course
of practical training in forestry under the cootrol of the Director of Indian FPoregt Studies.
The maximum of marks obtainable under (4) is the same as under (4). ) .

ol 8. The final examination consists of an oral examination and three or. more papers, as
ollows :—
() One or more papers in Sylviculture, Forest Protection (including Forest Botan
_ and Forest Entomology‘), and Forvest Utilization (including Forest Engineering‘{
(7) One or more papers in Forest Management, Forest Mensuration, Fprest Valua-
tion, and Forest Administration.
(¥7§) A paper in General Fomtr{ (Practical) dealing with the' work dome snd with
the forests visited during the course of prastical tiaining.
4. Probationers aro not required to pay any fes for the oxamination,

Arryuix 1] ~Pay.
Ovorsons

Year. PE. Puy. Total.
N RBs. Ra,
1 328 150 476
2 3% 150 525
3 485 150 575
4 475 150 6256
] 535 150 €75
[] 575 150 725
7 a3s 180 e
8 a5 180 835
9 788 150 875
{Efficiency Bar.)
10 800 200 1,000
11 850 00 1,050
13 900 . 200 1,100
18 900 250 1,150
14 850 250 1
15 1,000 250 1,250
18 1,050 250 1,300
17 1,160 250 . 1,850
1R 1,150 250 1,400
19 1,900 250 l,&
20 1,350 250 1,500
21 1,900 250 1,
22 1,850 250 1,800
Conservators ... Ra. 1,750 - 50—32,000 a month,
Chief Conservators . Ra. 2,500 -125—9,780 & month.
. . Re. 32808 month. - .

Inspect; - .

1. Overseas pay is granted only in the case of officers of non-Indian domicile.

2. No overscas pay will bo granted to Conservators, Chief Conservators, or the
Inspector-General.

8. Probationers trained in the United Kingdom will, on appointment to the Indian
Forest Servico as Awsistant Conservators, enter the time-scale at the second vear, irrespective -
of the duration of the probationary period apent under trainiug in the United Kingdom.
Pny will be drawn from the date on which they report thoir arrival in India. Thie con-
connion as rds pay will affect pay only, and not service for penvion or leave ; it will not
be granted 1n addition to any concexsion as regards pay given in respect of war service.

4. The incroments stated in this scale cannot be claimed as of vight; they may be
stopped, deferred, or suspended if the ofticer’s work is unaatisfactory.

Arprxnx IIT.

N o'n:.-A;anmdbu 11T and IV are merely intended t6 show the prinolpul leave and pension rules in the Civil

Borvice Regulaf t-present applioable to the Indian Forost Sorvice without going into minute dotails, and do not
w'ﬁ.x Tt o be 4 disputed question must

g’““ ariso, los aro mibjject to altoration, and

dooided wtth'm I::.tohto l:'wbvd toxt of th:‘(')tvll. Borvioe Roglulutiom for the t::t’o boing. Tho loave rules

:m&m 10 ofloars of acu-Judisy domicilv ; the leave rulcs for Judisns rearuited in England wil} bo' settled
. X .

v

I T
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Lxavs.

1. The follo is & summary of the principal regulationa relating to the leave adunisaic
ble to officers appointed to the Indian Forest Service by the Secretary of State from the

United Kingdom. Long Lease.

4 with allowances #¢¢ (paragraph 8) is adminsible to an aggregate maxi-
rium amount of six years during an officer’s nrvgco. )

8, The amount of farlough * earned” is one-fourth of an officer’s active service, and the
amount “due” is that amount less any enjoyed.

4. Exocept as in Rale 7, furlough without medical certificate is Jimited to the
amount “ due” and may not exceed two years at a time. On medical certificato furlongh
may be sxtended 4o three years.

8. The allowances adminsible duﬁngbfurlongh aro—

(1) during any period of furlough not on'ndinf two years half averago valary, sub-
jeot to certain maximum and (in the case of furlough with medical certificate)
minimum Jimits ;

(2) after the expiration of the firat two years of any poriod of furlough, one yuarter
of average salary, subject to certain maximam and minimum limits.

6. Furlough on half average salary (scs paragraph 5) may be commuted into leave on
higher pay -nb)l:t to the following conditions :—
5.) The leave on high:rdpty. or “ commuted furlongh,” is fixed at one-half of the

commuted.
(2) The amount of furlough which may be commuted during an officer’s total wervice

is limited to two years.
(8) The commuted fnr{cuxh will carry an allowance at the rate of average mlary, sub-
;:t to s maximum of 2,400, a year.

(4) Babject to special oconsideration in exceptional circumstances, an officer must
have six monthe’ furlough at his credjt at the end of the “ commuted furlough,”
or any leave granted to him in continuation of it.

(6) In any ons period of leave not more than eight months may be spent on “ com-

. muted farlough " or on “ commujpd furlough * combined with privilege leave.

(8) For the of the rules governing the extent to which leave taken out of
Indis may be allowed to count as service for pension, time spent out of India on
“ commuted fur] " will be reckoned according to its actual duration, and
not &a‘mding to the duration of the furlough in cxchango for which it is
gran

7. Is of urgent private affairs, an officer may be granted furlough in excess of
¢+ the mtm" for :‘;:nosn not exceoding six months a{ onogtimo or 12 xgontlu in the
whole of kis service.

Short Leave.

8, Privilege leave isa boliday which mn‘yhh granted to the extent of one-eleventh part
of the time that an officer has been on duty without interruption ; and it may be accumulated
P d floge | be combined with furlough

certain conditions privilege leave may be combined with furl or extra-
ordinary Jeave without flmy.

9. Joining time for a short period, usnally with half average salary, in granted toan
olfiser returning from leave out of Indis to enable him to rejoin his appaintment,

10, Short leave is also granted to cnable officers to a at examinations, etc,

11. Extraordinary leave without allowances may erud in case of necessity, and,
except im ecrtain specified cases, only when no other kind of leave is by 1ule admissible, 1t
may be granted in continuation of other leave,

General.

12, Leave of absence, whether on furlough or on privilege loave can never be claimed
an of right, and is given or refnsed at the discretion of Government,

Arrzypix IV.—Pawstox,
Ordinary Pensions,
(1) Subject to the abaotute right of Government to decline to pormit auy ¢ to fetire
before mchm’;t the age of wuperannuution should it be necessary in tho“gsb iv interest l;,o
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retain his services, Imperial officers of the Forest Departnent will be allowed to retire
optionally after 20 or more ' servioe, and in that event they will 0"1‘““23‘ be entitled to

draw s pension not 90 sixtisths of average emoluments, stbject to thé following
maxims :;

4,000 & yoar after ... o e 20 years’ completed servios.

5000 , , .. % , ”» ”»

5%0 ,, , .. e . 8, ” ”»

5,m ” ” wee oe “er oo ” ”» » ”»

5600 , ,, .. o e w B, " »

5800 , ,, .. e w B, ”» »

‘lm ” » w ”

" o

(2) Government will have an absolute right to retire any offiver after he has completed
25 years' wervice, without necessity to give reasons and without any claim for compensation
in addition to pension, and in that event the pension admissible to the officer will ardinarily
bo rogulated on a scale not exceeding that prescribed in clause (1) sbove, in the case of
optionnl retirements of officors of the service to which he belongs.

(8) Government roserve an ah.olute right to reduce the ponsion ordinarily admissible, in
the cano of any officer whose service has been unsatisfactory.

(4) The paywment, out of India, of ponsions granted in rupees will continue to be regulated
by the provisions of Articles 934 and 971 of the Civil Service Regulations,

Special Additional Pensions,

(1) The existing lists of special appointments have been classified in two grades, as
shown in the schedule annexed, the Jowér grade comprising those Eom which involve high bat
intermediate responsibility, the higher consisting of those which require a marked degree of
independent administrative and professional capacity.

(2) Officers who liave held appointments listed in the lower grade in the schedule will be
cntitled to an additional pension at the rate of Rs. 300 a year for each completed year of
effective service in any sppointment incladed in that grade, provided that no officer may draw
an additional pension in excess of Rs. 1,600 in respect of service classed in the lower grade.

. (8) Officers who have held appointments listed in the upper grade in the schedule will be
entitled to an additional pension of Rs. 500 a year for each ébmmd year of effective service
in any appointment included in that grade, provided that no officer may draw an additional
pension in excess of Rs. 2,500 in respect of service rendered in the lower and upper grades
combined or in the upper grade alone,

. (#) These additional pensions will be awarded, as in the past, only to officers who haye
¥iven proof of specinl energy.and efficiency. The existing restriction in Article 475, Ciyil
Nervioe Regulations, agninst the award of additionsl pensions to officers retiring of their own
option hefore the age of 55 with less than 28 years' service, will also be maintained, -

APPOINTMENTS CageYING ADDITIONAL PENsIONS,

Upper Grude, Lower Grade,
Tnapector-General of Forests, President, Forest Researoh Institute,
Chief Conservators of Forests, Conservators of Forests,

INDIAN FOREST SERVICE,

FoxM To BE FILLED UP nY CANDIDATES FOR APPOINTMENT 48 PROBATIONER UNDER THE
SreciaL REGuLaTIONS, ~ :

Thix form must be completed by the Candidate in his own Aandwriting and returned to the

gﬂ‘l’“}; I.Remme Deportment, Indin Qffice, London, S.W.-1, not later th u lst
uly .

I/ Candidates who return the Application Form do not recesve an ackmnowledgment of it
within o roasunable time they should communsoate with the Secreiary, Kevemue
Department, Indsia Office.)

Ixpta Orsrcx, January 1921
L Name in full, SUBNAME FIRST IN CAPITAL.
2. Present addross in full. (Any subsequent alleration to be notified to the Secretary, Revenue
Department, India Office).
3, Pxact date of Birth, and laat birthday. (A4 Birth Certificate will ve ed
th:‘wo:?) e iatels sooction 1 o tida & ot obtatmable, other magachery
evidence.
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or single
%hdm number and ages of children, if sm
Frofotatcn o e n::& e e e e e Gandidate birth
on or cocupation er ; and whether, at.the timo 's "

his father was a British sub :

Mother's place of Birth and nationality at Birth.

Schools in order, git;i‘ﬂ dates of entering and leaving.

{Any position of au ty held, any distinotion attained in sohool work, games, school
sooiekies. &o., any University scholarship won.)

11. University (if .g).yith dates of entering and leaving. Dogroo (if any) and any other

ar ne,
&Nm of College and College Tutor.)
13. Particnlars of any experience or tnlnhu{ in Foreltr(. .
1%, Reoord of service during the war from start to finish
Bank, Number iif any), and Bo, nt,
Date of joining His .Mlj“:{'l ‘oroes.
Date of demobilisation or discharge.
Details of service,
Decoratious or distinctions (with dates).
T Ang time since eutoring sehool not otherwiso socounted for shounld be acconnted for

Pe PN ok

-

cre.

15. Whether Candidate has on any former oocossion applied for & Government appointmenta,
8 N if no,‘:{)lou and for what .ppo%ntl::‘nt. and w:t' what rusult. o

. Names, postal addrosses, an easions three persons whom oue at least
should be connected with the Jnstitation at which the C has last studied,
who will testify, if appliod to, as to and character. References will not
ted from persons who are related to or have no personal kmow of the
) The name and address of s former Commanding Offoer d be

17. Partisuiars of any physical impairment suffered the war.
B Pl of o Plmiaations by Metisal Bourda'oa ‘& reesit of wounds, infurlos
N W e et bl soponse ih any Teaining Colloge in England and Wal
. e public expense in any Training Co o \
29, Enclose a photograph of yourself, ng Lotlege o
Bignature of Candidate,

" Date . _ _____ 193,
REGULATIONS FOR THE APPOIXTMEXT, IN INDIA, OF PROBATIONERS POR THX IMPEBIAL
Formsr Bgrvice 1x 1931, - "
Applieations are invited from natives® of India and Burma for probationerships for the
im Forest Bervice. Candidates of European or Anglo-Indian descent muat be unmarried’
and, if appointed as tioners, must remain nnwarricd until completion of the prescribed

coursé of training and their return to Indja.

2. Applicants, who should not be more than 23, nor less than 19, yars of age on 30th
June 1821, must possess an Homours, or a first class, degree, in any subjcet, of 8 Univer-
sity incorporated by Law in British India.

3, Any sattempt on the part of a candidate to enlist support for his applicati h

of !nﬂuom will disquslify him for appointnent. Tcstimonials or g{her r‘e‘:'nm:m?n 13
jons should not be attached to the applications.

4. Applications, which shonld be addressed to the Sceretary to the Government of
India, Department of Revenue and Agriculture, S8imla, through the Revenne Secretary of
the Local Government concerned, in the case of residents in British Indis, and throwgh tie
Political Officer, or Agent in the case of residonts in Indian Btates, must be in the form
attached to these regulations, and must reach Simla not later thun the 15th May 1991,
Copies.of the regulations and of the forms of application may be obtained from the Secre-
tary to the Government of India, Revenue and Agriculture Department, the Revenuc
Secretaries to the Governmenta of Madras, Bombay, Bengal, the United Provinces, the
Punjsb, Burma, Bihar and Orissa, Assam, Central Provinces, the Chief Cumminsioners of
(‘4::& Ajmer, Delhi ; the Chief Commisgiomer and Agent to the Governor General in the
N ~\J:t Frontier Province ; the Agent to the Governor General, Paluchistan and Poljti-
cal Officera of Indian States.

* & o Native of Indls *’ o soy person born and dom| within the ‘dominions of Hin Majesty tn India
X ¢ , or i wl or
e e L R Sy S, T TR
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5. Applications must be socompanied by a preliminary medical certificate of fitmess for
service in the Forest Department, nfnpd by a Presidency n or the Civil Burgeon of the
district or agency in which the applicant resides. This ificato is intended to prevent
:Ksliution- from candidates who are obviously physically unsuited for the Forest Service

will not exempt candidates from appearance before the final Medical Board.

6. Applications from officers already in thnzfublic service, whether as probationers or on &
permanent ostablishment, will not be entertained,

7. Candidates, who, from their papers and from the remarks made by Local Governments,
or Political Officers or Agents, in forwarding their applications, a; primd facie to be
suitable will be summoned by the Government of India to nnm a written ifyi
examination in English (the test will be by précis writing as well as by an essay : zodmtion-
of marks will be made for fanlts of writing aud spelling), Mathematics (Arithmetic; Algebra
up to and including the Binomial theorew ; Plane Trigonometry up to and including the
solution of triangles and the theory and use of Logarithms) and Science (candidates must
appear for examination in any two of the following subjects :—Chemistry, Physics, Botany,
Zoology, Geology and Physiology and must, with their applications, state which two they
have selected). The standard of the papers set in the Science subjects will be that of the
B. A. (Honours) in Science degree of the Madras University. These examinations will be
held on 15th, 1Gth and 17th Junc 1921 at local centres, namely, Rangoon, Caleutta, Allahabad,
Lahore, Bombay and Madras. Candidates must state in their upglicatiom the ventre at
\l:;hicb iett{wy wish to appear if called up for examination. This choice oncoe made may not

varied.

Copies of the papers, in English and Mathematics, set in the qualifying examination
of 1920 may be obtained from the Secretary to the Government of India, Department of
Revenue and Agriculture,

8. Candidates who have satisfactorily undergone the tests referred to in &angraph 7 will
be summoned by the Government of India to appear at Dehra Dun in the first week of
August 1921 wg«e they will first be uired to undergo a ghyuictl test, which will
conaist of an excursion extending over about 15 to 16 niles and of such a nature asto test
candidates’ activity and power of endnrance. Those completing this test satisfactorily will
next be subjected to a strict medical examination, in which particular stress will be laid on
good vision and hearing ; when, if passed as fit for the work of the Forest Department, they
will be interviewed by a selection board appointed by the Government of India,

9. Candidates will not be entitled to any travelling allowance for jourmeys performed in
connection with these regulations, with the exception  that those summoned to appear at
Dehra Dun for the physical test, medical examination and interview, referred to in paragraph
8, who come from a greater distance than 200 miles for this purpose, will be paid bhalf the
cost of a 2nd class fare [by rail or (and) by sea] for the journeys to, and from, Dehra Dun,
This allowance will be paid by the President, Forest Research Institute and College, Dehra
Dun, before the candidates leave Dehra Dun,

Candidates must make their own arrangements for board and lodging at Dehra Dun, but
the President, Forest Research Institute and College, will endeavour to assist those who
communicate with him on this subject.

10. Those finally selocted as a result of the examinations, tests and interview prescribed
in ﬁ-ngr-phu 7 and 8, will be appointed as probationers for the Indian Forest Service; they
will be required to leave for England early in September and, subject to their und ergoin,
satisfactorily, as described below, a course in Forestry and allied subjeots in England, wi
be tpr:in finally as Assistant Conservatorsof Forests. Candidates selected for trining
will rovided with second class passages to England, but the cost of travelling to the port
of embarkation will not be paid.

11, Period of probation.—Before appointment to the Imperial Forest Service & proba.
tioner will be required :—

(1) to have undergone and qualified in, to an extent to be preseribed by His Majesty’s
Secrotary of State for India the course of Forestry at such University as the
Secretary of State may prescribe ; )

(2) to have undergone a special course of insttuction in Forestry wnder the directi
and supervision of tho Director of Tndian Forest Studies ;try of fhe direction

(3) to havo passed an examination in forest engineering and, if requived in certain
other special subjects, namely, Systematic Botany of Indian trees, India:

Forest Law and Indian Working Plans ; y + Tndian Geology,
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(4) to have updergone a final compotitive examination in Forestry ;
(6) t:hw&mo Secretary of State, in such manner as may be determined, of
in abili .

The period of probation is, in ordinary cases, two yoars, The Director of Indian Forest
Studies instructs probationers in each case as to the order and manner in which they should
fulfil these various requirements.

12, Cherges.—Probationers will be required to defray all expenses of lodging, board,
tuition and excursions to forest contres in the United Kingdom whilo at the University and

on practical instruction. -

13. Allswances,—They Becretary of State for India in Council makes pa; t to each
probationer at the rate of £200® per annum, not excoeding a total of £400, payments
are ordinarily made on the following dates in each year: .

On Ist December ... . o - o w 80
On lst March . - oo w 60

On 1st June . .. 90

The cases. of probationers whose probation does not extend over the full period of two
years will be apecially considered.

For tours made on the Continent, under the inatructions of the Dirvotor of Forest
Studies, subsistence and travelling allowanoe will be paid by the Secretary of State for India
in Council at such rates as he may from time to time fix. The foes of the local forest
officials, at the centres visited, will also be paid by the Becretary of State.

The grant of allowances is subject to the following conditions :—

(@) that the pomu of the probationer in bis studies is satifactory ;

(5) that the probationer gives security+ to refund the payments in the event of his
failing to qualify for an appointment in the Indian Forest Bervice, or not signing
the articles of agreement as specitied in paragraph 16 or failing to join the
Indian Forest Service at the end of the priof: Emhtion.

14, Conduct.—Every pr: bationer is required to conduct himself during the period of
probation in a manner satisfactory to the Secretary of State and to give evidence of satisfac-
tory progress in his stodies in such a manner as may be required, failing which, or in
the event of serions misconduct, he is lisble to have his name remaved from the list of pro-
bationers, :

15. Appointment and seniority.—Probationers who comply with the requirements of
ragraph 11 within the sanctioned period of time, and also satisfy such ather tests as may
prescribed, are appointed Assistant Conservators in the Indian Forest Departmoent, pro-

vided they are of sound constitution and free from physical defects which would render
them unsuitable for employment in the Indian Forest Service, No probationer will be con-
firmed as a member of the Imperial Forest S8ervice who fails to profit by tho course of train-
ing, or who ;?un, in the light of the experience acquired as to his capacity and qualifica-
tions during the probationary period, to be unsuited for the work of  forest officer.

The position of the Assistant Conservators in the Provincial Forest Lists is determined
by the Secretary of State for India in Council on the report of the Director of Indian Forest
Studies. Officers promoted from the Provincial to the Imperial Service will take rank aceord-
ing to their pay in the latter service. -~ Probationers recruited under these regulations must
consequently be prepared to find their names placed below those of officers promoted from the
Provincial Service, :

Probationers are allowed at the end of the period of probation to state their preference
in respoet to the province to which they desire to be allotted ; but the distribution is made to
the several Jrovince- according to the nceds of ¢he public service, at the discrotion of the
Secretary of 8tate for India in Council and no guarantee ean be Fum that probationers will,
on appointment, be posted to their own provinces. Indians will not, however, be required to
scrve in Burma and Burmans will not be required to serve in India.

Officers are at all times liable to be transferred from one provinoce to another at the

ure of the Government of India.

;' 16. Articles of agreement.—A probationer is required, on qualifying for ?poinOmont as
Assistant Conservator, to sign articles of agreement setting forth the terms and conditions of
his appointment; he must embark for India when required to do so by the Socretary of State.
Failure to embark at the stated time will, in the absence of satisfactory explanation, lead to
forfeiture of appointinent.

* This allowance s unlikely to be sufficlent to meet all the needs of a probationer, who should be in &
position to provide himaelf with st lesst another £150 per annum from other souroes.

+ Prohalionem will he ron rirw o eive ssourity to the Losal Governsaent or Polifical Ofoer whom they
salmitted thelr nppligatiots, I this condition ts not satisfied, they will not be 0 leave land,
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17. Passage o India.~Each probationer on appointment to the Indian Forest Bervice
in provided with a free 1ot clnss pasesge to India. -

18. Salary.—The scale of pay and allowances in force for oficers of Indian’ domicile is
given in Appendix II to these regulations.

19. Promotion and pemsion.— Promotion and ponsion are governed by the regulations
laid down by the Government of Indis, and applicable to forest officers, such regnlations
being subjoct to any modifications or plterations which may be made in them from time to
timo‘b the Government, of India, and their interpretation in case of any doubt arising
being left to that Governmont.

Certain information rding appointments in the upper controlling staff of the
Indian Forest Service will monnf ing{o dix I1, and a mn?lmry of inf:lfna,tian Tregard-
ing pensions is contained in Appendix LII. .

APPENDICES.
APPENDIX I, )
Final Examination.

1. With n view to the allocation of the annual Cwrie Bcholarship for Indian Forest
Students (valuo about £85), and to facilitate the allotment of probationers to the seyeral pro-
vinaes in accordance with paragraph 16 of the regulations as to appointments in the Indian
Forest Servieo, probationers who have completed their proscri course of training are
required to \mdero a oompetitive final examination in Forestry.

2. A list of the probationers in order of merit is prepared by adding together (a) the
murks obtained at the final examination, and (bg the marks obtained during the course of
practical training in forestry under the cintrol of the Director of Indian Fovest Studies. The
waximum of marks obtainable under (@) is the same as under (b).

" 3. Thefinal examination consists of an oral examination and threc or more papers, as
follows :— .
i) One or worg ¢ in Sylviculture, Forest Protection (including Forest Botany
© and Forest E\Iarinol ’), and Forest Utilization (including Pun‘rélt En 'noeﬁugi
(¢¢) One or more pa; in Forest Management, Forest Mensuratiin, Forest %ulufion.
and Forest Administration. :
(8i) A paper in Genoral Forestry (Practical) dealing with the work done and with the
foreats vinited during the course of pructical training. '
4. Probationers ave not required to pay any fee for the examination.

Appxorx I1,
List of appointments open to mombders of the Imperial Branch of the Indian Forest

Service recrusted in India in 1981,
Nowsn.—This list is llableto alteration at any time.
Appointment. .
(@) 1 }mmpﬁmn of Foresta, B 5,350 8 mosth”
(b; 1 o‘l?nt Inspector General :
6 Cidel Conservators (Bombay, Commencing at T 3,500 and risin
@ Madras, United Provinoo}n', anm increments .of R 1 'I{
Burma, Central Provinoes R 9,756 & month,

and President, Forest Re-
search Institute and College).
(1) 98 Conservators . . . Commowsing1 at R 1,750 and ﬁaigg by
annual increments of to
(€286 Deputy and Assistant Co R85 o o ing b 1
e eputy » istan! usor- & month, 8 Yy amnua]
——  vator#, inorements of R m’ a month to
Total 882 C R 785 » month in the 9th yoar;
— thereofter R 800 in the tenth
vear rising by annual increments
of R50 toR 900 inthe 12th amd
18th years and R 1,850 in the 23nd
year ; no offioer to draw move than
785 & month untfl he is declared
by the Local Government to be it
to bold ono of the heaviest inajor
oharges 1n the provinco {n which he
is'serving, :
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Probationers trained in the United Kingdom will, on appointment to the Indian Forest
Bervice ae Assistant Conservators, enter the time-scale at the second year, irrespective of the
daration of the ﬁ:m io_nod spent under training in the United Kingdom. Pay will
be drawn from the date on which they report their arrival in Indis. This concession as
regards pay will affect pay only and not service for pension or leave.

Arrrxnpix 1IL
Penston,

lm.-'l'hlollwhghcbrﬂumdm general prinoi huwt‘oumln the tdrlmlto
e 0 e, 20 47e S0 be foumd 1o Fall n $he autborieed vt c"n&ﬁ:o botag o the Ol ..:.g.‘:...,..".:.i“"

The following is the seale of pensions admissible to officers of the Imperial Forest
Service, subject to the absolute right of Government to decline to permit any officer to retire
before reaching tho age of superannuation should it be necossary in the public interest to
retain his services,

Government has an absolute right to retire any officer after he has completed twenty-tive
vears' service, without giving any reasons und withont incurring ony obligation (o give
cupensation in addition to pension.

After 20 yoars’ comploted service 3iths avorage smoluments subject to s maximum
ofg :.3 per annum.
’” » ”” " ”» ” ey " ” ”»

»
»
»
”
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dditi pamion-ofkn.wOa{w for each com year «f effective wervice
as & Conservator subject to s limit of Rs. 1,600 and of Ras. 500 for each completed year
of offective service as Chief Conservator or Inspector General of Forests, ided -that
no officer yoay draw an additional pension of more than Rs. 2,600, Additional pensions will
only be awarded to officers who have given proof of special energy and efficiency, and will
ot be granted to officers retiring of their own option before the age of 68, with less than 28
Years’ servioe,

The rates and conditions of invalid pensions are now under consideration.

TP
2
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Arrrapix IV,

General Physical Requirements.

Norx.=~These Bcu’ummbhma for the comvenience of ocandidsics and in order Lo enablie them to

ascertain probabil the uired physical slandard. Bat it must be_ ol derstood
that the ‘:m of .mdﬂluupg b’ly':nm":mho:ttho absolute dlscretion :‘l the lm ‘l';md and
ese regulations,

that ths diseretion is ln no respect 9

1. A candidate must be in good mental and bodil{ health and free from any physical
defect likely to interfere with efficient performance of duty. ) )

"9, No fixed limits of height or chest measurement are imposed, but particular attention

will be given to the general development of candidates,

8. The hearing must be good.

4. The speech without impediment. :

5. The teeth in order, {.e., decayed or broken teeth must be ly stopped or
crowned, and deficient teeth replaced by artificial teeth where necessary for effective mastica-

m.ﬂ. The chest must bo well formed, the lungs and heart sound. .
7. Rupture, hydrocele, varicocele, varicose veins in a severe degree, or other condition
likely fo cause inefficiency will dinq.nalify a candidate, unleas such condition is oured by

OPM‘B. Q;he limbs, foot, and toes must be well formed and doveloped, with free and perfect
wotion of all the joints. ,

.131.: 7\ clﬂdwgl:ﬁ“ have no congenital malformation or defoct likely to interfere with
efficiency., =

,’IK’A candidate must not be the subject of chronic skin disease. =~ o

ﬁ.qnlilﬂym of previous acute or chronic disease pointing to au iwpaired constitulion
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Rogulation as to the Standard of Vision for the Indian Forest Service.

1, If my in one or both eyes exists, a candidate may be passed, provided the
do:lpi:ot exceed 28 D, .and if with osrrecting lnma:,y not exceeding 25 D, the
acutenoss of vision in one eye equals § and in the other f.

there being normal range of
~ocomm. dation with the glasses.

2 Kmic astigmatism does not disqualify a candidate for servios, provided the lons or
the combined spherical and cylindrical lenses required to correct the crror of refraction do not
axcesd—2'5 D; the acuteness of vision in one gye, when corrected, being equal t+ §,and in
the other eye § together with normal range of accotmodation with the cotrecting glasses,
there being no evidence of progressive disease in the choruid or retina.

.. 8, Acandidate having total hypennetropia not exceeding 4 D is not disqualified, pro-
vided the sight in ene eye (when u the influence of atropine) equals §, and in the other
eye czul- § with + 4 D or any lower power.

Hyperm ic astigmatism does not disqualify a candidate for the rervice fmvided
the lens or combined lenses required to cover the error «f refraction do not exceed 4 D, and
that the site of one eye equlﬂ and of the other § with or without such lens or lenses,

.. 5. A candidate having a defect of vision arising from nobula of the cornen is disqualified

if the right of one eye be loss than 11" In such & case the better eve must be em ic.

Defecta of vision arizing from pathological or other changes in the dreper strctures of either

eye, which are not referred to in the above rules, may exclude a candidato for admisslon into
service : .

8, Bquint, or any morbid condition, subjeot to the risk of aggravation or recurrenee,
in cither eye, may caure the rejection of a candidate. The esistence of imperfection of eslour
spnec will be noted on the candidafe’s paper.

Application form for Probationership for ¢he Impevial Forost Service.
Parr I, '
The sutries on this sheet to be filled in by candidates in their own handwriting.
Write your usual signature here

Refore filling up this form you should consult the accompanying Regulations, in which
are laid down tln;‘ wl;ditiom of zﬁgibility for appointment to the above Service.

To be filled up in duplicate and snbmitted to the ﬂecreturgnto the Goyvernment of India,
Department of Revenue and Agriculture, through the muo' o ‘:u‘:: et of the
._r._"""":‘:' in which the applicant is domiciled. If the space provided here for any anawer is

ient, a separate sheet should be used. _

a candidate who fills up and returns this application form d&oes not reoéive an
acknowledgment of it within a reasonable time, he should inform the authority through
whom he submitted it. .

Bhould any of the particulars furnisked be found to be falao within the know}edo? of
the candidate, he will, if appointed, be liabls to bo dismissed. The wilful suppression of any
material fact will be « y punished.

——— Answat,

;‘ gm’:nﬁ%mhi address in Aul. (Any
0 .

* oha of_ addroes d at onoe be oom-
mumhd to the Bevenne Bmtnryto tho
Government of India and to suthority
through whom the applioation was aubmit~

tod.
3. date of birth and age st birthday, !
p B s

. of birth,
& Younttit:’m at birth.
Yoz:é:t“h. (] of birth and nationality

v W gad prolession (it dsad

Q- Y

8, §our HANEP's piace of birth and nationality
© birth,
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——— Answer,

Nmmﬂd wlthdp‘:lol '
ndiv!du)’ndmm

our College and Tutor.
11 mﬁnoum entering not other-
vnu socounted for ahould be socounted for

id B: on on any former oecasion endea-

to enter Government Service P If

lo, when and for what appointment P Give
reasons for rejection.

18. Are you free from brcm embarrase-
ments P Are you to provida yourself
with £180 a year for two years if selected
as a Probationer ¢

14. Give ths names, postal addresses and

profesgions of three referencen, one of whom
shonld be the Prlnoipd of the Collogu from .
which you gradus and the other two o

responsible p-nonl w'll scquainted with

you in private life, but not relatives, and

unconnected with your School or Univessity.
15, Numo any subjoct or lnbjoota in which you

7 proof of specisl profiviens
16, At whioh o the ogf" ol

m"doi;n wish toAL r'or m""‘ﬁ:ﬁ

7 of the rogulations P
17, In which twoo{mth ng.:lbshm ’)ﬂé:rrod :?.2
e ons you
bouunh
Panr II. -

The entries on this sheet to be attested by the Revenne to
mntor:ynt.hl’olitmdomorormco:’md. Becrstary to fhe Lowal Govers.-

s the-pomiat OReer o Rges tisted -
1

the aocuracy of the candidate’s replies
oo nunboul 8to0 10, udmoﬂholmol

upzuuian
the candidate possesses the eduoational
ﬂ)tz‘:u “mvmrﬂnd in paragraph 8 of

(8) that :uﬂncogl eer at school and the o
Univonit.y, the candidnto bore a uniformly T

(] tlut thorup {os hmthmgivm by the

te a8 references (who should be e
mdto)m!n:ll N.I‘Iﬂllwtoryf n P
5 that tho ovadidate is or .
® ment to the Foreet Bervieo . e - G
'A6) Are there any lmolronm-tanoe- to which Sl
you thnk .ttcntion should be drawn ¢ P
nd designation. A

On complction one copy to be forwarded to the to. the GWM
Departmont Ef Rovenue and Agriculture, so as to reac E on or before the W q{ !ny

. s
———

—— - -
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Listep Posts N Toe INpian Civin Service. o
" 560. Rai Babadur Paudit 8. P. Fajpai: Will the Government be
leased to state as to what action has so far been taken on the Resolution of
r. Wali Mahomed Hussanally, M.L.A., regarding listed posts in the Indian .
Civil Service which was carried in the Legislative Assembly on the 17th Febru-
ary 19217 _ _ _ _

,The Hopourable Sir William Vincent: The Honourable Member
is referred to the answer given on the 15th September 1921, to Rai Bahadur
Girischandra Nag’s question on the subject. '

AccoumopaTioN Por Lapies oN THE RomiLxuno awp Kumaoxn Ramwwar.

561. Bai Bahadur Pandit 8. P, Blipa.l ¢ Do the Government propose
to advise the Rohilkund and Kumaon Railway authorities to have a reserved
Second and an intermediate Class compartment for the exclusive use of ladies
attached to the principal trains at least on the main line ?

Colonel W. D. Waghorn: On all Rohilkund and Kumaon Railway '
traine on which there are more than one second clags compartment, one is
reserved for the exclusive use of ladies. The intermediate class carriages
on that Railway do not at 'present admit of a compartment of that class
being reserved for Iadies only ; but orders have been issued for the earrying-
out of such altcrations as will admit of a compartment being so reserved. '

Faxns 18 RouiLxuNp ayp KuMaoN Rarnway aNp BENGAL aNDp NorTE-
WesTERN Ratrway CARRIAGES,

562 Rai Pabadur Pandit 8. P. Bajpai: (s) Are the Government
aware that there are no fans in the second class carriages on the Rohilkund
and Kumaon and Bengal and North-Western Railway ?

(8) Do the Government propose to advise the Bengal and North-Western
and Robilkund and Kumaon Railway authorities to arrange for fans in sacond
class carriages before the next summer?

Colonel W. D. Waghorn : (a) The reply is in the affirmative.

(8) The question &b the provision of fans in second class carriages on the
Robilkund and Kumaon Railway is under consideration. The question of
their provision will be brought to the notice of the Bengaland North-West-
ern Railway Administration who at present do not propose to provide them.

RESERVED AcCCOMMODATION POR INDIANS ON RalLwavs.
"'563.' Ral Bahadur Pandit 8. P. Bajpai: (2) Are the Government

aware that on certain Railway lines first, second and intermediate class compart-
ments are reserved for the exclusive use of Europeans and Anglo-Indians ?

(6) Do the Government propose to take steps to reservo compartments
for the exclusive use of Indians as well ?

Colonel W. D. Waghorn : (a) So faras Government are mware there
is no reservation of first and second class accommodation for Europeans and
Anglo-Indians on railways. If the Honourable Membor will quote instances,
I shall be happy to take the matter up with the Railway Administrations con-
cerned. In regard to the intermediate class, I would refer the: Henourable
Member to my reply to Mr. Manur Krishnaswamy Reddi Garu’s question on
the subject in this Assembly. '

. - (#) Sa far as Government are aware there exists no general desire for
the reservation of _separate accommodation in' railway trains for Indians,
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Government do not, therefore, propose to take any steps in the direction
suggested.

Twconvevimnr Thurwas o Ovpe awp Romrtxmawp Ratuway awd

Roxmxvnp anp KuMaon Rainway.

565, Rai Bahsdur Pandit 8. P. Bajpai: (s) Am the Government
aware that the timings of Oudh and Bohilkhand Railway and Rohilkund and
Kumaon Railway at several junctions (for instance, Sitapur and Bareilly) are
®o arranged that passengers do not catoch correspon trains and are
bonuciuonﬂy ﬂ #0 greab inconvenience ?

. (#) Do the Government propose to advise the Oudh and Bohilkhand Rail-
way sod Robilkund and Kumaon Railway authorities to so change the timi
wa t0 give snfficient time to the passengers to catch the corresponding trains

Colonel W.D. Waghorn : (s) Government are aware that all traine of
the Ondh and Rolilkhand and Rohilkund ard Kumsaon Railways do not connect
with each other at Bareilly and Sitapur and other junctions, but there are
vonnewting trains by which through passengers can travel, It must be
remembered that train timings have to be regulated not only to suit
at & particular jonction, but also the convenience of the travelling puﬁ'o
considered as & whole. Practical and technical difficulties have also to be met
in framing time-tables and considering the matter in all its bearings. Govern-
ment are satisfied that the existing timings are the best that can be arranged
at present.

P (¢) In the circumstances explained in (a) above, Government do not
propose to advisd"the railways as suggested by Honourable Meamber,

- Evroreaxs axp INpians 18 taE IMPRRIAL SEORETARIATS.

566. Mr. N. M. Joshi: Will the Government kindly state:

(s) How many non-graduate Indians were appointed to tbe first divi-
sion of the Imperial Secretariate on the ipstitntion of Firet and
Second Divisions ;

{5 How many were subsequently promated from the Second to the
First Division;

{c) How many have by actual experience been found fit to eontinue in
the Fiurst Divison P

{d) Out of the total namber of olerks im the First Division and sub-
ordinate offices in the Imperial Secretariat, how many ame
Euaropeans and how manz Indians; and out of emch olass how
. many are graduates and how n.any non-graduates ?

'The Honourable Sir William Vincent : (a) 54
) 60,

) Al _
. Graduates—10.
.{‘) Europeans Non-Graduates —148,

. Graduates—101.
Indisne ) N o Graduates—il5.

- Worz —In t,urnll‘hing this information the words *‘ mbordinste oflces” In prtr(' of Whe
nestion have boen imterproted to mesn “Secend Division™ and Anglo-dndians Imwe ws nsnpl
Lmﬁmwmmmmm -
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AMOUNY OF DEBIT ON ApCOUNT OF BatLwax Suvrvevs.

567. Mr. N, M. Joshi: Will Governmeot kindly state the amount
lying af debit of ¢ 19—Miscellaneous Railway Expenditure’ on aceount of
railway surveys acoording to the latest information available?

Colovel W. D. Waghorn : The total amount standing at charge of the
head ‘12— Miscellaneous Railway Expenditure’ on account of Railway
s according to the latest information available is Rs. 2,15,18,189.
This figure represents the total expenditure on surveys on such of the railwsys
the construction of which has been postponed for various reasons.

SrrarEerc Ramway Liwes,

568. Mr. N. M. Joshi : Will Government kindly lay on the table a
statement showing the “total capitsl outlay on each of the strategic lines of
rallways, gross eamiugs, net earnings and the saving per anssm accruing to
the Army Budget by the construction of the lines?

Oolonel W.D. Waghorn : A statement showing the capital outlap,
' earnings and net earnings of the Military sections of the North-Western
mw&y for the last five years is placed upon the tuble for the Member’s
information,

The cost of conveyanoe of troops and military stores by these strategin .
lines is, of course, met from the military estimates. Any estimate as to the
saving accruing to the Army estimatea by the use of these lines can only he
conjectural.

———

Blatement showing the capital autlay, gross earnings-and net earnings of the Military Seshions,
e of the North-Waslern Raslway during the last five years. )

nmcﬂ nections Capital ountlay a
‘ the - Year. - %o end ross Net
North-Western Railway. - of the year, | S8rmIDgs. earnings.
, Re, Ba, Ra,
91617 .. - | 11,97,01,516 41,17,678 7,388,361
1917-18 ... .| 1813,96, 5 9 ”’3{‘
Bind-Pishin Seetion 191819 .. w | 12,46,43 448 70,13,615 J,u, ¥
& 6"). 101089 ... o | 128585867 ,96, —14, 55,608
192084 .. w | 13,83,94TH $0,40,610 | 38,906,058
1191817 . w | 596,460,584 z 078 6,593,058
1 19017-18 ., w ! 5,99,06778 | 40,311 [ 18/ ,a
su-s.r: and Khusal-<| mw 5,99,08,198 51,32.187 12,
garh Branches (b’ 6”). || 191! 6,04,04,817 ll;ﬂ,&
Uwoa . 6,06,08:600 74,4437 18;
16-17 .., 42,50, 494 76,007 7,01
11917-18 .., -~ 42,790,892 | tﬁa,m -:‘a, 4%
Kobat-Thl (8 89 . {|1018-19 .. ., .. 42,70,042 17, 049
191990 .. 42,589,061 LN, —08,95
1920-31 ... 42,35,02) 196 —4837507
1916-17 .. e x.ﬁ.m. 98,801 97,074
R AT VT S - 96,760,256 | &u.m };1 Kn
‘Nowahers-Durgai 91819 .. 26,938,712 1 331,588 (14,911
@ 6. 191990 ... 26,91.94) 2,70,583 —41.004
w02 .. 2,88,783 824819 |  —L171%
191099 1 88588858 19 Credtted
Hushid Extension { 1o gvagsdos | 576,000 } to
(5" 60 192081 ,12,04, 4,668,000 Capltal.
aS—

o #The st section was opened 0 public teaflo op §gh, April 19 ™
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Rarway CoxcrssioNs o ArMY OFFicEms,

560. Mr. N. M.Joshi : Will the Government kindly phice on the tablea
statement showing ‘the railway concessions grt))ted to the Army Officers, and
say whether the cost of these concessions is borne by the Arimy Budget ?
And if not, why not ? L .

Bir Gﬁdﬁ‘eid!'on : A statement is laid on the table showing the milway
concessions granted to (a) the Army in India, generally, and (¢) individual
oﬁwimdmepdthq#.mymlnm. ) S

The loss, if any, arising out of the grant of reduced milway fares and
similar coneessions, whether to soldiers or to other classes,- is- bogme by the
railway administrations concerned. The Government of lndia'mdeﬁtm! that
concessions are similarly granted to members of His Majesty’s Forces when
travelling by railway in the United Kingdom.

Btatement showing the concessions granted by Raihways in India to (a) the Army in India,
:zd (b) individual officers and -::aa_’flh Army in India. Y

(a) (5) AD British officers, Indian aidos-do-camp, lady narses, warrant officors, non-
commiasioned officers (Classcs I and II), British military medical pupils, Indian officers and
sub-assistant surgeons, when travolling on duty, are granted a form ‘B’ certificate on the
authority of which the railways issne tickets by & higher class than that paid for.

Individuals proceeding on or returning from leave on medical certificate or any author-
fved examination or class of instruction are held to be travelling on duty for purposes of
this role.

59) Small ies, insufficient to fill & complete vehicle according to the mili CAITY.
ing u(.;)-oity, rm id for st the contrmset or tariff rate, as the case may be, .ntt:‘;;t tl:r s
maximum charge at the vehicle rate for cach vehiclo used.

(b) The follewing concessions are grantsd (o sndividual officers amd men,

‘To whom applicsble. Natare of concession. Bailways.

¥ Subalterns of the [Useof Form' B’ (s.e., ~W., 0. E. .
eyt o tian, Bervice (el ht Salt the ordinary e N Ve & & B e B
Modical Service) who 6.LP. 8.,
dolag duty with repimen o | R ot on oot | MY Mo, Bured
y ri okots iss ‘B’ .B.
2:.““1 MHI%N:' e !ull.onl:- on Form sud the A {lways.

ners, officers mmmd:’ )
I:I:nh ol the Royal Air Foroe Ist olass 1§ mda,, 2nd olsas]
Indlan oficers with honorary | 30 ars. .

rank,
a %ﬁu and Subalterns of the ditto, N-W., 0.&4R, E. B,
( Ld pol‘:ioﬂ or Bh;“m . B'dnt-h& IEO‘I L,G.LB,
g Lo rtndemts at the Btaf Colr and the E. . “Rallways.
legs, Quetta.

40 British Non-commissioned Off- | Return tiokets at single fx .
(djl'.‘ﬂ.f&l ne:‘ sad Army Bohool- nui“]:ble for B.munt ‘o:l? lllprlndpllmilnp

(fv) Indisn officers, Non-commis- | Beturn tickets st single fare ditto,
Officars and men, .| wvailable for 12 momths,
' when ng to thetr [ '
homes by the direct route.
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Mr.N.M. Joshi: May I ask the Honourable Member, Sir, whether
the amount. is shown in the Army” Budget ? 4 ' '

Sir Godfrey Pell : 'The concessions are given in the -statement which
I have just Jaid on the table.

LaND AccountiNG Tor Rainwavs,

570, Mr. N. M. Joshi: Will the Government kindly state whether the
cost of land provided free of charge to Railway Companies is included in the
capital account of the railways for statistical purposes ; and, if not, why not ?

Colonel W.D. Waghorn : The cost of land provided free of charge to
Branch Railway Companies is not included in their capital acoount for statistie-
al purposes, as 1t does not represent the capital outlay by the Companies.
The sums involved are comparatively so small that the statistical results are
not vitiated by their omission.

CareYING Caracrry oF Broap Gavee Boare Carriaces,

571. Mr. N. M. Josbi : Will the Government kindly state the average
carrying capacity per broad gauge bogie carriage separately for 1st, 2nd, Inter
and 3rd clasres. ? .

- Colonsl wboD Waghorn :(laTt:si averag)e onniyi(tl)g capl@la;cjty of a broad
5’ 6”) gaunge bogie carriage types) on Indian Railways separate-
ly for purely 1st, 2nd, Inter and third classes is as follows :— v SR

1ot clnss o o 26 sonts.
ond class e . Bl .
Inter class 81
Third class e w106,

TREATMENT ,0F PoLITICAL PRISONERS.

572. Mr. K. B. L. Agnihotri : (a) Will Government be pleased to
state if it has issued any. instructions regarding. the treatment of political
isoners ? a
#) Will the Government be pleased to lay them on the table?

c; Will the Government be pleased to state whether the prisoners convict-
ed for political offences under Sections 124-A, 158-A, or 188, Indian Penal
Code and Section 108, Criminal Proccdure Code, are not included in the term
Political Prisoners ? .

(d) Ts it a fact, that such persons mostly belong to'a eclass whose  mode
of living is entircly different from the usual prisoners ?

(¢) Do the Government propose to provide politioal prisoners and Indians
of high social status, separate 1unrters, separate food, clothing and labour
guitable, to their ordifidry mode of life? - @ =~ . . o

" 'The Honourable S8ir William Vincent : (a), ®5) and (¢) The
sttention of the Honourable Member is invited to the replies given to the
‘questions asked on the same subject by Pandit Jawahir Lal Bhargava and Mr,

amat on the 19th and 16th September, respectively. - N

. .(0) The expressign, ‘ political -prisopers ’ is & somewhat vagpe one.
Persons convicted under section 188 of the Indian Penal Code. are not
generally included in the term. . CooT e

(d)" Government have no information,:

N
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Nawns or PoritroaL PrIsoNERs TN ANDaMame,

. 578 Xr. K. B. L. Agnibotri: Will the Government be plessed to
give:
(§) the number of political prisoners, in Andamans, on 8st August
1921 ; and their names ;

(i) the numbar of political prisoners released since 1st Mareh 1921 ;
(s9¢) the number of politioal prisoners transforred to Indian jails after
Ist March 19217

The Konourable Bar -William Vineent : (s) A statement is laid on
the table containing the information as far as it is & .

{ss) NiL
(¢s5) 35, according to my present information,

Statoment showing the names of polilical prisomerve who were in the Andomans on the 3lat

1. Udham Buli 10. Ali Alresed Bidique.
2. Harnam Bi 11. Mubammad Mujtabs,
3, Chanan Bin, 12, Nga Po Taik. One of these pri
4. Bishan Bi 18. Ngn Ya Nyun. wners has  been
6. Bishan Eingh. 14. Nga Nwe. wiurned to Burma
6. Kapoor 8i 16. Heslmh, but who it is neq
7. Hardit 8in 16. Nga Yan B known,
8. Kirpa Ram. 17. Mabam Akram Kbhan.
9. Amer Bingh, 18. Ghulam Barwar,

———

Jarr CoMMiTTEE’S RECOMMENDATIONS.

574. Xr. K. B. L. jhotri: What steps have the Govarnmont
taken to give effect to the Jail Committee’s recommendations about the
reforms 1 general, and the clamsification of prisoners, the establishment ot
prison libmries and reading reoms, and treatment of Pmomu regarding.

quarters, food, clothing and labour, compagible to their social status in

pll‘hcuhr ?

Tho Honouwrable Sir Willism Vineewt: The Honourable Member’s.
attention is drawn to the laid on the table in <onnection with
Question No. 160 asked by Hl’. . 8. Kaengt.

Parviipens scoompeD 10 AND2MAN PRISONERS.

875. Mr. K. B. L. Agoihotri: (a) In it o fact that, while in the
,pnnmu.b.ymndthmhngdapﬂam enjoyed gertain,
(b)hltmtlhtthtﬂ:ﬂmvﬂoguhnhmm“dwﬁo

‘withdrawal has caused them wery gmeat hardship ?
!hﬂmmbh&rwmhmvm m&fﬂetthtthp

pohddymm Andamany is

(¢) Goverumeat have 5o informatien;
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i

Pronorions to Strerior Posrs oN Raruwavs,

. T0KS TO SUTE .

$76. Rai @. C. Nag Bahadur: Will Government kindly place on the
{able n list of the men who have held or are holding superior posts on the
State and Compeny-worked railways by promotion or transfer from the subordi-
nate ranks, showing the posts held by them immedistely before and after sach
appointments ?

Colonel W. D. Waghorn: A statement is placed on the table, showing
the number of men promoted from the subordinate to the Superior Branch eof
the Traflic Department—the department in which such promotions are chiefly
made—from 1905 to date. ;

Ta answer the question put by the Honourable Member would entail und
labour and expense, if, as 18 assumed, he requires this information from tg:
commencement of railwys in this country.

Biatement alom'ﬂg the number of (3) European and dAnglo-Indian and (i) Indian Subordinates
promoled to the Buperior Traffi¢ Berrice on the following Raslways from .

Railway. unIrl Anglo- - Indian, °

)
mw.mm ld.lwgd
and Eohilirhand Rallway
Fastern Bengal Bailway
ww.n ilw

agpur
QGreat Indian P Railway
Bombay, Baroda Central India Railway
Madras and SBouthern Mahratta Railway
fouth Indisn Railway.

canheZoall
- aIBO N GO0

Invran Orrickrs oN STate Rarnways axp Rarwway Boawb.

577. Rai G. C. Nag Bahadur: Will Government kindly state the
percentage of Indians at present in the superior establishment of State Rail-
‘ways and the percentage of Indian who have beld posts in the superior staff at
the headquarters of the Railway Board ? o

Colonel W. D. Waghorn : In the Trafic Department, the percentage pf
Indians is 26 par cent. in the Engineering Department 20 per cent., in the
Stores De‘gﬂ.mant, there are at present two Indian probationers, and thigre, js
also one officer in the Locomotive Department. o v

Ohe Indian Ofocer (the late Mr. N. C. Haldar) has held the appoint-

r};:en:l of Assistant Secretary, Traffic, at the headquarters of the Railway
oard,

The acting Joint Secretary of the Board at the present moment is also
an Indian, namely, Mr. N. K. Venkatarama Iyer. ft ma er be men-
;wned that the Accountant General, Railways, and his Assistant, are béth

MEeNORIAL FROM THE SECRETARIAT STA¥F. v

578. Kai @ C. Nag Bahadur: Will the Government kindly state
whether they have received & memorial from any of their Seoretariat staft ‘with
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reference to the latter portion of Reservation No. 8 in Section II of the
Government of India, Home Department Resolution' No. 2368 of 15th Septem-
ber, 1920 ; and, if so, whether they contemplate appointing a emall Com-
mittes to go into the facts and figures, apart from the arguments therein
«.hmd" P :

Colonel W.D. Waghorn : Government have received memorials from

::e staff of the Rauilway Uepartment with teference to the reservation referred

ke action which will have to be taken on the question of the organiea-

tion of the staff of the Railway Department must depend upou the decisions

“#rived st as 2’ resnlt of the' récommendations of the Railway Committee.

It is therefore not propéred to appoint any Committée to go into the
memorials referrced to. o

Raips aNp Orrences 1¥ Noara-West Froxrmiea Disrricts.

'879. Dr. Nand Lal: Will the Government be so pleased as to inform

thi. Mbly H R

(a) as to what was the total nunber of (¢) raids, (s7) all other offences
cognizable by Police in the Peshawar, Kohat, Bgnnu and Dera
Jsmail Khan districts of the Punjab, during the peniod from
1895 to 1900 both years inclusive;

(6) as to what was the total namber of (¢) raids, (sr) all other offences
cognizable by Police in the North-West Frouticr Province, in
the following periods : . '

~(5) 1901-1906 both years inclusive.
*(15) 1907-1912 both yearn inclusive.

(fs7) 1913-1918 both years inclurive.

(i) 1918-1920 both yéars inclusive. Lk

v, . The Honourable Dr. T.B. Sapru (on behalf of the Honourabla Mr.
Dengs ray) : (a) The Honourable Member is referred to the snswer given to
Sir P. 8. Sivaswamy Aiyer in reply to a similar Question No..233 () on Sep-
tomber 19th, SR o

" (8),(f). Statistios regarding raids are being obtained and will be furnished
. ‘“ i‘ ; v . .

—-

in .- : .
. (¢5) The information is availablein the Criminal Administration Reports
_ published pundally by the North-West Frontier Provimee. . =
SHORTAGE OF Wgoons ON THE Rouy.xunp AND Kxnuon I}_.m.ﬂr.
~ 580. Rai Bahadur Pandit 8. P. Bajpai: (a) Are the Government
. aware of the shortage of wagans on the Rohilkund asd Kumaen Railway ?
" (8 Do the Government propose to advice the Rohilkund and Kummson
Railway authorities to increase the number of wagons?

Colonel W. D. Waghorn: (s) Government are not aware that any short-
. age of wigons - is being felt o/ the Rohilkund. and Kaimaon Railway at

o1
”

(28
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(8) The existing goods stock on the railway consishmof 76 timber trucks,
203 low sided wagons and 1,846 cavered goods wagons, aad theso are oonsider~
ed sufficient for its immediate needs. To provide for future requirementa of
traffic, 21 timber trucks are being built and it is proposed to make an addition

of 100 covered goods wagons annually. W o |

ExrENDITURE ON EUROPEAN SOLDIERS IN SANITORIUMS,

581. BRai Bahadur Pandit 8. P. Bajpai: Will the Government be
pleased to state the amount which has been spent during the years 1919-20,
and 1920-21 on account of the sending of European soldiers to sanitoriums ?

Sir Godfrey Fell : The Governiinent do not understand exactly what in-
formation the Honourable Member requires. Before' ‘any information on . the
subject could be obtained it would be necessary to obtain particulars from
every military station in ‘Tndia. The Government consider that the labour
involved in this provess would be out of all proportion to the result to be
achieved. '

Ace 1t ror Ixpiax Crivin Senvice ExsMINATION,

582. Rai Babhadur Pandit 8. P. Bajpai: («) Will thc Government be
leased to etate if the maximun age limit prescribed for candidates for
fndian Civil Service examination in England has been fixed at 24 till 1924 ?
(6) 1f the reply is in the affirnative, do the Government propose to extend
the same privilege till 1924 to candidates who it for Indian Civil Seryice
examination in India ?

The Honourable 8ir William Vinoent : (2) The maximum age limit
bas been fixed at 24 up to and including 1928. "

(6) Though the age limits for entry to the open examinations for the
Indian Civil Service will in future bé 21 to 23 years, the old limit of 24 years
is being retained for the London examination up till 19283 in view of the hard
cases that would otherwise arise especially among Indians already at ‘Univer-
sities in England. ¥rom 1924 onward the age limit will be 23 years, As
the same reasons for making & conoéssion do not exist in the case of students
in India, it has not been thought necessary to adopt the limit of 24 yesrs up
to and including 1928. S

TEMPORARY ENGINEERS.

583. Ral Bahadur Pandit 8. P. Bajpai: (1) Will the Government be
pleased to state if temporary Engineers were appointed at first for tomporary
purposes only ?

(8) Will the Government be pleased to state if it is a fact that most of tho
temporary Engineers so appointed are now discharging the duties of the pir
manent establishment without receiving theé benefits thereof ? e

(¢) Will the Government be pleased to state if it is a fact that most of the
temporary Engineers in India were offered pormanent servieo in<ithe newly
created Provintial servioes ?

() If the reply is in the affirmative, will the Government be pleased t¢
state how many offers were made and how many accepted - =
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(¢) Will the Gevernment be pleasod to state if it is  faot that ‘almost all
senfor temporary Enpineers who were offered service in the Provincial Services
refused %0 join them P < .

“(/) Will the Government be pleased to state if it is.a fact that jupior
temporary Engineers who ted service were directly or indirectly led to
?Rliev; that their services would be dispensed with if they refused t:) accept the

a : .

{) Will the Goverriment be pleased to state’if i 'is a faot that up till
1920 all tempo Engineers used to be promoted te the Imperial or Provincial
(now Imperializsed) ice P

(&) 1f so, do-the Gavernment; in accordance with the practice:in vogme till
1020, propose to promote the temporary Engineers to the Imperial »;ﬁw of

ineers ? . o
. (5) Are the Governmnent aware that serious dissatisfaction prevails among
temporary En&mm? ,

(#) Did the Government receive memorials from temporary Engineers ip
the Punjab and the United Provinces ?

(#) If the reply is in the affirmative, will the Government be pleased to
state as to what action has been taken on them ?

Colonel 8ir 8. D’A. Crookshank : (s) The Government of India are
not aware of the circumstances in which Proyincial Governments engaged
their temporary Engineers, but it may be presumed that they were appointed
for temporary pu only under the Standing Orders of the Department as
laid down in the Public Works Department Code.

(6) The Government of India have no information on the poirt.

(), (@), (e) and (7) The Government of Indis bave no information
on these points. Provincial Governments having full control over the recruit-
ment of their.own Provincial Engineering Services.

(9) A small number of temporary Engineers specially recommended by
Provincisl Governments were with the express:sanction of the Secretary of
State. till 1920, appointed to the Imperial Servi , S

{4) 1t is open to Provincial Governments to make recommendstions on
behalf of their temporary Engineers which will be copsidered on the merits
ofet,’c‘)llzeoaee, and then only if the state of the cadre makes such, a course

. el o
pom(s'}, (/) and (4£) The Government are well aware of the discon-
tent prevailing among temporary Engineers as evinced from memorials
received, and they bave under consideration the question of improving the
general conditions of service of this class of employeps,

ProviNciat. ENGINEERING SERVicEs.

584. Rai Bahadur Pandit 8. P. Bajpai: Will the Government be
pleased to state if it is a fact that in the newly oreated Provincial Engineering
services there are some permgnent Engineers who heve not passed even s Sub-
Overscer’s oxamination ? L

Colonel 8ir 8. D’'A. Orookshank: The Government of India are not
kept informed as to the educational qualifications of Provineial Engineers ‘sinee

local. Governments have full control over the  recruitment of their own
Provincial Engineering services, . .

i
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Miurrawy AssistawT SuneroNs moLpiNe Posts or CrviL Sureroxs. .

685. Rai Babhadur Pandit 8. P. Bajpai: (a) Will the Government be

- to state if it is & fact that Military Assistant Surgeons who  sre now

lding the posts of Civil Surgeons have réseived no merements in:their
émoliments ? ' : .

(6) If the reply is in the affirmfative, will the Government be pleased to
state if there are pro'[;on.ls te raise their salaries ?

{¢' When sre the proposals likely to be materialized and from what date
will effect be given to them ?. _

Mr. H. 8harp: (a) The answer isin the negative. Withthe approval
of the Secretary o{%tatc revised rates of pay have been sanctioned for civil
assistant surgeons holding civil surgeoncies. It has been recently decided
that military assistant surgeons holding civil surgeoncies should receive the
game rates of pay as civil assistant surgeons with effect grom, the 1st April

920. ' .
(6) and (c). These questions do not arise in giew of the reply to (a).

Rise 18 Prick or FooDsTUFFSs. ‘

586. Rai Bahadar Pandit 8. P. Bajpai: (s) Has tho attention of the
Government been drawn to the Editorial note 6f the Zeaser, dated the 26th
August, on abnormal rise in price of foodstuffs ?

(8) Will the Government be pleased to state as to what action they propose
to take to bring down the prohibitive prices of foodstuffs?

Mr. J. Hullah: (s) Yes,
(8) The Honourable Member is referred to the reply given by me on
the 19th September to Question No. 812. )

EMOLUMENTS OF IMI'ERIAT SERVICES.

587. Rai Bahadur Pandit 8. P. Bajpai: Will the Government be
pleased to state what extra amount of money will be required during the
current, financial year to give effect to the Secretary of State for Indin’s
orders regarding increments in the emoluments of Imperial Services ?

The Honourable Mr, W. M. Hailey : The bulk of the expenditure in
uestion will all upon provincial Governments. The amount provided by | the
%enh’tl Govwernment estimated to fall short of a lakh of rupees. ' ’

Tar Inpian Loan ¥ Entet.mn AND Pumcmase or Stomms.
588. Mr. K. B. L. Agnihotri: (a) Will the. Government please

If it is a fact that the amount of Indian Joan recently raised in England
is to be spentin thatcountry in the purchase of Railway materials and in
preference to other continental countries where those materials are compa~
rativély cheaper ? :

(8) Do the Government propose to take steps:-to get such materials pur-
chased in such countries where they are comparativély cheaper and irrespective
of any preference to any country ? c

Colonel W. D. Waghorn : I would refer the Hondurable Member, to

e replioa given in this Assembly to the question put by Sir Sivaswamy Aiyer
lueeti n ,3118%)229) snd to the question put by Beohar Raghubir Sinha (Ques-
on No, . , -

state



810 tRoIsLaTIVE ArsgmBLy.  ° [22xp Sxpr. 1921,

Arrornryenr or MR, R. J. Warson T0 4 PosT UNDER THE -GOVERWMENT
or Inpi, .

18

580. Mr. N. M. Joshi: (s) Will the Government state whether the
question of appointing Mr. R. J. Wateen to any post under the Government
of India was ever considered some years prior to his appointment as Inspecter
of Office Procedure and member of the Staff Selection Board 7. . ;

(8) 1f so, when was the question raised ; what was the post in question,
was it actually offered to him and who was ultimately appointed to that post ?

The Honourable Bir William Vincent : I have  no information on
the point. If the Honourable Member will give me some material on which
to base enquiries, I will make them. - '

Pay or TAE INDIAN Potick.

500. Ral D. C. Barua Bahadur: (s) Has thc attention of the
Government been (tlln,wnhto ]tst; questionzf a;z\l?ced in lt).‘l;e }li‘:tm of Commons early in
August 1920, and in the or part ovember regarding the of
the Indian Police ? - Frring B poy

(8) Will the Government be pleased to state when a-final decision is
expected and from what date the proposed scale is likely to be given effoct to ?

(¢) ‘Has the attention of the Government been drawn to certain memorials
addressed by the Deputy Superintendents of Police of the different Provinces to
the Secretary of State early in August 1920 ? o ,

(@) Will the Government be pleased to state when a decision is ex
to be announced and from what date is ‘any uew scheme if sanctioned " likely
to be given effect to ? -

The Honourable 8ir William Vincent: (s) Government have seen
certain questions on the subject. ‘ Col

(8) The final decision was announced in the Home Departraent Resolu-
tion No. D.-499, dated the 26th July 1921. The revised orders have effgct

from the 80th April 1921,
(¢) Government have received and dealt with the me.norials to which tho
Honourable Member refers. -

1. (@) The Government of India communicated their view's on the memorials
to the Local Governments in a letter dated the 13th August 1921. As the
administration of the Provincial Police is now a provincial subject, the decisions
on the various prayers made in the memorials will be taken by the various
Local Governments. The Government of India are not therefore in a position
to say whether and when revised orders will issue, or from what date the orders,
if any, will have effect.

Graxt 10 Porice Orrickrs ror Unizorxs, »re.

$01. Rai D. C. Barua Bahadur: (s) Is it a fact thatthe Assistant
Superintendents of Police on appointment are dﬁiven a lump sum of Rs, 1,000
to cover the oharge of uniforms, horse and saddlery ? ‘

(%) 1s the Government aware that the powers vested in the Local Govern-
ments to grant a similar sum to the Deputy Superintendents have not been made
full née of in the different Provinces ? ’ S ,

- (&) "Will the Government be pleased to sanction a fixed pmount for the
Dé‘pﬁtl' Su mdents of Police also instead of leaving the matter to the
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" (@) In consideration of the fact that the same scale of pay has been fixed
for the in»uty Superintendents of Police throughout India, will the Govern-
ment be pleased to fix the scale of Travelling Allowances in the different
Provinces? 1Is it a fact that the Deputy Superintendents of Police in Assam
draw second class Travelling Allowance while those in the neighbouring Pro-
vinoes draw first class ? '

The Hanourable 8ir William Vincent : (s) Assistant Suﬁeam{:ﬁ;'n'{;
on appointment to the Indian Police are ordinarily emtitled to the following
grants : :

‘Towards ‘purchase of horee and saddlery an amount not exeeeding
Rs. 600 at the discretion of Local Governments, :

Towarils purchase of unifor.n ¢30.

{4) Government have no information. ' S .

(¢) and (4). The administration of the Provincial Police Services is a
mmﬂ subject, and Local Governments have full powers, subjeet to certain

ial restrictions, in the matter of fixing the pafv., allowances, etc., of Pro-

vincial Service officers. The Government of India feel they cannot interfere
with. the discretion of Local Governments in the manner suggested. .

e
Inpian Breuest 1y tHE IMrenian Ponice Service.

502. Rai D. C. Barua Bahadur: (a) Will the Government be
to state in how many years the Government propose to raise the Indian element
in the Imperial Police to 33 per cent. as definitely settled by the Secretary of
State, and whether any instruction bas been given to the Local Gevernments
to stop further recrnitment of Assistant Superintendents of Police from
abroad ?

(6) Will the Governnent be pleased to state the percentage of Indians in
the Imperial Police Service in the different Provinces ? ’

The Honourable 8ir William Vincent: (e} It is impossible to give
a definite reply to the first question, as the period within which the limit of
33 per cent,,will be reached depends on the cadre conditions in‘the various
Provinces. The Government of India have recently impressed on Local Gev-
ernments the desirability of working up as quickly as possible to the limit fixed.
As regards the second question the recruitment of Assistant Superinten-
dents outeide India is not in the hands of the Local Governments baut in the
hands of the Secretary of State. The European requirements are communi-
cated by the Governinent of India to him and in stating their requirements care
is taken to take into account the separute recruitment in India, so that there
shall be no over recruitment. ' e
‘mjb) The Honourable Member will find the material for making these
calenlations in the Civil lists issued by the Local Governments. _.

TxcuNicAL ALLOWANCE To ENGiNkErs Recrurrep IN EUROTE.

503, Rai D. C. Barua Bahadur: (a) Is it a fact that the Government
have made a distinction by the grant of a technical allowance of R¢. 75 per
mensem to offiecrs of the Indian Service of Engineers, recruited in E_uro?e'
whioh is sot admissible to those. recruited in Indis, on the ground of sizperior
professional qualifications at present obtainable in the United Kingdom ? -



818 LAGISLATIVE ASSRMBLY, [22xD Brrr. 1921

(8) If the reply to this be in theafirmative, is the Government aware that
such a distinction 18 against the findings and recommendations of both the
Royal Commission on Public Services, and. the Public Works Department

arganization Committee ? : o -

.. +j (¢) Will the Government be pleased to state whether they ape:comtemplat-
ing to remove the distinction by granting the technical allowance to the India-
recruited Engineers as well ?

- (d) Tuit & fact that the India-recruited officers of the Indisn Service of
Bagineers had memorislised the Secretary of State for India praying for the
grant of the tochnical allowapce to them, sometime in August 1920 but the
memorials were not disposed of by the Government of India or forwarded to
the Secretary of State up to end of May 19217

(e) If the reply be in the affirmative, will the Government be pleased to
state the cause of so much delay in disposing of the me:norials ?

“ “Colonel 8ir.8. D’A. Crookshank: (a) The answeris in the affirma-
' (8) The Public Services Co nmission recommended different rutes of pay
for Europe-recruited engineers and India-recruited enginecrs. For the former
¢lase the Co ninission proposed better rates partly because the cost of produc-
tion of a Furopean enginecr in Europe was higher than that of a statatory
native of India, and partly because a European could not be expected to serve
away fron his own country without an exceptional inducement. The techni-
ical ‘pay has been sanctioned for Europe-recruited engineers, whethar Raro
or Indisn, on the ground of superior professional gualifications obﬁ.imbm
Europe. The Government do not see that this distinction is inst the
- recommendations of the Public Servicee Co.nmission, The Public Works
Department Reorganization Co nmittee have offerel no opinien as to the
principles to be followed in determining the pay of the Europe-reeruited
and India-recruited engineers, ;

(¢) Thetncidence of the technical pay is under the consideration of the

Government of India and no pronouncenent in conncxion therewith can yet
be made. & Lo

(4) The answer is in the affir native.

(¢) The question raiscd is of far reaching consequence affecting not only
“the Public Works D nent but other technical Departments, the Europe-

recruited members of which draw technical pay, Several Departmenta of the
Government of India and various interests are conocerned in  pettling this
somewhat difficult question and some time must necessarily elapse before the
memorials can be disposed of.

Orricers uxpre THE LATE INDiax Munimoxns Boarbp.

594. Lala Girdharilal Agarwala: (s) Will the Government be pleased
to lay on the table a statement (1) showing the number of officers (with names)
who lield appointments under the late Jndian Mumitsons Board, (?) stating in
detail the duties performed by each, (3) the subjects treatad by each, 4) the
qualifications of each, and (5) the salary paid to each officer ?

(6) What was the proportion of Iu£:s to Earopeans ?

4 (¢) What steps were taken to recruit Indiaus.in that Department ?

Mr. A. C. Chatterjee : The preparation of the information asked for by
the Honeurable Member would involve a great deal of time and labour which,
in .the’ :Eilﬁon of ‘Government, is not justifiable, so lemg after the activities
of the Indisn' Munitions Board have deased, S
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Orricers IN THE SumrLus STORES ORGANIZATION,

595. Lala Girdharila] Agarwala: (v) Will the Government be pleased

h{ on the table a statement showing the na:nes of officers appointed to the

Surplus Stores Organization from the date of its creation to date, with their
salaries, v&liﬁcations, and method of recruitment ?

(4) What is the proportion of Indians to Europeans in the officers’ grade
and what steps were taken to appoint Indians to the Department ?

Mr. A. C. Chatterjee : The appointment of officers to Surplus Stores
Organization co:nmenced from the 19th October 1920. The bulk of the cost
of the establishment is debitable to His Majesty’s Government (Disposal and
Liquidation Commission) and the Government is not therefore at liberty to
furnish the Honourable Member with details in régard to it. A -proportion,
however, of the salaries of a few of the officers employed in the Surplus Stores
Organization, who are, or have been, concerned with the winding up of the
commitments of the late Munitions Board or with the purchase of textiles on
behalf of certain Depart nents of the Government of India, as well as with
Salee of Surplus Stores, is debitable to Indian Revenues. A statement showing
the names of such officers and the amount of the salary of each which is boene
by Indian Revenues is placed on the table. As regards the method .of recruit-
ment and qualifications of these officers. all of them excepting the present
Chief Controller were transferrod with their duties fro.n the Board of Indus-
tries and Munitions,

Btatomm}t of Officers in the Surplus Btores Organizalion employed om work in connectson with the
closing down of war commitments of thelate Indian Munifions Board or with the pm-du_uc
of textsle for certain De&artmonh of the Government'of India and whose salary or portion

- thereo) iz met from Indian Revenues,
Amount of
salary Ka PERIOD OF EMPLOYMENT.
Name nnd Dosignation. d;?:i’::ble Raxiaxs,
to Indian From To
L' v cem—

1. 8ir Eraest Low, K.OLE, 1CA., | 1888 ' 'd 19th October | 28th Jannary
. 8ir Ee w, K.CIB, ICS8., R an
iet Controllee (ucplus Séoren) 1920, | 1egl.

2. Mr. A, H. Loy, C.1LE., I.CS, Chief| 1,750 0 0 [29th January | Date.
Controller (Surplus Stores). 1031.

i’ 500 0 O |19th October | 10th  April

8. Mr. B. B. Roaks, M.B.E., Assistant 1990, 1921,

Chief Controller (Surplus Stores) and 550 0 0| 11th April | 11th  July
sw-officio Assistant Secrotary to the 1921, 1931,
Government of India. 5% 0 0 o) July | Date.

4. Mr. B. 8. D'Arcy, Officiating Awsist- | 500 0 0 | 19th Ootober | 10th  April

aut  Chief Czl ™ 1920, 1971, Ap

troll !
Btores) and es-o, o&oA:hhn(sturgo:-'
to the Government of India,

wice Mr, Beaks on | leave.
5. Lieutenant-Colo; ofg.l.&undor, 855 0 O [19th October | 80th  April
D.8.0.,0.8.8, I.A.,— 1990, 1931,
'extiles). 1st May 1921 | Date,
(b) Deputy of Controller (Sur-
Ehu Stores) and Deputy

soretary to the Government
of India, Department of Indus-

trien.
C. Mr, R. W. Targott, Deputy Con- 562 8 0| 19th October | Date.
troller (Textiles Purchanes). 1920.

7. Mr, P. Grantham, Assistant Con- 450 0 0 | 19¢h Ootober | 30th  April
troller (Textiles). 1920, 1921,
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REerorT oF THE StoRES PURCHASE COMMITTEE,

596. Lala Girdharilal Agarwala: (s) Have the Government carried
out any decision regarding the report of the Stores Purchase Committee of
1820 and the recommendations made therein, if so, will the Government be
pleased to lay the sa'ne on the table ?

S?e What new posts have been created or are going to be created and how
are selections for posts in the new Stores Department going to be made ?

(¢) Has any post been filled up ? Ifso, by whom and what are the
qualifications of the gentleman appointed and under whose authority was the
appointment made ?

Mr. A, C. Chatterjee : (s) The Honourable Member is referred to the
 answer given to part (a) of Question No. 858 by Mr. B. S. Kamat.

(6) Three posts have been sanctioned as a temporary measure. These
are the Chief Controllcer of Stores, the Director of Purchases and Intelligence
and the Chief Inspector. The (Government are not yet in a position to ma
what other posts will b: created. The whole question, including the qualifi-
cations and method of recruitment, are at present under the consideration of
Government.

(¢) One post, that of the Director of Purchases and Intelligence, has
been filled up as a purely temporary measure for a few months by the appoint-
ment of Mr. R. L. Mason, a member of a Calcutta firm. This appointment
was made by the Government of India. '

RECOMMENDATIONS OF THF STORES PunrcnasE CoMMITIEE RE RECRUITMENT.

597. Lala Girdharilal Agarwala: («) Have the Government accepted
the following recommendation of the Stores Purchase Committee of 1920,
peracraph 196 ¢ we recommend that, whenever suitable qualified men can be
recruited in India, preference shall b: given to statutory *mnatives of
India’ ?°’

(4) 1f so, how many Indians have already been appointed and what steps
are being taken to recruit Indians for the new Stores Department ?

Mr. A. C. Chatterjee: (7) The Government of India have not yet
arrived at a final decision on the recommendations of the Storex Purchase
Committee. The Honourable Member may take it for granted that the
claims of statu tory natives of India for appointment to the Stores Department
will be fully and carefully considered. :

(8) No Indians have yet been appointed to the Stores I ment. The
Honourable Member is referred to the reply to his Question No. 506 (5).

ScaLk ofF Pay or rHE INDIaN Civin Skvice AND Provirciat Civin
SERVIOE.

598. Mr. 8. M. Zahid Ali SBubzposh: (a) Is it a fact that the
scale of pay of the Provincial Civil Service varies in different Provinces ? If
the answer is in the affirmative, what aro tho scales of pay in the different
Provinces ?

(8) Ia it a fact that the scale of pay of the Indian Civil Service in all the
Provinces is the same ? o
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- n(aca)l Do the Government propose to consider the advisability of making
the scale of pay of the Provincial Civil Service uniform in all the Provinces ?

The Honourable 8ir William Vincent : (s) The rates of pay for the
Provinciad Civil Services are fixed by the Provinces themselves, subject to
certain conditions as to the starting pay, fixation of efficiency bars and
maximum pay, which have been laid down by the Secretary of State.

(4) Yes, except that in the Madras Presidency there are special rates of
pay for senior officers of the executive branch of the service, and that the
il’umber and pay of posts outside the time-scale are not uniform in all

rovinoes.

(¢) In view of the answer to («) this does not arise.

TaLvQDARS OF OUDH AND THE Arus Acr.
500. Mr. 8. M. Zahid Ali Subzposh: (a) Is the Governiment aware

that T'alugdars of Oudh are exempted from restrictions under the Armns Act
and Arms Rules without reference to the a nount of Govermmnent revenue they
pay, whilo a nong the Zamindars of Agra even those who arc darbarics are not
80 exenpted unless they pay a revenue of Rs. 20,0007

(#) 1f the answer be in the affirmative, do the Government propose to
oonsider the mattor and remove this distinction ?

The Honourable S8ir William Vincent: () The facts are as stated
except that exemption may be extended to zamindars whose estates would
be assessed to land revenue of not less than Rs. 20,000 if they were (not ?)
in whole or in part revenue free.

(6) Government are opposed on principle to any large extension of the
rivilege of exemption ; but the Honourable Member might in the first
mstance bring this matter to the notice of the Local Government. The
Government of India will always be prepared to consider any recommenda-
tions made by them.

Muxurans Pracrising IN CriMinaL Courrs.

600. Mr. 8. M, Zahid Ali Subzposh: (z) Has the attention of the
Government been drawn to the disadvantage under which Mukhtars have to
practise in the Criminal Courts specially their disability to appear without the

ission of the presiding officer, which they set forth in the reeent Con-

held at Cawnpore ?
«  (8) Will the Government be pleased to state what steps, if any, does it
propose to take for removing their grievances ?

The Honourable Sir William Vincent : (2) Yes.
(8) Notice of a Bill to remove the disability has been received and it will

bo possible for the Indian Legislature to consider the question in commection
with that Bill.

Joist Seuxcr Comwirret oN tnk GovirnueNr of INvia Bini RE thE
Mrrnons of VALUATION, PrC.

601. Sardar Gulab Singh: Will the Government be pleased to state
what action they propose to take on the suggestion contained i thg
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report from tlu{’ Joint Selal:)t Committee on the G:veri::;ent of India Bill at
11, Part V, paragraph 11, regarding the methods of valuation, the pitch
mmta, periods of revision and graduations of enhaucements ? K

Mr. J. Hullah : Local Governments were addressed in March 1020
regading the recommendations of the Joint Parlia uentary Cominittec, referred
to by the Honourable Member. Their attention was drawn to the need for
early action on the recommendations, but they were advised to defer the
introduction of legislation until the new Councils had met. It is understood
that the Government of Madras has already taken action.

SurrLus STOoRES ORGANIZATION.

602. Lala @irdharilal "A‘grwuh: Will the Government be pleased
to lay on the table a detailed ment of the cost of the surplus stores organi-
zation under the Department of Industries from lst October 1920, up to the
end of July 19217

Mr. A. C. Chatterjee : The Surplus Stores Organization is primarily
concerned with the dispoeal of surplus stores on behalf of His Majesty’s
Government, to whom the majority of the expenditure on the organization is
debitable. Insamuch, however, as a portion of the work of the Surplus Stores
Organization relates to the cloging of the war commitments of the late Indian
Munitions Board and a portion of the purchase of textiles on behalf of the
Government of India, a small part of tY)e expenditure on that organization
is debitable to Indian revenues. The following is a statement showing the
ocost of that portion of the Surplus Stores Organisation which is debitable to
Indian revenues from 1st October 1920 to 81at July 1921 :

Ra.
Salarios and establishment o 32,818
Tllvolling l"oﬂnco ooe oo ‘oo oon 481 .
Other allowances oo oo 1,491
Oontingmie- con oo .o o anslﬂ
Tohl [ 3806“

Loss BY Sare or SyrrLus StoRes.

603. Lala Girdharilal A ¢ (a) What loss, if any, has been
sustained by the Government the sale of surplus stores, comparing the
prices of original purchases and sales ? -

(6) What is the total of the items written off on account of the transae-
tion of the late Indian Munitions Board, and Board of Industries and
Munitions ?

Mr. A. C. Chatterjee : (s) The attention of the Honourable Member
ig invited to the reply '?en on the 15th September to the Question No. 156
asked by Mr. T. V. Seshagiri Ayyar.

(3) The total value of stores written-off in connection with the transac-
tions of the late Indian Munitions Board and Board of Industries and Muni-
tions and chargeable to Indian Revenues is Rs. 8,00,000 approximately up to
March 192", .

.
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IncrEasED CoST OF ADMINISTRATION.

604. Babu Adit Prasad Sinha: Are the Government aware that
the increasingly heavy cost of administration is giving rise to discontent in all
tho provinces ?

The Honourable 8ir William Vineent : The Honourable Member is
referred to the answer given on the 21st September to Rai Babadur P. V.
Srinivasa Rao Pantulu Garu’s question on the subject. The increase in ex-
penditure is regrettable but unavoidable.

Hier Prices oF NEckssarixs orF Lirk.

605. Rabu Adit Prasad Binha: Are the Government aware of tho
economic distress caused among people of the middle classes by the high prices
of the necessaries of life like foodstuffs and cloth and what steps, if any, do the
Government propose to take to relieve the Economic Strain ? .

Mr. J. Hullah: As regards foodstuffs the Honourable Member is
referred to the answer which I gave to Question No. 312 putby Rai Bahadur
Pandit Jawahar Lal Bhargava on the 19th September.

As regards cloth, I would refer the Honourable Member to the reply given
in the Legislative Assembly on the 15th February 1921 to a similar question
asked by Rai Bahadur Samat Chandra Sen. The rise in the price of cloth since
that answer was given is believed to be due mainly to the movement for the
boycott of foreign cloth and the Government of India do not feel called upon
to interfere.

Pay or Lreapine HaNps anp MecraNics, IND1AN OrDNaNcE Facromriss,

606. Lieut.-Colonel H. A. J. Gidney: Will Government please state :

(1) If sanction has been accorded to the new scale of pay proposed for
the Leading Hands and Indian Service Mechanics of the Indian
Ordnance Factories which has been under consideration for some

time ?
(2) 1£ it is not the fact that the Home recruited men, clerks and em-
‘ loyees of various other Government departments are allowed to
Snw their new rate of pay as if the said new rate had been
effective from the date of their last appointment in the old scale ?

(8) (s) If it is the fact that Government do not proposc to grant the
Leading Hands and Indian Service Mechanics the same privi-
leges as has been sanctioned for the Home recruited men and
others mentioned in Question (2), and

(6) if so, is it due to the change in nomenclature, ¢.e., substitu-
tion of the name ‘Chargeman’ for ‘Leading Hand’ and
‘Indian Mechanic’ (all synonymous terms, implying the same
duties and responsibilities) ? .

(4) Whether Government propose to see that these men will now be

aoccorded the same privileges as are granted to the Home-recruit-
ed men, olerks and others of the Ordnavce Factories and that
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they will be in no way made to suffer throngh a change in
nomenclature 7

(b) What additional exmiture would be involved if the existing
permanent staff of ing Hande and Indian Scrvice Mechanics
were granted the proposed revised grades and svales of pay put
forward by the Director-General of Ordnance in India in his
reorganization proposals and to which sanction as & whole has
been deferred by Government ?

(6) Whether assuming that the amount would be small, Government
propose to sanction the revised grades and scales for these inen
only, in view of the fact they are the only members of the Staff
who have not received persianent increments over pre-war rates
of pay ?

8ir Godfrey Fell : The answer to clauses (1) and (2) is in the negative.
Asregards clauses (3) to (b), the case to which the Honourable Member
refers is at present being examined departmentally and has not yet heen form-
ally considered by Government. This being so, the Honourable Member will -
understand that Government cannot make any statement regarding it which
might prejudice their final decigion. 1 can, however, assure the Hounourable
Member that the points suggested by the question will, when the matter
comes to be decided, receive careful atbention.

Coonie Exopus rroM AssaM GARDENS,

607. Rai @. C. Nag Bahadur: Will the Government kindly state
whether there has been any correspondence between the Governwent of India
and the Government of Assam in regand to the Coolie Exodus from the Gardens
of Assamn? 1f so, will they place the correspondence on the table ?

The Honourable Sir William Vincent : Goverament are not prepared
to place the correspondence on the table.

INDiaxs oN Savraries asovE Rs. 500,

r 608. Babu Amb‘i:;; Prasad Sil:ln: (a)hWilIId:he Govemmt:?t in the
inance Department pleased to lay upon the table information if any su
phied to Lala Girdharilal regarding the roctc of Rs. 500 to 1,000 nnpi
above Re, 1,000 and also showing the numnber of Indians in each department ?

5) What are proposed to be taken to increase the number of
Indin(ns in thom'd%nu m which they are in a minority ?

The Honourable Mr. W, M. Hailey : () I have Jaid on the table a
statement giving the information required,

(8) As the Honourable Member is awars steps have been taken to increase
‘the proportion of Indians in the Imperial Services, a new scale of Indian
recruitment having been fixed. This increased Indianization of recruitment
will automatically increase the number of Indians holding such posts, and
widen the sphere of Indian selection for the higher posts, Within (Eap-rtments
the test is one of efficiency only, and it is not advisable to lay down any fixed

proportion for & particular race or community.
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Crarors or Drrury SUPRRINTENDENTS oF POLICE.

609. Mr. Ali Buksh Mahomed Hussain: (s) Is it & fact that the
Government of Bombay have submitted a scheme for the approval of the
Government of India to the effect that Deputy Superintendents oF olice should
be placed in charge of sub-divisions of Districtes ?

(6) 1f so, what decision have the Government of India arrived at in tho
matter ?

The Haonourable 8ir William Vincent : No such scheme has been
received by the Government of India.

Pay axp Prosrects or DEPUTY SUPERINTENDENTS or Povicr,

610. Mr. Ali Puksh Mahomed Hussain: (a) Isit a fact that Deputy
Superintendents of Police have submitted memorials in regard to their pay and
prospects ? _

(8) If so, what decision has been arrived at in regard to those representa-
tions ? .

The Honpurable 8ir William Vincent : The attention of the
Honourable Member is invited to the answer given by me to a similar question
put by Rai G. C. Nag Bahadur to-day.

RecCRUITMENT IN THE Dacca RaNar or tar Posrar DeparTMENT.

611. Munshi Abdul Rahman : (s) Would the Govern nent be plessed

to inquire and lay on the table whether it is a fact that the graduates and
under-graduates recruited from time to time in the Dacca Range of tne
Postal Departament since the date of formation of that Range are almost all
Dacca people and some way or other connected with the Deputy Postmaster
General of that Range and are most of them Baidyas by caete, 1f not all ?
. (¢) Would the Government be pleased to inquire and lay on the table the
total number of appointments made in the Dacca Range of the Postal Depart-
ment since January 1920;{9 to the 31st Jul§192l, and the number of appoint-
ments filled up by the Hindus and the Muhammadans separately in each
division ? .

(¢) In filling these appointments was the order of the Postmaster
General, Calcutta, regarding reservation of firet five vacancies in each division
for Muhammadans given to? If not, why not ?

Colonel 8ir 8. D’A. Crookshank: The information asked for by the
Honourable Member is being collected and will be furnished when received.

~

CoMMITEE ON PuUBLICITY.

612. Mr. S8yed Nabi Hadi: (1) Is it & fact that no Muhammadan
nbn-official gentleman was invited to serve upon the Committee appointed to
advise the Government of India in the matter of Publicity ? 1f so, why ?

(6) Will the Government be pleased to lay on the tablo tho substance of
advioe they received from this Committee P
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The Honourable Bir William Vincent: () No, for the Publicity
Advisory Committee includes two Muhammadan non-officials, the Honourablo
Mr. G. M, Bhurgri and tho Honourable Mr. Asraf Ali, ns wcll as one

an official, the Honourable Mr. Fazle Husain,

{6) The proceedings of the Committee arc of course confidential, but
Government are prepared to furn’sh tho Honourable Member with copics of
the Minutes, if ho so dosires.

(Question No. 613 was withdrawa.)

REercsaL or RecoaniTioN To INDIAN Mepicar Drerees BY THE GENERAL
Mgenicar Councit oF Tur Uxitep KiNapoar.

614. BRai @. C. Nag Bahadur: (s) In view of the threat of the
General Medical Counéil of the United Kingdom to refuse recognition to the
Indian Medical Degrees and Diplomas hitherto accepted by them, do the
Government propose to ask the Universities to make provision for greater and
better training in maternity, and to satisfy the demands of the British
Medical Council in this respect ?

(4) Do Government propose establishing a General Council of Medical
Education and Registration in India based on the lines of the General Medical
Council of the United Kingdom, and make provision for an examination ia
India for admission to the Indian Medical Service ?

Mr. H. S8harp: (¢) The Government of India have already addressed the
Local Governments concerned with reference to the announcement of the
(eneral Medical Council of the United Kingdom and hawe among other things
asked the Local Governments to supply them with information in regard to
tho extent to which the midwifery course, both theoretical and practioal, fails
to come up to the roquirements of the General Medical Council and to submit
proposals regarding the best method of meeting any doficiencies.

(4) Local Governments have been recently addressed by the Government
of India regarding the establishment of an All-India Medical Council on the
general lines of the Medical Council of the United Kingdom. The question of
the inst’tution of an examination in India for admission to the Indian Medical
Scrvice is undergoing examinution, ‘

Mrastnes BY MagistraTE oF Eran T0 core wiTH THE Rise 1N
: Price or WhaEaT, .

615. Lala Girdharilal Agarwala: (s) Has the attenti>n of the Gov-
ernment been drawn to the measures adopted by the Magistrate of Etah
to cope with the rise in price of wheat ? N .

#) What steps, if any, do the Government propose to take to mitigate
the dgsi):ress of the poor consequent upon the abnormfo rise in prices of foods
grains in India ? .

xl‘. Jo nulhh : (ﬂ) Yesv o
(3) The Honourable Member is referred to the answer which I gave on the
10th September in reply to Question No, 312, ’

. !
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InconvENIENCES IN ¢ SnaNT Kuri’, Siura.

016. Lala Girdharilal Agarwala® (s) Willthe Government be plessed
to lay on the table letters addressed by the Honourahle Members of the
late Councll and the present Counc’l of State and Legislative Assembly
represcnting that the Members of the Council and the Asscmbly who put np
at the ‘ Shant Kuti * were cxposed to serious inconvenience for want of water
sud Jight councction and urging that the Government should move the
Municipality to make these connections ? '

(8) Will the Govern.nent be pleased to state what action has been taken
thereon ?

(c) Are the Government aware that even when the Council of State or
the Legislative Assembly is not in Session, some Honourable Members and other
eminent gentlemen who eome up to Simla at the invitation of the Govern-
ment or otherwise in conncction with public business put up at the ‘Shaut
Kuti’ and that they are cxposed to much inconvenience for want of water and
light connections P

(7) At what distance from Municipal limits is * Shant Kuti’ situate ?

(e) Will the Government be pleascd to recommend to the Simla Munici-
pality that they should make permanent the water connect’on which has boen
made for the period of tho Council Session and also supply electric light to
the ‘ Shant Kuti '?

Colonel Sir 8. D’A. Crookshank : (a) The l:tters are laid on the table,

(6) The matter is one which concerns the Simla Municipal Commitdee, and
1t was represented to them with a request to arrange if }.ossible for a perma-
nent water-supply and for provision of eloctric light, Aﬂn from the special
conoession for water-supply during the session vnly the Municijal Committee
were unable to comply with the request. It is understood that the * Shant
Kuti’ pays no taxes to the Municipality being situated on the territory of the
Junga State.

(¢) The Government of India have no knowledge of the extent to which
these or other private premises are used by Honourable Members and other
gentlemen except as represented to them in the letters laid on the table,

(d) The distance is about 500 yards.

(¢) The Government of India have already represented the matter as
indicated in the reply to () and regret they cannot take further action on
what is not their concern.

Copy of letter duted Stk June 1930, m Swam Vishweshwaranand and Swamisityas
nand, to the Secretary to the Government of India, Public Works Depariment,

Simla.

. With'reference to the petition submitted to you in March last for the connection of a
water-pipe st ‘ Shant Kuti’ I bogto say that no connection has yet been given to the
promises.

© More than two monthg of the season are already over and the absence of water connece
tion eauscs great inconvenience, I shall bo greatly obliged if you will kindly issuc ordors for
the work tc be expedited.
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Delhi, the 16¢A February 1921,
To

Tax SEcRETARY,
Legislative Department, Goveruament of India.
DEaw S,

We the undersigned Members of the Council of State and the Indian Legislative
Aumbl‘y. beg to approach you with the following representation on a matter which affects
many of us direetly and materially.

‘When the Indian Legislative Conneil consisted of & much less number of Members than
that of the present Houses of the Indian Legislature, it was even then very difficult for many
of us to find suitable and proper accommodation in 8imla during the Autumn Session of the.
Council. Now that the Indian Legislature will consint of three times as many Members as
wero in the old Council, the house difficulty for the Members of the above Logislature is
likely to be very serious in the future.

Agnin, 8s you may bo aware, there are many Members of both the Houses of the Indian
Legialature who, on religious and social grounds, do not like to live in hotels or in any
:on-o prlovidod the Govoernment where members of all different castes and communities

ave to live er.

As a more desirable alternative to a gemernl residence provided by the Government and
also to Jiving in hotels, many of us have found in the last few years the ‘Shant Kuti’ (off
Prospect Hill and Boileanthj) o very suitable place for gniet residence. The neighbourhood,
in which the ‘ Shant Kuti~ issituated is ono of the most healthy in the whole of Simla and far
away from her crowded and congested quartors. ‘

Bnut the greatest inconvenience of the *Shant Kuti” is that being outside manicipal limits,
it has no water connection and hos not the cloctric currents extended up to it. If these in-
conveniences could he removed, the ‘Shant Kuti' might afford sitable accommedation to at
lenst balf a dozen of us who would like to have detached and self-contained suites. of rooms
for our uee.

May we therefore ask you to be so good as to move the proper authoritics on our behalf
to see the above disadvantage removed as carly as possible and to bring the area of ¢ Shant
Kuti’ within manicipal limite and provide it with all tho amenities of a city life P

Thanking you in anticipation of your kind and prompt attention of the above roprosenta-
tion.
‘We remain,

DEaz 81z,
Yours truly,

(Sd.) Manindra Chandra Nandy.
» Moti Chand.
» Golab Singh.
» Man Singi. .
» R. B. S8ankata Prashad Bajpai.
» Baba Ujagar Singh Bedi.
,» R. B. Bakhshi S8ohan Lal.
” gir%hagﬂ Aguwn.lk. '
» K. V.Rangaswsm ngar.
» Jalubhai Samaldtz M{)ml.
» Promada Nath Roy of Dighapatis
» Sukhbir Sinha.
» Ram Saran Das.
» Jogendra Singh.
» B. Sinha.
» D. Savadhikari.
» Gajjan-Singh.
» P.B. Sivaswamy Alyer,
» G. 8. Khaparde.
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Copy of Istter dated 14tk May 1921, from Swami Fishweshwaranowd, Shoat Kuti,
Simla W., 1o the Honourabld Mr. B. N. Sarma, Member of the Vireroy's Ezecuting
Cowncil, Simla.

I beg herewith ¢o enclose a oy of a letter signed by 19 members of the
Connail of State and the Indian Legislative Amsembly, which was submitted in the middle
of February last to the Secretary 1o the Legislative Department, I regrot to my that the

unest contained in that letter, viz., that water connection shonld be made with the Shant

Kati, and that the eleetrio current should be extended to it, has not yet bean granted.

. As you aro aware, many Mombers of the Council have, from time to tirse, put up at the
Blmnt Kati. Avd I understand that therc are several committees to bo held here which
will draw many members to Simla. I havo already rvevived letters from, sovoral mombors
to accommodato’them at the Shant Kuti and cannot refuse their request ; but I am pained
to sy that those who come to stay here are put to a vory great inconvenience for want
water connection. I am conatrnined, therefore, to bring the mstter to your motice. I
need hardly say that all those members and I will fecl deeply grateful if you will kindly
enquire into this matter and see that the vory modest reqnd contained in the accompany-
ing letter is acceded to at an early date.

Copy nf demi-official letter dated 20th May I981, from Pandit M, M., Malarviya, to the
Honourable Rao Bahadur B. N, Sarma, Member of the Viceroy's Egecutive Councily
Bimla,

T am rebamed to trouble you ngnin about o smell matter. I am erry to smy that
Mr. Gandhi and mysetf and several other gentlemen, who have come here on public basiness,
and who have {ut up at SBhant Kuti, havo been put to great inconvenience day after day
owing to this house not being conneoted with Water Works. On enguiry I am told that
your Becretary wrote to the Municipal Becretary and that the commanication has been under«
stood to mean that tho water conpection should be put on at the Shant Kuti as was done
last year, ie., in Auguat, '

If you will kindly ask Colonel Sir 8. Crookshank to write to the Municipal Sec :
fo say that you intede to ask them to put the connection on now, we shall be saved all:
the inconvenience to which we are at present subject, and, T need hardly say, we shall be

very grateful to you.

Copy of demé-official letter dated 8th Juse 1921,from Pandit Madan Mokam Malsviya,
Bhant Kuti, Simla, to Colonel Str Sydney Crookehank, Beerciary to the Govern-
ment of India, Public Worke Department.

Many.thanks for your demi-official No, 45-B. ii., of the 7th instant, I thank you and

the Honourable Member for asking the Bimla Municipality Committee to arrange for a

pormanent water supply and for the provision of Klectric lighting at the Shant Kuth- The

water oonpection has put on and we are gratefal for it. 1 regret to learn that the

Municipal Committee have not seen their way to supply & power line for Electric lighting.
The Smlni?i in quite willing, 80 far as he is concerned, that the Municipal Committee

should extend their boundaries #0 as to include the SBhant Kuti premises within them, and

he will move the Committee towards that end.

Copy of demi-official letter dated Pth June 1931, from Mr. Girdharilal Agarval,
M.L.A., Bhant Ruti, 8mila, to Colonel 8ir Sydney Crookehank, Sscretary to the
Government of India, Public Worke Department.

1 have removed to this house as I find it more convenient. Pandit Madan Molan
Malaviys and other eminent gentlemen are also staying here,

1 sm writing this letter to you as I am informed that the Muticipal Board wants to
stpp water-connection here. This house is really a rest house for most of the members of
the Indian Legislature and if water is stopped, they would be much inconvenienced, I
therefore wish you to exervise your influence in the matter, and see that water is not stopped.
We shall feel much obliged to you.
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Atpir Rerorts oN TuE Carcirra UNiveesity Accounts.

017. Mr. J. Chandhuri: (2) Is it a fact that the Government of
India sent to the Caloutta University the Audif Reports on the University
Accounts for 1917-18 and 1918-19 in November 1919 and December 1920,
respectively ?

(4) Isit a fact that the Calcutta University did not send any replies
whatever, in spite of reminders from the Government ?

(¢) Have the Government ascertained if it is a fact that in reply to inter-
pellations in the Bengal Legislative Council the Honourable the Minister in
charge of Education there laid copies of the said audit reports on the library
table of the Council ? :

() Do the Government of India propose to deal with these audit
reports ?

Mr. H. Sharp : (s) The answer is in the affirmative,

(4) The Government of Tndia received ne reply to a reminder addressed to
the University on the subject of the Audit Report for 1917-18. No reminder
was n.ddreasuu{to the University on the subject of the 1918-19 report in view
of the fact that the question of the 1917-18 report was still outstanding and
the transfer of the Calcutta University from the control of the Government of
India was i:minent,

(c) The facts are understood to be as stated by the Honourable Member.

_(d) The Government of India do not pro to take any action, as the
Government of Bengal are now empowered to deal with these Audit Reports. -

Taeastry Binis PrLepaep BY 7HYX Carcurra UNIVERSITY FOR EXPENDITURE
oN Gexiral Ferx Fuxbp.

618. Mr. J. Chaundhuri: (¢) Are the Government aware, and, if not,
will they ascertain if it is not a fact that in November or December last,
when the Caleutta University was under the Government of India, the
University pledged two lakhs of Trearury Bills out of the Fish Market Fund
with the Bank of Bengal to meet expenditure in the General Fee Fund, ete. ?

() 1s it not a fact that the said Fish Market Fund was a grant made by
the Government of India to the University for specified purposes, and was not
the University bound to hold the ssid fund subject to certain specified condi-
Lions ? . . '

(c) If so, will the Giovornment state wln.,t were those purposes, and what
were those conditions ?

(@) In view of the terms and conditiang on whioch the said Fund was-held
by the University, was the University entitled to pledge the same in whole or
in part. without the. previous sanction of the Government ?

~ (¢) Was such provious sanction taken or was the transaction ever reported
to the Government ?
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(/). Aro tho Governmont awaro that the Resolution of the Syndicato.
aunthorising the pledging of the said Fund is expressed in the following
terms :

‘ The Registrar made a statoment on the state of the cash balance on
this date (15th November 1920) and reported the steps he had
taken to arrange for pag;unts during the remainder of the
current month and December,

Resolved —That the action taken by the Registrar be approved, that
the proposal contsined in the letter of the Bank of
No. 26798, dated the 12th October 1920, be accepted, that
the Registrar be authorised to make the necessary endorsements,
and that a copy of this Resolution be forwarded to the Bank with
the countersignature of the Honourable the Vice-Chancellor.’

(9) If the University was not authorised to pledge the Fish Market Fund
in the manner stated, what action do the Government propose to take to
intimate to the University their disapproval of the action ?

Mr. H. Sharp : (o) and (/) The Government of India have no official
knowledge of these matters ; but they have scen accounts in the daily papers.

(8), (c) and (/). Tn 1912 the University of Calcutta represented the
necessity of acquiring the Fish Market and reported that the acquisition
would cost 8 lakhs and that another 7 lakhs would be required for the build-
ings for the teaching and residence of post-graduate students, which it was
P to erect on the site when acquired. 1n 1913 the Government of
India gave 8 lakhs to the University for acquisition of the Market, subject to the
approval of the final scheme. Meantime, the Government of Bengal acquired
the Market for the University at a coet of about 64 lakhs and orders were given
that the net receipts of the Khrket should be handed over to the University,
The Government of India further proposed to the (Government of Bengul
that the nnexpended balance of about Rs. 1,568,000 should be handed over to
the University for the buildings which were to be erected on the acquired
site on the conditions that the sun be funded and that no part of it be spent
save on objects approved by the Governor of Bengal in Council and sanctioned
by the Government of India. On appeal, the High Court again reduced the
compensation due for acquisition with the result that there was a further sav-
ing after costs had been deducted of about Rs. 1,768,000, This also was
handed over to the University on the same conditions as the previous sum had
been handed over, the total amount saved over the transaction and placed at
the credit of the University being about Rs. 8,34,000.

(#) The Government of Indin, as previously stated, have no knowledge of
the transaction and are unaware whether a report was made to the Govern- "
ment of Bengal or any sanction obtained from that Government.

‘g) The Government of India will attempt to obtain information on this
matter through the Government of Bengal.

RruuxeratioN or Hien CousT Jupaes as ExaurvarioN Fegs.

619. Mr. J. Chaundhuri: (a) Is there a ruling of the Smmﬁry of
State that High Court Judges should not undertake for remuneration work in
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addition to their duties as Judges, s.g., fees for oconducting Universty
examinations ? . ’

(8) Isit a fact that there was a case in Calcutta University which male

it necessary to obtain the said ruling ?

(¢) If so, will Government state the particulars of that case ?

(d) What was the amount drawn by the Honourable Judge concerned
as University examination fees to which objection was taken, who took the
objection, and was the Judge required to refund the amount as a result of the
objection ? ‘

(¢) Has there been a similar case elsewhere, either before the said ruling
was given or since ?

The Honourable S8ir William Vincent : (a) Yes.
(8) Yes.

(e) An Honourable Judge of the High Court brought it to the notice of
Government that an audit officer had raised an objection to his acceptance of
an honorarium for conducting anexamination, and asked for a ruling on the
matter. The point was referred to the Secretary of State, who gave the ruling
in question. .

(8) The amount drawn in the case upon which a ruling was obtained was
Rs. 100. The objeetion was taken by the officer auditing the University
accounts, The Secretary of State’s ord2rs were to the effeot that his ruling
should not affect the receipt of fees under these circumstances in the past, and
the Honourable Judge wase accordingly not required to refund the sum.

(¢) Before the ruling had been given, cases of this kind were not infre-
quent, Since that time no case has come to the notioe of Government.

Rerracing or Braxcm Posr Orrices BY Sus Orrices.

620. Mr.J. Ramayya Pantulu Garu: Do the Government propose
to consider the desirability of replacing as many of the branch Post Oilices as
possible by sub-offices manned by well paid men ?

Colonel 8ir 8. D’A. Crookshank : A branch office is an office with
very restricted functions and such offices are opened in places which are not of
sufficient inportance to justify the opening of a sub-office. The cost of
converting the.n into sub-officcs inanned by well paid men would be prohibitive,

Warrine Rooxs roR INTER Crass PassEngrers.
621. Mr. K. B. L. Agnihotri: (s) Is the Government aware that

no waiting-rooms or rooms or accommodation at the Railway Stations are pro-
vided for the convenience of Inter Class Passengers ?

(4) Do the Government propose to take necessary steps towards this
convenience of the Railway passengers ?

Colonel W. D. Waghorn: @ and (3). The Homourable Membor is
referred to the answer given during this Session to Question No. 191 asked
by Rai Behedur T. P. Mukherjee on the saxe subject,
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RasosuTions rasssp ay tar Cowwors or Srave awp Laemvative”
ASSEMBLY.

622. Mr. K. B. L. Agnihotri: Will the Government please stato :

(¥) The number of the Resolutions passed at their last Sessions ;
(a) By the Council of State,
(6) By the Legislative Assembly,

(t) The I:m]utions that have been given effoct ¢o, by the Governs

ment ;

(o) In full,
(6) With modifications.

(i47) The Resolutions that the Government has not been pleased to give
effect to? '

The Honoarable Dr. T. B. 8apru : The information asked for by the
Honouruble Member concerne various depart.nents of thé Government of India
aad is being collected.

INDUSTRIAL AND AGNICULTURAL IMPROVEMENT.

623. Rai Bahib Lakshmi Narayan Lal: (s) Will the Government
be pleased to lay on the table a statement showing the amount epent in the last
10 years for industrial and agricultural improvement of the country separately ?

(8) Do the Government contemplate to ear-mark a sufficient portion of the
revense for the economical development of the country and for the improve-
ment of industry (including agriculture) ?

Mr. A. C. Chatterjee : (a) A statement showing the agricultural expen-
diture inct:llrmd during the last ten years, both Impc.rinf and Provincial, is laid
on the table.

As regards expenditure on the industrial development of the country the
Central Department of Industries was only constituted in February last and
the majority of the provincial departments of Industries have only recently
been brought into being. Before this, expenditure on objects which bad as
their aim the industrial development of the country was made through =
number of departments both by the Imperial and Provincial Governments,
except in Madras and the United Provinces in which Provincial Departments
of Industries have been in existence for some Jym past, Except in the
case of those two provinces it would be extremely difficult to separate expendi-
ture on industrial development in the past budgets of the Government of India
and the Local Governments and it is not, therefore, possible to give uﬁy(hing
like accurate statistics in reply to this part of the question, But the Honour-
able M2.nber will find some information on the subjsct in Appendix ‘ J’ to the
Indian Industrial Commission’s report.

(8) I must remind the Honourable Member that the development of
industry and agriculture is mainly a provincial subject, and also that it is
eontrsty to principle to esr-matk any particular portion of the revenue for
éxpenditure on aity particular subject.

et
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1911-12 491,580 40,51,856
1012-18 . 4,80,178 44,604,124
1918-14 5,70,978 51,16,995
191415 5,268,954 54,08.506
1915-16 5,580,050 57,146,889
1916-17 5,78,204 58,14,647
1917-18 7,58,008 69,37,064 -
R ) P
’ ’ “
Al;:'iccnltuul edueation.
1,80,000 1Specinl Imperial grant ont of
wheat profits.
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1920-21 12,27,500 Fi lm not avail-
able.
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UNSTARRED QUESTIONS AND ANSWERS.
Post or Leear Assistant 1o THE Law MeumbEe.

1. Dr. H. 8. Gour: (¢) Whan and for what reason was the post of
a Legal Ausictant to the Law Member created ?

(8) For how long was the post filled up ?
(¢) When was the post held in abeyance, and why ?

The Honourable Dr. T. B. Sapru: (z) The Honourable Member no
doubt refers to the post of Legal Assistant in the Legislative Department of
the Government of India. There is no Legal Assistant to the Law Member. _
The post was created in 1907 with & view to the appointment of an officer wha.
would be able to relieve the Secretary and the Deputy Secretary in the Depart-
ment of part of their increasingly hcavy duties. The appointment was
sanctioned in the first instance for 5 years as an experimental measure and this
period has been further extended, but the post was never made permanent..

(6) The post was held by Dr. 8. C. Banerjee from lst September 1907
to 17th September 1914, and by Mr. 8. C. Gupta from 18th September 1914
to 6th January 1921. )

(¢) The post became vacant on the Tth January 1921, when Mr. 8. C,
Gupta was appointed to officiate as Deputy Secretary in the Legislative
Department. No afpointment has been made so far as the entire question of
the re-organisation of the Superior Staff of the Department is now umder
oonsideration. .

A

SITTINGS OF THE ASSEMBLY AND ATPOINTMENT OF WHOLR-TIMN SEORETARY)-

9. Dr.H. 8. Goar :.(a) Is it & fact that the sbsence of contiruons
daily sittings of the Asseribly is partially due to the fact that the Becretary of
FEEEN , i .
- > -“I‘ . ’. .
- ) ¥
L 1
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the Legi;hﬁvo De(fnrtznoﬁt has to divide .hj tmieisetwaew,ﬂp two Houses:;
and is {:;)t,able to devote the ‘t.ixke necessary to more continuous sittings of the
Assembly ? ‘

(8) Does not the Government contemplate the appointment of a whole-
time Sccretary of the Asscubly ?  If not, why not ?

The Honourable Dr. T. B. Saprn : (¢) The fact that the Secretary-
ship of the two Chambers is held by a single officer has no effect whatever on
the number of mectings of the Assembly. There are at present four assistants
of the Secretary, who has power, subject to the contro] of the President, to
delegate to them such of his duties as he thinke fit, This power is very freely
used. I would invite the Honourable Member’s attention to the fact that the
number of meetings is determined under the Standing Orders by the President.

(5) The matter is under congideration but no decision has been come to.
The Secretary of the Legiclative Assembly is appointed by the Governor
General under rule 5 of the Indian Legislative Rules and not by the Govern-
ment of India.

Frer Scrrry of ProceEpings or Provivciar Couxciis 7o MeMBERS oF
) INDIAN LEGISLATURE.

8. Mr. B. C. S8hahari: Do Government propose to consider the
advieability of having copies of the proceedings of all the Provincial Councils
supplied free to the Members of the Indian Legislature ?

The Honourable Dr. T. B. S8apru : The attention of the Honourable
- ‘Member is invited to the reply given to Beobar Raghubir Sinha’s Question on
the 23rd March, 1921, on the subject of the supply of Local Government
gublimtions to Members of the Indian Legislature. The matter has been
-brought to the notice of Local Governments.

TrANSFER OF PosTaL OFFICERS.

4. Rai Taraprosanna Muokherjee Babadur: (s) How many Postal
Officers other than Superintendents on Rs. 250—300 grade were trans-
ferred from one Circle to another in the last year? What officials of other
departments on Rs. 260—350 are liable to such inter-provincial transfers ?

(6) What is the ratio in the number of Indian Postmasters to Amglo-
Indian Postruasters in the grade of Rs. 500 and upwards ?

(¢) Is it not a fact that many officers refuse such transfers although these
may be on promotion ? Does not such refusal minimise the number of Indian
Postmasters in the higher grade of Postmasters referred to above ?

Colonel 8ir 8D.’A. Crookshank : (a) It is presumed that the Honourable
Member refers to-Babu Tarapada Mukberjee who is a Postmaster and not &
Portal Superintendent. If so, his attention is invited to the answer given to
pwrt (5) of Mr. M. K. Reddi Garu’s Question No. 435.

" (8) 18 postal officials on Re, 260—~350 were translerred last year from
ons Circle to another, 9 on promotion to the next highes grade and 4 on their

2 W
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own pay. Offigials on Rs. 850-m360 in the services named below are also
linble to inter-provincial tranefers : v : ' ‘
. Northern India Salt Revenue.
. State Railways.
. Survey of India.
Subordinate Accounts and Clerical Services in the Military Accounts
Department. .
. Railway Accountants (General List).
. Members of the Subordinate Accounts Service of the Posts and Tele~
graphs Accounts Departments.
1. Me_mlt)&m of the Subordinate Accounts Service of the Civi! Accounts
offices. ‘
8. Public Works Accountants (All-India List).
(¢) Theratiois 6 to 1. Yes. Orders are being issued under which most
of the senior Postmasters will be on personal pay instead of drawing the y
of the offices to which they are attached. It 1s not considered that Indian
Postmasters are entitled to preferential treatment over other classes of Post-
masters in the matter of inter-provincial transfers. I they refuse transfers on

promotion, the number of Indian Postmasters in the higher grades would of
course be to that extent diminished.

o o0

< Oc

Nuxser or WiTNessEs ¥RoM CLERIicAL Cuass BrPORE THE Postar INquiry
CoMMITTEE AND THE MINIMUM Pay or a TELEGRAPRIST.

5. Rai Tarzprosanna Mukherjee Bahadur: (s) Will the Govern-
ment be pleased to state how many witnesses belonging to the clerical class
deposed before the Postal Inquiry Committee to fix the minimum pay of the
clerical staff of a second class Head Office on Rs. 35 a month ?

(8) Is it not a fact that the minimum pay of Telegraphists on the local
scale before pre-war days was Re. 367 What is the present minimum pay of
a Telegraphist on the local scale ?

Colonel 8ir 8. D’A. Crookshank : (s) No witness examined by the
Postal Committée asked that the minimum pay of the clerical staff of a second
class Head Post Office should be fixed at Rs. 356 a month.

(6) The minimum pay of a local service telegraphist previous to the 1st
January 1919, was Rs. 85 per mensem and the existing minimum is Rs. 55,
The pay of an operator is higher than that of a clerk. For clerks in telegraph
offices at places other than Calcutta, Bombay, Madras, Rangoon and Karachi
the existing minimum is Rs. 35. The grounds on which the minimum-pay of
a Postal clerk was fixed at Rs. 35 are contained in paragraphs 7 and § of
Chapter II of the Postal Committee’s Report.

Fixine ov Erriorency Bar By PostaL INQuIRY CoMMITTEE.

6. Ral Tararposanna Mukherjee Bahadur: (a) Was it not a fact
that before the revision by the Postal Enquiry Committee, every Postal
Official had an equal claim to promotion up to Rs. 1560—200? Did the
Postal Inquiry Committee fix an efficiency bar at Rs. 92 ? X

(6) Do Government propose to remove the efficiency bar at Re, 927 ..

*
b "
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Colonel 8ir 8. P’A, Orcoksltank ¢ () No. Before ghe last revision
every member of the Postal staff could not claim promotion up to Rs. 160—200
as & matter of right. Promotion was dependent upon the ju t of the
same officers who will, under the time scale, apply the efficiency bars. ‘

Yes.

(8) Government do not propose to abolish the efficiency bars,

Axnvar Cost or MiLitanry, Porice anp Orarr UNIrorMs.
7. Beohar Raghubir Sinha: (s) Will the Gevernment be pleased to

() the amount spent every year on Military, Police and other uniforms,

() how much of this amount is spent on the purchase of cloth manu-
factured in India ?

(6) Do the Government propose to consider the advisability of using for

the above purpose cloth manufactured in India with a view to encourage
Indian Industry ?

. Mr.A. C. Chatterjee: (s) (:) The Govermment of India have no
information as to the actual annual expenditure om military, police and other
uniforms. It is estimated, however, that the cost of clothing for the Army
based on preseyt strenvlgth is likely to amount to approximately 8} crores of
rupees per annum. The clothing of the police is a provincial concern, and I
would treer the Honourable Member to the Local Governments for the inform-
ation’ which he desires in that respect. It is not possible to furnish the
jy-@xpenditure incurred on other uniforms.

¥ (#5) The information is not available. Inso far as the Army is concerned
a considersble quantity of cloth bas since the war been obtained from surplas
war stores, and'it j8 impossible in this case differentiate between materials

manufactured in India and materials originally imported,

{6} The Stores Rules provide that preference should be given to Indian
made goods, provided the quality is sufficiently good for the purpose and the
price is not unfavourable. iractically all the cotton cloth gpequired for the
Army is obtained in India from Indian manofacturers. Woollen cloths and
cord for brecches have to be imported at present, because the mills in India
have not so far been able to manufacture such materials of a quality suitable
for the troops. Efforts are, however, being made to improve quality of
‘the outpat of Indian mills, and if these mills succeed in turning out i
of a quality up to the standard laid down for the Army recourse will be made
to them for supplies,

® IxpEriaL SecrETaRIAT CrLERICAL STAYP.
8. Lala @Girdharila]l Agarwala: (s) What is the total number of

‘clerks serving in the Government of India Secretariat under the time-scale
promotion system ?

* (5) How many of them have served the Government elséwhere before
their appointment to the Imperial Secretariat : '

() permanently and for how many years eych,”

-
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(¢¢) temporarily and fer what periods, S ‘
(¢s¢) and which of them joined the Imperial Socretariat before th
introduction of thé time-scale, d.e., 27th May 1920 ? :

(¢) Upon what principle is promotion in the time-scale given to clerks of
the Imperial Secretariat who have served the Government elsewhere for some
years (ssy 5 years) before their appointment to the Imperial Secretariat ?

_(d) Is the Government service outside the Imperial Secretariat taken into
account in calculating the time-scale promotion in the Imperial Secretariat
service in the case of such clerks ?

(¢) Do the Government propose to modify the rules or grant individual
concessions to remove hardship in cases of those employoes who eannot reach
the maximum salary in 25 years counting from the date of their first appoint-
ment on a permanent Government post ciglly in respect of those who were
working in the Linperial Secretariat from before the time of the introduction
of the time-scale ?

The Honourable 8ir William Vincent: (¢) The number of perma-
nent assistants and clerks so serving on the 1st July 1921 was 652, :

(8) The information is being collected and will be supplied to the
Honourable Member, -

(¢) The general principle governing transfer to a new appointment on

ive pagymis followed. It is laid down in Article 167, Civil Service
m ulations, a copy of whioh is laid on the table. ) '

(d) Previous service outside the Secretariat is not taken into account in
calculating time-scale promotion except in so far as Article 167, Civil Servigg -
llzﬁgulationa, operates to bring a man on to the scale at a stage higher than. -t.ﬁ'?

west,

(¢) There is no intention of modifying the rules. Individual ocases of
bardehip are already provided for in the BHome Department Resolution
No. 1062 of 27th May 1921. T

*

Rainway LiNe BeTWEEN KaracHI axDp BouBary.

9. Mr. W. M. Hussanally : («) Is it a fact that a journey between
lKmmw:hi and Bombay vii J. B. and B. B. and C. 1. Railways takes above 53
urs ? ’

(5) Has there ever been a proposal for a more direet line of Railway
between those two statjons ?
(¢) Were any surveys taken of such shorter line ? If so, when ?

{(d) Which route was finally approved of and why has the construction of
such a line been delayed ? '

f)’ When is it likely to be taken in hand ?
Colonel W. D. Waghorn: (s) The journey from Karachi City to

Bombay is timed to take 49 hours and the average journey from Bombay to
Karachi City just under 46 hours. - )

. (@), (¢) and (d). For many years p “for cbion .
Bomb(t)y s(\_:ld Sind by a broad gauge milway bave been unde.rum_ v betm
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The financial p of the imore direct routes were not attractive, whilst
that passing through the State of Cutch was opposed by the Rao, Subse-
quently, it was proposed in connection with the provision of a' direct broad
gauge line between Karachi and Agra that a broad gauge connection should be
made from Viramgam or some more suitable point. on the Bombay side to &
station on the Jodhpur-Bikaver Railway.

A survey of this connection was accordingly started last year but had to
be closed down for want of funds. It is hoped that the work will be re-started
during the ensuing cold weather. :

(e) Until the results of this survey have been reetived and considered by
the Railway Board and the other parties concerned it is not possible tosay
whether, and if so when, the construction of the line will be taken in hand.

Axyuat Cost or THE EocLESiasTicAL DEPARTMENT.

10. Mr. W, M. Hussanally : (s) What is the total annual cost of the
Ecclesiastical Department in all Provinces of India ?

(8) Is it a fact that that department exists only for the benefit of one
community ?

(¢) Do Government contemplate making religious ministration to Indians
» fit charge upon Indian Revenues ?

Mr. H.8harp: (a) and (). The Honourable Member is referred to
the replies given to previous questions on this subject.
(¢) The Honourable Member is referred to the regly given to s question

sapked by Makhdum Syed Rajan_Baksh Shah. Thero is no intention of
“‘making all religious ministrations a charge upon Indian Revenues.

IxTERMEDIATE CLass CarriaGEs 1IN BouBay, BaRoDa AND CENTRaAL INDIA
Rattway.

11. Mr. W. M. Hussanally : (a) Is it a fact that the Bombay,
Baroda and Central India Railway do not ;run intermediate class carriages on
their line ? '

(8) s it & fact that that Railway has recently enhanced their passenger
rates ?

(¢) Do Government propose to advise that Railway to run such carriages
in vibw of enhanced rates ?

Colonel W. D. Waghorn : (a) The reply is in the afirmative. The
“Agent, Bombay, Baroda and Central India Railway, has already agreed togive
consideration to the question of the provision of intermediate class accommoda-
tion on the Bombay, Baroda and Central India Railwa wpen new stock is
provided. In this connection the Honourable Member is referred to the
answer given to a similar Question (No. 485) asked by Rai Bahadur Pandit
Jawahar Lal Bhargava on the 14th March 1921 on the same subject.

(¢) From 1st April 1921, the Railway has enhanced first and second class
fares up to 800 miles by 33'3 per cent. A
. (c) In view of what is stated in reply to part’ (s) Government do nob
propose to take any steps in the dirpetion suggested, . . A

-
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. " *
AocoNM ODATION IN THE GUiaRAT MatwL Trains oF THE BoMBay, Baropa
AND CENTRAL INDIA RarLway.

12. Mr, W. M. Hussanally : (&) Is it a fact that the passenger
accommodation in all classes of carnages on the Gujarat mail trains of the
Bombay, Baroda and Central India Railway is ordinarily seanty in consequence
of which there is usually a scramble for seats ? :

(6) Do Government propose to insist that that Railway will provide
adequate accommodation on all their trains ?

Colonel W. D. Waghorn: (s) The passenger accommodation in all

of carriages on the Gujarat mail trains is not as a rule short, but owing
to ‘&eriodical heavy rushes of passenger traffic to and from Gujarat and
Kathiawar the accommodation is sometimes insufficient.

To remedy thie the Railway Administration propose running a second
Gujarat mail train in the near future when sufficient stock is available for the
purposes. ( ,

(6) The additional stock rerﬁxired for the provision of adequate accommo~
dation on passenger trains on the Bombay, Baroda and Central India Railway
is under construction, and Government do mnot propose taking further action
at present,

SaLe or DrINkKING WATER AT StaTiONs ON THE BoMBaY, BaRODA AND
CeNTRAL INDIA RalLway.

18. Mr. W. M. Hussanally: (a) Is it a fact that drinking water is
sold to passengers at any stations on the Bombay, Baroda and Central India
Railway and particularly at Ahmedabad station ? N

(6) Does that practice prevail upon any other line ? o

() 1f 8o, will Government insist that such water be supplied to all
passengers on that line free of charge ?
Colonel W. D. Waghorn: (a) The reply is in the negative.
(¢) Government are not aware that such a practice prevails on any line.
. () In view of the reply to part (a) of the question, this question does not
arise. '
GraxTs POR THE MAINTENANCE oF CrURchES, TeMPLES AND MoOSQUES.
14. Reohar Raghubir Sinha : Will the Government be pleased to

lay on the table a statement for the last 10 years showing province by provigoe
money given out as grants :

(@) for the construction and maintenance of—

(s) Christian churches,

(s¢) Hindu and Jain les,

(¢66) Muslim mosques and other religious places of worship ;

{4) for different religious societies or institutions ?

. Mr. H. 8harp: The collection of the information asked for would entail
considerable labour and it is doubtful whether it would be possible to obtain
sccurate figures. The Government are therefore not disposed to prepare this
statement, the labour involved on which would be altogether disproportionate
to the value of the information obtained.

-
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PuBLICATION OF THE Rrpoxt or THE INDIaN Ratuway Co:ium‘n

15. Rai @. C. Nag Bahadur: Will the Governament Inndl
whether the Indian Railway Committee has yet submitted its report nnr} 1f
s0, when it is likely to be published and {uether the full report wi!l be
published simultanecusly in England and India ?

‘Colonel W. D. Waghorn : The Honourable Member is referred to thp

« smewer given to Mr. Manmohandas Ramjee on the same subject.

A full pummary of the report has been publighed simultanecusly in
England and India on the 16th instant ; it is not":?mmdemd neeessm; to
withhold publication of the full report in England until it can be published
out here, The report will, however, be published out here as soon as received,

GovERNMENT OF INDIA SECEETARIAT PROCEDURR memn

8. Bai @ C. Nag Bahadar: Will the Government kindly state
the total expenditure incurred in connection with the Government of India
Secretariat Procedure Committee appointed under the Government of India,
Home Department, Resolution No. 1745, dated the 12th September 1019?

The Honourable Sir William Vincent: Rs. 26,240.

Buvearows Srrrate witHIN Cawronxext Liuits.

17. Mr. W. M. Hussanally : (o) Isit a fact that the owmers of
Bungalows gituate within Cantonment limits, occupied by themselves, the
lesses of which have been executed in Form B., Chapter 21, of the Cantonment
ﬂodl* of 1912, are being given notices to vacate the same, when required for

itary authorities ?

(6) 1f so, will Government please state under what a.nthonty ?

Bir Godfrey Pell : (a) The Government of India have no information on
the subject.

(3) If such notices are being given, they are in accordancs with
Conditions VI, VI11, XII and XIII of leases given in Form B under the
Cantonment Cocb. Under these leases, a owner of a house bullt on land so0
leased can be made to evacuate, subjoct to certain conditions, in favgar of a
military officer. Section 11 (c¢) of the Cantonments (House Aonommdnt:on)
Act wﬂwh says that no notice shall be issued imder Section 8, if the house is

ied by the owner, must beread in conjunction wlth Sectl.ou 4 of the Act,
w}n says that nothing in this Act shall affect the provisions of any written
instrument executed by or on behalf of the East India Company or the Govern-
ment, unlese the other party entitled and the Secretary of State for India in
Council consent in writing to be bound by the terms of this Act.

CoMMISS10N8 IN THE RovaL A1z Fomor A¥D AviaTiON BOHOOLS IN
Inp1as.

18. Mr. Ahmad Paksh Khan: (d) will tho Governmentbe pleased
to' state how many Indisus were given commissions in the Royal Air Force
during the war? How many of them have been killed, how many were

discharged, and how many are still in service ?
(3) Do the Government of India intend to establish a nhool in India

for the training of Indians as airmen ? .
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(¢) Will the Government bo pleased to state the number of aviation schools
in India?

Sir Godfrey Fell: (o) I would refer the Flonourable Member to the
reply given at the last Session of the Legislative Assebly, to Question
No. 632, asked by Lala Girdharilal Agarwala.

(6) The attention of the Honourable Member is invited to the first part

of the reply given at the last Session of the Assembly to Lala Girdharilal
Agarwala’s Question No. 633,

T would glsn refer the Honourable Member to the reply given on the
September to the Question asked by Munshi Iswar Saran, No.

(¢) At present there are no Government aviation schools in India.

IncReasE oF Pay to Civir, axp Mivivary Orricers of T Civin
VETERINARY DEPAKTMENT.

19. Mr. Ahmad Baksh Khan: (s) What increase of pay has been .
given to Civil Officers of the Civil Veterinary Department on the last revi-
sion and what increase has been made in the case of Military Officers employed
in the Civil Veterinary Department, who it is understood receive Military

?

il (6) What facilities are given respectivoly to R. A. V.C.and I. C. V. D,
officers for providing themselves with horses and for their maintenance ?

. (¢) How do the pay and allowances of Civil and Military officers of the
Civil Veterinary Department compare with the pay and allowances of officers
of similar service and rank in the R. A. V. C. employed in India ?

Mr. J. Hullah : The information is being compiled and will be supplied
to the Honourable Member. ‘

Starr EmMrrLoyep BY THE STAFP SELECTION BOARD.

20. Mr. 8, C. Shabani: Are Government aware that part of the staff
employed by the Staff Selection Board in their own branch have not passed
a qualifying examination ?

The Honourable Sir William Vincent : The Staff Selection Board
had originally two clerks, both temporary employees, The Board decided that
one of these should appear at the first examination and the other at the next
examination. It is obvions that the work of the Board during the examination
would have broken down completely if both had been absent at once. The
clerk at present with the Board, the only one left, will take the next examina-

tion. The other clerk passed the first examination and is now employed in the
Secretariat.

TempoRaRY MEN IN THE IxDUSTRIES DEPARTMENT AND REPRESENTATION
BY THE EMPLOYEES OF THE SUBPLUS STORES.

21. Mr. 8. C. Shahani: (z) Isit a fact that the treatment accorded
to the Industries Department in respect of the qualifying examination of their
temporary men is not being accorded to other departments? If so, why ?

(6) Ieit a fact, that a reprosentation on the subject has been submjtted
by the ‘employeas of the Surplus Stores? If so, what action do Government
propose to take on it ? ‘ .o

20
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The Honourable 8ir William Vincent : (a) The Honourable Member
is referred to the answer given on the 28th March by Mr. O’Donnell to a
question from Babu K. C. Neogy, which explained the special ¢'rcumstances
in the Department of Industrics. These circumnstances do not exist clsewhere,
and there 1s no ground for treating other departmunts in the same way.

() A reﬁvresentation on the subject bas been subinitted by certain Members
of the clerical staff of the office of the Chief Controller (Surplus Stores). The
matter is under consideration. B

ConrirmatioN or TeMPoRARY MeN 1N TaR DEPARTMENTS OF THE
: GOVERNMENT oF IKDIA.

22. Mr. 8. C. Bhaheni: (a) Is it a fact that almost all Depart-
mente have retained, and lhave strongly recommended for further rotention,
their experienced old Lands who have, however, failed to pass the Staff Selec-
tion Board’s examination ?

(%) Do Government propose to consider the advisability of confirm-
ing in their respective departments temporary men who have put in two or
moro years’ approved servic: but bave failed to pass a qualifying examination,
and of ke ping them from inter-departmental transfers until they have passed
the oxaminations required for such trantfers ?

The Honourable 8ir William Vincent : (s) Many of the departments
have made such representations. .

(4) The Staff Selection Board has taken the view that men who have
proved to the satisfaction of the department concerned that they are capable
of performing their duties, and have been strongly recommended by it, should
not be removed at once because they failed to pass the test. Such men have
therefore been retained in employment and will be permitted to appearat the
Board’s next examination. Those who were doing Assistant’s work and were
acting in the upper division have been allowed to continue to officiate therein,
1t is not however thought advisable to take up the question of confirming such
inen until the resuits of the next examination, at which they will appear, are

nown.

Men in this position would not be eligible in other departments for the
appointments which they are provisionally allowed to hold in their own depart-
ments, and the question of inter-departmental transfer does not therefore
arise.

ExpenpiTrRE ON THE WaR 1N PeRsia axD Diernisurion or THE
ReraraTion Moxey PayapLE BY GEEMANY.

23. Mr. 8. C. 8hahani: Will Government be pleased to state :

(a) tbe expenditure incurred on the war in Persia,

(4) India’s contribution to this expenditure, and the reason thereof,

(¢) the distribution to Britain and her Dominions of the reparation
money paysble by Germany, and the basis thereof,

(d) the enlistments from Britain and the Dominions during the war,
and the deaths among the men enlisted,

(¢) the cash contribution towards the war by Britain and the Domi-
nions ? )

Bir Godfrey Fell : The information is being collected and, when redd
will be furniahed to tho Honourable Member, .~ ™
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ArrrioaTiON OF NEW PewsioN Rurks To Asuen-Merwges awp Grant or
SPECIAL ADDITIONAL PENSION T0 ADLITIONAL Djstricr AND Skssions

JUDGES OF AJMEKR.

24. Lala @irdharilal rw~la : (a) Have the new pension rules
been made applicable to Ajmer-Merwara ?

(4) Have they been so applied from the same date from which they have
been applied to other Provinces ?

. (¢) Is the incumbent of the post of Additional District and Sessions
Judge in any Province in India éligible to get special additional pension of
Rs. 1,500 a year in accordance with Government of India, Finance Department,
Rebolution No. 1085-E, A., dated the 15th Nove.iber 1919 ?

(@) Is there any difference in the case of Additional District and Sessions
Judges of Ajmer in this respect ? If so, why ?

(¢) Do the Government propose to extend the privilege to holders of that
't?poit;tment in Ajmer-Merwara from the same cﬁte as in any other Pro-
vinece

The Homnourable 8ir William Vincent : (s) The new pension rules
bave been made applicable to the undermentioned appointments in Ajmer-
Merwara :—

Assistant Masters, Mayo College (other than those of the Indmu

Educational Service).

Principal and Vice-Principal, Government College, Ajmer.

Headmaster, Government High School,

Headmaster, Moinia Islamia School.

Additional District and Sessions Judge.

Subordinate Judges, Ajmer and Beawar.

Judge, Sinall Cause Court, Ajmer.

Extra Assistant Commnissioners, Ajmer and Merwara and Sub.
Divisional Officer, Kekri. :

General Manager, Court of Wards.

Treasury Officer and Magistiate, 1st Class, Ajmer.

Railway Magistrate, 1st Class, Ajmer.

Superintendent of Excise,

The following appointments are manned from one or other of the services
enumerated in the preamble of the Resolution by the Government of India in
the Finance Department, No. 1085-E.A , dated the 16th November 1919, and
tblo incumbents are consequently entitled to the benefit of the new pension
rules : —

Principal, Mayo College, A jmer.

Vice-Principal, Mayo College, Ajmer.

Two Assistant Masters, Mayo College, Ajmer.

Professors of the Government Colleze, Ajmer.

Civil Surgeon, Ajmer.

Assistant Surgeons, Ajmer and Beawar.

Superintendent and Deputy Superintendeut of District Police.
Superintendent of Government Railway Police.

Executive Engineer, Ajiner and Abu Divisions.

Extra Assistant Conservator of Forests.

(8) Date from which the new pension concessions should have effect in

spect of officers of the first category is at present under consideration : and
in respect of officers of the second, the date is the 23rd July 1913,
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(¢) Holding the post of Additional District and Sessions Judge in any
Province in India¥oes not of itself make an officer eligible for a special addi-
tional pension of Rs=1,500 a year, but all oficers, not being members of the
Indian Civil Service, whose appointments are held to correspond to superior
Indian Civil Service posts, lower in rank than that of a Commissioner of a
Division or & Divisional Judge of the 1st grade in Burma or a District and
Sessions Judge of the 1st grade in Provinces other than Burmas, are eligible for
the additional pension mentioned. ‘

(4) The post is treated in the sa ne way as similar appointments elsewhere.

(¢) The Government of India do not consider that in status and the
importance of ite duties, the post of the Additional District gnd Sessions Judge,
Ajmer-Merwara, is comparable to a superior Indian Civil Service post of the
nature describad above, and, as the pay of the appointment is, moreover, less
than Rs. 1,500 a month, it does not fulfil the conditions regarding minimum
substantivé pay laid down in the last entry of Schedule B annexed to the
Resolation quoted above.

NOTICE OF QUESTIONS,

(Question No. 624 was called out.)

The Honourable 8ir William Vincent : The fact is, Sir, that we
received notice of a number of questions only late last night or early
this morning. 1 wish to raise a general point as to whether we are
not entitled, on the part of Government, to receive adequate notice
when these questions are put down for a certain day. We are quite prepared
to answer any questions, but, if we receive notice a8 late as this, we cannot

egme prepared.
Mr. President : Notice will be given to the departments as far as pos-

sible, and I have no doubt that the Legislative Department will take note of
the words which fell from the Honourable the Home Member. I happen

toknow of this question. Corrcspondence has between the Depart.nent
concerned and myself on the udunasil.)ility of this question, and, therefore, they
might have been prepared to answor it. P

The Honourable 8ir William Vincent: It is not, Sir, a question of
answering the questions but of bringing the answers down on a particular day.
May the remaining questions on the list be put down for to-morrow ?

Mr. President : Has the Honourable Member (Mr. Rangachariar) any
objection to having the answer laid on the table,

Rao Bahadur T. Rangachariar: I should prefer it to be giv

publicly. .
Mr. President: Question No. 624 is postponed till fo-morrow.
(Question No. 625 was called out.)

_8ir Godfrey Fell : Sir, I rise also to a point of order. But for the
acoident of Colonel Gidney not being here, I should have been unable
to answer the second of these Questions, No. 626. I received noticp
of that question, and had prepared and have ready a. reply. -Ouly yesterdsy
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evening, between half past 8 and 7 O’clock, I received notice from the Legis-
lative Department that the question had been admitted in a materially
changed form. I submit, Sir, that it is impossible for a department tolprepare
a reply botween 7 O’clock in the evening and the time when the Assembly
meets on the following morming. ,

Mr. President : The point taken by the Honourable Member is perfectly
just. As a rule, alterations are not made in questions unless my sattention is
drawn by one of the departments to the fact that some expression in the

uestion contravenes a rule. 1 inust have had doubts, and, therefore, referred
it to the department. In other circumstances it seems to me improbable that
changes will be made. I recognise that in the last two days we have des-
patched questions at a greater rate than seemed likely and, therefore, we may
have overtaken the preparations made by each department to answer the
questions for which they were responsible. In the circumstances, we had
better postpone the remaining questions on the list till to-morrow.

DISTRIBUTION OF BLUE BOOKS.

Mr. K. B. L. Agnihotri : Sir, before the Supplementary Demands for
Grants are taken up for discussion, 1 would lodge a protest agamst the way in
which they are hurriodly to be rushed through. These papers were only laid
on our table on the afternoon of the 20th and we are required to vote on the
grants to-day. We Lad not even 48 hours at our disposal to consider them or
even to go through them thoroughly, and I submit that either the demands
may be adjourned to some other day or any other procedure that the President
may decide as convenient to the Honourable Members, be adopted.

Mr. President : Uunder what pravision of the Standing Orders does the
Honourable Member propose to make his protest ?

Mr. K. B. L. Agnihotri: Articles 124, 132 and 134 read together.
Such short notice is given to us that we cannot even give notice of amendments
for reduction or omission of the grants.

Mr. E. L. Price : Sir, on a point of fact, I believe I got these Supple-
mentary Grants on Monday. ’

Mr. K. B. L. Agnibotri : I got them only an the 20th afternoon,

Mr. President : In regard to the distribution of the Blue Book,—* Sup.
plementary Demands for Grants for 1921-22, ’—my recollection is that it was
distributed in this Chamber more than 48 hours ago.

Mr. K. B. L. Agnihotri : No, Sir, only on the 20th afternoon, that is
the day-before-yesterday. ‘

Mr. President : The Honourable the Finance Member may bo able to
tell us something about that.

The Honourable Mr. W. M. Hailey : The Demand for Supplementary
Grants was sent out, Sir, on Tuesday morning ; indeed 1 believe they were in
the hands of some official Members on Monday afterncon. But, may I point
out, Sir, that these Supplementary Grants have been framed after full consi-
deration by a Committee of nan-officials appointed by this House. They have
boen considered by them in the greatest details, and, in the circumstanees, i
is, perhaps unnecessary that we should place them in the House'more than 48
hours before the time when they will come under consideration, ’

w .



842 LEGISLATIVE ASSEMBLY. [22xD Szrr. 1921,

[Mr. W. M. Hailey.]
Let me add one word, Sir. We in the Government departments have to
dispose not only of a large number of complicated questions framed by
" Members of this House, not only of Resolutions put forward by Members of
this House, but of a vast amount of current work at far shorter notice than
we have given in this Assembly in the matter of the Supplementary Grants.
I would add that the demands for grants are accompanied by a detailed
memorandum explaining the nature of the grants and, in the circumstances,
Sir, I cannot myself plead guilty to the charge of giving insufficient notice to
the House.

Mr. President : The question raised by the Honourable Member is a little
unreasonable. It is a common practice for non-official Members themselves to
put in amendments at the very last moment aud then to complain to the Chair
that'they do not receive the same consideration as amendments of which due
notice is given. Honourable Members cannot have it both ways ; and in view of
the circumstances in which busiuess eften has to be tran , 1 have suspended
the Standing Orders under the discretion allowed to me. In this case, as
pointed out by the Honourable Member from Karachi, there are some Members
at all events who have had time to consider and put in motions for reduction.

1t is perfectly true that if the Honourable Member wishes to raise an
timportant point under these Supplementary Grants and gives very short notice
of an amendment, the Finance Department is put in an especial difficulty in
framing a reply to him, sceing that they have had no time to consider the
matter beforehand ; but it cuts both ways, and 1 do not thmk one section of
the Assembly has any right to complain against the other.

ELECTION OF THE DEPUTY PRESIDENT.

Mr. K. Ahmed: Sir, before the proceedings of the day begins,
T want with your permiesion to take one scrious objection with regard
to the election of the Desut President of the House. Sir, it wag only
the other day that you, Sir, declared in this Assembly—and it is, Sir, part
and parcel of the official report of the proceedings of this Assembly—as
follows : * Mr. Sinha’s resignation creates a vacancy in the post of Deputy
President of the Legislative Aseexibly. That position, therefore, must be filled
in accordance with the provisions of our proees‘:: Nomination of candidates
for the position of Deputy President will be received on the 19th September
and the election will be held on the 23rd.” Then, Sir, you continued, *These
are provisional dates which 1 have substitated at the last moment in order to
meet the convenience of our Mubammadan colleagues in this Assembly.’ Sir,
it is a fact that many Honourable Members of this Assembly live very far away
from this Assenbly, and certainly many of them wanted to vote for a certain
candidate and they could not come to this place earlier, Sir, for séme reason or
other. That being s0, 1 find to-day my Honourable friend Rana. Umar
Nath Baksh Singh, who is in the Assembly to-day wanted to vote for a certain
candidate. I know, Sir, that his petition is before you now. I am further
told that there are other Hon®urable Members who wanted to vote also, and .
that being 80, according to the rule, I sub:nit, the election of yesterday was irre-
ﬁul];r, illegal and such that it must be set aside and & new election should be

eld, .

P
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Dr. H. 8. Gour: In this connection, Sir, may I be permitted also to say
aword? On the 10th when it was announced that this election would take
place on the 21st, I wrote to you, I delivered a letter to the Registrar on that
very day. 1 bope it reached you—that in the proceedings of the 3rd you had.
fixed the 23¢d as the day of tze election and some voters..........

Mr. President : Order, order; on a question of fact the date was not fixed
for the 28rd.

Dr. H. 8. Gour: For the 22nd, then, I believe.*
Mr. President : The date was not fixed for the 22nd.

Dr. H. 8. Gour: Then it must’ be a typographical mistake. I shall
refer to the published proceedings of this House in which it is stated that the
election will be held on the 23rd : ‘1 may say that for the moment these are
provisional dates which 1 hrve substitused at the last moment in order to meet
the convenience of our Mubammadan colleagues in this Assembly.’ 1 wrote
to you, Sir, that the date being the 28rd, provisionally fixed for the convenience
of the Muhammadan Members of this- House, the putting back of that
date to the 21st would deprive some voters of the valued privilege of voting for
the candidate for whom they wanted to vote. I now find that my friend who
has travelled all the way up to Siwmla for the sole and single purpose of taking
part in this election finds much to his chagrin and surprise that the election
was over yesterday, though from the accounts published in the newspapers and
in the published proccedings of this Assembly he thought that the election
would certainly be on the 23rd or at a later date. When a provisional date is
fixed for the clection of a Deputy President, it is understood that that is the
earlicst date and if that date is to be varied it could only be varied by post-
poning it to a later date, but, I submit, not to an earlier date. I wish to
make this clear because I entered a protest on the 19th, long before the result
of election could have been contemplated by either of the parties. 1 wish also
to add, Sir, that there are Members of this House who have sent telegrams to
the effect that they are expected here by the mail train to-day, hoping of
course that the election would be on the 28rd.

Rao Bahadur T. Rangachariar: On a point of order, Sir, is it open to
Dr. Gour or to Mr. Kabir-ud-din Ahmed who took part in the eﬁction
yesterday to take such an objection now, even assuming that the date was
provisionally fixed for the 28rd?  And does it lie in the mouth of Dr, Gour to
objcct after taking part in the election yesterday ? .

Mr. Jamnadas Dwarkadas : On a point of order, may I be permitted to
say, Sir, a few words? In the first place, I agree with my friend,
Mr. Rangachariar, that it does not lic in the mouth of my friend, Dr. Gour,
who was one of the candidates, to rise and protest at this late hour ; it was open
to him to enter his protest emphatically yesterday before the election took place.

Mr. President : That is hardly g point of order. The Honourable Mem-
ber from Bombay may leave it to the Chair to deal with the two Honourable
Members who have raised the point,

I understand Mr. Kabir-ud-din Ahmed objects to the result of the election,
not to the procedure under which it was held, and that he does 8o only after the
result is known. We did not object to the procedure of the election before the
result. I ask the Honourable Member to read the gmge in the official report,.
1t contains the words * Nowmination of candidates for the position of Deputy
Prosident will be received on the 19th September, and the election will be held
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on the 28rd.” It will be in the recollection of Members that I gave the second
date under & misapprehension and was corrected by the Secretary-—the circum-
stances being that I had received certain representations immediately before
taking the Chair which caused me to revise the dates. But the easemtial point
is; that I then used the following words: ‘I may ray that for the moment
those are provisional dates.” With the word ¢ provisional’ in front of him,
Dr. Gour, misunderstanding the application of that wond, tells me that I fixed
the election for that day. A fixture is one thing; a provisional arrangement
is another. '

T may further point out in reply to the Honourable Member from Bengal
that those dates were deliberately put down late in the Session, at an inconvenient
date from the point of view of the Chair, to meet the convenience of those of
his own faith. It lies ill in his mouth to challenge the procedure adopted by
the Chair yesterday when that procedure was part and parcel of an arrangement
made solely for the benefit of himself and thos: of his faith,

Had I not been prepared to meet that, had I chosen to act strictly by the
letter of the matter, I should only have adjourned this House for what are
called the gazetted holidays. In that case we should not have had the prolonged
adjournment which caused so much annoyance to his Hindu friends. Having
drawn the Honourable Member’s attention to that point, 1 hope he will
recongider his position. .

As regards the point put to me by Dr. Gour, I did receive from him the
representation in question. I expected, that if he attached importance to it, he
would raise it at once on the floor of the House. I had not fixel those dates
when 1 said they were provisional. The nomination was held at least two days
after the resumption of budiness after the Mohurram - holidays, and the
election itself was bheld, if I am not mistaken, 4 days after that resumption.
1 would add that if Honourable Members wish to attend in this House
for one purpose, namely, for the election of the Deputy President, then I
think 1 may refer them to their constituents.

Mr. K. Ahmed : The point is, Sir, as to' whether there has been a
miscarriage of justice.... ......

Mr. President : There can beno question of a miscarriage of justice.
The Chair was acting not only within ite discretion, but within the letter of
its discretien,

Mr. K. Ahmed: But, Sir, may I point out that even in a Court of
Justice we find objections of this nature which are sometimes dis of
ﬁ_ceoafu]ly by the Judges of this country and of other countrnies. But the

ns.l‘lfftll‘ .

Mr. Frosident : If the Honourable Member really attached any weight
te his objections, he would have made them first of all on the 19th, and if he
had not thought of them by the 19th he would have made them yesterday.
To-day is too late.
lmhl)r. H 8. Gour: May I point out that I did raise my objections on the
Mr. Presi t. The. Honourable Member should have raised his:
objévtion: on the of this. House befere his fellow-Members, v

L]



DEMANDS FOR SUPPLEMENTARY GRANTS.

The Honourable Mr. W. M. Hailey : Sir, with your permission I will
make a few introductory remarks with regard to these sugplamenhry demands
for grants. Before | go into detail I should like to say how genuinely sorry ¥
am if any Member of this House feels that he has had insufficient notice of these
demands, 1t would perbaps be suficient for me to add, after what I have said
already, that we have, in this matter, to consult the convenience of the Standing
Finance Committee ; we cannot bring the Members up here far in advance of
the meeting of this Assembly. It has indeed to carry on some of its meetings
at the same time as the meetings of this Assembly and conseT’lently ‘we have
been, at the conclusion of ite deliberations, put to considerable difficulty in
getting through the press this volume of demands in time for presentation to
the House. Let me assure the House, at the same time, that I myself shall
not, subject to the orders of the Honourable President, attempt to stickle for
any notice in regard to any amendment which any Member of this House
wishes to bring forwand.

Now, Sir, with regard to these demands, I have, in order to save the time
of this Assembly and indeed to ease my own task, placed in the hands of the
Members of this House a memorandum which shows how these demands arige,
and indeed why they must arise. No budget can be watertight ; no Finance
Member has the perfect gift of prophecy ; and 1appeal to those Members of
this House who are concerned with commercial operations—I appeal to them
with confidence, to say whether they could, three months before the beginning
of their business year, estimate exactly what sum their coal for instance is
going to cost them, what concessions they will have to give to the ever increasing
demands of their labour, what price they will have to pay for their raw material
thronghout the business year. f)ask them, would it be possible for them to put
before their shareholders when announcing a dividend at the end of one year, a

rfcctly watertight estimate of what their expenditure and revenue is likely to
{: in the coming year? Our demands for grants, as I may remind the House,
are not confined to expenditure on ordinary administration, but comprise multi-
farious operations ranging all over the country, and include the control of large
commercial and semi-commercial Departments. Let me tell the House that T
have in my Department men who, if I would allow theim to do so, would be cap-
able of putting up a budget which would easily defeat the serutiny and defy, the
criticisms of the House, They conld conceal among the innumerable items which
o to make up one budget. a liberal provision of reserves that the House would
never detect, and which would relieve one of the embarraseing necessity of
having subsequently to produce demands for supplementary grants. But, Sir,
this is not the spirt in which we frame our budgets. e frame our budget
with the deliberate intention of asking the country for only so much money as
we really need to spend, and since our intention in regard to that matter is
honest, we have proceeded in the deliberate hope that if it is subsequently neces-
sary, in order to on the working of our departments, to ask for more
money, the House will give us the benefit of the honesty of our intentions, and
judge of the new demands strictly on their merits. I have fully classified in
my memorandum the nature of the supplementary demands which arise, and
T will not now proceed to'go fully into that classification since the details are
already in the hands of Members of this House. I will only point out the fact,
namely, that the actual new demands which we are making, constituting, that
is demands for new services, are very few and inconspicuous. ., :

845 £
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The greater part of the mpplemenhr{ demands indeed have arisen from
two or three causes. There is, first of all, the genuine di‘Feulty that arises
from our budget procedure—a procedure which we are attempting to improve
day by day. A close detailed budget was far less necessary under the old
procedure ; at all events, if there were any deficiency in budgeting, the matter
did not need to come before the old Legislative Council in the form of a sup-

lementary demand. I bave here in my hands a very elaborate system of
nstructions which have been drawn up in the course of the present summer,
which 1 hope will make our path casier in the future. That 1s one cause for
our having to bring forward supplementary grants. Another is, as [ have
pointed out, that we are still engaged in the process of revising the pay of
numerous subordinate and ministerial services. That process, Sir, bas been a
necessary one, although 1 hope we have nearly come to the end of it ; but when
in this House I hear the numerous questions' relating to the pay of certain
brauches of the services, and listen to Resolutions asking for the a nelioration of
the conditions of others, T feel that this Assembly cannot be entirely adverse
to our spending more money on our subordinate and ministerial establishments.
Then, Sir, another class of expenditure is that which is incumbent on us if we
are to earn the money that we expect on the revenue side.  When, for instance,
we find in the case of salt production —to take the first item on the list—that
labour is demanding higher wages, we have either to cease its production or
pay the labourer what he demands.

There are a few but a very few cases of genuincly new services, but those,
no doubt, the House will deal with on their individual merits. I, Sir, have
some confidence in putting these demands forward, since although they in the

appear to embrace considerable sums, yet, I am certain that when the
ﬂonse comes to analyse the demands in detail they will sce that each of them
is amply jastified on its individusl merits, and I ask nothing more than that
the House should consider and decide each individual demand on its merits.

No doubt the House will ask, before it proceeds to consider these demands,
how we etand financially and how far our budget expectations have been
realised. Well, Sir, it is a little difficult to give a definite answer to that ques-
tion. We have not proceeded very far in the year. We have published the
accounts from April to July and we have approximate figures for August.
Bat it will be readily realised that we can make no very certain anticipation at
this stage of the year, Yanicnlm-ly ina year which is marked by great trade
depreesion. It is usually the case that we have to depend on the later months
of the year for the buli of our receipts under many heads, and it may be that
in the present year we shall not be entirely disappointed in our anticipation of
some revival of trade during the later months of the year. 1 can, however,
give the House some sort of general indication of how we stand. As
regarde Customs revenue, we expected Rs. 384 crores. We have ocollected up
to the end of August about 13 crores. But even if we realize a higher rate of
‘receipts during the coming cold weather, it is safe to say—it is unfortunate,
but inevitable—that we wiﬁ probably fall considerably short of our 384 crores
of rapees. Then, again, take Railways. The gross traffic receipts have not
fallon off so much as miglt have been expected when one considers the marked
slanp in trade. But though the gross traffic receipts bave not fallen off, yet
T regret to eay, that there has been a very alarming increase in the working
expenses. For, we have, among other things, had to purchase large quantities
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of coal from Europe. I am sorry to say that the excess expenditure involved
in the purchase of foreign coal and the increased cost of Indian coal is no less
than Ra. 3 crores.

Take now the expenditure side. 'There is one heavy item which occurs in
the first place and for which we could not of course have provided in our
budget. It isin iteelf a typical instance of the difficulty of budgeting. We
bave been, 1-am glad to say, Sir, unusually successful 1 our year’s loan ; the
receipts including conversion to-day amount to nearly Rs. 48 crores. But, Sir,
when we incur a loan of that magnitude, we also have to pay interest, and the
interest for the sum provided in the budget will be not less than Rs. 1} crores.
Then again, Sir, we are, 1 regret to say, still engaged in military operations in
Waziristan, and with every economy, that must contribute to a heavy excess
of military expenditure. Finally, there is another very heavy charge, I mean
the loss on exchange. There again, it is particularly difficult to anticipate
what will happen in the next few months. There are many Members ofP:he
House here, 1 have no doubt, who wish they could anticipate with certainty
what will happen in those months, I will merely tell the House that if
the average rate for the year works out at 1s. 4., the extra debit, work-
ing on the basis of net expenditure in England as budgeted for, that
is to say, asbout 264 millions, will come to about Rs. 7} crores., 1f the
net average exchange works out 1s. 6d., the extra debit will be Rs. 5 crores, and
if it is 7s. 6d.—1 hope the House notices the cheerful ring in my voice when I
say that—the extra debit will be only Rs. 3 crores.

Well, Sir, these are the important variations. 1 have not been able to do
more than sketch them to the House, but what I have said leads inevitably to
one conclusion, namely, that we cannot in any case expect to realise the surplus
of Rs. 71 lakhs which we placed in the budget, and there will certainly bea
deficit. But I wish to make a point in this connection, and that is, that a
moderate deficit—I am not defining the word but a moderate deficit—does not
necesearily mean further taxation. The necessity for taxation depends on the fac-
tors which seem at the time to govern the revenues of the coming year or years.
At all events, the sums which we bave now placed in the Supplementary
Budget are not themselves of such importance that the House need fear that
they form a decisive factor in regard to the question whether we shall or we
-131 not have to impose further taxation next year.

Finally, I have to add this. Theso demands have been scrutinised with
the fullest detail by the Standing Finance Committee. The House is in pos-
session of the two volumes of closely printed pages which record their delibera.
tions ; but these are but summaries. . We have held numerous meetings,
and I for myself would like to eay that 1 us Finance Member am
under a great debt to the Members of that Committee for the manner in
which they have distharged their work. (Hear, hear.) Members of this
Assembly will readily ise that the Members of the Committee, not
being previously acquainted with the somewhat complicated administra-
tive details of Government, have often found it no easi task to appreciate
at once the various difficultics and complexities that have arisen in the
ocourse of their labours. But they will allow me to say that they have through-
out tackled their problem with industry and with good will. As for their
conclusions, the House must judge for itself. I can only thank them for the
assistance which thoy have given us in dealing with the many demands which
bave-arisen before us, On our side, I can say with confidence, that we have
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sttempted to give them the very fullest information on any point which has
been raised in the course of their deliberations ; we have s no effort to
make their scrutiny complete. Sir, I think that whatever the judgment of
the House is in regard to the merits of these individual grants, it is neverthe-
less under an obligation to the Standing Finance Committee for the time and
labour they have bestowed upon the task entrusted to them.

Dr. Nand Lal : Sir, we have not got a copy of the ariginal demands
before us. How could we come to a right decigion on these new demands with-
out &amining the original demaunds ?

The Honourable Mr. W. M. Hailey : If an answer is needed, Sir,
I would say that each Member of the Assembly was furnished with the original
demands for grants, They were fully considered in March last. Copies of the

iginal demands for grants are in the library. Numerous other copies exist in
the Finance Department which will be perfectly prepared to lend to Members if
they so desire. I do not think myself that that ought to stand as an objection
to our considering these supplementary grante.

hDr. Nand Lal : Arc weexpected to bring our whole library with us to
Simla ?

The Honourable Mr. W. M. Hailey : No, Sir. They will find it here.

Dr. B. 8. Gour: 1 take it, Sir, that before the items are submitted to
the vote of this House, the Honourable the Finance Member desires that the
general fipancial position of the year should be passed in review.

Mr. President : Order, order. The occasion for that is during the dis-
cussion of the general Budget when there are days set aside for it. I allowed
the Honourable the Finance Member a certain an.ount of latitude because it is
clearly to the interest of the House and will add to the usefulness of the debate
on the supplementary grants if they know where the Honourable Member
stands in relation to the forecast that he made in Lis Budget speech for this
year. These days are set apart for the voting on supplementary’ grants. They
must be restricted to that purpose.

Mr. A. C. Chatterjee : Sir, I beg te move :

* That a supplementary sum not exceeding Ra. 6,097,000 be granted to the Governor

sels. eral in Council to defray the charge which will come in course of paymont
during the year endiog tho 31st day of March 1922 in vespect of * fult”’

Mr. President : The question is :

‘That a supplcmentary sum not exceeding Rs. 6,97,000 be granted to the Governor
General in Council to defray the charge which will come in course of payment during the year
ending the 81st day of March 1922 in respect of * Salt’, ’

The motion was adopted,

Mr. President : The question is : :
* That & supplementary sum not exceeding Bs. 18,000 be granted to the Governor General
13 Noow, 1n Council {o defray the charges which will come in course of paymeut during
Optum.  the year ending the 31st day of March 1022 in respect of * Opium’,’
. The motion was adopted.
" Mr. President : The question is :
" ¢That a supplementary sum not exceeding Rs. 27,000 bo granted to the Governar General

in Conncil to defray the charges which will come in coursc of payment
Tand Bevenss:  juring the year ending the rﬁlt day of March 1922 in respeot of ‘ Land
Revenue'.’

The motion was adopted.
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Mr. President : The question is :

‘ That a supplementary sum not exceeding Rs. 3,000 be granted to the Governor General
Exolso. in Council to defray the charges which will come in course of payment during
the year ending the 31st day of March 1822 in respect of ‘ Excise’. ’

The motion was adopted.

Mr. President : The question is:

*That a supplementary sum not excceding Rs. 1,000 be granted to the Governor General
Yorests. in Council to doefray the charges which will eome in course of payment
dwring the year ending tho 81st day of March 1922 in respect of ‘ Forests'.

The motion was adopted. )

Mr. President: The question is :

*That a supplementary sum not exceeding R«. 15,89,000 be granted to the Governor

Posteand Tote.  i€0€78l in Council to defray the charge that will come in course of payment

grapha. for the year ending tho 31st day of March 1922 in respect of ‘Posts and
Telegraphs’.

Rao Bahadur T. Rangachariar: Sir, there is one item which I find at
the bottom of page 6% relating to Wireless Projects. I refer to it not because
1 object to it, but there is an impression abroad that in recruiting for the
Wir(jcsa staff Indians are excluded, and I should like to have a statement from
the Director-General, Posts and Telegraphs, whether there is any foundation for
that impression.

Mr. G. R. Clarke: Sir, hitherto and during the war all the Wireless
establishments in India were handed over either to the Army or the Navy and
since the War we have put ur a scheme to Government for re-organising the
Civil Wireless Department of the country. In that scheme we are making
definite arraugements for recruiting Indian staff for Wireless stations equally
with n#h-Indian staff.

Mr. B. Venkatlpatlrl,iu; Sir, after ‘receiving encomiums from the
Honourable the 1'inance Member, perhaps it may not be fair on the part cf
Men bers of the I'inance Committee not to say anything in reply, As a Member
of the Finance Committee I must admit that we have received equal assistance
and full information from the Honourable Member and the ‘iccretary and others
and 1 rise here not to raise any objection with reference to any single item
mentioned under this head and 1 have only put in an amendment for the
reduction of Rs. 100 just to raise the question, because we, the Members of the
Finance Committee, found it difficult to understand the whole position. In
this case, from the notes given by the Honourable the Finance Member you
will find that the Postal Department originally, it seems, demanded 44 lakhs
snd odd, which was reduced by the Government of India to 24 lakhs, which
again was reduced by this Assembly to 12 lakhs. When the original motion
was made, the Honourable Mr. Joshi made a specific statement that we should
not undertake new works not {et started but only continue existing works,
Now they wanted 3 lakhs and odd for works which are in progress and they
want an additional amount with reference to the works to be started. So far
a8 the information placed before the Members of the Committee goes, they are

perfectly satisfied that the works for which money is demanded are necessary.

t is for you, Sir, not to throw the whole responsibility on the Finance Com-
mittee but to judge whether the present situation permits expenditure to that
extent. If you do not spend it now, you will have to spend it some other time,

We know as & matter of fact that there would be a deficit and it will not be

® 0f the Blue Booke-Bupplemen Demands for ts for exponditure of the Centrul Government char, t
Revenue and Copital and ab%pof Dum’nmontn under m, Deposit, and Remistance Hoads for 1091-22, wed to
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loss than Rs. 10 to 20 crores, because even on Customs as the Honourable
M. Cook said the other day.....
Mr. President : This is out of order on the vote for Posts and Tele-

phs.

Mr. B. Venkatapatiraju : I am only stating it because there wonld be a
deficit in the year. It is for you, Sir, whether you will sanction the additional
sum required. So far as wrgency is concerned, the Members of the Finanoe
Committee say they are urgent, but the matter is one for your judgment.
You should not throw the responsibility on the Finance Committee because
they have approved it.

Mr. N. M. Joshi : Sir, it was on my motion that the demand for the
Post and Telegraph Department wae cut down by 12 lakhs when the Budget
was discussed at the last Session. 1 must say very frankly that the demands
now put forward were scrutinised by the Committce very carefully and the
Committee is fully satisfied that the expenditure is absolutely necessary for
the present, but I should like to make one remark about the money that we
spend on buildings and it is this. 1 do not know why the money spent on
buildings should not be spent out of capital account to be mct by loans. If
we are to meet such expenditure out of revenue, I think it will be very difficult
for us to meet the demands. 1 would therefore suggest that the Finance
Member should consider the advisability of meeting the expenditure on build-
ings out of loans taken by the Government of India and not out of revenue.

Mr.T.V. Bahsgl-(iri Ayyar: Sir, a question of principle.is involved in
this case and I should like to have an answer from the Honourable the §inance
Member on the point. If it is true that at the time the Budget was being
discussed the understanding was that as regards operations on buildings not
yet commenced, there should be no demand during the current year for further
expenses, is it open to the Honourable the Finance Member to move the Finance
Committee and to lay before it schemes for commencing further buildings and
afterwards come to this Assembly at a late stage of the year and ask for the
amount to be sanctioned ? It seems to me that once we have come to the
conclusion during the Budget debate that no further operations should be
undertaken, which would involve the commencing of new buildings it would
not be to bring this matter before the Finance Committee and again
take it before this House for ite confirmation.

The Honourable Mr. W. M. Hailey: If I maysayso, [ am glad that a
Member of our Committee, Mr. Raju, has placed before the House the
problem which arises from the fact that in March last the House decided to cut
down the t for buildings and that in spite of that fact we now come
before the House with a demand to provide money for some of the buildings for
which provision was sought in the original grant. 1t was liroper that this
matter should be brought definitely to the notice of the Assembly ; for, Sir,the
responsibility does not lie with the Standing Finance Committee—that body is
:ﬁvinory y ; the responsibility lies with the Assembly, and it is right that

matters of this sort should be brought promptly and unequivocally to its
notice,

Now, Sir, with regard to these particular buildings, a8 Mr. Seshagiri
Ayyar says, the understanding in March last was that no new buildings should
be begun, that money should be provided only for carrying on works which
were already in progress ; and that no new buildings - should ' be undertaken,
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The fact that we now find it neceseary to propose in a few instances the under-
taking of new buildings is the reason why we have brought the matter before
the Standing Finance Committee and through them to the House. He asks, is it
competent for us to doso? As faras I understand the position, the House has
complete competen-e to amend its former decisions in such cases. It has bren
stated that it is within the power of the British House of Commons to
alter evervthing except the time of day and certainly in financial matters
such as that now under discussion this House has complete and final authority
to give what supply it chooses, and to vary its own decisions as to the amount,
If, thercfore, we desire the order of the House, we must apply for it ; if we do
not get it, we remain as we were before.and do not construct these buildings.
We have in these supplementary grante Rs. 3,832,000 for works already in pro-
gress ; that is within the scope of our original understanding. Then we have
Rs. 4,68,000 for n-w works. The justification for these new works is given in
detail on page 3 of the attached memorandum. We have not begun those
works. 1t may be perhaps that Mr. Seshagiri Ayyar spoke under the impres-
sion, that having once put the matter before the Standing Finance Committee,
and obtained their assent, we had begun the work., Not at all, Sir, Not one
of these works is in progress and not a brick -will be laid until we receive the
money.

]y f, Sir, Mr. Seshagiri Ayyar’s only point is the formal question
whether we are entitled to bring bofore the House a new estimate of this
character, my reply, and in so many terms, is that we are entitled to bring
before the House any ]ro¥osa1 for which we can expect to get its sanctions.

A final point, Sir. Mr. Joshi asked whether these buildings coald not be
constructed from capital.  As the House knows, we transferred last March one
crore of our Telegraph demand from Revenue to capital. We have not yet
concluded our final investigation into the separation of Revenue and Capital
accour.tx-in regarl to Post and Telegraph operations. In the course of doin
t0, we shall of course take up the point that he has mention:d. If the deci-
¢ion is that we can properly place demands against Capital which we now
place against Revenue, we shall do so, but I speak under this reservation,
that the whole of the situatian must be examined in view of the report of the
expert accountants. That report we are now awaiting.

Mr. President : The question is:

* That o supplementary sum not exceeding Rs. 15,890,000 be granted to the Governor
(leneral in Council to defray the charge that will come in_ course of payment for the year
ending the 81st day of March 1922 in respeet of ‘ Posts and Telcgraphs’.*

'he motion was adopted.

Mr. President: The question is: :
“ That o supplementary sum not exeeeding Rs. 16,000 be granted to the Governor General
Yuterest on 11 Couneil to defray the charges that will come in course of payment for the
Misoellaneous year ending the 31st duy of March 1922 in respect of ‘Interest on Mis-
Obligutions. cellancous Obligations'.

Dr. H. 8. Gour: Sir, 1 find a short note on page 7* against this item.
The note says :

*To most expendituro involved in the payment of interest at 3 percent. to Mr. Imre
Schwaiger, n Hungarian national, whose business had, been wound up under the Enemy
Trading Act. The net proceeds of the liquidation of his property were handed over to him
after careful considerntion and the exceptional ciroumstances of the case which justified the
Y}tyment of assets also juntitied payment of interest for the period tho money remained with

overnment .’

* Of the Blus Book,
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I should like to ask the Honourable the Finance Member whether it is
not a fact, that during the great war, the property of all the German, Hun-
garian and other nationals who were at war with His Majesty was placed in
the hands of a Receiver and, on the termination of the war, the net assets
witbout any interest were handed over to the claimants whose claims were
justified or made good. Now I want to know what exceptional circumstances

ave induced the Government in this case not only to refund the assets but
also to treat it as an investment, allowing interest thereon at 3 per cent.

The Honourable Mr. W. M. Hailey: I can, I think, Sir, place the
House in posseesion of the facts of this particular case.

This gentleman was a Hungarian subject carrying on business at Delhi
and in London who was at Home when the war broke out. The case came
before the Home authorities on inquiries mage by tbe Board of Trade regarding
his home business and it was decided by the Home authoritics that his cir-
cumstances were such that he should be allowed to carry on business in
England. We, on our side, had previously come to a different conclu-
sion, namely, that he should not be allowed to carry on business in India.
We had, therefore, two divergent rulings referring to the same gentleman,
We took possession of his property here and decidedsto auction it; the retail
sale of onental curiosities and objects of art was not a business which the
Chief Commissioner of Delhi felt that he could safely carry on himself.
It was put up toauction and earnest money was taken from the purchaser ;
immediately after that earnest money had been deposited in the Treasury,
we received orders from Ho.ne that the business was not be auctioned.
I think, as a matter of fact, that the owner had offered hie whole collection
88 a gift to the Victoria and Albert Museum in London. In any case the
orders of the Home Government were that it was not to be auctioned. We
could only reply that it had been auctioned, that the earnest noney had been
taken ; and the action taken could not be recalled, Thosc are the circumstances,
Sir. The gentleman in question, though a Hungarian by birth, had resided
for many years in India; his sons had, I think, apphed for almission to
the Britiag Army and, if T am right, one was fighting for the British Crown.
The Home Government had allowed him to carry on business in London. We,
with a more rigid interpretation of the law in this regard, had confiscated his
. property in I::%lia. 1t was finally decided, in consequence, that at the termina-
tion of the war, we should restore to him what we held in deposit in the
Treasury as the prooeeds of the sale of his property. The House will readily

ise that lf in time of war, when no tourists arein India, and money is
hard to conie by, you auction an important collection of oriental curiositics
and objects of art, you do not obtain a Eﬁ“ which is likely to prove very
satisfactory to the original owner. He had suffered in consequence very con-
siderable loss, and when we restored the money held in deposit to him, we
thought it was only fair to give him a minimum interest on it.
'" Those are the facts of the case, and 1 am quite prepared to lefve it to the
House to decide whether the Honourable Dr, Sapru and I who were
responsible for the decision were correct in the course we took in the matter,

Rai J. N. Majumdar Bahador: Sir, may I, as a Member of the
Standing Finance Committee, inform the House that the question that has been
just now raised by my Honourable friend, Dr. Gour, was also raised by us in the
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Fivanoe Committee, and after all the facts and the circumstauces were explain-
ed to us, as to how this gentleman had suffered loss on account of the anction
sale and that he was perfectly loyal to the British Government and that his
sons had fought on the side of the British, we, on the Finance Committee,
allowed this amount.

Mr. President : The question is: .‘

¢ That a suppleruentary sum not exceeding Rs. 16,000 be graunted to the Governor General in
Council to defray the charge that will come in course of payment for the year ending the Sls¢
day of March 1922 in respoct of ‘ Interest on Miscellaneous Obligationa.’

The motion was adopted.

Mr. President: The question is :
‘That a supplementary sum not exceeding Rs, 4,27,000 be granted to the Governor
Geuenal Admi- (iomeral in Council to defray the charges that will come in course of payment
nistration. for the year ending the 31st day of March 1922 in respect of General Admi-

nistration.’

8ir P. 8. Bivaswamy Aiyer : Sir. I should like to have information on
some points. I should like to know whether the Private Secretary to His
Excellency the Viceroy has had no shorthand writer hitherto. The second
point on which I want information is whether the martial gentleman whom we
see on your left is the new ceremonial officer and whether you will be pleased
to prescribe some ceremonial dress in accordance with the practice elséwhere,

The Honourable Mr. W. M. Hailey: T can supply the facts to the first
rt of the question ; I cannot answer the suggestion in the second, for that is, if

Yama say 8o, a question for the Honourable President of the House and not for
the ginsnoe Department, which I am glad to say amongst its many other
multifarious duties is not asked to concern itself with matters of dress. With
regard to His Excellency’s shorthand writer, Sir, the facts are that there was
one shorthand writer only attached both to His Excellency the Viceroy and the
Private Sccretary. It was found thut this writer was very seriously over-worked
and that he could not satisfactorily discharge the work of H’i's Excellency
the Viceroy as well as that of the Private Secretary ; it was therefore found
necessary to givo a sceond shorthand writer to the esta lishment. The rates of
pay proposed are cxactly the same as those which arc paid in the Secretariat.

Mr. E. L. Price: 8ir, I have put in an amendment to reduce this grant
by Rs. 300 ; that amount is made up of Rs. 216 for rounding up, and the really
substantive reduction of Rs. 84. But I put that Proposa.l forward with some
uncertainty as to parliamentary practice. 1 quite understand _that‘ on tbe
original budget I am entitled to propose a reduction in order to raise a point of
ad ninistration under the grant. Am I entitled so to do here, because that is
my object ? The point to my mind is a very serious one. It was a point that
I raised in a supplementary question yesterday. On the 3rd of September we
were told on the highest authority that the situation in Malabar was in hand,
On the 21st, there was an adverb added ¢ mi/starily in band.° Well, T take
such comfort as I can from that, and I go home and I open the paper and I
find a description of the reign and territory and administration of & man
called King Bela Kun Mohamed Haji in Malabar.

Mr. President : Will the Honourable Member show me the item under
which he is raising this point?

Mr. E. L. Price: General Administration, I take the heading ; it was

the only heading I could find,
] ]
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Mr. President : The Honourable Member must not forget that theso
are supplementary grants ; the principal grant for General Administration, to
which this amount relates, was made in March last, If the Honourable
Member, as I have said, will point out the heading under which we might
conceivably discuss this matter, 1 am prepared to consider it.

Mr. E. L. Price : The Home Dcpartment, then, Sir.

. The Honourable S8ir William Vincent : May I point out, Sir, that
the Home Department grants in this demand are confined to (1), the trans-
lation into Hindiand Urdu of the speeches of I1. R. H. the Duke of Connaught
and His Exccllency the Viceroy, and (2), Rs. 22,000 in conuection with
the Staff Selection Boand. Whatever merits or demerits the Staff Selection
Board has, it has very little to do with the Malabar outrages.

Mr. E. L. Price : Of course, if [ am technically wrong, I must. accept
it, and if I am definitely ruled out of order, I shall sit down.

M7r. President : I am afraid, the Honourable Member is out of order.

Bbai Man Singh: Sir, 1 have proposed four amendments or reductions
to this grant. My first proposal for reduction is with regarl to these special
charges for a temporary officer and establishment under the Foreign and
Political Dcpartment for Rs. 7,200 ; this relates to the temporary appointment
of Mr. Rees Harris with a small temporary establishment on apeeiar,duty in
connection with foreign affairs. I simply want to know in connection with
this item whether the present staff of the Foreign and Political Department
was not sufficient to do the work for which Mr. Rees Harris has been tem-
porarily appointed and if that could not be done, whether we could not get
on without them. Shall I go on with the other amendments also, Sir, or
shall I put them one by one?

Mr. President : I must give those Members who have given previous
notice priority over the Honourable Member. :

Bhai Man 8ingh: I am perfectly willing to take my amendments
in their turn.

Mr. K. Ahmed: I have not given notice, Sir, of any amendment, but
may I inquire with 1 to this item just after the Hindi and Urdu
translation item ? The Home Department asked for an additional grant of
Rs. 22,000, chn.rgen in connection with the Staff Selection Board, and I want
to have a discussion on the subject. '

_ Mr President: I have a motion for reduction on that point. The
Honourable Member who gave notice will speak first.
Mr. J. Chaudburi: May Iinquire whether ¢ Establishment ’° under
the heading * Legislative bodies ’ includes the salary of a librarian to be appoint-
- od for the library set up here and in Delhi, If any new librarian has been
sppointed and whether the libraries could not have been managed by
promotions from the present staff ?
The Honourable Dr. T. B. 8apru : To carry on the work in connection
.with the library which has been formed in pursuance of the desire expressed by
s large number of Honourable Members of this Assembly, it has gem found
necessary to engage one assistant librarian, one clerk on the lower division
ﬁme-acze and two duftries,
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The Honourable Mr. W. M. Hailey : 1 might perbaps take this
opportunity of supplying the information which Bﬁai lelegn ‘Singh ' asked
for with regard to the demand of Rs. 7,200, We had a somewhat expensive
establishment last year for dealing with a number of foreign operations—1I
need not particularise them more here— foreign operations beyond our borders
of & type which we all, I think, recognise to %e highly undesirable ; in fact in
many quarters they have been described as unmentionable.

We decided this year to abolish that expensive staff and the small sum
which you see placed in the demands refers to a Junior Member of that Staff.
It is therefore only the continuation of one Member of that staff during the
present year, and we shall. before the end of the year, decide whether it is
necessary to continue his appointment or not.

Mr. Manmohandas Ramji : May I know, Sir, whether this officer was
unemployed when the Budget was passed ?

The Honourable Mr. W. M. Hailey : Yes, I think he was, but for
some reason or other the pay was not included in the Budget.

Rao Bahadur T Rangachariar : May I ask what he was - doing ?
Was he not employed in the Foreign and Political ?

The Hononrable 8ir William Vincent : He was employed on other work
in the Foreign Depart:nent at the time ; he was thenput on to continue the work
to which refercnce has been made by my colleague and great economy was
effected by the change,

STaFrF SELECTION Boarb.

Mr. K. B. L. Agnibotri: Sir, I rise to move for the omission of
Rs. 22,000 on acoount of special charges in connection with the Staff Selection
Board. May 1 know from the Honourable Member-in-charge, whether the
Staff Selection Board was inexistence in March last when the Budget was
passed, and if so why was this sum not included in the budget at the time ?

Mr. President: The question is:

‘t;.?!“ the charges in connection with the Staff Selection Board under Head No. 14 be

omi o
The Honourable Bir William Vincent: 8ir, I am afraid the
Honourable Member has left me rather cold on this question, wiz., why this
amount was not included in the budget, but I think he must have read the
reason, for itis in the appendix which has been furnished to Honourable
Members. The omission was due to an oversight. The pay of the President of
the Staff Selection Board is included in the grant, but the pay of the non-official
Members, the pay of the Secretary, cost of establishments, library and other
charges were by an oversight not included. The demand has been challenged
by other Members also and I should just liketo giveto the House some details
a8 to what the charges are. Non-official Members who take™ part in the work
of the Board have to come up from the United Provinces or from other parts
of India and we have to pay their travelling and deputation allowances.
Then there is a Secretary employed for the Staff Selection Board, that is
another item of Re. 2,000. Then the establishment charges were by an error not
included. Then at examinations the examiners have to be tp&id fees if the
exeminations are to be held. There is also the cost of advertising for
candidatés because we are particularly anxious to get candidates from all parts
of India so that everybody might bave an equal opportunity of entering the
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*gervice. In addition to that there is travelling allowance of members and the
establishment charges, removal charges, hire of furniture, post and . te
charges, stati ,aad s0 on, Now a certain amount of this is already due
for work already done, but I hope we shall be able to effect a very ¢onsiderable
saving in the balanoe, because the establishment of the Staff Selection Board
is & temporary one and I am glad to say that I hope it will be replaced b
the Public Services Commiseion either in November or whenever the Public
Services Commission is appointed. I myself shall be delighted when thisis
the case, because I can assure the House that the Board gives me a great
deal more trouble than it does them. I am constantly worriel by people
who have the various allegations in regard to the decisions of the Staff
Sdlection Board. As I say we only propose to keep it going until the Public
Services Commission is appointed. I hope, therefore, that the Assembly will
make the grant I propose, otherwise it comes to this, that if we have not gota
Staff  Selection d ora Public Services Conmission—1 speak with con-
siderable experience in the matter—we shall have nepotism rampant in the
Government of India. We shall have as in the past senior men employed in
the Secretariat coming up and saying that their sons, or their grandsons or
their nephews are, irrespective of qualifications, entitled to appointments in
Government service. We are struggling to prevent that.

I am aware that there is a certain amount of feeling against a certain
officer of the Staff Selection Board, but 1 may say at once tgat this grant does
not refer to him at all, but merely provides for minor expenditure on account
of the items I bave mentioned, and in the circumstances I hope the Assembly
will paes it.

Mr. Jamnadas Dwarkadas : Sir, while we are on this item, perhaps
I may be permitted to make a few observations with to the work of
the Staff Selection Board. Since we voted this item of Rs. 22,000, which
the Honourable the Home Member has pointed out is for the purpose of defray-
ing charges of travelling allowance, etc., which are necessary ¢ ,. and
since we came here—1I believe I am voicing the feeling of other Members—we
have heard many complaints of the unsatisfactdry manner in which the Staff
Sealection Board is worki and I am constrained to say— fulfilling its obliga-
tions. The Honourable the Home Member has told us that. it was necessary.
for the Staff Selection Board to exist because otherwise people who have sons
and grandsons out of employment worry the Heads of the Departments . to
find employment for them; that may be so, but so far as this question is
concerned, I am definitely convinced that there are instances of the work of -
the Staff Selection Board in which injustice has been done to deserving candi-
dates. If this Board is to continue even for a short time, may I request the
Honourable the Home Member to see to it that instances of 1njustice that are.
brought to his notice are removed and that the Board works in a proper and

manner.,

Mr. 8. C. Shabani: Sir, | would like to add my voice to Mr. Jamnadas
varkadas against the manner of work done by the Staff Selection Board. 1
understand that it has been definitely laid down that the Staff Selection Board
shodd hold examinations and conduot interviews, and that by the results of
the ‘tombined tests candidates are to be selected for appointments. And yet
my information is that in some cases cxaminations are altogether dispensed
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with, probably because the members of the Staff Selection Board have sons
and grandsons of their own to provide for.......

The Honourable Sir William Vinoent : Sir, is the Honourable Mem-
ber eutitled to make a vague allegation of that kind n.in.i.nst the reputa-
tion of Members of the Staff Selection Board; ifso, will he give me some
material to go on and 1 will institute inquiries at once.

Mr. 8. C. Shabani : Then I will withdraw those remarks because I
cannot give instances just at this moment in support of my remarks, but I should
be very glad to give the Honourable Member instances at some other time.

The Honourable 8ir William Vincent: May I say, Sir, that if the
Honourable Member will produce definite instances at any time I will inquire
into them.

Mr. 8. C. 8hahani: To proceed, Sir, it is very necessary that the pro-
cedure adopted by the Staff Selection Board should at this stage be earefully
examined by the authorities in existence, the total annual expenditure
incurred on that Board is not known to me at any rate. 1 should like a little
information on that head if it can very kindly be furnished.

Mr. R. A. Spence: Sir, I think it is due to this House thatin view
of what Professor Shahani has said, he should substantiate that statement. It
is due to this House that a statement of such a nature baving been made, he
should substantiate it.

Mr. 8.C. Shahani: I should be very glad to do so, Sir.

Rao Bahadur T. Rangachariar: Sir, I implore my colleagues in this
Assembly to consider their position with reference to this matter somewhat
carefully. If we, Members of this Assembly, are to be drawn into taki
complaints about the way in which the staff of Government servantsis select:f,
if we go into such details, we will be unnecessarily drapging ourselves into
matters which perhaps it will not be desirable for us to enter into.  (‘No, no.’)
1 hear ories of * No, no ’, but 1 shall sound this note of wamning that once we
listen to complainte of this sort and make it a matter of discussion on the floor
of this House, I do not know where we may land ourselves in. If we hear
such complaints, I think it is our duty to communicate those complaints demi-
officially to the ofticers concerned. On the question of patronage I do not think
any human being has acted perfectly or at least is believed to have acted per-
foctly. Even Lord Chancellors in England have been accused of nepotism in
the matter of making their appointments. Making appointments is a most
unpleasant task for anybody. We may be honourable men, and yet we are
likely to fall into errors. Such questions should not be brought into the . floor
of this Assembly. I think we ought to guard ourselves against falling into
any such danger. If we hear definite complaints, I think we should communi-
cate them demi-officially.

The Honourable 8ir William Vineent : Sir, I am quite ready to have this
matter investigated. I deprecate serious charges being brought agains
ctable men—one of them, I may say, an Indian, holding a Veryg. bigh
mgon and much reapectetf in the United Provinces—without aqy

cited. Serious charges are made, and yet, when asked'to give dm
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facts to support them nothing is done. I regard this as a matter of very serious
importance indeed, as Mr. Spence does. I suggest that if the Assembly te
this money, that a committee congjsting of—-uf have not asked these gentiemen.
I am only sug; 'ni:heir names subject to their consent—Mr. Rangachariar,
Mr. Samarth, Mr. Chatterjee,'and Mr. Spence should ascertain whether there
are any grounds at all for the assertion made or whether there are any changes
necessary in the matter of the management of this Board. Subject to that,
I suggest that this grant should be made now, and if it is proved to the satis-
faction of these gentlemen that this very scrious charge, which I should never
have thought wbtﬁnave been brought by the Honourable Member, is not proved,
the Honourable Member will withdraw the allegation that he has made.

Rai J. N. Majumdar Babaduor : Sir, I have nothing to say about
this Staff Selection iteelf. But what I wish to say is that the Finance
Committee raised the question whether it is necessary for the Staff Selection
Board to go from place to place. The candidates are examined, and then
the whole of the Staff Selection Board make a tour of entire India to
Bombay, Madras, Calcutta, etc. Is this at all necessary ? ‘After candidates
are examined, if they are found to fulfil the qualifications required of them to
§ll a particular post, they might send for them here, either at Simla or at
Delhi, instead of the whole of the Staff Selection Board making a tour
of the whole of India. I think that is the practice that is now going on.
The entire Staff Selection Board go to Bombay, Madras, Caleutta, Bibar, and
I believe, Allshabad and Delhi. What is the necessity for the entire Staff
Selection Board to visit the whole of India and giving them a large amount of
travelling expenses ? That is the point. No far as the method of recruitment
is concerned, there are rumours, but these rumours are not to be trusted, and
1 think no responsible Member of this House will bring any charge against any
member of the Staff Selection Board without definite information. ~But so far
as the practice of going round is concerned, I believe this is a most objectionable
feature. Candidates who pass the examination might be sent for at the
Headquarters or at any other centre and selected without making the Govern-
ment undergo the extra expense of touring.

Dr. H. 8. Gour : Sir, I have listened with a certain amount of interest
to the extremely general and vaguc charges made against the Staff Selection
Board. 1 may point out that 1 was also the recipient of frequent visits from
members who came straight from the Staff Selection Board hall and they
invoked my assistance in their behalf. The members who came to me were 8o
numerous that I, after interviewing them all, told them that they must bring
before me specific examples of flagrant abuse of power by the Staff Selection
Board, tbat I shall investigate those cascs, and that if fvfound that there was
any primd facte case against the Staff Selection Board, I shall make myeelf

ible for ventilating their grievances before this House. They took time,

m after 8 or 4 days, one gentleman came up and saw me and said he was
the living example of the flagrant abuse of power. I questioned him. I asked
him what his qualifications were. I examined him ?or nearly 2 hours and I
found, that his sole grievance was that he was in a certain department for six
years and he was not kept on. 1 then said to him that if this was the sole
v he had against the Staff Selection Board, then he had no grievance

at all, and he went away fully satisfied that he had no grievance of any kind
aguiost the Staff Selection Board, As regards the other' people who had
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ievances against the Staff Selection Board, they came up to me in & bod

m said that they did not want me to examine egl'wm but tl:i have their .wori
and to ventilate their grievances from the floor of this House. I am afraid,
that is the invitation which ‘my friends, Messrs. Shabani and Jamnadas
Dwarkadas - have acoepted without scrutiny. Let me assure the House that
if any complainants come before them, and they ask them to specifically state
their grievances and see whether they have any grievance of a real character,
1 am ectly certain that in the majority of cases—let me make bold
to eay, in the large majority of cases—they will find that they are failed
candidates, who like all falled candidates go about gromsing about hav-
ing failed ant that they have no grievance except this that they have
lost their job since they have been put to the test of an examination.
I submit that these people who come before Honourable Members are all
people who are dissatisfied with the Staff Selection Board because the Staff
Selection Board applies a rigid test of examination which they have failed to
pass. I submit that we should not be too hasty in our condemnation of the
system which is intended to organise the Sccretariat staff and to place it upon
a satisfactory footing. 1f any grievances are justified, they would be certainly
ventilated in this House, and it is the duty of this House to sce that those
grievances are redressed. But I assure the Honourable gentlemen here that I
have not come across any. So far as the members of the Staff Selection Board
are concerned, I happen to know one or two of them perconally and I may
testify to this House from my personal knowledge that they are men of posi-
tion and extreme impartiality, and, as at present advised, you should not have
the elightest hesitation in placing your utmost confidence in the members of
the Staff Selection Board.

Mr. K. B. L. Agnihotri : Sir, in view of the explanation given by the
Honourable the Home Member, I beg to withdraw my amendment.

The Honourable 8ir William Vincent: Sir, may I explain one matter
referred to by Mr, Majumdar before the amendment is withdrawn? The
Honourable N{ember asked a question—a very legitimate one—why trav-
elling allowance was drawn and why it was necessary to send the Board round to
different centres. The whole Board do not go. As a matter of fact, I believe
only certain members of them go. And the answer is this. It is to facilitate
the work of selecting suitable candidates.

What is the other alternative? To get all the candidates up to Simla or
to Delhi? What would be the cost of that ? Has the Honourable Me.nber ever
thought of that when he made this suggestion ? Is it not cheaper for Govern-
ment to send round two or three men to centres and have examinations there
than to brinﬁp hundreds of candidates to Delhi and examine them there ? Can
we get the best candidates if they are poor and find it impossible to find the
money to take the.n to a centre like Delhi? The fact is that as an alternative to
paying the expenses of the candidates, we found it cheaper to send down our
men to convenient centres. That is the answer to the Honourable Member’s
question. There is another point on which I feel very atrongl)y and I hope that
the Honomable Mr, Shahani will at least now withdraw the allegation he made.
1 should like to tell the Assembly who the members of the Board against whom
the allegations are made are. They are Mr. Watson, Mr. Richey, Educational
Commissioner, Mr. Bajpai who serves for nothing, getting only a small allowance
on the days he attends, a Sessions Judge, a man of an eminently ble
character and Mr. Mir Mubammad Khan, a barrister of the Punjab." "There is
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no question of their respectability and I am glad that Dr. Gour has vouched for
it. Ttis a matter really of deep regret to me that an allegation of this kind
should be made against men of this position. Last Session when 1 was dealing
with certain charges against the Staff Selection Board I had to reply to similar
allegations made by Mr. Neogy against Mr. Wateon.

Mr. K. C. Neogy : I did not make any such allegation,

Mr. 8. C. 8hahani: T wish to make a statement by way of reply to the
Honourable Member. What I said was that the Honourable Member had
stated that the non-official Members went with sons and graudsons for appoint-
ments and I hoped that it would be seen that the Staff Selection Board did not
themselves go with sons and grandsons for appointments, and that a very

eral discontent ha'l boen created with reganl to what had so far been done
y the Staff Selection Board. If this statement of mine can be considered as
being tantamount to, making any specific allegations against the Staff
Selection Board, I should have no hesitation in expressing my regret. But I
haye only ventilated what has bocn a general state of feeling with regapd to the
work that bas been done by the Staff Selection Board. I shall certainly
make farther inquiries and if after further inquiries I find that I bave been
wrong I shall certainly apologise ; but, as I have said, I feel that I am right.
I w\lf place further information before the House at some future date.

Mr. President: The question is, that the motion for reduction in this
oase be withdrawn. -

The motion was adopted.

Orricer oX Srecial Doy pon Tue RevisioN or THE TraNsrEr oF PROPERTY
Acr,

Bhai Man Singh: I have given notice of an amendment to the
effect that Rs. 10,220 asked for the salary of an officer on special duty for the
revision of the Transfer of Property Act beomitted. I ask for this reduction for
the one simple reason that the Law Depart.nent itsclf is quite enough and

uite capable of doing the work. I think we have got the ablest men in our
?nw D ment and if for the revision of every Act we are required to have
spwm?ﬁocr, I donot know what expenditure it will mean. To-morrow we
my have to revise the Criminal Procedure Code, the day after we may have to
revise oertain other Acts, and if for all these Acts we are to have special officers
1 think the expendituré will come to a huge sum. Therefore I would request the
Honourable the Law Member to sec if he can dispense with the servioes of a
] officer for this purpose and try to have the work done with his

present staff,

The Honourable Dr. T. B. 8apra: Sir, I am not at all surprised that
my friend who hails fro.n the Punjab, where the Transfer of Property Act has
never been put in force, should fail to recognise the igé)ortmce and the
difficulty of the Transfer of Property Act. I am very ul to him for the
compliment that he has paid to my department and 1 can honestly say in
this - Assembly that no abler officers could have heen associated with me

those with whom I have the fortune to work. So far as the business
of my d nent is concerned, if my Honourable friend will any day walk
into my t, I will take hiin round to the rooms where the offivers of



DEMANDS POR SUPPLEMENTARY GRANTS. 831

my department work, where they have to deal with hundredsof questions,
any number of Resolutions, unr number of non-official Bills, also with requests
from c.rtain gentlemen, I won’t mention names, ‘ to do similar cther things’.
(Laughter). If my Honourable friend will bear with me I will tell him that
there is no single depart nent of the Government of India which does not
send its files on to the Legislative Department from day to day for aivice, 1f
in these circumstances my Honourable friend thinks that any officer of my
department can in the course of a day or two overhanl the Transfer of
Property Act, then I must candidly sy that I decline to be s party to any
such procedure. May I also remind my Honourable friend of what I sad
in the course of my speech on Mr. Rangachariar’s Bill that the Transfer of
Property Act was first taken in hand by no less a competent person than my
Honourable colleague, Sir William Vincent, when he was Secretary in the
Legislative Department. His note was subsequently added to by a gentleman
of great eminence in the legal profession, I mean Dr. 8. C. sa.nnerjee.
There were further notes written by Sir George Lowndes and I can sav_ in all
humility that no one understands the difficulty of the Transfer of Property
Act more than | do, and I think it would be a sheer waste of public time to
ack any officer who has got so many things to attend to to take up the
Transfer of Property Act only in his spare moments. An Act revised by an
officer under these circnmstances would not be worth presenting to this Assembly
and T am sure that every High Court would condemn suth perfunctory work.
1 will therefore carnestly ask my friend not to dabble with the Transfer of
Property Act when he has had no experience of it.

The motion for reduction was negatived.

Six AssisTaNT FIRANGIAL ADVISERS,

Bbai Man Singh : The next amendment of which I have given notice is
the reduction of Ks. 300 from the p‘iIOf the six Assistant Financial Advisers in
the office of the Financial Adviser, Military Finance. This I have proposed

nni

with a view to know why this whole item was not included in the begi
of the year and whether we could not do without the addition of these men &
this time of the year. '

Mr. President : The question is, that the provision in respect of the
.salaries of the Assistant Financial Advisers be reduced by Rs. 300.

‘The amendment was negatived.

Mr. President : The question is :

* That & supplementary sum not exceeding Rs. 4,27,000 be granted to the Governor Gense
ral in Council to defray the charge that will come in courso of payment for the year ending
the 81st day of March 1922 in respact of * General Administration’. o

The motion was adopted.

Mr. President : The question is:

* That  supplementary sum not exceeding Ra. 4,75,000 be granted to the Governor Gene-
Addlt ra) in Council to defray the charge that will come in coures of payment for
' the year ending the Blst day of March 1923 in respect of ¢ Audit.’ B

The motion was adopted.
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Mr. President : The question is : .
‘That & supplementary sum not excogdia Rs. 11,000 bo tod to the Governor
Administeation of fusties General in Council to defray the charge that will come

in course of payment for the yearending the 8lst day of
March 1928 in respoct of ¢ Administration of Justice *.’

'The motion was adopted.

Mr. President: The question is:

‘That a supplementary sum aot o ing Rs. 6,40,000 be granted to the Governor
Satle aoil Coaviot Sott General in Council to defray the charge that will come

» in course of payment daring the year ending the Slst da
of March 1928 in reapoct of Jails and Convit Gortlementy’.” © ng the 3let day

Mr. E. L. Price : Sir, T hope to be in order this time.

1 have given notice of an amendment to reduce this amount by Rs, 200,
whioch is the amount for rounding, vtz., Rs. 111 and the substantive reduction
of Rs. 89, and the reason is, that though I have carefully studied the notes
issued with these Supplementary Grants, 1 have not been able to understand
the position of this wretched steamer the ‘ Maharaja.” 1t is perfectly true,
that the cost of coal has gone up ; it is perfectly true, that as they chartered in
sterling, calculated at 1s. 8d. and had to remit no doubt at a lower rate, they
have lost that money. What I cannot understand is how they have made no

in at all. Considering that freights, since the Budget was framed last
%:lbru&ry, have fallen to less than half of what they were and steamers, it is
notorious, are laid upin all directions, in spite of that slump in freights, a
wonderful thing in their favour, are they still saddled with the cost of this
steamer at theorigival high charter rate ?

Mr. P.P. Ginwala: With reference to this demand, I would like the
Honourable the Home Member to give us some information with regard to
the Jails Committee Report. 1 would like the Honourable the Home Member
to say if he proposes to abolish the Andamans as a convict settlement and what
the position is as s its abolition. I would also like to know, Sir, whe-
ther E:‘conwmphtu egislation in the immediate future to give effect to the

ropodals made by the Jails Committee, especially in connection with the Indian
geml Code. 1 would also like to know...... ........

Mr. Presidect: Order, order. I do not think there is anything in these
statements which can bring in the Report of the Jails Committee. If the
Honourable Member thinks so, 1 am quite prepared to hear him on the

subject. .
Mr. P.P. Ginwala: Well, Sir, there is a reference to the Convict

Mr. President : The Convict Settlement is one subject and the report
on it is another. .

Mr. P.P. Ginwala: This legislation I referred to refers to Convict
Settloments and the amendment of the Indian Penal Code. I would like to
know whether he has received any suggestions from any of the Local Govern-
ments, with regard to the recommendations of the Jails Committee, as rﬁxrdc
the Andamans as well a8 other matters. Of course the Honourable the Home
Member need not trouble about giving me ‘any information about my own
Government, because my Government has not had time enough to examine
the case with that thoroughness which it ordinarily imposes on iteelf in dealing
with any matter.
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The Honourable S8ir William Vincent : Sir, I will answer Mr. Price
at once. I understand that the contract made for this ship ‘ Mahatsja '—
1 have not much knowledge of shipping contracts myself, it is not in. my line of
business—wns made for five years when freights were higher than they are
now, That is the position. 1t was made on the best expert advice we had at
the time but I do not pretend to have any knowledge of the matter myaelf.

The Honourable Member behind me sMr. Ginwala) as':ed me how we are
getting on with the question of the abolition of the Andamans. Well, after
the Report of the Jails Committee was received, we sent over an officervto the
Andamans to see what steps could be taken in that direction. He bas submitted
froposals to the Government of India which are now before the Council and

propose at & meeting of the Execntive Council to suggest to that body that
the report should be examined by a small Committee of this Legiclative
Assembly to see how far the pl'opoaa{s meet with the upproval of the Legisla-
ture, but in anticipation of the orders of Council I can make no definite state-
ment on that point. '

We also have under consideration at this present moment in the Legisla«
tive Department proposals regarding the chs,n?, in the Penal Code which would
be necessitated if the recommendations of the Jaila Comum’ttee are accepted in
full, :

The H. nourable Member has asked me what action has been taken on the
Jails Committee’s Report itsclf, That is a matter 1 cannot deal with on a
motion of the present kind, but if the Honourable Member will call on me
I will show him all the letters that were issued—they were laid on the table
the other day— and such of the replies as we have received.

Mr. P. P, Ginwala: I am much obliged to the-Honourable the Home
Momber, :

8ir Vithalda- D. Thackersey : Sir, by way.of iaformation we are told that
the Honouruble the Home Member had not much knowledge about taking
rteamers on contract. May I ask why, when every merchant knew that the
highest rate of contract counld not last very long, on whose advice Government
entered into this contract for five ycars considering that at the time the freights
ruled highest in the market ?

The Honourable Mr. C. A..Inues: Sir, I had something to do. wilh
this case, but, unfortunately, I did not know this matter was coming up and
1 have not seen the file for a long tine. I am speaking, therefore, entircly
from memory, but, as far as I can remember, the facts were these. We hada
temporary charter for the steamer ‘ Maharaja’ ending in September 1920,
and last year the question camoup as to what arrangements we were to make.
for the future gervice to the Andamans. We asked the Director, Royal Indisn
Muarine, whether a Government steamer could be %ovided.to carry on this.
scrvice. Woe found that that course was impossible. We called for tenders ;
we had no response at all except from ome single firm, the owners of the
‘ Maharaja’, mfo we had to come to the best terms,that we could with that firm,
Well, Sir, I was not so foolish, and the Government of India were not so fooligh
88 to doal unaided with a matter of this kind, because we knew that we had,
not got tho necessary knowledgo to make an arrangement with regard to the.
charter of a ship, and so, Sir, we went to an officer who for two years ha1l
been Controller of Shipping in India, namely, Major Storey. 1 had a great
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deal to do with the late Major S8torey in that capac'ty and I can testify now
to the extraordinary good work which he did for India in that matter. So we
entrusted the negotiatione to Major Storey. As far as 1 remember, we had only
two glternatives tous. One was to make an arrangement with the
owners of the ‘Mahamja ’ by which they ran the ship on their own account,
and we toed them » profit extending 1 think up to Rs. 3,890,000 or o ve
fig that kind, every year. At any rate we guaranteed them a definite
sum or t. The other was this arrangement of a time charter which was
by Mr. Storey. The actual terms were a matter of negotistion, We
w perfectly well that freights were jumping ; we did not know which way
they would jump, whether they would rise or whether they would fall, at the
time when we made this contract. it was & matter of negotiation and eventually
we took the best terms we could get and we agreed to this charter. 1t may
have turned agwinst ue, it has turned against us, but we acted upon the best
advice we oould get at the time. We were dealing with a monopolist and
we made the best bargain we could.

Mr. J. Chauvdhuri: May I ask the Honourable the Home Member
what useful part elephants play in Port Blair ?

The Honourable Sir William Vinocent : They are used in the Forest
Departmeat ; it is very simple.

Mr. B. L. Price: 8ir, T should like to make it plain that T am not
withdrawing my amendment.* The whole circumstances of the charter of this
steamer show the ineapacity of Government Departments in dealing with
business propositions, and make a very good reason for their leaving them
alone as far as they can. The fact of the matter is, they are paying this
steamer its value once a year, and [ do not withdraw my amendment.

The amendment was put to vote.
The Assewbly divided as follows :

AYES—46.
Abdul Quadir, Maulvi. Ikramullah Khan, M. M.
Abdur Rahim, Mr. Jatkar, Mr. B, H. R.

: Abul Kassm, Manlvi. Joshi, Mr. N. M,
Agnihotri, Mr. K. B. L. Kamnt, Mr. B. 8.

Ahmed, Mr. K. Lakshmi Narayan Lal, Mr.
Aiyer, Sir P. 8. Sivaswamy. Iatthe, Mr. A. B,

Amjsd Ali, Manlvi, Manmohandas Ramji, Mr.
Adjad-ul-lah, Maulvi Miyan. Man Singh, Bhai.
Ayyangar, Mr. M. G. K, Mudnliar, Mr, 8,

Ayysr, Mr. T. V. Beshagiri. Muhammad Temail, Mr. 8.
Bagde, Mr. K. G. Mukherjee, Mr. J. N.

. Bajpi, Mz. 8. P, Mukher)ee, Mr. T. P.
Barua, Mr. D. C, Nabi Hadi, Mr, 8yed.
Bhargavs, Pandit J. L. Nag, Mr. G. C.
Pishambhar Nath, Mr. Nand Lal, Dr.

- Chandhari, Mr. J. Neogy, Mr. K. C.

. Chawdburi, Mr. N. N. : Pyari Lal, Mr.

JYaiyez Khan, Mr. M. Reddi, Mr. K.

" @bulam Barwar Khan, Chaadhusi. 8inha, Beobar Raghubir,

" Gibwels, Mr. P. P, Brinivass Rao, Mr. P, V,
QGirdhavdss, M¥ N, Subrahmanayam, Mr. (', S.
Gour,Dr. H. 8, Aubzposh, Mr. B. M. Z. A.

; Ibrahim Ali Khan, Lieatenant Nawab. Venkatapatiraju, Mr. B,

*0u p. 880 of thess Dabates.
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- NOES - 60.
Abdulla, Mr. Saiyed Muhammad, M:&md&r, Mr. J.N. 1
Akramn Hussain, Prince A, M. M. M rthi, Mr. F.
Asad Alj, Mir, ‘Mitter, Mr. D, K. v
Barodawalln, Mr. 8. K. Muhammnd, Hussain, Mr. T, v
Bradley-Birt, Mr. F. B. Percival, Mv. P, E.
Bryant, Mr. J. F. Ramayya Paotulu, Mr, J.
Chatterjeo, Mr. A, C. Rangucharis¥, Mr. T.
(larke, Mr. G. R, Reo, Mr. C. Krishnaswami.
Clayton, Mr. H. Samarth, Mr. N. M,
(otelingam, Mr. J. P, Sapru, the Honourable Dr. T. B,
Crookshank, Sir 8yduey. Sarfarag Hussain Khan, Mr,
Dalal, Bordar B. A, Shahani, Mr. 8, C.
Dentith, Mr. A, W, Sharp, Mr. H.'
Faridoonji, Mr. R, 8im, Mr. G. G.
Fell, 8ir Godfrey. Singh, Babu Ambika Prasad.
Habibullah, Nawab Khwaja. Singh, Baba B. P.
Hailey, the Honourable Mr. W. M. Sinba, Babu Adi{ Prashad.
Hullah, Mr. J. Sinha, Babu L. P.
Hussanally, Mr. W. M. Sircar, Mr. N. C.
Tunes, Mr. C. A, ‘Slrm. Mr. R A. - ;
Jawar Saran, Munashi. ackersey, Sir Vithaldas D.
Jamnadas Dwarkadas, Mr. Vincent, the Honourablo Sir William,
Jejeebhoy, Bir Jameot jee. Vishindas, Mr. H.
Kebreji, Mr. J. K. N. Waghorn, Colonel W, D,
Lyle, Mrx. D. R, Zshiruddin Ahmed, Mr,

The amendment was negatived. R

The Honourable Mr. W. M. Hailey : Before we proceed with further
business, Sir, I wish, with your permission, to make a bricf statement in regand
to one item which the House has already passed .....

Mr. President: I had better put the motion first,

The question is :

* That a supplementary sum not exceeding Re, 6,40,000 be granted to the Governor General
in Council to detray the charge which will coma in course of pavmont during the year ending
the 31st day of March 1922 in respeot of * Jails and Convict Settlements *.’

The motion was adopted. ,

The Honourable Mr. W. M. Hailey: B8ir, the statement to which I
alluded is this. We are always looking out for possible sasings. I regard
to the de.nand which wus put before the Assembly in respect of item No. 12,
and was duly passed, my Honourable friend, Sir Sydney Crookshank, hes just
inforued me that he has received information which will enable him to reduce
the sum by two lakhs. That is to say that in regard to the supplementary
demand of Rs. 15,80,000 in item 12 we shall expect to spend Hs, 13,89,000
only.

The Honourable 8ir William Vincent : Sir, I should just like to say
a few worde. To-day’s busincss secms to.be getting on very fast, and refer-
ring to an undertaking which I gave in this House a few days ago about
giving time for the discussion of Mr. Majumdar’s Resolution I wish to say
that if you, Sir, think it is possible for the House to get through the supple-
mentary grants to-day there are only two Resolutions and a small amount
of Legislative business down on to-morrow’s List. I shall be quite prepared
to agroe to Mr. Majumdar’s Resolution being included in the businese for to-
morrow if we can get through the others as quickly as I anticipate, ‘

Mr. President: The Assombly will now adjourn till Half Past Twaq of
the Clock.
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The Assembly re-assembled after Lunch at Half Pagt two of the Clock.
The Honourable President was in the Chair.

Mr. P. P. Ginwala: I rise to a point of order, Sir. When an
Honoumble Member moves a Resolution or an amendment which is pressed to
a division, is it in acoordance with the ordinary parliamentary practice for that
Honourable Member to abstain from voting on that Resolution or not ?

Mr. E. L. Price : Sir, may I make a personal explanation ? I think
it refers to me. In reply I beg to eay, Sir, that I did not force the last Reso-
lution to a division,

Mr. Pregident : As far as the taking of the division is concerned, I
think the Honourable Member said that he would not withdraw the amend-
ment. '

Mr. E. L. Price : 1 did not prees it to a division, Sir, That was done
by other people.

Mr. President : If the Honourable Member does not withdraw it,
the presumption is that he wants the julgment of the House upon it.

As regards the point raised by the Homourable Member from Burma,
I should like to take that into consideration. He has asked what the parlia-
mentary practice is in the matter. I am not certain of that and I should like
to, take the point into consideration. It may establish a precedent here, and
it requires mature thought on the part of the Chair. -

The Honourable Sir William Vincent: May I also make arersonul
explanation, Sir? During the interval I have heard it snggested that I, in the
course of the debate on the Staff Selection Board, asserted that Members of
this Amembly use their influence to secure appointments to their relatives in
the Secretariat. I made no such statement at all, and if any Honourable
Member is under that impression, 1 wish to correct it at once. What 1 dil
say, and what I maintsin, is this, that Registrars, Superintendents and Clerks
in the Secretariat themselves do seck to secure appointments for their sons,
sons-in-law, and other relatives. But I have never been approached by any
Member of this Aesembly to secure an appointment for any relative and I hal
3o intention of making any such suggestion.

Mr. 8. C. Shahani : Sir, T understood the Honourable Member to say that ;

" and not only I, but Mr. Seshagiri-Ayyar too, who wrote to me this note to ray

po at that very moment. Otherwise I would not have retaliated in the manner

"in which I d'd. I therefore withdraw the statcment that 1 made which
was more retaliatory than anything else.

Mr. President: The question is:
‘That & sum not oxcudinf Re. 26,000 be granted to the Governor (eneral in Council to

Polios. detray the charge which will come in cours of payment during the

: year ending the 31st day of March 1922 in respect of ¢ Police’.’

Mr. B. L. Price : Sir, if I am in order in proposing a reduction of Rs.'100
‘under the heading ¢ Contingencies Clothing of golioe ’, T would do so. Otherwise
I would oppose g:e whole vote. Now, Sir, this Rs. 8,800 is to meet the cost
of uniform and clothing due to be supplied to the members of the Police Force.
of the Civil and Military Station at }lliangalorc. When the Moplah rebellion.
“broke out, the first Communiqué issued said, that reinforcements of military
and police were being hurried up from Bangalore, It would follow, thercfore,
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that this money will really go to replace the uniforms that have been worn
out in this campaign, and on this ground I suggest that I am perfectl
entitled to raise the whole Moplah question. Sir, when I was trying to s ,
on this matter before, and I got up to ‘ King Bela Kun Mohmﬁ Hajee’,
1 ruisced a langh. And, Sir, that laugh struck terror in my mind, because I
feel that it is with a laugh that the military authorities are treating thunm.n&.
1 am afraid that the wmilitary authorities are so confident of their power, bof
human and mechanical, to overcome this rising that they are not putting into
the field sufficient force to quell it at omce. They treat it as & comic opera~
1ising. .
Mr. President : I must ask the Honourable Member whether he has.
assured himself that the point raised at the beginning is really applicable and I
think I must ask for information from the Government Mem ore I allow:
him to proceed further.

The Honourable Sir William Vincent : I am not in a position to con-
tradict the Honourable Member, but Bangalore is, I believe, some 300 or 400
ruiles from the area where these disturbances are taking place. At the same
time I shall be very pleased to meet the Honourable Member on the ground
he has taken up.

Mr. President: To meet the Honourable Member would also be out
of order! The vote which the Honourable Member from Karachi pro-
poses to reduce is a vote on Contingencies and the Clothing of the Police
to the amount of Rs. 8,800. I must assume unless evidence is hvuﬁttto the
contrary that the vote makes provision for necessities that arcee ore the
Moplah outbreak occurred. If this is correct, I am afraid, the Honourable
Member’s ingenuity has not found the right point yet.

Rao Bahadur T. Rangachariar: I think the Bangalore Military were
taken and not the Police. '

The Honourable Mr. W. M. Hailey: It would perhape enforce the
point made by Sir William Vineent if 1 inform the House that the Rs, 8,800
18 for expenditure incurred last year, before the Moplah outbreak- could bave
been even planned in the minds of those misguided persons whom we believe
to bave instigated it.

Mr. President : The question is :

*That a supplomentary sum_not exceeding Rs. 26,000 be granted to the Governor

General in Council to defray tho ch which will come in course of payment during the
year ending the 31st day of March 19;;%: respect of ¢ Police'.’ -

The motion was adopted.

Mr. President : The question is:
*That a supplementary sum not exoceding Ra. 10,000 be granted to the Governor
General in (louncil to defray the which will come in course
Ports and Pllotage. of payment during the year ending the S1st day of March 1923
in respect of ‘ Ports and Pilotage '’
The motion was adopted.
Mr. Procident : The question is: A
*That & supplementary sum not exceeding Rs. 27,15,000 Le granted to the Governor

General in Council to defray the charge which will come in
Botaniea! Burvey. conrse of payment during the year ending the 31st day of March

i t of the ¢ Botanical Survey. .
O Tt 8 ‘Eamat: 1 rise to request the Finance Member to give us

some further information regarding this item of 27 lakhs of rupees, for
the purchase of Java qu{:;sne. We have been told im the fourth column
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of the note that the Secretary of State has made certain agreements with
Mesars, Howards for a regular supply of cinchona bark for a period of
five yeats and also with another firn for the supply of quinine for three
years commencing from 1921; in the second paragraph of this note, we
are farther told that the Secretary of State has since intimated that supplics
in excess of those for which provision was inade are expected; now the
Fimance Committee had made a provision of £165,000 only in June last for
the purchase of quinine. I take it that the agreement was for a regular

T; from year to year. 1f so, 1.should like to know why this exccss
;:ﬁpvcy is being offered by one of. the firms, and if this is oorrect, why
Government are sccepting a supply in excess of what was stipulated in the
agreement. The fact of the matter is, that if Government departments need
this exeess supply, possibly we shall have to eanction this grant, but if that is
not so0, and if the firms are offering to deliver more than what was stipulated,
then this House would be .entitled to throw out this item. 1 therefore ask
for some further explanation so that we may be in a better position to know
whether the Government are accepting what was strictly according to agree-
ment or they are under some other necessity to accept this excesa.

“Mr.B. H. B. Jatkar: Sir, I have sent in an amendment to reduce this

t by the sum of Ra. 4 lakhs for the same reasons as those suggested by

r. Kamat.

¥Mr.J. Hullah: Mr. Kamat bas invited the Honourable the Finanoce
Member to give an explanation, but I think that perhaps I am better ac-
qoainted with the details and may therefore offer it. 1t is not & fact that we
are taking more quinine than is stiphlated for in the agreement. The Secre-
tary of State n'ngn an agreement for the nq:tly of quinine for three years,
The supply is to come forward at intervals of bor 8 weeks. When we
found that we had insufficient budget orovi-io- for more than the present
ealendar year, we asked the Secretary of State whether be could arrange with
the Dutch producers to v‘ithho!d the supplies for the first three months of
the next year. We had not received his reply at the time when the Standing
Finance Committee met and therefore we only asked the Standing Finance
Committee for sufficiecnt money to pay for the supplics that were arriving
during the present calendar year, We have now heard from the Secretary of
State that he cannot make the proposed arrangement with the producers and,
therefore, by the terms of our ngreement we shall have to acvept delivery of
the supplies which we expect, that is to say, including two consignments from
January to March. 1 bave therefore to ask the Assembly for a larger grant
than that which was actually put forward to the Finance Committee.

8ir P. S. Sivaswamy Aiyer: I want to know which would be cheaper
—to get the bark and manufacture quinine in our fastories here or to import
quinine from outside ? .

Mr. J. Hullah: We obtain bark from Messrs. Howards and quinine
sulphate from the Dutch producers. The bark that we get from Howards is
made into quinine sulphate in our own factories in India

Sir P. 8. Sivaswamy Aiyer : Is that cheaper ?

Mr. J. Bullah : 1 imagine it is, but T am ot certain.
. "Xr. E. L. Price: %n 1 was in the Nilgiris, I saw the Government
guivine factory and I understand that cinchona from which quinine is produced
is grown throughout those districts. And I ask, if it is grown in the Malaber
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distriot, whether Government is not losing considerable supply of bark through
this tebellion. .

Sir Vithaldas D. Thackersey : Sir, I do nof wish to oppose this grant,
but 1 should like to get further information as to the effcct of this grant on
the Budget. In the very valnable memorandum prepared by the Honourable
the Finance Member, he has divided the classes of demands into 4 heads, A, B,
Cand D. Undor expenditure on A class comes the demand for extra expendi-
ture which affects our revenue position. That which either goes to reduce the
surplus or swell the deficit of the year comes under A class and he puts this
demand of 27 lakhs in class A. It meane that there will be an extra eﬁq}; of
27 lakhs, whereas in the explanation given on page 2 it is said : .

‘ We were not at the time aware of the correet incidence of this charge. It subsequently
transpired that the expondituro was chargeablo to revenue and fhat the whole of it falls in
the first instance on the Central Government. We shall recover the whole of a greater part
of these sums by sales to provincial Governments.’ h

How are we to rcconcile this statement with putting this demand in
class A ?

The Honourable Mr. W. M. Hailey : Sir, we have to get the assent
of the House before we can begin to pay the bill. 'We have to spend money ;
before we can spend the money we have to obtain sanction from this Assembly.
Then comes the proceas of recovery. Some of this monecy will be recovered
at once, but the process of recovering the remainder must be spread over some
months—it may cxtend to the next financial year. The House may take it that
it will all bo recovered, save such small portions as we may have to expend
under the tions of the Central Government; except for that small
smoynt, the bulk will be sold to Jocal bodies and to provincial Governments.
Ultimately, therefore, the great bulk of this expenditure is recoverable. I am
not, however, able to put the demand down as a net figure, forthe reason that
I have already explained, namely, that there is & doubt as to the exact time
when we can actually effect those recoveries,

Mr. J. F. Bryant: With regard to the question asked by my Honoar-
able friend, the Member for Karachi (Mr. Price), I would like to point out
that the quinine factory is at Naduvattam in the Nilgiris, at a considerable
distance from the scene of the Moplah outbreak. I am not authorisod to speak
on behalf of my Government, but from my personal experience of two years
in the Nilgiris, I may say that the operations of the quiaine factory at
Naduvattam are absolutely unaffected by the Moplah outbreak in Malabar.

Rai J. N Majumdar Bahadur: This purchase of quinine is absolutely
nccessary because we generally find that for the past two ycars the'entire
supply of quinine is falling short of the demand, and, therefore, I think the
Honourable the Finance Member is perfectly justified in asking for this grant.
Even now there is a shortage of quinine a,m{ if you go to the mofussil, in all
places affected with malara, you will find that Sople do not get quinine from
the post offices. As the entire amount is to be recovered from the public
through the Local Governments, the Government of India will not lose a single
ploe. 4 B : .
. Mr.J. N. Mukherjee : May I ssk a further question ne to how importa-
tion of quinine to such an extent is neoes and why Government cannot
manufacture it? It is being manufactured by Government but not to the
necessary extent. The manufacture has been in operation in this country for
many years, but still it is far behind the requirements of the country.

2
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Mr. J. Hullah : I may explain that Government have taken up that

uestion vigoronsly, We have already started large plantations in Burma for

the increase of gupphes, and, later on, I hope to have the .pleasure of asking
the Assembly to give us a good deal of money for further expenditure.

Mr. President : The original question was :

‘ That a supplementary sum not exceoding Rs. 87,156,000 be granted to the Governor
General n Connm‘i to defray the charge which wﬂl come in course of payment during the
yoar ending the 81st day of Mareh 1922, in respect of the * Botanical Burvey’.’

Since which an amendment has been moved to reduce that amount by
4 lakhs.
The amendment was negatived.

Mr. President : The question is:

* That a supplementary sum not exceeding Ra. 27,156,000 be granted to the Governor
deneral in Council to defray the oharge which will come in conrse of payment during the year
ending the 31st day of March 1923 in respeot of the ical Burvey ', "’

The motion was ad .
Mr. President : The question is :
‘That a supplementary sum not exceeding Rs. 28,000 be granted to the Governor

General in Council to defray the ¢ whirh will come in
Zoologlea! Burvey. course of payment during the year ending the 31st day of March

1023, in respect of the * Zoologioal 8 * t to the Bombay Natural Hi Bociet
for co::plehon of 'th: Mzmn‘:s Snrvu:; ?E In.:li.s.gs‘n ¥ wory Y

Mr. B. H. B. Jatkar : 8ir, I want to move that this amount should be
omitted altogether because it is only a donation to a Society. In the explana-
tory note given to us it is stated there, that this Society was given some grant
in the year 1912, and after that it requires some more money, and hence 1 take
it, this has been included here in the supplementary demand. J objeot to this
amount being given now. It can stand over till the next year, and I suggest
that it may be omitted.

Mr. President : The question I have to putis, that that grant be
omitted.

Rao Bahadur T. Rangachariar : I am afraid, Sir, that Mr. Jatkar
Tas not sufficiently acquainted himself with the subject. Many of the Provinces

in India have been surveyed already and the work was held in gusﬁ::me. Some
three Provinces remain to be surveyed. Those who hayve been in Bombay and

seen the Natural History Museum there would appreeiate the great work this
Society is doing, and I think it is but right that we should complete the

Zoological Survey of the whole country. [t will be valuable socientific
information, it will be information 1 to the Government and to the
«peoilo, and, therefore, I do not think we should grudge granting this small sum
to the Society which is doing good work.

Mz. President : The question is, that that reduction be made.

The amendment was negatived.

Mr. President : The question is :

- “Thata supplementary sum not exceeding Rs, 23,000 be granted to the Governor
Genetal in Couneil to defray the charge, which will come in course of payment during the
year ending the 31st day of March 1022, in reapect of * Zoological Surveyl’, *

The motion was adopted.



DEMANDS POR SUPPLENENTARY GRANTS, 871

Mr. President : The question is : .
¢ That a supplementary sum not exceeding Rs. 37,000 be granted to the Governor

Arcbmolagy. Generul in Council to defray the charge which will come in
course of payment during the year ending the 31st day of Maroch

1922, in respect of * Archaalogy "’

8ir P. 8. Bivmm Aiyer: I should like to know something about
the deputation of Sir Aurel Stem in connection with the disposal of his Central
Asisn antiquities. I do not quite follow it.

Mr. H. 8harp: The point about this is that when the budget was
framed, Sir Aurel Stein was not in India and the result was that we received
no request from him for items of expenditure which really were merely a
repetition of items of expenditure in the previous year. We could not know
whether Le wanted the same sum or whether he wanted some other sum. So
much for the reason why the demand has to be made now. But I understand.
that Sir Sivaswamy Aiyer wants to know what it is for.

8ir P. 8. Bivaswamy Aiver : I want to know what the amount is for,
aund what is meant by disposal ?

Mr. H. S8harp: Sir Aurel Stein is a most distinguished explorer. He
has made two extensive journeys into Central Asia over hitherto unexplored
lands. He has done a great deal of survey work and of most invaluable
archaological work. He has already published one epoch-making work on the
-ruins that he discovered'in Central Asia and there has either just come out or
is just about to come qut another very remarkable work of lis, called Serindia..

Sir P. 8. Sivaswamy Aiyer : Why do you dispose of this collection ?

Mr. H. Bharp: I am just coming to that. The collection of wonderful
frescoes which he hae-discovered in certain buried cities is to be placedin Delhi
and a museum bas already been built there, and the bulk of this expenditure
of about Rs. 17,000 is for the work of sgtting nup these frescoesin:this museam,
which is in Raisina. 1 shall be very delighted to show Honourable Members
the progress of the work next cold weather if they wish to sce it. 1f there:
are any other facts which Sir Sivaswamy Aiyer would like to know, I shall
be glad to supply them. .

Mr. President : The question is :

‘That a supplementary sum not exceeding Rs. 37,000 bo granted to the Governor (General’
in Council to defray the charge which will come in courac of payment during the yoar
onding the 31st day of March 1022, in respect of ¢ Archwology'.’

The motion was adopted.
Mr. President : The question is :

‘ That a sum not exceeding Rs. 80,000 be granted to the Governor Greneral in Counsil tor
Mines, defray......

The Honourable Mr. W. M. Hailey : This, Sir, I may say, is not an
addition ; it is only a transfer from demand head 26 to demand head No, 43.
If you will allow me to do so, I shall move the motion for tmansfer from head
26 to head 43. As the House is well aware, we cannot appropriate savings
under a major head to spend upon another major head ; it is therefore necessary
that we should, if we wish to re-appropriate from one head to another, obtain,
ths sanction of the House to that procedure, -
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Mr. President : May I ask the Honourable Member whether & sum
corresponding to this must be added to No. 43 ? '

The Honourable Mr. W. M. Hailey: When we come to No. 43, Sir,
I shall have to ask that that sam be added to head No. 43.

Mr. J. Chaudhuri: May | ask the Finance Member whether he will
appro mt;) ht:um h:lum for the construction of buildings for the proposed Mine
at ?

Mr. Pregident : That will come when we get to the demand under its
appropriate heading. '

Mr. President : The question is:

. *That a supplementary sum not exceeding Ra. 5,000 be granted to the Governor General
Other Bolentife in Council to defray the charge which will come in course of
e Dopartments. poyment during the year onding the 3let dsy of March 1923

in respect of ¢ Other Scientific Departmenta’.

The motion was adopted.
Mr. President : The question is :

. m mnot exceeding Rs. 43,000 be granted to the Governor
That & ooy e R Conneil to dofray the charge which will somo n
Edneation. course of payment during the year euding tho S1st day of March

1922 in respect of * Education "/

The motion was adopted.

Mr. President : The question is:

. sum not exceoding Rs. 20,000 be granted to the Governor
That s supplemontary General in Council to defray the charge whith will come in
Modiea! Bervioes. course of payment during the year ending the 3lst day ef

March 1022 in reapect of ¢ Medical Services "’

8ir P. 8. Sivuwa‘:ly Aiyer : May I ask where this Orthopaedic Insti~
tate is going to be situated ?

The Honourable Mr. W. M, Hailey :' At Dehra Dun.
The motion was adopted.

Mr. President : The question is:

‘ m not exceeding Re. 1,01,000 be granted to the Go

That & sepplementay o ia Council 1o defray the charge which will come in conres

Public Health. of payment during the year onding the Slst day of March 1923

in respect of * Public Health *.

o Bahadur T. Rangachariar: Under this item, Sir, a very impor-

tant ?;:estion arises to which I wish to draw the attention of thee:\yunm 2
viz., regarding the expenditure which is incurred by us on account of the
Hedjaz Pilgrimage. e have to incur a large eum in the shape of hospitals,
in t{\e shape of allowances to destitute pilgrims who go there, and in various
other ways ; and I think the sum under these various heads will amount to over
a lakh or even two lakhs of rupees per annum, I mean the recurring expendi-
ture, The question arises whether our funds shoul] be utilised for this purpos
st all, and if we acoeded to this principle, whether we aro going to allow
itailar grants to other pilgrims going, for instance, to ‘Rameswaram. apd
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getting stranded there, or who go to Hardwar and get stranded there, or
Christian pilgrims who go elsewhere and 'get stranded. Thé question arises
whether this is a charge which ought to be borne from the publie funds.
This doubt I felt when I dealt with this as a Member of the Finance Com~
mittee, and I bring it now before this Assembly so that they may vote on it
with a full knowledge of what it is.

Mr. B. Venkutapatiraju : Sir, I regret very much that our careful
Mr. Rangachariar should have introduced this subject at all, because We are
spending money on Christian churches and for temples and also on account of
pilgrims, This is not the first item we are spending ; we have ‘been spending
on this item for scveral years ; these pilgrims go to foreign countries and we
must protect them because they are our countrymen and I hope Mr. Rangachariar
will not press this on the attention of the Council,

Dr. Nand Lal: Sir, I am sorry that my Honourable friend, Mr.
Rangachariar, has spent so much time on this item. This item was accepted
and approved of for a number of years and my learned friend has not assigned
any speocial reason why a protest should be entered against it now. The only
reagon which he has assigned is this : that if this item is allowed fora parti-
cular community, why should it not be allowed for other communities ? In
answer to that, 1 may submit at once, that the other communities may apply
and it is to be seen whether their application is accepted or mot. But the
protest, which has been enterod now, is misplaced.

Mr. W. M. Hussanally : May I point out to the Honourable* Member,
Mr. Rangachariar, thata similar objection was raised in the Standing Iinance
Committee and that it was over-ruled ?

Mr. President : It is for the Standing Finance Committee itself to aay
what communications should be made to this House regarding the proceedings
of the Committee. A useful report, which does not purport to be a verbatim
report of its proceedings, has been circulated for the benefit of Members; but.it
would be impossible for me, for instance, to rule as between two Members if
they started discussing what happened in the Committee. 1 hope Honourable
Members will be careful what references they make to debates which have taken
place in the Standing Finance Committee.

Mr, H, 8harp : Sir, I gather from the opinions that have been expressed
that there is not a very great body of opinion in favour of what Mr.
Rangachariar has said. But I should” just like to add a point about the
remark which he made regarding the rising expenditure on this pilgrimage.
1t is not the fact that the expenditure on the pilgrimage to the Hedjaz has
risen. It is very much less now than it has been for the last two years; 1t
bas been large in the past two years because the Muhammadan community
during the war were unable for various reasons to carry out the pilgrimage to-
the Hedjaz which they regard as a duty ; and, I may add, the community had
behaved with the greatest moderation and good sense during this time of
trouble and difficulty. Government therefore thought that it was only right to
place certain conveniences in their “ﬂ{e as soon as the war wasover. The
expenditure this year isfan loss than the expenditure last year, and there is one
otgzr thing that I should like to poimt. out ; and that is that a considerable
portion of the expenditure here put down is actually the paying off of bills ..
which could not be presented last year aud which, theyefore, ;‘mhm
during the current year, ' :
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[Mr. H. Sharp.]

That accounts for Re, 80,000 out of this demand.

There is just one other point, Sir, regarding other communities. The
Government in the past has given a great deal of money for pilgrimages per-
formed by Hindus. Only the other year—I think it was two or three years ago
—we gave three lakhs for the improvement of the water supply at Puri, a very
large and important pilgrimage centre, as we all know, with & view to stopping
thé ravages of cholera which is apt to break out during the crowded pnfgri-
mages o that place.

Rai J. N. Majumdar Bahadur: Sir, this money is well gpent in
allowing these pilgrims to go on their holy pilgrimage. It is only in cases
where pilgrims are destitute and cannot afford to pay their way that they
accept these gifts. In some casos a pilgrim mﬂ » to his place of
pilgrimage and spent all his mouey there, find himself stranded and then
Government has to come to his rescue. This is a matter which was very carefully
copgidered in the Finance Committee, and we were unanimous in regard to it.

Mr. N. M. Joshi : Sir, I should like to know whether it is right for the
Government of India to have started that Hospital at Jeddah. If we begin to
start institutions of this character in foreign countries, we shall soon have
spplications from South Africa asking us to start schools for Indians in that
country. I would therefore like this point considered.

Rao Babadur T. Rangachariar: Just a personal explanation, Sir,
‘When I raised this question in the Finance Committee, this information which
Mr. Sharp gives now was given then. I am not going to vote sgainst this
mow nor did 1 then vote against it and I want the House to vote on if with
their eyes open. Another point which must be mentioned is this: I was told
that the community were raising funds to meet half the cost. 1 hepe they will

keep to their bargain ends,
Mr. President ¢ The question is:
*That & -upplemenm sum not exceeding Re. 1,01,000 be granted to the Governor

@eneral in Council to y the charge which will come in course of payment during the
year ending the 31st day of March 1922 in respect of * Publie Health *’

The motion was adopted.

Mr. President : The question is:
¢ That & supplementary snm not exceeding Bs. 20,000 be granted tu the Governor
tao. General o}n Counmt 30 dcfm‘i the charg‘? whm gil:tog.mo:‘l
Agrieul course ywment during the endi:
March 1032 in respect of * Agriculture & T e '
The motion was adopted.
Mr. President : The question is:
‘That & supplemen sum not exceeding Rs. 1,790,000 be ted to the Governo
oY .‘::“’ wyGomnl in Conmilsh? the chs-upn which will onom i:
cterinary course of puyment during the year ending the 31st day of March,
1022 in respect of *Civil Veterinary Bervices'."
The motion was adopted.
Mr. President : The question is: :
‘That » supplementary sum not exceeding Rs. 8,562,000 be ted to the Governor.
; " Gruee In Counel o dfy the Srge which illoomo i
. Industties. course of pay during oar st
March 122  roupoct of *Industrion*. T v
" The wotion was adopted..



DEMANDS FOR AUPPLENENTARY GRANTS, Y8

Mr. President t Phe question s :

‘That & supplementary eum not exceeding Rs. 4,000 be granted to the Governor General
in Council to dofray the charge which will come in course of
Misoollaneous Departmonta. gymant during the year ending the 31st day of March 1023
in respect of ‘ Miscellaneons Departments .’
The motion was adopted.
Mr. President : The question is :

* That a supplementary sum not npeoding Rs. 35,000 be granted to the Governor General
in Cou to defray the chargo which will come in course of
Currency. payment during the year ending the 31st day of March 1922 in
respect of * Currency *.’

The motion was adopted.

Mr. Prestdent : The question is :
‘That a supplomentary sum not pxcecding Ra. 13,20,020 be granted to the Qovernor

Civil Worka, General in" Council to defray the charge which will come in
enurse of payment during the year ending the 3lst day of
March 1092 in respect of * Civil Works '’ '

Dr. Nand Lal : Sir, in regard to this item T have to enter a protest.
‘During the last Scssion 1 also raised a cry and that ery was repeated by a
number of Members in this Assembly. The protest which 1 entered was
against the large expenditure by the Military Department in the North-West
Frontier Provined... ........

Mr. President: 1f the Honourable Member wishes to raise that cry he
mnst raise it somewhere else. It is not in order now.

Dr. Nand Lal: I am sorry, I withdraw my remarks.

Mr. N. M. Samarth: Sir, I wish toask the Honourable Finance Member
whether the item of Rs. 80,000 which was to be transferred from item No. 26
to item No. 43 is, or is not, included in item No. 43. It refers to the construe-
tion of quarters at Sitaramspur.

The Honourable Mr. W. M. Hailey : Tt is included also in the item
under the head of * Bihar and Orissa ’ on page 33 to which reference is given in
the margin of the same page; 1 wasa therefore inaccurate, and the Honourable
Member in perfectly right in correcting me on that point,

Mr. N. N. Cbaudhori : Will the Honourable Member kindly explain
fully the expenditure put against Assam amounting to Rs. 1,44,000 and
Rs. 29,000 and Rs, 2,000 and ¢heir imperative necessity ?

The Honourable Mr. W. M, Hailey : The Honourable Member is,
I understand, asking for information regarding the provision of accommodation
for the Assam Rifles in certain frontier tracts of Assam. Our arrangement
with the Assam Govarnmens is this. We do not ourselves keep up regiments
for the protection of the North-Eastern Frontier; the protection of that
Frontier is safeguarded by a certain number of Police Battalions maintained
and administercd by Assam. In retum for that, we give the Province lump
sum the exact amount of which was a matter of discussion in the course of the
award of the Meston Committee. We are under an obligation to complete cer~
tain of the buildin uired by the Police Battalions, and it is because the sum
which was provi odm}or the completion of this work was insufficicnt that
weo bave had to place in the demands the additional provision for which the
House is now being asked,
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Rai D. C. Barua Bahadur: I should like to ask the Henourable tho
Fi:in.nce?Member whether buildings are going to be erected in the district of
Sadiya

The Honourable Mr. W. M. Hailey: Sir, the disposition of
the force is & matter for the Assan Government, As I explained, tho
Battalions are administered as a whole by the Assam Government and tl\;:)r
place them in the quarters where they find their presence most necessary. [
are merely confronted with the somewhat dull task of providing the money.

Mr. P. P. Ginwala: Sir, with reference to the Burma military polico
I understood during the debate on the last budget that the Honourable the
Finance Member said that the Government of India had allowed forty-five
Jakhs of rupees as their share of the expenditure incurred.

I am aesking for information a8 to why it is not included. The
Honourable the kinance Member then said that there will be a readjustnent
between the Government of India and the Government of Burma, and I
believe there is a difference now of about Rs. 15 lakhs between the
amount spent by the Government of Burma and the amount allotted by the
Government of India. Does the Honourable the Finance Member propose now
to allot any amount to the Government of Burma, and, if so, why is it not
included in this (supplementary) budget ?

The Honourable Mr. W. M. Hailey: I shall b» glad to supply the
information which the Honourable Member has asked for. There is no mention
of Burma on pages 32-33 of this supple.nentary demand because we are not

roposing to pay anything under this particular head to Burma. If new
Eui dings are required, this is a matter entirely for the Burma Government.
‘With regard to the remainder of the question which the Honourable Member
hns asked me, 1 shall be glad to supply him the information privately. The
matter does not arise under this head of discussion.

Sir P. B. 8ivaswamy Aiyer: Sir, there is an item of ‘ New temporary
Chamber for the Council of State at Metcalfe House in Delhi .’ I do not
know when the permanent building for the Council of State will be ready. As
regands the temporary Chamber, 1 do not know whether it is proposed to adapt
the existing Chamber or to build an entirely new building, or if & new building
is put up, the existing temporary Chamber will be scrapped.

8ir 8. D’A. Crookshank: Sir, I underand the Honourable Member
refers to the item of Rs. 1,11,000 for the new temporary Council Chamber at
Metcalfe House, Delhi. This is an entirely new Chamber. The Honourable the
President and a large number of the Members of the Council of State objected
very strongly to the accominodation which was provided for their Council as
a tenégrary measure at Delhi during the winter Session last cold weather season
and they came up and asked that a new Chamber should be provided, or rather
that the existing Chamber should be re-constructed and made satiefactory. It
was :{rouible to do this without practically demolishing the whole of the
Metcalie House Chamber at very great expense. We tierefmosed——at
least it was 8o decided—to add an entirely new Chamber at the of Metcalfe
House where the existing kitchens are, and this Charsber will be ready, I hoj
the end of Febunary next year in time for the vold weather Session of the
ouncil of State, . ' )
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8ir Jamsetjee Jejeebhoy : May I ask, Sir, on what grounds objections
were taken ?

Mr. Jamnadas Dwarkadas : Sir, when this matter came before the
Finance Committee we tried and obtained all infornation on this question of
the construction of a new Chamnber for the Council of State, and we came to
the conclusion, and my colleagucs who were on the Finance Committee will
bear me out, that it was abso]utelx necessary to vote this money for -the
construction of a Chamber for the Council of State. The reason is that those
of us who have been present at any of the meetings of the Council of State
that were held in Delhi could not help feeling that that Chamber bardly
deserved the name of the Chamber of the Council of State. It is true that
every effort had been made for the purpose of economy to locate the Council
of State Chamber in the Metcalfe House, but it must be said that it would
not be in keeping with the dignity of the Upper House that its meetings
should be held ing a Chamber wl%ichyhunlly deseg']; the name. After a good
deal of consideration, the Finance Committee thought it only proper to the
Members of the Council of State that this money should be voted.

The Honourable Sir William Vinocent: Sir, I attendal the Council
Chamber at Metcalfe House last year as a- Member of the Council of State, and
I can bear out entirely what Mr. Jumnadas Dwarkadas has said. Itis only
fair that the Council of State should have a fitting building in which to sit,
and I can say that it was quite impossible last year to carry on business in the
Chamber then available. My Honourable colleague, Mr. Shafi, who also
attended that Chamber, and indeed any one who had to do business there, will
bear e out in this statement. I think this House will not grudge the other
House reasonable acco:nmodation for their sittings.

Sir Jamsetjee Jejeebhoy : I mcrely wanted to know the reason.

Mr. President: The question is :

‘That & uurplemcntury sum not exceodinr Rs. 18,20,000 be granted to the Governar
{eneral in Council to dofray the charge which will come in course of payment during the year
ending the 314t day of March 1922 in respect of * Civil Works .’

The motion was adopted.

Mr. President: The question is:

* That, a supplomentary sum not exceeding Rs, 2,00,000 be granted to the Governor
Famine Relle! General in Council to defray the charge which will come in
. o course of payment during the year ending the 8lst day of
March 1822 in respect of ¢ Famine Reliof .’
The motion was adopted.

Mr. President: The question is: :
* That & sum not exceeding Rs. 1,35,000 be granted,to the Governor General in Counci
sin to defray the charge which will come in course of payment

Stationcry and Printing. during the yesr ending the 3lst day of March 1928 in

respoct of * Stationery and Printing '

‘The Honotrable Mr. W. M. Hailey : Sir, we have placed in the supple-
mentary budget the small sum which the House sees beforo it, but I think it
necessary, and indeod my duty, that 1 should inform the House that difficulty has
arisen in working to the total provision which the House made for Stationery
and Printing in ?ut March. I)wish to put the matter in the shortest terms

ssible to the Assembly. In 1919-20, we consumed 10,618 tons of paper.
e did not consume that, Sir, morely in Secretariat coryespondence, it must

 §
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[Mr. W. M. Hailey.]
be remembered that we have to supply commercial departmoents, such as the
Post and T ph Department, with their almost innumerable forms, money
order forms, ph forms and the like ; we supply from this stock the Railway
Drment ; we eupply, in fact, all our money earning undertakings
wi from this stock. We also of course suzlply the requirements
of the Local Governments, obtaining of course an equivalent return from them.
I have given the figure in 1919-20 as 10,618 tons. We effected a reduction
in 1920-21 to 9,634 tons. We are to the best of our ability making a
further reduction this year; and intend to consume only 6,289 tons. There-
fore, there has been a decrease of 22 per cent in the consumption of paper
since 1919-20 and 18 per cent. since 1920-2]. Sir, the production of paper is
a factor over which we have some control, but unfortunately we have no
control over the price. The pre-war price of paper was Ra. 320 a ton ; at
present, its average price is Rs. 086 a ton. At tho beginning of this year
we were obliged to enter into certain contracts for ‘paper, at these higher
prices, and are compelled to take up to that amount or 10 per cent. short of
that amount. If, therefore, in the course of the year we find that itis
impossible to work to the figure given us last March, we may haveto incur an
excess, and it is that excess of which I now wish to warn the House. M
Honourable coll , Mr. Innes, is endeavouring to reduce the amount whic
we have to obtain from the mills for the various departments. I can assure
you that during the summer there has been s very careful inquiry into the
whole subject. Weintend to make further expert inquiry as soon as possible.
You can take it from me that we are earnestly doing our best to curtail the
amount of paper which is being used.: But, Sir, it would not be right on my
part to allow the House to remain under the impression that we can work to
the budget figure which was laid down last March without warning it of the

ibility of some considerable excess in the course of the vear, owing to the
igh prices which we have now to pay.

inr. P.P.Ginwala : Will the Honourable the Finance Member be pleased
to state .how many tons of paper are required for printing Questions and
Answers ? .

Mr. R. A. Spence : Sir, I do not wish to take up the time of the
House by exposing my ignorance, but 1 should like to know whether, in
regard to this matter of stationery, full advantage is being made of the
products of India to supply ps;m for this country or whether we have to
import large quantities of paper from Home. 1 am ing under ignorance.
It may be that our suppliee of paper are obtained in this country, but if thei
are not, it would surely be for the benefit of this country if we can pus
further forward with the manufacture of paper in this country.

Mr.A: C. Chatterjee: Sir, I can assure the Honourable Member
that practically all the paper that can be obtained in this country at reasonable
rates, rates which do not compare unfavourably with the rates that wo can
obtain in England, are obtained in this country, and I think about 90 per
cent. or more of the purchases are made in India. '

1 think the main consumers of the Indian mills are the Government
of Indiaund the Local Governments,

- Dr.Nand Lal: May I ask the Honoursble Member what he means
by winter and other allowances. Can he kindly specify what are the allowanoes
seferred to on page 877 -
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Mr. A. C. Chatterjee: There are certain allowances given to the Press
people for fuel in Simla during the winter. I think it refers to that, Sir;

Dr. Nand Lal: May I ask whether the Honourable Member means
to say that a temporary Prees is located in Simla ?

" Mr. A. C. Chatterjee: There is one Government Central Press and ons
Monotype Press in Simla.

Mr. President: The question is :

‘That & supplementary sum not exceeding Rs. 1,85,000 be granted to the Governor
General in Council to defray the charge which will come in course of payment during
the vearending the 3lst duy of March 1922 on nocount of ‘Stationery and Printing’.!

The motion was adopted.

Mr. President : The question is :
‘ That a supplementary sum not exceeding Rs. 4,651,000 including Rs. one lakh already
Miseell voted for the delegation to India of the Empire Parliamentary Association be
Chargos, granted to the Governor Qeneral in Council to defray the oharge which will
come in course of avment during the year ending the 31st day of March
1922 in vespect of a Miscellaneous Charges .’

ALLOWANCE FOR MR. SasTRI.

Mr. M. K. Reddiar: Sir, T move that the provision of Rs. 2,82,000
allotted for the Special Co.nmission of Tnquiry be reduced by Rs. 2,08,000.
If we turn to page 38 of the Demands for Supplementary Grants,
Honourable gentlemen will find two items, one of Rs. 5,000 and the cther 2
lakhs. Sir, the first of these two items, Rs. 5000, is evidently meant to pay
our Right Honourable friend, Mr. Sastri, a hundred pounds more instead
of the terms originally proposed, as they themselves say in the marginal
note. Iam quite confident, Sir, that Mr. Sastri asthe President of the
Servants of India Socicty, would not care for this small amount. I do not
want a precedent to be created on his account. I am aware, Sir, I am d
of a gentleman who was sentas this country’s representative to the Imperi
Cabinet and I am further aware that he enjoys the confidence of this Govern-
ment, if not of the people of this country, in a measure that has not been
vouchsafed for any other Indian. But, Sir, it is for these very reasons that
Government ought to be more cautious. It is just because people rightly or
wrongly, possibly wrongly, have come to associate Mr. Sastri as a Member
of this Government, that he has become more officialired, that this grant of
Rs. 5,000 should be reduced in order to remove the wrong impression that
has got abroad in the minds of the people. )

As regards the other item of two lakhs, this amount has becn earmarked
for providing the Members of the Lord Lytton’s Committee..........

Mr. President: We shall have a most disorderly discussion if the
Honourable Member ranges over the whole ground now. I thought he was
moving fora reduction on financial grounds. I find that his grounds are not
financial. He must move for reduction item by item.

Mr. M. K. Reddiar: Then I move that the sum of Rs. 5,000 entered in
column $ opposite the item ‘ Deputation to Fiji ’ be omitted.

The Honourable Dr. T. B. Sugrn: Sir, I should not have ‘taken
part in a debate of this character which howsoever we may disguise it has
degenerated into a personal issue. Whatever may be:the political differences
existing between one set of Indians and another set of Indians, I believe
those of us who aspire to Self-government should show a spirit of magnanimity
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in dealing with those from whom we differ. 8o faras the Right Honour-
able Srinivasa Sastri is concerned, let me say it in the most unequivocal termns,
that I consider it one of the rare privileges of my life to enjoy his friendship
and co-operation. While I entirely sympathise with those who are for retrench-
ment, let not retrenchment degenerate into want of gratitude or appreciation of
the services of those who have rendered them at great personal sacrifice. I&
there any one in this Ascembly who honestly believes that by saving Rs. 5,000
to the Indian Excheguer we shall be rendering any service to the financial cause
of this country. Eglies of ‘No, no’.) What then is the ohject of this
Resolution? If Mr. Sastri’s views do not commend themselves to any
particular gentleman of this. Assembly, he is quite welcome to raive a debate
about Mr. Sastri, but let not this House lose the dignity which ought to belong
so it in matters of this character. 1 sincerely hope and trust, that whatever
may be the differences of oﬁinion down in the South, they will not be allowad to
permeate the precincts of this House. '

Rao Bahadur T.Rangachariar: While I oppose this amendment,
I cannot but deprecate the attempt made by the Honouroble the Law Member
to discourage criticism. Every Member of this House should have the liberty
of expnucing his views and I do not think it i right, when no expression lLas
been used by the Honourable Mover showing that he moved on account of

nal bias, to dive into motives and draw them out, We find in the case
of public meetings people finding it difficult to get themselves heard, but
here in this Assembly we should not show a tendency to disconrage differences
of opinion. Speaking for myself, Sir, the question raisod appeam to be rightly
raised, £100 been the usmal honoranum pail to every gentleman sent on
outside deputation. 1 guite rocognise that in the casc of the Right Honourable
V. 8. Srinivasa Sastri we should make a departure from the usual rule, but
I do not see what crime Mr. Reddiar bas committed in drawing attention to the
facts. I, therefore, Sir, strongly oppose the amendment, but at the same time
I must take exception to the way in which the Honourable Member’s (Mr.
Reddiar) motives are being called in question. .

Mr. Jamnadas Dwarkadas: I am rather surprised, Sir, if T may so,
at the attack that Mr. Rangachariar has levelled at the Honourable the Law
Member. It may be, perhaps, Sir, that the Members who come from the South
are aw?ltomed to this kind of personal attacks. (Cries of * No ’ and * You are

ﬁut for us who come from other Provinces and who fortunately have in
onr Provinces not in existence differences of the kind that exist in the South,
for us the attack that was levellod at Mr. Sustri seems to be intolerable, Sir,
Mr. Rangachariar has pointed ont that Mr, Reddiag has only made an honest
criticism of this item of expenditure. T beg leave to differ. Mr. Reddiar in
the course of his remarks pointed out that Mr. Sas'ri has come to he looked
upon a8 a Member of the Government und that he may not be enjoying the
confidence of the people. Sir, I defy any one, even the severcst critics of
Mr. Sastri, even his bitterest opponents in the ranks of the non-co-operators,
to sy that Mr. Sastri has identified himself with the Government and that he
does not stand for the rights of the people.

8ir, it has also been said that Mr. Sastri bas been selected to represent
India by the Government. The Government bave honoured themselves by
selecting one, whom, if it had fallen to the lot of the Indign Legislature to
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choose, the Indian Legislature, I may say, would have chosen with a unani-
mous voice, India cannot find a better representative to day, 1 make bold to
say, than the Right Ilonoursble Srinivasa Sastri, and the honour that has
been conferred upon him in Fngland by making hin a Member of the Privy
Council has been conferred not upon Mr. Sastri alone, but, I venture to submit,
on India: the status of India has been recognised. Even to make a person
of the type of the Right Honourable Srinivasa Sastri an object of attack for
the purpose of party gratifications is in itself wrong ; but to attack a man
when he is away from here and when he is cngaged in  rendering remarkable
services to the country in raising this country’s status in the eyes of foreign-
crg as no one before has done is, if I may be permitted to say so, not worthy
of a Member of the Legislative Assembly.

Nir, I strongly oppose this mot'on, and I am sure, the Assembly will, with
one voice, condemn it

Rei J. N. Majumdar Bahadur : Sir, I am rather sorry that a dis-
cordant note has been struck in this House. We all sincerely respect Mr. Sastri
not only for his intellectual attainments but also for the eminent services he
has rendered to Indin in England and before the Colonies, but I do not
think that cither Mr. Reddiar or Mr. Rangachariar said anything to rouse the
indignation of my Honourable fiiend, Mr. Jamnadas Dwarkadas, Mr.
Jamnadas Dwarkadas should have remembered that Mr. Sastri himeelf
regretted that he was not chosen by the Assembly to represent India in what
is called the Council of the Empire. IIc himself would have been glad if he
had been clected by this Honse or by the Council of State. But he was
nominated by the Government and therefore this House may sometimes object
to make grants for perrors who have not been eleoted either by this House
or by the Council of State, At the rame time, we considerad this matter
very carefully in the Finance Committee. We thought that Mr. Sastri had
rendered eminent serviees to India and that, therefore, we should not grudge
hiin the small amount that had be:n asked for.

I think, therefore, thatit is quite unneccessary to raise the question of
persouality and I think my Honourable friend, Mr. Jamnadas Dwar , Was
quite wrong in saying that Mr, Reddiar was actuated by personal motives
in this matter, )

Munshi Iswar Saran : Sir, I am a non-Brahmin myself, and I am
against the supremacy of either the white Brahmins or of the dark Brahmins.
T may tell the Houre at once that 1 have not the privilege of worshipping at
the same political shrine as the Right Honourable Mr. Sastri, but that does
not deter me from payiug my tribute of admiration for the splendid work that.
the Right Honenrable Mr. Sastri has heen doing for his country.

Sir, Mr. Rangachariar took the poor IHonourable the Law Member
severely to task,  Alight 1 say, that if Mr. Reddiar is_entitled to move his
vote of reduction, shon'd we grudge even this opportunity to these unfortunate
Members of Government to reise their voice of protest against the amendments
that we bring formard. Why camnot cither the Honourable Dr. Sapra
or the Honourable Sir William Vincent raise his voice in protest against our
proposals, as we claim our right to ra‘'se our indignant voice of protest
against their proposals, which we do to our hearts’ content. .

Now, let us look at this question. My friend, Mr. Jamnadas, who is a
very enthusiastio friend of Mr. Sastri, out of the fulness of his heart has gone
the length of saying that there can be no one in this country who will not
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endoree his estimate of Mr, Sastri’s services and worth. Mr. Jamnadas must

know that in this imperfect world of ours, e are not so impartial, not
80 wise, not 6o just and rot so generous as Mr. Jamnadas. There may be some
who may, unfortunately, differ from him ; but that is quite beside the point.

Now, I wish to Mr. Reddiar to remember that the West unfortunately
is very materialistic ; it is not such a spiritual country as India.  There, these
people have to go to good hotels ; if thoy are asked to dinner, unfortunately,
according to the convention of that wretched country, they have to return the
hospitality. They bave to live—that is the misfortune of the West—in a

icular style. If they do not do so—they are judged by their style of
iving there—they will bring the whole country into disgrace which they
have gone to represent.

Sir, do we not know, is there one educated man in India who does not
know that the members of the Servants of India Nociety, if they receive any
allowanoe and if there is any saving, it does not go into their pockete but it
goes to the funds of the Servants of India Society ? Is there anybody, how-
ever much he may differ from the Right Honourable Mr. Sastri’s political
views, who will not bear testimony to lus rare self-sacrifice? A man who, 1
suppoee, is earning only Rs. 125.a month from the Servants of India Society,
cannot money out of his own pocket as some other people are able to do,
and 1 shall beg the House not to touch this allowance which is being given
not to Mr. Sastri in his personal capacity but to the Right Honourable Sastri
in his capacity as our representative. Sir, I shall in all humility but with all
earnestness say to my Honourable friend, Mr. Reddiar, and others of his way
of thinking, let us differ fro.n our opponents, but let us not by our action dis-

e and take the heart out of those, who, according to their lights, are
trying to serve the Motherland.

Mr. M. K. Reddiar: Sir, I withdraw my amendment more to appease
the wrath of Mr. Dwarkadas.

The motion (for reduction in respect of the Deputation to Fiji) was, by
leave of the Assembly. withdrawn.

Tue 1up1ax StuprnTs’ CoMMITTRE.

Mr. N. M. Samarth: I move, Sir, for reduction of the grant by the
amount of Rs. two lakhs entered in column 3 opposite the item * Indian Students’
Committee. > As the House knows, the Indian Students’ Committee was
formed by the Secretary of State in order to inquire into the grievances of
Indians who go to study in England. Now, that Committee was a useful
Committee so far as the object of that Committee was concerned. It made
ite inquiries, toured all over the United Kingdom and now it is that
the Committee, or a majority of it, at any rate, should come to India, to do
what ? To find out whether there are or there are not, whather there can be or
there cannot be facilities in this country for the education of Indians in such a
way that the number of Indians going to England for study may be
considerably reduced. As every one knows, there was here, some years

-ago, what was called the Saddler Commission, Many volumes have
been published of the Ramx;t made by that Commission, and in them the
subject of education has been examined and surveyed, I think, from
all points of view. They have goneinto the questionthoroughly as to how
edacation can be improved, how. education can be made self-supporting, how
education can Le broight up to up-to-date stardards in this country, and
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1 do not think any useful purpose will be served by spending Rs. two lakhs from
our funds for this Students’ Committee to come here and spend so many months
and probaby enjoy the trip at our expense. 1 strongly object to these Ra. two
lakhs being frittered away in this fashion. Another objection to the Com-
mittee co:ning here is this. What is that Committee coming here to do? To
remove grievances of Indians in the United Kingdom by coming here. The
Indians there have certain grievances as to their difficulty in getting admission
into the Universities of Oxford and Cambridge and London and about getting
facilities for technical education. How arc those grievances going to be
remedied by these gentlemen coming here and going aﬁr:)ver the country and
spending away our two lakhs ? I strongly object, therofore, to this item and
1 hope that the Assembly will be with me in deleting it altogether.

Mr. 8. C. Shahani: Sir, 1 beg to support the amendment.

Dr. H. 8. Gour: Sir. I feel a peculiar fascination when the question of
education is raised in this House, and 1 feel particularly interested in any
movement intended to aneliorate the condition of the student conmunity. But
1 am greatly surprised to find that this two lakhs is not to be spent upon
students, but on something concerning them, and before this House votes this
large sum of money, it has to be satisfied that the charge is justifiable. If
Honourable Members will turn to page 8 of the explanatory note which
vindicutes and justifies this extraordinary charge of Rs. two lakhs, they will find
in the first paragraph all that is said is that the Secretary of State with the
concurrence of India has appointed a Committee with Lord Lytton as Chairman
and with Indian representatives on it, to examine comprehensively the whole

uestion of Indian students in the United Kingdo:n, the facilities available to
(tlhem in pect of their admission to the Universities and in respect
of the techuical training and general conditions affecting their
clucation and well-being. Now, Sir, if I understand aright, this Committee
was appointed some time buck and it went to England, and judging from
the newspaper reports to hand from time to time we find that this Committee
went to Oxford and Cambridge and other Universities in England ; they inter-
viewed students, examined heads of colleges and took such other evidence as
was available. The Honourable Mr. Samarth is pérfectly right in saying that
having completed their task in England for the benefit of students from this
country who are there, we still do not realise the necessity for that Committee
visiting this country for the purpose of ascertaining the requirements of Indian
étudenfe in England. 1 should have expected the writer of this note to tell us
a4 to what remains to be done by this Committee in this country, and why the
migration of this Committoe from Europe to Asia is necessary entailing expense
of the large sum of Rs. two lakhs which is sought to be voted. If Honourable
Members will read on, they will find this :
“The main lines on which it is directing its inquiries are the rcasons which at present
induce Tndinn students to leave India for education or technioal training.’

Now, I think there is subconscious humour in this passage, because the
writer could not be unaware of the fact that those who for study at the
bar, a very large and considerable number, go for the simpf: reason that they
come back either to practise at the bar or to take up some judicial appointment.
This is not a secret which the inquiry in India would reveal. 1t is a patent and
self-evident fact. Those who go for engineering or medicine or science or
technical education have a similar purpose in view : when they come back, they
desire to enter tho career suitable for them. Consequently, to inquire intothe
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reasons which lead Indian students to go to Europe, an inquiry which is to
cost the tax-payer of this country two lakhs of rupees, seems to me - a counsel
of perfection. Reading on we find this in passage 2 :

* The need and extent of Guvernuient responsibility for the provision in India of more
a::the facilitios s0 os tt.to m’u:ov'; o;:&.-dk\oe 30 neoessity ::r ::lndy nbrofud lmd fn; uuking
the necessary arrangements in the Uni ingdom to provi equnte facilities for su
cducational training as cannot at presvnt be provided inp?ndia.' e Tueliion Tt sl

Now, a8 to clause 2, the nature and extent of Government responsibility
could best be ascertained by the Government itself. If you are to appoint a
Committee of this House to ascertain as to what is my responsibility towards
my children 1 should- henrtilz“and sincerely resent it ; and. I submit, the
Government in Indis are the best judges of the responsibility which they
should undertake towards the rising generation of this country.

I do not think a Committec will scrve any purpose what-
ever,

Then we pass on to ph 8 as to how far the experiment of sending
Indian students to the United Kingdom has been justificd hy the experience
of those who have been sent and the results that have been achieved. Now,
Sir, if an inquiry is to be directed on this side, 1 woull say that the best pass
word 1 can give to the Government is amlulando. Go about and see for your-
selves what the Indian returned students have done in this country, no inquiry
will give you any further infor.nation on the subject. If an inquiry is held
by the Members of the Committec what sort of inquiry is it going to be?
Are you going to examine everybody who has returned from Europe. are you
going to inquire how theﬁ' got on and how they did not get on. Let me
assure you, Sir, that if such inguiry is made, 29 per cent of them will tell you
that they would bave becn much better off if it had not been for the Govern-
ment. 1f the Government had helped students in this country to the extent
desirable and necessary, those students would have chalked out a better career
for themselves than they have been able to do. That is my short answer
to paragraph 3 and, I think, the Honourable Member in charge of this motion
should congratulate me on having saved the Government and the tax-payer
the large sum of two lakhs of rupees. We are then told that the Committee
will have completed its work in the United Kingdom by the end of October
next, but as part of the organization for the welfare of Indian students,
the Committee feel that they cannot, without visiting India and consulting
the authorities here, pronounce any opinion on the adequacy or otherwise
of the existing arrangements or suggeet improvements. The mesning of
this is, that the Committee wants to come to India. If Honourable Members
will read that passage carefully, they will find that it really says *I do want to
come to India, I should like to come to India’. That is the reason which is
given bere. 1 submit, it is no reason whatever.

Now, if this is all that is to be said in vindication of the amount which is
to be charged on the reyenues of this country, I think Mr. Samarth’s Resolution
that it should be vetoed iv this House is justified ; I strongly support his
objection in the hope that this House will carry it and negative the motion
for the grant. ‘

Mr. R.A. Spence: 8ir, I rise to move sn amendment to the amendment
which has been moved by the Honourable the Mover. It seemy to me tha

4dr.x
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there is no doubt that a strong feeling exists in this country agaimst the
Indian Students’ Comminsion coming out to India, but at the same time there:,
am very strong reasons in support of its coming out to this country, .

I disagree with the interpretation which my Honourable friend,
Dr. Gour, has put upon the passage he has just read out to us from page 8 of
this explanatory memorandum. I think if T were on a Committee appointed to
consider why people wanted to leave Timbuctoo to go to Paris it would bea
rather reasonable request for that Committee to find out what were the condi-
tions in Timbuotoo. 1t is perfectly true that many people have reported on
the condition of affairs in India in relation to Indian students. But here is &
Committee that has been appointed with the desire and the wish to do all that
they can for Indian students; is it not therefore very reasonable on their

rt that they should want to come out to India and see what are the reasons
in this country which induce Indian students to want to go to all the trouble
of going to England. Personally 1 should welcome such a visit as I am
absolutely certain that when the Committee does come out to India they will
see there are very strong reasons for Indian students wanting to go to
England.

Then T come on to the second part, namely, as to the provision in India of
more adequate facilities in order to remove or reduce the necessity of studving
abroad. e‘it is perfoctly true, as Dr. Gour said, that 3 good many Indians
go to England to study for the Bar because there is no Bar in India at which
they can study. There is another question which has been causing a considerable
amount of interest just lately and that is the question of medical training.
in this country, and J think if this Committee comes out to India and
stndies the conditions under which Indian Hospitals are run, in order to see
the absolute lack of facilities for studying in midwifery, 1 think it is called,
(Cries of “ No, no’) it may have served » useful purpose. 1 understand that it
is the want of facilities for studying Medical subjects that has caused the
action of the Medical Authoritics at Home and I think that a great deal
of good would be done by this Committee coming out here and that it
would be very wrong indeed to vote out this money as the original amend-
ment proposes to do. At the same time, I think it is quite right, if Members
of this, House are not in full sympathy with the Committee, that they might
show it by merely reducing the vote by 200 rupees; but in the cause of the
students themselves, 1 beg them not to throw out the whole sum of money.
This Committee is going to do good for your students. It isa good thing
for them to come out, and what is more, I think you should have them out.
Therefore T beg to move, Sir, as an amendment to the amendment which has
been moved, that the vote be reduced by the sum of 200 rupees.

Mr. President : The original amnendment was that the sum for the
Indian Students, Committee, namely, two lakhs of rupees be omitted, since
which an amendment has been moved that the item be reduced to Rs."1,09,800.

Sir P. 8. Sivaswamy Aiyer : Sir, I wish to speak both on the amend-
ment which has been moved to cut out the item of two lakhs of rupees and
also the amendment just moved by my Honourable friend, Mr. Spence.

1 think there is a great deal of force in the objections that have been
brought forward against the proposal to bring out this Committee to India. The
reasons have all been referred to in page 8 of this memorandum. Mr, Spence
considers it very desirable that the Committee should come out to India

§o the purpose of sscertaining why Indian students go to England for,their
35
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education. I do not think we require a Committee to tell us those reasons. The
reasons are that a great m:.n! students go to England to study for the Rar
because, if I may say 80, and with all due respect, to Menbers of the Bar
présent here, it is easier to pass the examination in England.

An Hononrabie Member.—Certainly not.

-. Bir P. 8. Sivaswamy Aiyer: A great many go there for another reason
and that is that till recently the standard of qualifications required for admis-
sion to the Inns of Court were very much lower, | Secondly, a good many go
there for the purpose of appearing for the (livil Service Examination or Medical
Examination or for some other examination which would qualify them for Gov-
ernment service. The reason is obvious, the Seoretary of State has laid down
rales prescribing that admission in the cortain servioes can be secured. only by
passing certain ¢xa uinations in England. Then another resson is that the
few people who care for scientific training think that a higher standard of
education can be secured in England than in India. We have been told, in
season, and out of scason, and rightly, by Englishmen themselves,
Members of University Commissions, by Government officials and by Members
of the Public Services Com nission that the standard of education in this
country i8 Jow and cannot possibly compare with the standard of education ia
the best English Universitics. :

There, again, is a fact which no ghost come from the grave need tell
us. I do not think that it is nevessary at all to bring out the Committee for
the purpose of informing us about the reasons which actuate Indian students
in going to England. On the other hand, the defects are all known and are
admitted. The Calcutta University Commission haa dealt with the question
at great length, and if ¢he Government wants to remove these defects or raise
the standard of education in the Colleges and Universities here, it can easily
do so. It seems to e that no purpose is served by bringing out this Com-
mittee or the majority of them dunng the next cold weather. On the other
hand, I do not wish to cut out this provision of Rs. two lakhs. I should, if I
may, like to suggest a change in the destinatjon. What I wish to suggest is
that instead of supposing that facilities for higher education or higher techni-
cal training can be had only in England, we may seck such facilities in the
United States or in Germany or in Japan. Enghshmen often take a peculiarly
insular view that all knowledge is to be sought within the four corners of
England. Now, there is noreason why our students should not go to the
United Btates of America for technical training. There is no reason why they
should not go forlegal studics to the Harvard Law College. There is mo
reason why they should not zo to Germany for scientific work. But when-
ever you make a suggestion of that kind, ]é'ng'lishmen are very unwilling to
listen to it. May I relate one incident ? Some years ago, when 1 was in the
_Government of Madras, I suggested the provision of a research endowment
for the investigation of diabetes in this country, and 1 suggested the bringing
out of experts from Germany or Austria and I even mentioned the name of one
of the most famous living experts on diabetes, Professor Carl Von Noorden.
1 was asked : ‘ why are you so particularly agaihst Englishmen ? Can’t we
supply research doctors for the purpose o¥ carrying on all research ?’ And
after | had got an endowment fro.n a private gentleman for the purpose of
_oarrying on this Research, the gentleman who made the donation was' not
“permitted to make the suggestion that an expert should be got out fom Vienna,
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The Government insisted upon sclecting a Beits scholar, from Australia who,
however, joined the army and went into the field when the war broke eut, but
just before that, he informed the Government that he was going to Vieana to
Professor Carl Von Noorden to consult him upon the subject and take his
advice and also to procure the necessary appliances and instruments from Vienna.
That is the sort of attitude of many ﬁnglishmen. Now, 1 do not understand
why we should confine the educational facilities which we seek to secure for our
students to facilities in England alone. I would respectfully suggest to the
Mover of the amendment and to the House that this sum of Rs. two lakhs
might be retained but diverted to another purpose, vis., to asking this Com-
mittee to go to the United States of America, to Germany and to Japan, and to
find out what facilities are available there especially in view of the diminished
accommodation available in the Universities of the United Kingdom.

Mr. H. 8harp : Sir, I may perhaps be permitted to follow the example of
Sir Sivaswamy Aiyer and w speak in rather a general way on this amendment
which has been moved. Before addressing myself to either of these amendments
1 think it is only fair to the House to tell them that this Rs. two lakhs is for
the journey of this Committee to India and their journeys in India. We have
quite recently received an estimate fromi the Sccretary of State regarding
certain expenses which will be incurred in England. 'I'here has not been time
to put it up asa demand. But 1 can only say that the amount is moderate
ami it overlaps with this Rs. two lakhs in rather important items, so that it is
even possible that this Rs. two Jakhs now asked for will cover both the Home
charges and the charges out here; and if it dues not, any further demand
which will have to be made will, I think, 1 can assure the House, be extremely
small, I have thought it right to make this explanation to begin with.

Now, as regards the opposition, which I see in certain quarters, to this
demand, 1 think from what we bave already heard that the head and front of
the objections is the idea that the work of this Committee lies entirely in
England. There is a tendency, as we have heard at various times, to find

t with the arrangements in England; and there is a tendency towards
complacency regarding the arrangements made in this country for students
mﬁng to the United Kingdom. Why, therefore, it is asked, should this

ittee, having investigated thesc matters in England, come out here,
and why should we pay for it? Well, I should like in the first place to call
the attention of Members to the terms of reference to this Committec. The
first term of reference is  to report and make recommendations in regard to
. the adequacy of existing arrangements in India for facilitating the access of
Indian students to the United Kingdom, including the constitution and
‘working of the Advisory Committees and their future relations to the Provincial
Governments. ° There follow two other “terms of reference which relate
clearly to the United Kingdom, and there is a fourth of a general nature; and
1 might mention with reference to the fourth term of reference and in relation
to what my Honourable friend, Sir Sivaswamy Aiyer, said just now, that it
runs as follows: ‘Any other questions affecting the education or the
well-being of Indian students in that (s.¢., the United Kingdowm) or any other
country upon which the Committee may dcsire to make recommendations, ’
That last does not mean that the Committee should go to other countrids, but
it means that it has to consider the facilities for Indian students which exist
in other foreign countries besides the United Kingdom, My point is that the
o very first of these terms of reference relates to matters 1n India; and it
puises cortain very important considerations,



888 LEGISLATIVE ASSEMBLY: [22xp Szer. 1021,

[Mr. H. Sharp.] - !

‘The first of these is the question of the facilities which exist in this
oo:lﬂ for securing the admission of Indian studenta to institutions in the
United Kingdom. 1 remember that in 1016 a body called the Indian
Students’ Friends Society made a memorial to the Viceroy in which t
recited certain disabilities from which Indian students euffered. _lnapu?:{
they Inid emphasis upon the high qualifications demanded from Indians who
sought admission to inetitutions in the United Kingdom, They particularly
mentioned the qualifications demanded by the Inus of Court and by the
Universities of Oxford and Cambnidge.

. The India Office then issued 8 memorandum which was ublished in
pamphlet form in this country and given wide ciroulation. ltisa very
informing pamphlet, and it cleared up man mimndmtandinﬁu. At the same
time, no body will deny that certain disabilities do exist, and here ] should like,
for & moment, if 1 may, to correet my friend, Mr. Bamarth. I understood
Mr. Samsrth to say that this Committee was working in England to doaway with
the grievances of Indian students in the United Kingdom. Itis doing far more
than that. It is trying to remove the difficulties, the geouine -and natural
difficulties, which are not the fault of the stadents nor the fault of the institu-
tions, nor the fault of anybody else. That surely is a most important task.
It is therefore most important that this very Committee which has been
discussing these matters with the institutions at Home should, armed with all
the material which it has collected during these investigations, be able to come
out here and consult also with the institutions in India. It is only by this
‘means that we can arrive at that mutual understanding which is so very
desirable between the authorities of the institutions out here and ‘he authorities
of the universities and other institutions in England.

¥Mr N. M. Samarth: A mountain in labour.

Mr. H. S8harp: Now the second consideration which arises out of this
term of reference is the question of the Advisory Conmittces. Weihave
eleven of these Advisory éommittees in this country and 1 believe they. have
done a very considerable amount of very excellent work. At the same time, it
is true that the number of students who consult them is not as many sa- we
should desire; and students, as I have been reading in the new only
during the last few days, go Home with very hazy ideas of what tm may
exsect there, with very hazy ideas of the courses which they intend to take: up
and with still hazier ideas of the institutions in which they intend to take . up

“those courses. They are in consequence put to great tmn{h sod we get mot
hfrequent complaints that Indian students come ill-prepared for the studies
propose to follow. With reference to this, I noticed in the * Hendw ’ the
other day an article by St. Nihal 8ingh in which he says that he uaderstands
that the students at Home have made considerable complaint to Lord Leytton’s
Committee about the working of these Committees (I do not know with what
propriety), and that University authorities and other witnesses have also
complained ; and I see he goes on as follows:

* I camnot indicate the onse which the Advisory Committees will make to rebat these
charges, because that case will not be made until the Committee (that is Lord L s
Committoe) goes to Indin. Bpeaking for myself, I may say that I fear the
" Commitees are not adequate to the task, and it will devolve up on the witnogses who -appear
iv IWidis to suggest the nature of the machinery which should be set up to take their,
snd for the Committee to work out & practicable scheme.’ - - o

] ] FYETS
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I do not know Low far these remarks are justified, bat I know: that it
is one of the intentions of the Committee to examine very the
work of the Local Advisory Committees in this country and, if they find that
they are not working adequately, to suggest drastic remedies. Now these
suggestions can obviously only be made by a Committee which hae stadied
thie problem in both theatres, in England and in India, 1t is‘not merely a
question of getting th: information to students as to what they may expect
when they have arrived in England. It is much more than that. :

We know that the accommodation iu the institutions in the United
Kingdom is limited. We want to get the very best students home to take up
that accommodation, sv that there shall be an influx of better and hetter
Indian students into the institutions in England, students who will be a
credit to their up-bringing in India and consequently these institutions will
throw their doors wider and wider open to their fellow citizens in this
country.

Mr.N. M. Samarth: A dream.

Mr. H. Sharp: We know that the colleges and universities in the
United Kingdom award frecly their xcholarships to Indian students and that
Indian students win those scholarships not infrequently. But we ought to
aim at sceing that all Indian students who go to the Universities at Home
become scholars or exhibitioners. We want to see Indians who go Home
become Fellows of their Colleges, as Mr, Paranjpye became & Fellow. We want to
see them going Home and becoming Fellows of the Royal Society, as Sir Jagadi
Chandra Bose and the late lamented Mr. Ramanujam became Fellows of that
Society. When we are in a position to send Home the very best students to
fill this limited accommodation, then many of the difticulties which now present
themselves will assuredly disappear. Now the recommendations which the
Committee make after their investigation in this country are sure to have a
very considerable effect upon the institdtions at Home ; and the matter is there=
fore of very great importance to the welfare of the students who will be going
Home in future, because the institutions at Home will shape their policy in
accordance with what the Committee recommends after it has visited this
country. .

Now, there is a third point in this term of reference. We have heard
something to-day of the ditticulty which many aspirants to professions suffer,
There is no doubt a feeling that an aspiraut to a profession, 1 he is going to
start on the top rungs of the ladxf:ar, has very often to go to the United
Kingdom in order to do so; and we frequently hear complaints about this.
Now this is a matter to which the Committec are going to give speoial
attention. Kven if they succeed in getting an influx of better and better students
into institutions at Home, and those institutions open their doors wider and wider,
thero is a limit to possibilities, We know that the institutions in the United
Kingdom are overcrowdad. We know that this has been particularly so since
the War. It would therefore be a matter for congratulation if, without
checking but rather increasing, I hope, the influx of students into England,
there could be established in this com:t:g institutions which will save the poorer
students the expense and the trouble and worry of having to go Home.

_ Now, this opens up a whole vista of possibilitios, as Sir €ivaswamy

Aiyer sagg [ in &ﬁ"“' rofessions, such as Medicine,. Engineming,

. Rorsetsy,. Law, and soon. 1 will justiinstance-one in which many bageare



398 LEQIstATIVE ASSEMBLY. [22¥p Smrr. 192i.

[Mr, H. Sharp,]
inteyéeted and regarding which the complainte have been particularly poignant.
1 shiould Kke to read a few sentences out of a leaderette which appeared the
other day in the ‘ Pismeer ’, which runsas follows:

* As thipgs are now shaping wo seom to be within measurable distance of the establish-
ment of an %t Indian Bar. This is the courso favoured by Lord Haldane and by
many other ' vi who have been appearing before the India Committee which has been
inqu{ring into the eternal subject of the welfare of Indian students. There are some 3,000
of these young men in the United Kingdomn whose affairs are s constant and ineffectual
eoncern to the'Indis Office. In the course of the evidence taken by Lord Lytton's Committee,
it was shown that out of the whole body of students there are at the present moment sbout
560 (ns & mather of fact, I have just learned that the namber is gmtortha.nt.hd.}n&lgdin
keeping their terms at the Inns of Court. The creation of an Indian Bar would therefore
relieve the situation very sensibly. The idea that the call to the English Rar ensures a
kigher standard of legal attainments than the gualications required by the law
sxaminations in India 1s, of course, } exploded. e superior states conferred by the

jee of the Indian High Courts on the Barrister as against the Vakil is notori the

iving force that sends all these aspirants to a very expensive edncation in England.

Well, I am neither a Barrister nor a Vakil, and I do notintend to pro-
nounce any opinion one way or the other on what is said in that leaderette.
But I thought it was worth while remling it, because I understand that this
question of the Bar is one to which this Committee is going to give particular
attention,

1 must turn for one moment to the history of this case. I think it was
just a year ago that the Honourable Mr. Khaparde gave notice of a Resolution
}n the Impenal Legislative Council. The terms of the Resolution were as

ollows :

* This Council recommends to the Governor Uenerslin Council that he be ploased to
move the Secretary of Btate for India to ?opoiut a mixed Committoe of Indiavs and of
Europeans to consider the re-organisstion of the Students’ Department in London and the
Advisory Committees in India, T '
' When we got notice of this Resolution, we telegraphed to the Secretary of
State, becanse this was a matter which largely concerned the Students’ Depart-
ment at home, of which the Secretary of State was atthat time in charge. The

of State gave a very sympathetic reply and said that he was already
considering the creation of such a Committee. {nndmtand that an assurance
to this effect was given to Mr. Khaparde and that, on the strength of that
assurance, he withdrew the Resolution. There is no doubt that there is a great
deal of feeling about the difticulties which Indian students undergo in the
United Ki m; and, when the Secretary of State heard that this Resolution
had been withdmawn, he felt that the time had come for calling together this
Committee and making an inquiry and that in doing so he was not merely
dealing with a question which was of the utmost importance to the youth of
India %nt that he was also acting in accordance with the probable wishes of the
educated clagses in this country. Mr. Khaparde’s Resolation laid emphasis,
and rightly Jaid emphasis, upon affairs in this country as well as in England.
-Nm,i put it to this House, that there is ew probability that that
Resolition been moved, it would have pecured substantial non-official su .
" Now, will the Secretary of Btate be so ready to lend a sympathetio gar Lo
matters of this sort if he finds tiat a Resolution which, if ‘introduced, would
.ajmont assuredly bave obtained much non-official support in the Imperial
. Logislative Council, is practically disowsed by that Council’s sucoessor.. It
+seems to me, that if; for want of vobing s0:comparatively umnall & sam ¢f'mondy,
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we are going to stop this investigation from its full completion, we are under-
taking a very serious responsibility, and the responsibility will not be on the
shoulders .of the Seeretary of State nor on those of the Government of India,
but on this Assembly. .

The Committee, as I think every one knows, for they have seen it in the
newspapers, has put through a great deal of useful work in England. It has '
visited, I understand, eleven Universitics. Some time ago we heard that it had
examined over 180 witnesses, including persons like Lord Haldane, the
Vioe-Chancellors of the Universities, the Secretaries of the Institutions of
Civil and Mechanica! Engineers and of the Tustitute of Chartered Account-
ante, and 80 on ; and I have just scen from the papers at Home that it has been
examining other people. It was always the intention of this Committee to come
out to India. But I understand, that as the investigation has progressed, it has
more and more been borne in upon the Committee that the solution of this
problem is very largely to be found in India and it is more and more directing
ita attention to the causes which compel students to go Home, and, I should
like to add with reference to Dr. Gour’s remarks, not merely to this question,
which perhaps he would consider academic, but also to the practical question
of the responsibility of Government for creating institutions in this
country which will be able to perform some at least of the functions hitherto
performed by institutions in the United Kingdom,

Well, the Committee is nearing the completion of its investigations in
England ; but its investigations in India will, I believe, be equally important.
If it does not comn out here, it will be impossible for it to complete the
important work of co-ordination between the institutions at Home and the
institutions here ; and, if that work is not done, then the task of the Committee
will be left incomplete. The Committee has all along gone on the assump-
tion, and based its investigations on the assumption, that it would be able to
come out to India and supplement and complete 'its investigations at Home
by an investigation here.

Now, if it cannot do this, it will feel not merely that its work is left
incomplete, but that the previous part of ite work is actually prejudiced by
the assumptiom. unfulfilled, that it was going to come out here. I fear that it
may be doubtful whether the Committee will even feel justified in carrying
on its investigations and putting in any report at all. But it is not merely
the Committee that we have to oon:i,ggr ; we also have to ‘consider
the Universities. The Committee has gone to these Universitics and informed
them that it is coming out to India and informed them also that it is going
to make certain arrangements with the institutions out here. Possibly it : has

iven certain undertakings to these Universities. If for lack of funds it is
unable to fulfil those undertakings, what is likely to be the effect: on the
Univétsities in England ? 1 think the first effect will b2 that they will say,
¢ These people in India do not seem to care very much about their students ‘1n
England,” and I am afraid they will shape their policy accordingly. But
much more than this. If this should take pluce, is it not likely that things
will be made more diffcult than they are now ? Is it not likely that a
suspicion will be created that there is something here which we do mnot wish
revealed ?  And will there not be disappointment that all is not to be made
plain ae regards the standards which can be reached in India and the ?mblemu
of Indian cducation as they affect the student going Home /- -:+ 1.
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I am afraid, Sir, [ have taken a long time. There is only one other,
thing that I want to say., I do think that the importance of this inquiry is
under-rated in certain quarters. An earnest reader of the newspapers, whether
the Home newspapers or the newspapers out here, would see what very t
interest is being taken in it by many people. Then there is the personnel on
the Committee itself. It has got important people ou it ; it has got busy men
on it ; one is a business man with many other pre-oucupations; one is
Ptincipal of the King’s College, London ; these men are giving up their time
for this, and surely their own views on the way in which their own business’
is to be conductéd, which incluldes a visit to India, are worth #ome considera-
tion. Then, the Chairman of the Committee is Lord Lytton himself, the
Parliamentary Under Secretary of State for India. It has examined witnesses,
as. said, over 180, including Lord Haldane and it has taken its duties very
seriously indeed. 1t realises that there are scattered over the United
Kingdom some two thousand Indian students ........

Mr. P. L. Misra : Sir, is there no time limit for repetitions ?

Mr. H. Bharp: 1 was saying that there were about two thousand
students sc.ttered about the United 'Kingdon. Now, the cost of these
students alone is very ‘large. The Government in India spends on State
scholarships and for helpihg indigent stadents and so on almost as much
annum as I am asking once and forall for this Committee. But that is nothing
as compared with the amount which private people and charituble assaciations
spend in maintaining Indian students at Home. This question of expense again is
small in comparison with the impoitance of the future of those two thousand
students ; those students are going to form a very large and important propor-
tion of the edueated class in the next mature generation in India, a generation
which, I think,.is goingto be an exceedingly important one. Surely, it is
only right and proper that we should make every effort to see that these
students have every chance given to them, that the{ are secured every opportu-
nit({ for making the most of the education which they are seeking at Home,
and that everything is done to ensure that they should grow up good and useful
citizens of the future. '

In conclusion, Sir, | should like to impress once more upon this
Asembly the extreme importance of this Committee. Mr. Samarth, and 1
think, Sir Sivaswamy Aiyer, referred to the Sadler Commission and ite
voluminous and admirable report and said, the Committee could get informa-
tion there. However good reports may be, all rq;ortﬂ and all books suffer
from this defect in comparison with the spoken word, that they cannot answer

uestions. And these books and reports have not been written with peference to
is particular question of Indian students proceeding to England. This
ittee has been formed by the Secrctary of State, with the concurrence of

the Government of India, and supported in a Resolution, which was not moved
in the Imperial Legislative Council only because the intentions of the Secretary
of State had been communicated to the Mover. The terms of refcrence, the
first of which relates to affairs in India, were made known long ago and have
long been publio. Are we going to see the labours of that Committee wasted ?
Is 4t not due to the Cemmittoe itsclf and to the Universities whose time they
bave been taking up and to whom they have been giving assurances ; is it .not
due to the students, to the parents of the students and above all to the futgre
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of India that we should do all that we can to further the work of this C'om.
mittee and to improve the conditions and the chances of that very impostant
generation of students which is comingon? * ~ - . - L :
Mr. J. P. Cotelingam : Sir, the lengthy explanation given by the,
Honourable Mr. Sharp about the advantages to be derived from the visit of the
Indian Students’ Committee to this country is, I gm sorry to say, by no means.
convincing.  All the reforms suggested, 1 beg to submit, can be effected by the
various Student Advisory Committees in this country and by the various Univer- -
sities. 1 would only add for the information of the House that the majority of
the Standing Finance Committee after very full consideration of the proposals
put Lefore them by Mr. Sharp expressed considerable doubt as to the justifica-
tion for the expenditure which is necessitated by the proposed visit of this .
Committee to 1ndia.
"~ Mr. Abul Kasem: Sir, just now I think we are discussing the Resolution
moved by the Honourable Mr. Spence, and I would have certainly supported -
him if the reduction of the grant by Rs. 200 had the same effect on this Com- -
mittee as a similar vote would have in the House of Commons, I mean that if;
sny Minister’s salary or any other grant is reduced by a very small amount, it -
means that the Minister resigns his office ; and if that vote had the effect
that the Committee would give up their intention of coming to India, I-
would have certainly supported it. 1 have heard with very great interest the,
appeal made to this {louae 8o very ably, eloquently, earnestly and enthusiase:
tically by the Hononrable Memb r representing the Department of Education ;.
but I regret I must join Mr. Cotelingam in saying that I am still uncon--
vinced about the utility or the usefulness of this Comunittee visiting India..
My Honourable friend, Mr, Sharp, says that he wante only the very best.
ftudents to go to England and th-y should be admitted in the English
Universities 8o that India may cut a good figure in the Universities of the
United Kinﬁdom and compare with the best men there ; he wanted India fo*
send men_ like Sir P. C. Roy and Sir J. C. Bose, but he forgets that those
students who go to Europe for their education aronot: sént by the Govern-
inent of India or any organized body here. People who ean afford to spend:
money and who have got sufficient energy and enterprise are the people who'
Eenen]ly‘ want to' zo-to Europs to enter one of the Universities and come
ack to India, if not better cducated at least better cultured and refined,  And,
you cannot by an¥ regulation or by any report of s Committee prevent
mediocritics from going te Europe whether. & Com niftee reports _againet
¢tudents or not. Pcople who have moncy will go and the number of 2,000
students in the United Kingdom may be 18creased to 3,000 in the next year
inspite of the report of thie Committce. We. have told that this Committee
i6 to inquire whetlier similar educational facilities cannot- be provided in this
country for the education of the Indian boys. Mr. Sharp, who has passed his
ofticial career in the Education D ent and who has- been Director-of
Public Instruction in the now late nted Government of Eastern: Bengal,
knows full well that the difficulty of educational institutions in this cauntry is
not that we are wanting in experienceé or in our proposals for the (improve-
ment of the Univetsitieo and Colleges in this country, but the difficulty lies
in the fact that our resources. ‘are. limited and we cannot afford to spend as
much money as we would like. o s
As regards the utility of this Advisory Committee, everybody who has
studied the question knows that some years back when this orgauization was
formed in England it was expected that it would help a great deal any ladian
€. . A . e el

2k
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stndent wishing to enter the British Universities, but what happens st the

present moment is that Indian students go to England, enjoy their hospitality at
2} Cromwell Road for a few days and &oen have to sbift):gr themcaﬁm. ei‘l)e
Advisory Committee can only tell them what the ordinary routine lations
of the Universities are and the boys have to take their chance with other sto-
dents. Mr, Sharp himself said that the acoommodsation in the British Univers-
ities is limited and that only the very best British students ave admitted. If I
am not misinformed, [ think that a good many collegee in the United Kingdom
take boys by competitive examination and the only privilege which the Indian
student wants is that an Indian British subjeet be allowed to appear
at these examinations in the same way as the British subjests, and for this
it is not peccssary tbat the Committee should make a tour of Indis. Neither
this Committee nor any other Committee can belp uuless they can provide
more colleges in the United Kingdom. We know what our diﬂ{culﬁes are, and
if our educational institations are to be improved or further facilitios granted
that can be done by the Department of Education here without any sdvice
fiom that Committee. 1t is not advice we want, but money. If they can bring
money they can improve the education in this country as much as any other
experts, from Europe can do. Fortunately for us thereare in the Eduastion
Department distinguished lgn‘dnstu of British Universities, men who know
a good deal of university life and they can improve the position if they can
sccare sufficient money and suthority in this connection. Therefore, Sir, I
think it will be frittering away our resources by spending two lakhs on the tour
of this Com nittee in l:gia, As Indians we would always be glad to extend
our hospitality to sny people coming to our shore, but unfortunately, in the
present circu.nstances when our finances are not in a very happy condition, we
must deeply regret that we are unable, on the present occasion, to extend our
hospitality to this Committee.

* The Honourable Mr. 8hafi : Sir, my Honourable colleague, Mr. Sharp,
Yas alrealy given to this House all the facts relating to the genesis of Lond
Lytton’s éommittee. As 1 understand the situation, the objection entertained
in certain quarters is not against the constitution of this mittee, but to
ite coming out to India.  (Some Cheers.)

} notice that the statement I have just made has raised some cheers
from vertain Honourable Members and it shows that the House thinks that
there is something wrong in the condition of affairs obtaining at lesst in
England with regard to Indian students there, and, in consequence, recognizes
the necessity for an investigation.

Now, 1 ask Honourable Members to consider for a moment, seriously,
whether the situstion, so far as Indian students in England are concerned, is
eonfined within the four corners of England iteelf, or whether it has also any
relation to or bearing on the conditions obtaining in this country. Surely,
there are two ends to this chain, one end in England and one end out here in
Indin. If there had not been two ends to this chain, where was the necessity
of the organization of as many as 11 Students’ Advisory Committee, in this
‘vountry. Surely, before a student prooeeds to England, whatever may be the
department of study to which he intends to confine his attention, he has to
satisfy cerfain preliminary requirements and conditions, aud also to make
certain preliminary pvegnntions before bis departure to England. We are
assured of the fact by the Secretary of State that Jord Lytton and .other
Members of his Committee are convinced that they cannot obtain a complete
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sp of the problem with which they have to deal unless they make
themealves thoroughly familiar with the conditions at both ends, there in
‘England as well as' out here. Surely, this House will be depriving mot only
this Committes of the opportunities which they oconsider are absolutely
nevessary for them to inveetigate the problem, but will also be depriving the
Indian student community in this country of the benefite which are lively to
accrue to the cause of Indian education, if the inquiries of this Committee are
not as thorough as they consider the inquiries ought to be in this case.

Well, Sir, we were told that the Sadler Commission had already made
its inquilies in this country and that they had put up & voluminous report
which is open to Lord Lytton to study in England, without coming out to
India, if he and the Members of his Committee wish to familiarise themselves
with Inlian educational conditions. This srgument, I venture to submit
with all respects, entirely misses the true point, the real point in the
controversy. The Sadler Commission made inquiries into the system of
secondary, intermed ate and University education’ obtaining in this country
from an entirely different poiut of view and baving an entirely different end
in front of them. That was in order to bring about necessary reform in this
.country. '

Mr. N. M. Bamarth: And so as to bring it up-to-date.

The Honourable Mr. Shafi: Aesume that their object was to make

sex University education up-to-date.

Mr. N. M. Samarth : Including technical education.

The Honourable Mr. Shafl : This constant interruption will certain-
ly not facilitate matters so far as the debate in this House is concerned.

Well, but it will be remembered that the problem before Lord Lytton’s
Committee is in its essence entirely different. The problem relates to Indian
students who proceed to England in order to complete their education, whether
that education is academic, professional or otherwise. Therefore, the sut.uect
matter of the inquiry of the two Committees is not the same. The objects
the two Committees have in view not being the same, what was essential for
‘Sadler’s Committee to inquire into is not necessarily essential for Lord
Lytton’s Committee to investigate. Nor is the field of investigation of the
two Committees co-extensive, and in consequence it seems to me that the
.argument based on the Sadler Committee’s report is, to ssy the least, very
inconclusive, I

The next objection put forward was that the Committee will not remove
. the grievances o?f:tdil.nr:udents in England by coming out to India. The
-removal of grievances at present existing in so far as ludian Bmlllfnta n
Englaud are concerned is only one of the objects for- which Lord Lytton’s
-Committee has been inted, and in consequence, the argument, it is per-
. fwt]y Qh‘r' iﬂ w‘lin' ke the one Pm\riougt ulvml,ﬂl, ‘lﬂo}utﬂl}' mnc‘lw.?ﬂ-
Lord Lytton’s Committee, in addition to the mmqu “,f gnevances of Indian
.studente living in England, has got othe; obi'eetu in_view. hﬁ;’ ﬂ‘mm

. w 1
for me to repeat again the terms o 0 ital of those terms of

_mentioned by the Honourable Mr. Sharp. The recital of
-reference mbgat h::re ul(:own to every Honourable Megber in this House that the

1 of grievances is not the only object which the Commiftee have in
.:re'::.“ 1: g,n v uence.!lﬂ argument like this cannot really affect Fhe true issne

hich is before this House,
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Mr. Shafi. C - o
l:Sir. there i]| one argument, already briefly referred to by the Honourable
Mr. Sharp on which I wish to lay emphasis, the object of co-ordination.

- There is the itudents’ Department 1n England which is now under the control
of our High Commissioner. There are the Students’ Advisory Committees in
this country performing certein functions and discharging certsin duties.

- Efforts are baing male in England to mske the lot of the students there
happier and bnnging into existence so far as the students are concerned,
oouSitions whioh will facilitate the achicvement of the objects which they

. have in view, and there are the Students’ Advisory Committess out here. We

. have often heard conplaints against the manner in which the work of the

. Stadents’ Advisory Committees is carried out here in this country.

Well, surely, in order to realise the object which the Government had in
view in appointing Lord Lytton’s Committee, it is quite neceseary that this

. Committea shounld investigate, both in England as m:il as in . India, in order
to co-ordinate the efforts of the two soctions of the Students Department

"in Englaod and in this country. The Honourable Mr, Sharp has already

.inforned the House that Lord Lytton’s Committee bave very nearly com-
pleted their investigations in England, 1sit, to say the least, complimentary
to Lord Lytton’s Committee to tell them :

) ‘ We are very much obliged to you for the inquiries that you have carried
on in England. No doubt you censider that your inquiries are incomplete
without a visit to India and without an investigation of local conditions in
this country. But whatever your own conviction in respect of this matter

. may be, we are not prepared to grant this paltry sum of Rs. two lakhs in order
to enable you to complets your inquiries, there not a danger in these cir-
camstances of Lord Lytton’s Committee turning round and saying to us:
* Well, we consider that our investigation is incomplete without going out to
India, and if you will not facilitate the object which we have in view our
invest gation stops here, and we refuse to do anyth'ng further’.’

The result will be that the whole object of the appoint nent of this Com-
mittee will be defeated and all thess complaints to which utterance was given
last spring in ghe debate down at Delhi with regard to the condition of affairs
which obtain in England will go absolut.ly unremedied, It is just the kind of

" thing that a Committee like that are likely to do. They are likely to say to
us, * Very well, if you think our coming out to India is unnecessary to complete

“our in thries, while we think it fs sbeolotely indispensable and essentinl that
we should come out to India, we stop here. ’ : 8

+ "There is another danger in adopting the course which is proposedin this

-mmendment to which 1 wish to invite the attention of the House. In
future, whonever this Assembly or the Inlidn Legislature advocates the

" appeintment of & mixed Commission or Committee upon which the presence
of esperts from Kngland, whether educational experts or otherwise, will

- be essential, men in England will fight shy of accepting our invitation for
serving on such Committees. 1f they find that when they have agreed to act
on such .Committees and they consider that certain additional investigation is

_issential in order to carry out the object of the investigation, the Legislative
Assembly is unwilling to furnish. the necessary funds for completing those

* inquiries, the result will. be that in future the Secretary of State will find it

-very difficult indeed to get the right type of men from England to serve upon

-such- Committees. That danger ought to be avoided in the interests of this
conutry. For this paltry sum it wus said that it was a question. of finance and
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that our financial cendition did not place us in & poeition to vote the money,

| point out that thissum of Rs. two lakbs paitly pavers, asthe Honexrable
Mr. Sharp has slready informed the House, expenses already incurred in
England, that is to say, expenscs incidental to the investigation in England,
which, as I understand, the House fully recognises, are perfectly justified.
Therefore, when properly examined, it will be found that the expenses
incidental to:the visit of this Committee to India will be much smaller than
the sum for which sanetion is asked for to-day. In- all earnestness I appeal to
the House not to treat this question in a narrow spiiit. -

Deal with this question in & broad-minded spirit bearing in mind the
interests of the gtudent comwmunity who proceed to England in order to .com-
plete their educalion and who on retuin play eo important a part in the
national affairs of this country. In their interests 1 appcal to you to sanc-
tion this small grant in order to enable this Committee to come out to India
and co.nplete their inyestigation and after having completed their investiga-
tion to formulate practical proporals, for they wilfbe in a.position to formu-
Jate practical propoeals only after they have completed their investigation at
both ends and then cnable the Secretary of State and the Government of India
to take proper action in order to improve the existing state of affairs.

Dr. H. 8. Gour : Sir, I move that the question be now put.

The moticn was adopted.

Dr. Nand Lal : May I respectfully submit that the debate was not finished.

Mr. President : Onder, order. The Honourable Member cannot con-
tinue the debate, being in a minority of one, '

The original amendment was : ’ .

* That the itum ¢ Indian Students * Committee two Jakhs' bo omitted ;
since which a further amendment has been moved.
* That & rcduced sum of Ra. 1,800,800 be granted for that purpose.’
The question 1 have to put is : v
¢ That this reduced sum of Ra. 1,890,800 be granted for that purpose.’

The motion was negatived.

Mr. President : The question is : .

¢ That o sum of two lakhs bo granted for the purpose of Indian Students’ Commiftoe.”

H: nourable Members are in rome dnu{nt 88 to what they a® voting upon.
The item relates to the Indian Btudents’ Committee, two lakhs, to meet expendi-
ture incidental to the Committee’s proposed tour in India. . :

The Assembly divided as follows :

AYES—87. "
Abdul Quadir, Maulvi, . Kabraji, Mr. J. K. N.
Abdur Rahim, Mr. Lyle, Mr. D. R.
Akram Hussain, Prince A. M. M, Mitter, Mr. D. K.
Cartor, Sir Frank. Mubammad Isufail, Mr. 8,
Chatterjee, Mr, A. C. Mukherjee, Mr. J. N.
Clayton, Mr. H. Percival, Mr.-P. E.
Crookshank, 8ir Bydney, " Price, Mr. E. L,
Dalal, S8ardar B, A, ) Ramayya Pantulu, Mr. J.
Dentith, Mr, A. W, Rao, Mr. C. Krishnaswsami.
Faridoonji, Mr, R. Bapru, the Hononrable Dr. T. B, -
Fell, 8ir Godfrey. Sarfaraz Husain Khan, Mr. :
Gidney, Licutenant-Colonel H. A. J, Sharp, Mr. H.
Habibullah, Mr. Muhammad. Bim, Mr. G. G.
Ifailey, the Honourable Mr, W. M, Spence, Mr. R. A,
Hullsh, .?]lr. .{{ _— : T ' amyil Sir Vitl:alglu D.
Huesanally, ir. W, M, ; incent, the Honourable Sir William, -
Iones, Mr. C. A. Viekiadas, Mo, o
Jamnadas Dwarkadas, Mz, _ Waghorn, Colonel W, D,
- Joshl, Me N.M, . - oL J SRR L -2
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NOES—48.

Abduliah, Mz, Salyed Muhammad. 1 Latthe, Mr.A B.

Abul Kasen, Maulvi. : Mejumdar, Mr. J. N,
Agnihotri, Wr. K. B. L. ‘Maomohandas Ramji, Mx.
Aiyer, Sir P. 8 Sivaswamy. Man Sil{fh. Bhai.

Asnd Ali, Mir. Misra, Mr. P. L.
Asjad-ul-1ah, Maulvi Miyan. "Mudaliar, Mr. 8,
Ayyangar, Mr. M. 4. M. Muhammad Hussain, Mr. T.
Ayyar, MraT. V. Seshagiri, Mukherjoe, Mr. T. P.

, Mr. K. G. Nag, Mr. G. C.

.Bajpai, Mr. 8. P, Nand Lal, Dr.

Barua, ¥r. D. C. Neogy, Mr. K.C.
man. Pandit J. L. Rangachariar, Mr. T,
-Ch ur, Mr. J. i, Mr. K,

Chaudhuri, Mr. N. N. Samarth, Mr. N. M.
Cotelingam, Mr. J. P. Shahani, Mr. 8. C.

Paiyaz o, Mr. M. Singh, Babu B. P,
Ginwala, Mr. P. P. Sinha, Babu L. P.
Girdhardss, Mr. N. Sircar, Mr. N. C.

Gour, Dr. H. 8. Sriniwasa Rao, Mr. P. V.
Iswar Seran, Munshi. Subrabmanayam, Mr. C. 8.
Jatkar, Mr. B H. R. Subzposh, Mr. 8. M. Z. A.
Kamat, Mr. B. 8, Venkatapatiraja, Mr. B.
Lakshmi Narayan Lall, Mr. Zahiruddin Ahmed, Mr,

The motion was negatived.

Mr. President : The question is :

¢ That a reduced sum not oxceeding Ra. 3,51,000 inelnﬂing Re. 1,00,900 slready voted for
tho Delegation to India of the Empire Parlismentiry Association be granted to the Goveinor
General in Council to defrav the cf% which will come in course of payment daring the
year eading the 31st day of March 1922 in respect of ¢ Misccllancons Charges *.’

Y. M. C. A,, SiMra axp THE Vicroria Mesoriar,

Dr. H. 8. Goar : I sbould like to have an explanation of two other
items under thishead. One is the grant to the Young Men’s Christian Associa-
tion, Simla, of Rs. 25,000 and the other is the grant.to the Victoria Memorial,
Calcutta, of Rs..81,800 for maintenance charges. The Government of .India

romised the tees of the Memorial to providea su:mn of Rs. 81,800 annually
r this . Owing to delay in co.npletion of the Memorial the grant
has mot required till now.

1 raise a .question about thegrant to the Victoria Memorial, Calcutta,
first, becamse, when this Victoria Memorial of Calcutta ..............

ll’. Jo chmuﬁ H An Iﬂdi“,"sir.

Dr. H. 8. Gour: Excuse.me, :8ir, | must have my§ say. When this
Memorial w:;hnmd. the Government of India had their seat of Government
in Calcutta and- this was intended to be an All-India Memorial, to b con-
structed and msintained at the Capital of India. 1f I understand aright, a
sum of a crore of rupees or thereabouts was subscribed for that purpose and,
if the Government of India -have committed themselves to any promise
to pay for this rial -every year, it must have been on the clear
understanding that Calcutta, where the Memorial stood, was the Capital of
India and the Government of India were bound to maintain the Memorial in
the 'Capitul town of India. Now, I submit, that the Memofial which was
planned many.years ago has taken many years to finish, and in the meantime
the Governmeat of India has embarked on a new policy of shifting the Capital
from Caloutta, to, Delhi, or partly-to Delhi and partly to Simla. n%\low, 1 sub-
mit that the Yaisom @’é¢7e of promising this grant Ior the npkeep .of what is
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now to become a purely local Memorial no longer stands good. (Cries of
‘ No, it is an All-India Memorial.”) 1 am quite aware of the sentiments
of my friends from Bengal, but at the same time it must be remembered the
Government of India must recognise their responsibility to the people of India
as a whole, and do they feel that they are committed to this annual recurring
charge on behalf of the people of India for a Memorial which is, as I say, now
a purely local Memorial, constructed and mainfained in one of the provincial
caf»itals of this Empire. (Cries of * A promise i8 a promise *.) 1 have been
told ‘ a promise is a promise,” but surely this House never promised it, and, so
long as this House did not promise it, 1t is entitled to its vote and it is entitled
to consider it. 1 therefore submit that unless the Honourable Me:rbers in
charge of the Treasury Benches are able to convince this House that this
is a necessary charge upon the general revenues of the Central Government,

we should feel obliged to veto the amount.

As regards the second point, namely, the ngmt to the Young Mea’s
Christian Association. Now, I turn to page 9 and 1 find a very short para-
graph there which runs as follows :

* This is required for a new building which it is proposed to ercct in view of the deficiency
of the existing accommodation and will be given to the Association on the understanding that
70 per cent of the occupants of the new building will be Governmont servants and rooms

should be ect aside for Indians, should they desire to onter.’

The last clause is a bait to the Assempbly to vote this amourt. (Cries of
* No, no ; it is not a bait’.) I beg to submit, that there is absolutely no
reasons whatever why this Assembly should fritter away Re. 25,000 for feed-

‘ ing a purely sectarian inctitution such as the Young Men’s Chrietian Association

is, and T would further sub nit; that if Government servants desire quarters, it
is much better that quarters should be constructed by the Government itself
where the Government officers or clerks way be allowed to live, but to make a
grant of this amount to the Young Men’s Christian Association, to make a
gift of this amount to that Association, is wholly unjustifiable. I therefore
submit, that unless & very strong cuse is made out on the side ofpGoverntent, -

this amount should also be disallowed.

Mr. B. A. Spence : May I ask an explanation of the previous speaker ?
Am I to understand, that if the Vistoria Memorial were moved # the new
Capital of India, about which Dr. Gour has a Resolution he would upprove of

this sum being granted ?

Dr. H. 8. Gour: Ifit is moved, it will probably.be swallowed up by
the marshes of Delhi.

: »
The Honourable Mr. W. M. M{o: Sir, I should like to answer Dr,
Gour’s question with regard to the grant to the Victoria Memorial, Calentta,
1 will not follow him into that somewhat stormy field of controversy which
relates to the position of the Capital, either at Calcutts, or Delhi, or Simla, or
in that unknown spot which seems to be favoured by certain Members of this
Assombly. We have admitted %is claim in pursuarce of a promise and
nothing else. I fully admit the right of this House to refuse to implement
any undertaking into which the Government of India emteed before this
House came into being. That right it undoubtedly does possess, but whether
it would care to exercise such a right or not is an entirely differont questiom,- -

v
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- Mr. N. M. Joshi: Sir, this opposition to the granting of money to the,
Young Men’s Christian Association is not in the interest of economy at all.,
It is the duty of the Government of India to find quarters for their servants,’
and if the Young Men’s Christian Association. undertakes to give quarters to
the Government servants to the extent of 70 per cent of its accommodation,’
I think the Young Men’s Christian Association is doing the wotk which the
Government of India ought to do. Not only that; but when the Young

Men’s Chrigtian Association does it, it does it more economically, Now, we

are paying a sum of Rs, 25,000; they will be spending more than 'double that’
sum ; and if the Government of India does it, they will have to spend

Rs. 75,000, T thercfore think that if not from the point of view of the

Young Men’s Christian Association at least in the interests of economy we

should not grudge this amount. As regards his remarks on the Young Men's’
Christian Association 1 do say, from my knowledge of the Young Men’s

Christian Association that it 1s not a sectarian body. The Young "Men’s

€hristian Association maintains hostels for llindu students anl-not only for

Ohristisns. 1f the Honourable Member had cared to go into the. history of the,
Young Men’s Christian Association he weuld not have made,, those remarks.,
1 feel that there will be no opposition to our making a grant for this purpose.

Mr, Jamnadas Dwarkadas: Sir, when this matter came b>fore the.
Finance Co.nmittee it was discussel at length and Mr. Sharp was called in to
explain why he wanted this amount of Rs. 25,000, and at that time after
discussing the question at length the Comunittee voted this grant, because the
Committee was convinced that the Young Men’s Christian Association in this
matter was not acting as a sectarian body but was going to provide facilities
¥or cletks and - was not going to exclude Indians for whom also they werd
going to provide all comforts.. %..

Dr. H. 8.-Gour: I rise to a point of order. I once referred.....,
‘Mr. President : That is not a point of order,

r. Jamnadas Dwarkadas: 1t is on thesc grounds after being cone

Finced of thewfact that by the voting of this Re. 26,000 we were going to

vide for Government clerks and that we were going to: provide comforts for
dians_also, that the Committge unanimously decided to vote this grant.

. Mr.X. Q. Bagde: Sir, it seems that the name of the institution, that
is the ‘ Young Men’s Christian Association’, has frightened my friend, Dny
Gour. The name might look sectarian, but I think an institution, though it
bears a sectarian name, if it does cosmopolitan service is really very important.
Nothing lies in a.pame. In my side of the country thére is an institution which
goos by the nagne of & Hostel for Poor Students ; but, as a matter of fact, it is
used anly. by one elass, - Now here is 8 cosmapolitan name, but the use of the
institution enly acerues to the stadents belonging to a particular-codithunity,
] say, therefore, that we must not attach too much importance to'the nethe ;
we must look to the service which is actually done by the institution ; and ‘bn
tbat ground I may say that, 1 have had experience of Young Men’s Christian
Association institutiops for the last nine or .ten years, and J have enjoyed the
benafite aocruing from ths institution at J$mbey and at Poona. I therefore
think thet: this amount of Re. 26,000 should not be grudged by us, and I
supportand say ﬂngut:u amount should be granted.as it has been shown in this

i . i :
- - ' e a0 T e
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Rao Bahadur T. Rangachariar : Sir, T wish only to add one word on
behalf of Madras. We quite appreciate the great work which is being done by
the Young Men’s Christian Association there ; they have built a very costly
bome, and irrespective of caste or creed people are accommodated there ;
and Mr, Sharp, as President of the Youn l\gan’s Christian Association, gave us
an assurance that no such distinction will be maintained in the Association
here, and thereforc we gladly voted for the same,

Dr.H. 8. Gour : May I inquire, Sir, as to how many CGovernment ser-
vants will be accommodated in this new building ¥

Rao Fahadur T. Rangachariar : 70 per cent.
Dr. H. 8. Gour : 70 per cent may come to five.

Dr. Nand Lal: Sir, I admit that the Association which is called the
Young Men’s Christian Association might have rendered valuable services to
this country, It may be admitted that 1t might be of great use to the clerks
of the Government, of India ; but, at the same time, the most important and
‘crucial question arises, who will be considered to be the owner of this property,—
this building, will it be the Young Men’s Christian Association or the Govern-
ment of India ? If the ownership is to belong to the Association, why should
the tax-payer pay ? If the Honourable Member in charge will kindly
satisfy me as to that point, 1 will be really in favour of this demand ; other-
wise, I strongly protest against it.

Mr. H. S8harp : Sir, there are just two points that I want to speak on
regarding this grant of Rs. 25,000 although I am glad to see that the work of
the Young Men’s Christian Association is fully appreciated in many quarters in
this House. Dr. Gour wanted to know how many, as I understood him, are
at present accommodated in this hostel...........

Dr. H. 8. Gour : My question was that if this grant is passed accommo-
dation for bow many Government clerks, constituting 70 per cent of the total,
will then be availab{e ? 5

Mr. H. 8harp: I am afraid I cannot give Dr. Gour precise information
as to how much will immediately be available and how much accommodation
will be given. We have to buii{] this building bit by bit because it is going
to be a costly building ; but wwe aim eventually at having about 90 beds in
this hostel , so that it docs not require any very complicated calculation to
see how many Government servants we propose to accommodate, But it will
take some time for us to do that.

There was another point which Dr. Nand Lal put forwaed. Ife asks, I
understood, would the Young Men’s Christian Association hand over this pro-
perty ? Well, I think the Young Men’s Christian Association would consider
that as a rather curious business proposition. This site which the Young
Men’s Christian Association possesses is an extremely valuable site ; sometime-ago
it was valued at, T think, Re. 94,000, but I am perfectly sure that it is worth a
great deal more than that now ; and it would be a rather curious thing if we
eloct, to givo up, not only that sifh, but also the buildings which we propose to
epzt largely by the help of private subscriptions, in exchange for the Re, 25,000
which is going to be utilised towaids these buildings. The Young Men’s
Christian Association will be deeply grateful to this Asrembly for this money,
but I do pot think its gratitude will go o far as Dr, Nand Lal would desire,

. b}l
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Mr. President : The question is :

! That a reduced sum of Ra. 2,61,000, including a sum of Rs. 1,00,000 for the Delegation of
the Empire Parlismentary Association to India, be granted to the Governor Gemersl in
Comncil to & § the charge whick will come in cdurse of payment during the year ending
the 31st day of March 1928 in respect of ‘Miscellancons Charges.’

"The motion was adopted.
Mr. President : The question is :
*That & smpplementary sum not exceeding Re. 19,837,000 be granted to the Governor General

North-West Frentior Proviace, in Council to defray tho charge which will come in course

) of pavmont during the yenr ending the 31st day of March
1922 in vespect of * North- West antie':‘vaincev’.' ¥ k v

The motion was adopted.
Mr. President : The question is :

* That a supplementary sum not en;:eediu;i Rnh;}az,m? ln-hgmnte«:' tnhthc_]?m'cmor (feneral
in Conneil to defray the chargo which will come in oour
Fpendiure in Roghad. of pavment during the yearragv"eding the 81at d‘:_v c‘lf gl‘s‘:r::
1922 in reapect of ¢ Expenditure in England’.’ .

Hr. K. G. Bagde: Sir, I move that the item of Rs. 1,20,000 in Demand
No. 49 for alterations to Grosvenor Gardens be reduced by one lakh. The
word used is ‘alterations’ and if these alterations are of minor chsmacter,
I submit, that the sum demanded is rather exhorbitant. It is with a view to
elicit information with regard to the particulars of these alterations that I
have moved this motion and I therefore request that the information may be
given to the House.

The Honourable Mr. C. A. Innes: Sir, I have here a letter from Sir
William Meyer which I think will furnish all the information which the
Honourable Member requires. Sir William Meyer states that the work
connected with the alterations, decoration and fitting up of these two houses
might be divided, in order to facilitate reference and description, into two
heads. The first portion of the work involved in adapting, fitting up and
furnishing portions of the office premises intended for the accommodation of
the High Commissioner and his staff, the connecting stair cases and passages
and certain subsidiary rooms intended for records and domestic purposes. The
second head includes the rooms which is the High Commissioner’s intention to
use for public purposes such as reading rooms, library, visitors and Indian art,
show room witE conbavting passages and stair cages.

Sir William Meyer points out that the expenditure on the first of these
heads isinevitable. He says that the utmost economy has been exercised com-
patible with the needs and requirc:nents of an office like that of the High
Commissioner. He also pointa out that in view of the still heavy cost of
material and Idbour, the anticipated expenditure cxceeded the budget estimate.
As regards the other point, Sir William Meyer desires to make these tywo houses
in Grosvenor Gardens, but an office comparable with the offices of other High
Commissioners of our dominions. He aﬁo wishes to make these houses a place
where Indians coming from India to London may meet and find a reading room
anda fibrary. Sir William Meyer proposes, in fitting up these houses to advertise
Indian timber, Indian timber will be used fgg the decoration of these rooms, In
this way Sir Willism Meyer thinks he will be able to bring tothe notice of the
timber merchants, joiners and carpenters at Home the very valuable timber
that is found in the forest of India. It will be reinembered that these
bouses in Grosvenor Gardens are not in any way intended to be the residence
of the High Commissioner, but his office, and 1 hope that this House wil)
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agree with mo when I say that if we have a High Commissioner in London,
we must see that our High Commissioner is housed in an ofice whidh is in
every way worthy of the dignity of India.

Rao Bahadur T. Rangachariar : Just one little ‘additions] point, Sir.

I understand that in the proposcd alterations of these houses there is goingto be

rovided accommodation for the exhibition of Indian Art Industriesso that
ndian articles may be exhibited.

‘Mr. K. @ Bagde: Sir, in view of the explanation given by the Henour-
able Mr. Innes, I ask for leave to withdraw my motion.

The motion was, by leave of the Assembly, withdrawn.
INDIAN TraDpE CoMMISSIONER TN EasT AFRICA.

Mr. K. G. Bagde: Sir, there is another motion standing in my uname,
which 1 now move and it is that the item of Rs. 23,500 for payment on
account of the Indian Trade Commissioner in East Africa be reduced by Rs. 500,
1 have moved this motion in order to elicit information with regard to the in-
cumbent of this office. I believe that an experienced Indian is in this office
now, but if I am wrong, I hope the Honourable Member will enlighten me.

The Honourable Mr.C. A.Innes: T amafraid I did not altogether catch
what the Honourable Member said ‘but 1 understood that he wished for: infor-
mation as to the incumbent we propose to put in this post. The present pro-
posal is that we should appoint n the first instance, Mr. Leftwitch, 1.C.S., of
the Central Provinces. He is at Home on leave and we understood that his

* intention was to retire at the end of this year.

The ides is to put in Mr. Leftwitoh as the first incumbent in order to
organise the work and to attach to him an Indian Assistant for the purpose of
training....

Mr. Pyari Lal: I should like to know the salary of the Indian Assistant.

The Honourable Mr. C. A. Innes: It was proposod that the salary of the
Indian Assistant should be from £800 to £1,000.

Rai J. N. Majumdar Bahadur: Sir, it might interest the House to
know that the Finance Committee agree to this proposal because the people of
East Africa wanted to have a European as their a first Trade Com;nissioner.

Dr. H. 8. Gour: May I ask, Sir, the extent of our trade with East
Africa and secondly what will be the pay of the Trade Commissioner ?

The Honourable Mr. C. A. Innes: I am afraid 1cannot say off-hand what
the exact volume of trade between India aund East Africa is, but T think my
Honourable friend from Bombay will bear me out when I say that the trade 1s
very extensive at present, and we hope as the result of this Trade Commissioner’s
appointment, it will become more extensive still.  For one thing the Bombay
Cotton Mills take a large quantity of Uganda cotton. East Africa takes in
return a considerable quantity of piece-goods produced in the Indian Mills,
As rogards the second point raised by Dr. Gour, the original idea was to offer
Mr. Leftwitch £1,500 per angnm, in addition to his pension. It was thought
he was about to retire. Until he ' retires we propose to give him £2,500 per
annum, & sum which roughly corresponds to his pay in Ingia a8 a Coinmissioner
of a Division plws a certain amount for stationing him in such a bagd

climate as that of Mombassa.
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Mr. Jamnadas Dwarkadas: Sir, I think I can further enlighten the
House on this question. When we were in Delhi, and when Sir George
Barnes was Megher in charge of the D nt of Commerce, he, on
receiving an application from the merchants in East Africa that they wanted
s Trade Commissioner and that they would prefer to have a European in the
first instance, consulted some Members of the Legislative Assembly and some
Members of the Council of State informally and asked them if they would
approve of the coursethat he intended to take, namely, at first to appoint a
Ig.u'opn and to appoint under him an Indian Assistant, and in?xture to
reserve this post of the Trade Commissioner for an Indian. This suggestion
was approved of by those whom he consulted, and they included some of the
prominent Members of the Council of State, and some¢ Members, who knew
conditions in East Africa, of the Legislative Assembly, and as the Indian
merchants of East Africa wanted a European, the Members o consulted
approved of the course. 1 takoe it that in future this post of Trade Commis-
sioner will be reserved for Indians.

Dr. H. 8. Gour: May I ask for what term Mr. Leftwitch is going to
be appointed ?

The Honourable Mr. C. A. Innes: I am afraid I caunot givethe exact
term. All I can say is that it is a limited term. Ouridea is to appoint Mr.
Leftwitch in the first instance in order that he may organise the appointment
and that he should be succeeded, as Mr. Jamnadas Dwarkadas has pointed out,
by an Indian. But I am afraid I cannot say off-hand for what term. It is
either 3 or 5 years—but I cannot say which. .

Mr. N. M. Joshi: Sir, in spite of what has been said in favour of the
appointment of Mr. Lethbridge, I hold that the Government of India ought
to have hal no hesitation in appointing an Indian as the first Trade
Commissioner in Bast Africa. 1 know that there is a fecling that if an
Indian is appointed, he may not receive the same attention or consideration
from the hands of the Government of East Africa. But this question has to
be faced at some time. Even if the next Commissioner is an Indian, I am not
quite sure whether various difficulties will not be started at that time. 1
therefore feel that the Government of India ought to have taken the right
step of appointing an Indian as the Indian Trade Commissioner. From what
little T have seen of the position of Indians abroad I must state it very clear]
that if Indians allowed Englishmen to be appointed as Indian 'l‘mﬁ;
Commissioners, India’s position in the international politics will suffer a
great deal. 1 therefore feel that the Government should reconsider this
question and appoint an Indian in that place.

Rao Bahadur T. Rangachariar: Sir, [ wish only to say ome¢ word
with reference to the observation which fell from my Honourable friend, Mr,
Jamnadas Dwarkadas. He referred to some private conversation which was
had with Sir George Barnes by some prominent Members, as he called them, in
the Agsembly.

Mr. Jamnadas Dwarkadas: 1 said‘ of the Couneil of State.

Rao Bahadur T. Rangachariar: I do not think that this practice
should receive any encouragement at the hands of this House. Where finan-
oial considerations or questions of principle are involved, I do not think that
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such informal conversation should form the basis for any settlement of this
sorl,

The Honourable Mr. C. A. Innes: Sir, may 1 just reply to
Mr. Joshi ? As regards what Mr. Joshi said, I may say that origina{)ly our
idea was, when we first thought of this appointment, and that this appoint-
ment should be given to an Indian. That was in 1919, Well, Sir, as
everybody in this House knows, in 1019, relations between Indians and
Furopeans in Kast Africa began to become rather strained. They: became
even more strained in 1920.  And, Sir, in writing in that year to the Bombay
GGovernment. to consult then as to who should be appointed to this post, we
felt compelled to add that though we saw the advantage of appointing an
Indian, yet in the then strained relations in Kenya, we thought that an
European appointment could probably be more in the interests of Indian trade.
And, after all, this House must remember that this appointment was worked
out by the Commerce Department, in the interests of Indian trade. The
Commerce Department takes no account of racial distinctions. All that it is
concerned with is the interests of Indian trade, and that is the consideration
which we have kept before vs in the whole of this matter. Eventually we
decidod to defer making any appointment until we could get the report of Sir
Benjamin Robertson and i'fr. Corbett. I think that this House will bear me
out when I say that India bas had no truer, no more staunch friends than
Sir Benjamin Robertson and Mr. Corbett. On their return from South
Africa, where, as this House knows, they represented the Indian causein a
way which could not have been bettered, they stopped in East Africa and
among other things discussed this question. They reported that they had
consulted the Indian business community in East Africa in rd to this
appointment, and that they were advised by that community that in the first
instance the interests of trade between Kenya and India would best be served
by the appointment of an European ; and we were also advised, that in the
first instance at any rate, when, as I say, relations were strained and things
difficult in that country, the best thing would be to select an officer who was
known to be thoroughly sympathetic with Indian claims and Tndian aspira-
tions and also to have some knowledge of agriculture, industries and commeroe,
as the first incumbent of the appointment. That was the reason why our
choice fell upon Mr. Leftwitch. Mr. Leftwitch has been Dircctor of Agri-
culture in the Central Provinces ; he has been Director of Industries there,
and he has also been Director of Civil Supplics. 1 quite agree with Mr. Joshi
that it is only natural and only right that, Indians should want for this
appointment an Indian. We entirely agree ourselves with that remark. All
we suggest i8 that in the first instance, where we have to organise the appoint-
ment when things are difficult, and when the Indian Trade Commissioner may
Lave to come Into contract with European officials and European merchants
over there, the right course is to appoint the gentleman we suggest,

Mr. Pyari Lal Misra: Just one point, Sir. As we have known the
name of the Trade Commissioner, will it be {60 much to ask the Honourable
Member if we can also have the name of the Indian Assistant to the Trade
Commissioner ? -

¥
The Honourable Mr. C. A. Innes: The appointment has-not yet been
made :

The motion was nopﬁved.
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‘Mr. K. B. L. Agnihotri: I bave just proposed an amendment, Sir, that
the salary of the High Commissioner be reduced by one rupee. With your
permission, Sir, if I am in order, I should like to spea{ on it. (therwise I do
not wish to press it. My reasons for moving this amendment are that there
is a very strong feeling prevailing in the country that India’s interests are not
properly watched in Enggand. !igurobases of stores are being made in England
‘at prices which are dearer than those which prevail in some of the continental
countries.

‘Mr President: If the Honourable Member wants to diseuss the question
of purchase of stores in England, he will find a Resolution on the subject down
on the agenda in the name of Sir Vithaldas Thackersey which may come up
to-day or to-morrow. The Honourable Member may move a reduction of the
salary of the High Commissioner here, but if he wants to discuss the question of
m‘ro of stores in England, he could do so in the disoussion on that

tion.

Mr. K. B. L. Agnihotri: I thought I could move this amendment on

that ground also.

Mr. President : The question is:

. *That a sapplementary sum not cxceeding Rs. §,92,000 be granted to the Guvoerner
General in Council to defray the charge which will come in course of payment during the year
ending the 31st day of March 1922 in respect of ¢ Expenditure in Engiand Lt

The motion was adopted.

"Mr. President : The question is :
* That'n supplementary «um not exceeding Es. 1,80,00,000 be granted to the Governor

Raitwags. General in Council to defray the charge which will come in course of
*  payment during the ycar ending the 31st day of March 1922 in respect of

¢ Railways ".

_ Mr. P. P. Ginwala : Sir, I move that the sum of Re. 97,50,000 under
‘ Other Works ’ be reduced by Rs. 100. In moving this amendment I have no
desire to divide this House, but I want certain information from the Honourable
the Member for Railways on a question of very great importance from the point
of view of public safety. You may be aware, Sir, that very recently a very
‘disastrous railway accident happened in Burma which led to many lives being
lost and a oonsidyerable number of persons being injured. The death roll, if I
mistake not, mounted up to about 120, from the original announcement of about
‘B0, including those whose bodies were afterwards recovered from the debris. Now,
*1 am fully aware, and [ take this opportunity of acknowledging, that the Burma
‘Railway Administration, under those circumstances, did everything in their

wer to alleviate distress by rendering medical aid and doing rescue work.

ut the question that arises ie: * Arethe Railway Administrations in India
adequately equipped with first aid appliances, ambulance cars and other
things for the purpose of meeting accidents of this kind and” giving proper aid
and performing proper rescue work. It was discoverd that in'this particular case
there happened to be some sort of a relief or ambulance train and everything was
done to expedite the despatch of that train, but it was then found that the
appliances available were not #dequate for the purpose of meeting such a terrible
accident as that which ocousrod and the casualties that actoally took place. 1
sugmto the Honourable the Member for Ra.ilwa?s, that after making 1nqtriries,
be should make & statement showing what first aid appliagees and smbulance cars
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Railway Administrations possess in order to meet such contingencigs as these.
T understand, Sir, and 1 speak subject to corrrection, that in England every
important terminus station has got an ambnulance train ready to be despatched
on a few minutes' notice, and I think, Sir, it will not be an outrageous demand.
to ask that at some important stations at least some ambulance trains should
be provided and kept ready.

Then there is another thing, to which there can be no objection that I
can sce on the ground of expense, namely, providing some sort of first aid
appliances on every passenger train of any importance. 1 understand on very
good authority that in Japan this is actually done, and further that every
station is equipped with first ail appliances and that every passenger train
carries them, lpdo not think that if similar provision is made on our railways,
the country will be incurring an usual amount of expenditure considering how
much of public safety is involved in it. '

There is another thing on which I should like to bave some information,
In this accident it was discovered that the headlights that were used in the
engines did not give sufficient amount of light owing to a rain storm. The
ofher day the Honourable the Member for Railways, I remember, answered a
question with regard to headlights and he said that it was customary to use
headlights. We know, Sir, that it is customary to do so, but the question .
is, are headlights of the proper kind and description used ? As the
Honourable Member probably knows, in Burma and elsewhere there is a
deal of rain and a good deal of bad weather, and it is impossible, with the
kind of headlights that are used, for the engine driver or anybody in charge
of the engines to see any object at more than perbaps 18 or 20 yards. I
understand that a Committee was appointed to investigate this question and [
should like to know, Sir, what progress has been made if such a Committee
was appointed for the improvement of these headlights.

Colonel W. D. Waghorn: As regards the former portion of Mr.
Ginwala’s amendment in regard to the provision of adequate ambulance
arrangements for the injured in case of accidents, I may say that in 1911 a
Committee was appointed and on their recommendation it was laid down that
all brenk down trains should have a carriage or van attached equipped with
first aid appliances, instruments and stretohers. These take up a good deal of
accommodation and I do not think the stretchers are supposed to provide for
more than 6 cr 8 injured.  In serious accidents of this kind, it is impossible to

rovide accommodation at once of the kind mentioned by the Honourable

fember. These trains, with the ambulance carriages attached, are kept at
practically all important engice changing stations. You must have an engine
to move the train and it is necessary to get to the scene of accident in the
shortest poss.ble time. I am not aware (f ambulance trains being kept in
England. There may possibly be an ambulance wagon or carriage and 1
think that is as far as you can expect railways to go. The expenditure involved
in supplying ambula-ce trains to cope with such sccidents would b~ very heavy.
I do not know precisely what is the arrangement in Burma ; whether they have
avan or a carri;ge, The Burma railways have 15 relief vans gnd cach van.
contains 2 boxes . f medical equipment. That is an old statement made gsome
time ago. I got the papers just now in view of the amendment of the Honourable
Member. As regards the latter question Bf the headlights, (xperiments
have been made and are being constantly made. I am not in a p,osition
to say definitely what was the result of the Committee, to which the
Honourable Member referred, - I remember there was a Commitiee some years
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[Colonel W. D. Waghorn.]

ago. I think they said that experiments should be made and railways are
experimenting. Possibly the Burma Railways may have had a Committee of
their own. There is no question of the value of a good headlight. An electric
headlight is thought by gome to do more harm than good, as it is apt to
prove too dazzling ; the idea is to get a headlight which is reliable, and which
throws a good light ahead. We are all endeavouring to obtain the best possible
headlight aud trying to alleviate suffering in case of mocidents. As regards
what &e Honourable Member said in regard to the accident in Burma recently,
1 will ascertain from the Burma Railways precisely what occurred in the case
of this serious accident but from reports 1 have received I gather that every-
thing possible was done.

Mr. P. P. Ginwala : 1admit that and I withdraw the amendment.
The amendment was, by leave of the Assembly, withdrawn.

Mr. Pyari Lal Misra: May we know the difference betwoen the rates
for imported coal and that purchased in this vountry ? i .

Colonel W.D. Waghorn: It depends entirely on the distance over
which you are going to carry the coal in this country. . The imported coal is
taken by the North Westarn Railway so as to avoid the carriage of long
distances, fromr the Bengal and Bihar coal-fields. Imported coal costs about
Rs. 45 aton and Isu the cost with carriage of Indian coal would be
Rs. 20 or Rs. 22-8-0 a ton about half the cost of imported coal.

Dr. Nand Lal: May I ask the Honourable Mamber in charge of Rail-
ways what he means by other works. Will he kindly enlighten us as to what
they are?

Mr. President : Has the Honourable Member read the note below ?

Dr. Nand Lal: That is in regard to (8) (2), if I mjstake not. -

Mr. President : When Government takes the trouble to supply informa-
tion of that kind, Members can at lesst show Government the courtesy of
reading it.

The question is :

‘ That a supplementary sum not exceeding Rs 1,80,00,000 be granted tothe Governor
General in Council 10 defray the charge which will come in course of pnyment daring the ve ai
ending the 3let day of March 1922 in respect of * Railways',’

The motion was adopted.

Mr. President :* The questionis:

* That a supplementary sum not exceeding Ra. 33,21,000 be ted to the Governor Gene-
Delhi Capltal outlay. ral in Council to defray the charge which will come in
course of payment during the year ending the 31st day of
March 1022 is respect of ¢ Delbi Capital Outlay "’
The motion was adopted. ‘

Mr. President : The question is :
“That a supplementary sum not exceeding Rs. 8,92,000 be granted to the Governor Gene-
ral in Council to defray the charge which will come in
Loans sad Advanees bearing Intarest. 0,100 of payment during the year ending the Slat day of
March 1922 in respect of * Loans and Advances bearing Interest °.’
The motion was adopted.
The Assembly then adjourned till 10-30 A.w. on Friday, the 28rd

September 1921,

-
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